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Vols. I to II—10th February to 2nd April 1943.
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{BDUL GHAFFAR KHAN, KHAN—

g

e ¥
¥
3
e

1362.
; Motion  for

nre—
Qucslmxr =

menL to 'g‘olinical
oners w North-West. Frontier Pro-

pri

ine

1176.
JL GHANT, "MAULVI MUHAMMAD—

\In\hm University ~ (Amendment)

B Il~
Motion to consider. ~621-22 e

Clonsideration of the Report “of the Public
‘xccnunts C@nmlttee 1706:27, 1742-45.
175 3

l)elh; Mushm Walkfs Bill—

_Presentation of the Report, of the Joint
" Committee. 111.

Motion to consider 7. R
(lonsideration ‘of claus , 730, 731, 732,

733, 734, 135, T37-38.
Alotion to. pass.’ 788-39.
Consideration of amendments made by the
Council of State.
Delhi University (Amendmenb) Bill—
Motions to reter to Select Committee and
to circulate. 1665, 1672-73.
Demand for supplementary grant in respect
of—
Tiperial Council of Agricultural Research,
1341, 1342.
Loans and
1357.

Advances

e 5

Ex-

rellaneouns

= .i)msea-‘v
penses, 613~14
Durgah Kh ja Saheb \\m-*ndm»m) Bill—
Motion for leave to introdnce. 122
Flection of —— to the Standing Committee
for the Posts and Air Department. 1180.
‘General discussion of the Railway Budget.

Govarhmem. Bank (Amendment)
S
Motion to consider. 29293

Hindu Code Part I (Intestate Succession)—
Motions to refer to Joint Committee and

to circulate. ' 1560.

Indian Finance Bill—
Maotion ta conmsider.. 1077, 1126. 1204.

Tndian Railways (Amendment) Rill;—

= Consideration of clauses. 617.

Indian Tea Control {Amendment) Bill—
Motions to consider and to circolate!

_Savings

Adjournment,

re-grant of inadequat
to workers. 197.

Motion re—

* Blection of a Member to the Central Com-

mittee of the Tuberculosis Aﬁsocmhon of

India. 1390.

Blection of a Member to \‘lne Sfaml)uq
Committee for the Posts and Air De-
partment. 46,

Elechou nf memhers ta the ecmmitiee ap-

the © TE-

n' announcement:
1 TR

bearing = Interest. ;

Election of members to the Standing
Committee for the Labour Diepartment.

The

tuation s 1egards food end other

nécessaries. 3 490-02.

Motion to reduce

Council’*

Dearness allowance.  854.

Grievances of Muslims in regard fo their
meagre share 1n the services of' the
“upplv Department and in the ccntracts
ziven by the Department. 934

Means wherehy the present prosperous
agricultural conditions might  le used
for the permanent rehahbs ll'dhl’)ﬂ of agri-
culture in India.  945-46,

Demand for *“‘Executive

Tr—

Motion to reduce Demand for “Rnil\vay
Board™ re—
Inadequate and illusory provisions for

appeals from Railway employees. - 568,
Reduction in rates and fares. 523-24, 526.
Recognition of Railway Muslim employees

Unions and 8-80,

s

£ \Iohon to reduce Demand forr supplemen-

grant  for ‘‘Botanical Survey” e
revision of pay of Quinine Officer. 1340.
Motion to reduce Demand for supplemen-
tary grant for “Civil Defence’” 7e—
New ts and repr Tt of
M slims.  1346-47.
“Iransport of Hospital PTrain. 1351, 1352

Motion to reduce Demand for supplementary -

Defence

grant for ‘‘Civil
e additional
1320.
Motion to reduce Demand for
tary grants for ‘Delhi’ 7e—
Defective control of price control staff,
1354

Department™
and ex; i

supplemen-

Nnn—ai)preciution of Police. Services. 1353-
54,

Supervision and

_ tion. 1352-53, :

"Motion to reduce Demand for supplemen-
tary grant for “Department: of Educa-
tion, Health, ad Lands’ e increased
activity of the Central Advi isory Board of
Bducation. 1322._2:,

Motion to reduce Demand for supplemen-
tary grant for ‘“Food Department” 7e
complaints ‘against the Price Control Ad-
ministration, 1324

Motion to reduce Demand f.n snpplemeutary

re-organisation of educa-

grant for Home Department”” 7e addi-
tional app ts and ¢ i of
1.C.S, training. 1319

Motion to reduce Demand for supplementary
grant for Police 7¢ adequate representd-
tion of Muslims in additional appoint-
ments; 1335,

Motion to reduce Demand for supplemen-

gardmg t.hp Raillvay Finance. 1333,

- tary grant ior “Ports and Pilotage” re
of D towards Musli
1337.

in matters of Seryices.

Associations. 5Tt 582,



the Pacific
G

Question re—

Casualties in the Posts und Telegraphs
services. 1532;

Communal Composition of the Lngineering
Service in the Central Public. Works
Department. 279,

Conditions of service of retained staff of
the old Bengal and North Western and
Rohilkund and Kumaon Railways. 19-

Desi;-a.'bﬂity of giving railway advertise-
ments to Bihar vernacular newspapers,
1527-28.

Export of sugar, wheat and rice and the
production of petrol from molasses.
278.

Government.  Departments ~working  as
agents for the United Kingdom Com-
mercial Corporation. 80, 369.70.

Intermediate Class Waiting Rooms and
Muslim  Refreshment Rooms on the
Tirhut Section of Dudh, and Tirhut
Railway. 669,

Members of Central Legislature “appoint-
ed on salaries or allowances by Govern-
ment. 311,

Minting  of small coins for
149-60.

Mushm candidates

Australia.

for the Indian Civil
Service Examination, 1343, 162.

Muslim Electrical Chavgemen: and Blectri-
ciansyon certain State Railways.  1379.

Muslim Executive Engineers in  the Cen.
tral Public Works Departinent. 1683,

Muslim  tea stall at Senepur. railyay"
- station.  669-70.

Muslims in. the Offices and the Subordi-
nate Ergineering Services of the Public
Works Department. 1582,

Need for an over-bridge at Barauni .Junc-
tion Station. 669. ¥

News ies of the Inf i
Broadeasting Department.  1396.27.

Officers discharged from service of the
former Bengal and North Western Rail-
way. 1221,

Production and export of
277.78, B

Proposed retrenchment scheme for, Engi-
meering Establishment of the = Central
Public Works Department. 1582,

Purchase of foodgrains by the Defence
Department. at higher rates. 90-91.

Recruitment of the Head of Commerce
Department, Delhi Polytechumic. 284.

Staff to be appointed for the Central
Advisory Board of FEducation. 1586-87.

_ Supply .of Indian labour to Ceylon. 91.

The new Food Department. 73.75.

Value of small coins minted since the

outhreak of war. 160-61.

Question (supplementary) re— A :

Administering of caths to Muslim wit-
nesses. 1435, %

Burma Postal Depattment evacuees and
grievances of the Postal employees.

textile goods.

Discussion of the - “Atlantic Charter” at
Relations Conference. 211,
policy garding import, of
plants and machinery for producho}l of

* power-alcohol. 1536,
Muslims in Watch and Ward Department
of Bengal. and Assam Railway, 1530.

ABDULLAH,

and |-

ACCOUNT(S)—

Paucity of Muslim Engincors ete, in the
___ Central Public Works Department. 1124¢
Paucity of Muslims in certain Ppusts of
Bengal and Assam Railway. 1584,
Promotion of certain relegated  Second
Division Clerks as Assistants in the
Posts and Telegraphs Directorate 1069.
Property  confiscated in Sind  under
Martial Law. 859, 860.
Refreshment rooms contract on the
Bengal and North  Western

oldy
Railway,

Scheme for distribution of! standard cloth.
1594

Scheme of construction-of a Circular Road

passing through Ghulam Mohiuddin A
Khan' Garden, Delhi. 1424,
The Indian Legislature (Provention of

disqualification) Ordinance. 273,
Resolation 7e prohibition of export of tex-
tile goods. © 399-400, 407-08,
Tobacco (Excise Duty) Bill—
Motion to consider. 1256.
MR H. M.— .
Consideration of the Special Haj Thquiny
Report.  1776-77.
EBlection of . to the
Council for Railways, 1
Motion 7e the situation as regards Food “und.
other necessaries. 484-85, X
Question re—
Increasing of percentage for dircet re.
cruitment in  intermediate grades on
Railways, 508,

*wwdnereasing” of  recuiting percentages for

Ledger-Keepers  and  apprentice sub:
‘storekéepers on North Western Ruilway.
509. k

Offi
on North . Western Railway,

Opportunity for discussing
Haj Enquiry Report. 1581
of direct,

e ecruitment to per-

ain g - -

Representation ~ of Muslims in establish-
ment sections of North Western Rail-
way. =

Rules for determining

eniority of , Fast

Indian Railway ministecial staff, 1070
il
Abolition of Whipping Bill—
See “Bill(s)". 7
ABUSE OF POWERS— 3ad
Question 7e of sanctioning proseca-

tions, efe., by Assistant Tnspecting Eom-
missioners of Income-tax. 30910, 972
ACCIDENT(S)— 5
Question 7e— - y
Railway between Chlldti%};_»ﬂ_id?;ﬁl‘ls-

Jjibazar Railway stations.
Recent:
ODATION—
stion re rules regarding - reservation of
—— in Mail trains for the' Defence De-
partment. 1 4

for Tnspection _of

Question re time allowed
Indisn  Railway.

- Station —— on East
1538-39.

Statement ze time allowed for inspection of
?%(t)-ion on East Indian  Rélway

officiating in lower gazetted service
09:10.

—— on Bengal and Assam Rail-
672.

the Spe’cial, -
-82.

<

5
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* ACCOUNTS DEPARTMENT—

i filling of higher vacancies in

L m:f TBZDmbu‘y,gBaroaa. and Central India
512, 1483,

INSPECTOR(S)

Railway.
ACCOUNTS,
£ TON— R
Question 7 blocked promotion of —— on

OF!

Bast Indian Railway. 1539
° ACREAGE—
Question e jute —— in Bengal. 96-SE.
ACT(S)—

Control of Rent— : Z
Question re desirfbility of applying the

—— to the Notiied Area, Saha-
dara_and Delhi. 3
Indian Railways— : :
tion re i iti in t
with application of Chapter VI-A  of
the ——= 420-21.
®unjeb Entertainment Duty—
‘Question 7e extension of the —— to Delhi
" Province. 3

Punjab Rent Restrictions—
Question re desirability of extension of the
—— to entire Delhi Province. 661.
Registration of Foreigners—
Declaration of Exemption under the ——
(laid on the table). K 606-08, :
ACTIVITY(IES)—

Question re—. o
—— of the United Kingdom Commercial

Corporation. 1595:96.
Field of —— of the Conciliation (flicer
(Railways). 421
>4 DJOURNMENT (8)—
Motion for —— re— f
2 to  Mr.

insult by soldiers
Aney at Nagpur Railway Station.

M.

677-78.
Not._moved. 678.
Announcement  7e

grant  of inadequate

dearness allowance to~ workers. 169,
191-202,

Negatived. 202,

< Coercion and intimidation of ‘railway

staff in Moradabad Division. 167,
Ruled out of order. 167.
Execation of Pir of Pagaro. 1328-30,
Failure to devise suitable system of food
control. -33,
Not moved. 32.
Failure to prosecute ihe Buropean passen-
ger resisting dccupation of the reserved
“ e = seat by Dewan Bahadur A, Takshmana-
swami Mudaliyar. 817
Ruled out of order. 817,

Failure to release Mahatma Gandhi  un-
conditionally, 466.

Ruled out of order. 466,

Failure to terminate Martial Law and

restore normal conditions in Sind. 3
Ruled out of order. 287. = 4
Fsza:”_lé)g Mahatma G:'mdlxi in jail. =213-14,

?“"&“i‘;ﬁ“ 265.

tood and standard clath position and lack
of Atebrin and Sulphathi

goh ek 2 phathiazole.  34.

{igh rates d ded by the t 1A
CF Dellye Siecny Res 1

. Buled out of order. 167. .

‘Sugar problem,

Imposition of financial burdens' for War
purposes without consulting the ~ As-
sembly. 168.

Ruled out of order. 168.

Inability of a Member of the Legislative
Assembly to attend its Session due to
detention in jail 7

Ruled out of order. 286.

Latest restrictions on supply of newsprint.

678-79.
Ruled ouf of order. 679
Legislation by Ordinances.
Ruled out of order. 166, i
Maltreatment to Mr. €. B. Johri in jail.

166.

-87.

Ruled out of order. 287.

Maltreatment to Sikh AMilitary Prisoners
in Indore Jail. 3

Not moved. 286.

Ni ity o leasing  the” Cong
Working Committee Members. 373,

Not moved. 373,

Non-consultation of India as regards in-
ternational schemes for future manage-
ment of i and tional

* Currency, ete. 1387-39.

Ruled out of order. 1389,

Prices of necessaries of life.

Not: moved. 168

Provision of rupee finance for the Govern-
ments of the United Nations. 212-13.

Ruled out of order. 213

Publication of a review of Congress res-
ponsibility for disturbances. 512713,

Ruled out of order.

Refusal of permission to Mr, Rajagopala-
chari for interviewing Mahatma Gandhi.

168.

Not moved.  166.
Refusal of permission to the Bombay Con-

ference  Delegation for interviewing
Mahatma Gandhi. 1741-42.
Ruled out of order. 1742.

Removal from service of Railway staff by
the  Divisional Personnel  Officer,
Moradabad.

Not. moved. 168,

‘Restrictions on the Hindustan Times rr
publication of news ahout Mahatma
Gandhi’s fast. 287-88. 295-302.

Negatived. 302

Sale of Government of India silver in
lsﬂdngland to the British Government. 33

Ruled out of order. 34.
Sentence of death on and confiscation of

properties” of Pir of Pagaro. 1277-78.
Leave refused. 1278.
«Shortage of small coins; 35, 52-68.

Negatived. Vi z

Situation created by the appointment of
the Broome Commission = in Durban.
1227.

1228,
212.

Disallowed.

Not moved.' 212.
Supply and distribution of foodstufis. 100.

Not: moved. )

The Paper Control Order. 12001, 122.33.
Adopted. 133.

Throttling the debate on ihe Second

Reading of the
{Amendment). Bill,
Not moved. - 1389 >

Indian Tea- Control




ADJUSTMENT(S)— :
Demand for Grant in respect of *“Miscellane-
between the Central and Provin-
967

)
investing Major

General

Question ¢ orvder
Wood with powers of Civil and Military
in Assam. 1273.74. > =
ADMINISTRATION OF JUSTICE—
Demand for. Grant.  963.
Demand for supplementary crant! 1335,
ADVANCE(S)—
Demand for Grant in respect of —— “Louns
and —— Ded Interest 968.
ADVANCE INCE T(Sj— !
Q on re ertain staff of Arc

B! O O
logical Department. 1123,
ADVANCES, INTEREST.-FREE—
Demand for grant —— 958,
" Demand for supplementary grany ——, 1365.

ADVERTISEMENT(S)
Question 7e desirability of giving " railway
—— to Bihar newspapers.

1527-28.
ADVERTISEMENT CHARGES—
Question re pulsory increase in (he ——
of newspapers.  1428-29,
ADVERTISING RATE(S)—

Question 7e proposed increase in -—— urder
the Newspaper Control Order. 1387.
ADVISER(S)—

Question 7¢ recruitment of Avea =——, Tech-
ni 5 Warning Officers, eto. - 311-16.
ADVISORY COUNCIL(S)—
Question re Central ~Food —
AERATED WATER(S)—
Question re contractors for — — and ice on
North Western Railway. 765,
AERODROME(S)—

418-20.

Question 7e high rates for contracts for cons- | -

finction of certain
AFGHANISTAN—

Qngstion‘ 7¢ restrictions on export of artifi-

cial silk cloth to —. 65960,
AGE LIMIT—

Quest:ion 7¢ maximum —— for clerical® re-
cruitment . in the Posts and Telegraphs
Department,  1531-32,

AGENCY(IES)—

Question re—

City . Booking —— on North Western
Railway. 29.30.

Government —— for purchase of Wheat.
88-89.

News —— of ' the All-Tndia Radio. 1173
ews —— of the Information and Broad.
casting Department. 132627,

AGENCY SUBJECT(S)—

i and for Grant, in respect of “‘Payment
to other Governments, Departments, etec.,
on account of administration ,of — and
management of treasuries’’. : 3

. AGENT(S)— >
Question 7e— ; ¢

Appointment, of banians, monopolists an

* special —— for coal distribution, 369,

Diplomatic status of Sir Baron Jayatilaka
and of G
_ Ceylon. 274-75,

Government Departments working as ——
for the United Kingdom € ial

-

overnment of India's —— in |

Council” e means whereby the present
nosperous  agricultural | conditions might
ed for the permnanent rehabilitation of ®
in India. 936:60. '
AGRICULTURAL MARKETING —

Demand for Grant. 965.
AGRICULTURAL RESEARCH, IMPERIAL
COUNCIL OF—

See “‘Tmperial Council of Agricoltural Re-

search”.
AGRICULTURAL STATISTIOS—
See “‘Statistics™.
AGRICULTURIST(S)—
Question re plans for protection of #--
from slum; E_nc&s aftor the war. 422
AHMAD NAWAZ KHAN, MAJOR NAWAR
SIR— -~ E .

Consideration 6f the ﬂpeﬁ‘gf’w i '31‘ uiry
1768, 1771. pisc {q

Report. N
Election of —— to the Standing Committes
for Roads. 1179.
Election -of -——— to the Standing Finance
Committee, 679,

Motion to reduce Demand for “Home De-
JSepartment® . ye rvepressive policy of the
Government.  830.

Rusblntiomiaias

Tom

ing the Federation
of India. 7. Z
AHSAN, MR. MUHAMMAD—
Question re—
Discrimination between
AMuslim  platform  ti
Howrah Divi

e

and non-

Muslim
& bo

manent, Wa;
Assam Railway.
Muslim * and non-Muslim - Tally Glerks
selected for higher posts on Bengal and
Assam Railway.  1377.
Muslim representation in certain cadres
on_Bengal and sum Railway, 1377,
Afuslim represenfation in certain inferior
posts on Bengal and Assam  Railway.
1377-78. . Ui
Non-observance of Mushim quofa of As-
sistant, Permanent Way TInspectors an

the Bengal and Assam Railway. 1523
Non-operation of scheme for ~ training
Muslims for posts oi»f)ﬂftsmj:n efe..

on Bengal and Assam
Paucity of Muslim Head

3 . on
the. Bengal and Assam Railway 1623

Pnuéit;v of Mausli latform ticket book
ing clerks in the Howrah Tiivision. 1067.

Paucity of M in certain .posts . of
engal anc am Railway. 1524,
Percentage Muslim  Tally -Clerks on
_Bengal and Assam Railway. 1378,
_Posts_of platform ticket hooking eclerk=

~_at Howrah. 1066:67. RU
Recruited Muslim and non-Muslim Tally
Clerks  absorhed -~ in highor ‘pdggsnon

Bengal and Assam 'Railway. = 7.
Recrai of Muslims and non-Muslims

* Qorporation. 90, 369-70.

Recr

on Bengal and Assam Railway. 1068.

AGRA— 3
Question re recommendations of the com-
mittee on repairs to thé Taj at Fts
1583-90.
AGRICULTURE—
Demand for grant ——. 965,
Motion fo reduce Demand for “BExecutive

-

2
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AIR FIELD(S)—
(Question 7e lands and crops seized
4" Defence of India Rules in Sind —— %
AIR FORCE (MILITARY PRISONS AND
DETENTION BARRACKS) BILL—
See  fIndian Army - and i
“Bill(5)"".
ATR RAID(S)—
Question 7e—
Evacuation from Chittagong,
after Japanese 159
MHelp to  dependents
victims,  556-67,

under
61

under

and Calcutta

of Enemy

Penalisation of Calentta” Railway staff
after recent —— =70,
Recent —— over Assam and Bengal. * 157-

58.
ATYAR, MR. T..8. SANKARA—
Consideration of the Report of the Public
Accounts Committee. 1742, 1750-51
Demand for excess grant on respech
Jundia Office and High Cemmiss
establishment c 1757,
Working Expe laintenance
-uppl\ of locomotive power. 1759,
@emand for supplementary grant in respect

of—
icner’s

and

of—
Appropriation to reserve.
Audit. 610.

Interest charges. 614, 3
Payments to Indx.m States and Compa-

615.

Bmlwny Board. 609 0.
Repayment, to Depr
614,

on Reserve Fund.

Withdrawal from Reserve. 615,

Working Expenses—E \pelwas of Blectrical

Department. 614

"ww‘g)rkm Ex; Ex.pcnser of General

epa

Working Empenses-E\pnnws of Traffic
Department.  613.

Working Expenses—Muaintenance and sup-

ply of Locomotive power. 612

Working  Expenses—Maintenance “and
working of Ferry Steamers and Har-
bours.

car-

Working Expenses—’\l sintenance of
and wagon stock. 612
“Working Expenses—Mainteniance of Struc-
tural Works.  610-11 $
Working Expenses—Mi
es. 613, 614.
Vath of Uﬂice. 1325. .
Resoluhon -7¢ Revision of the vonvention
. in respect of contribution front Railway
to General Revenues. 686,
AJMER—
Question 7¢ bombay, Baroda and Central
Indm R.ulvm) emplnyaes elected as mem’

lineons Expens-

of the —— municipalit; 1685.
AJMER-I{ERW&RA— T
“Amendment to the —— Motor Vehicles Rules

_ {laid on the table). 1075-76.

“Demand for Grant. 968,
MBAGH— s

Qn’estian TE— 3 |

. Filling up of vacancy of Progress and
Planning  Superintendent, . Mechunical
Department, —. 1738.

oFillng up of vaganey uf szmss and
< annin; M ical

Theft cases in Carviage and Wagen Shops,
71,
ALC OHO].
Question re— a
Available amounts of power —— and
vectified spivit. 3 7
Government,  policy “regarding import of

plants and machinery for rraduction of
power 1535
ALIGARH—

< Question re—
(lomplaints against Manager, unvevnmeul
1586.

of India Press,
iff in the Government of India
15

85-86.
MUSLEM

ALIG ‘RH UNIVERSITY
(AMENDMENT) BILL—

Sce “Bill(s)".

ALLAHABAD—

QuLauou re—

Complaints of police excesses on political

prisoners af 2 1.

Direction under Defence of India Rules
for running a Hotel in  the huilding
occupied by the Alliance Hotel at —

29;
\Vnhhuldmb of petitions of certain postal
mployees of ——. 1066,

¥
ALLA \1)1 A RADIO—
a o

by foreign representatives from
163.

~1173.

\\,\n agencies of the
ALLTANC E HOTEL—
¢ Question re divection under Defence of India
Rules for running a Hotel in the building
< occm,-ned by the — ab Auahabad 29.
ALLOCATION—
Question e -of ‘-Var expenditure
between Tndia .md Britain, efc. 1646,
ALLOTMENT{S)— )
Question re—
of Central Government employees’
quarters to staff of Local Schools, ete.
663.

\Tnnt-hlv —— of \‘vagona for coal trans-
port. 2223 :
Policy about —— of wagons for domestic

fuel and coal for small industries.
Stoppage of daily —— of wagons for soft

coke. 25. 3%
ALLOTMENT OF QUARTERS—
' See “‘Quarters”.
ALLOTTEE(S)—
Question re—
—— of wheat flour guotas in Delhi.
57.
'[‘ransfer of lien to

656-

of combined *C”

pe quarters in New Delhi. 872,
ALLOTMFVT(S —;

Motion to veduce demand  for “‘Railway
Board'® re policy of wagon —— and dis-
tribution.  514-20,

ALLOWANCE(S)—

Demand for Grant in respect of “‘Superan:
nuation —— and Pensions”. ‘967
Demand for supplementary g:an;mt. in respech

of “‘Superannuation —— pensions’”.
1346. 8

Motion for Adj £
gmnb of —f- to

g
-%;P;g.bment, Fast Indmn,le\\'a_\', —_

Motion to reduce Demznd fnr “Executive
Council’* 7e dearness ——. '851-58.




L) JINDEX TO LEGISLATIVE ASSEMBLY DEBATES.

Question re—

Advice and assistance regarding —, efc,,
to dependants of British and Indian
Officers and other ranks hecoming
casualties. 310.

—— and facilities, etc., to defenus under
the Defence of India fuies. 117172
Dearness —— for staff of the Shahdara-
Saharanpur Light Railway. 1223.29,
Dearness to Railway workers. 8.
Desirability of extending Delhi dearness
—— to railway employees in Shahdara.

1541,

Desirability of increasing the —— of the
ez-detenu Agha Syed Zaman Shah.
1529.

Members of Central Legislature appointed
on salaries or —- by Government. 311.
Non-grant of maintenance —— to Sardar
Sardul Singh Caveeshar's family. 165
Payment of extra duty to sorters of
the Bombay Postal Circle. 26-27.
Recommendations of the Rau Court' of
Inquiry for dearness ——. 368,

A%B%&DKAR.V THE HO;\'OUR:\BLE‘ DR.

Demand, for supplementary grant in respect
of “Civil Works”. 1545,
Tndian Finance Bill—
+.< Motion to consider. = 113033,
dian Tea Control (Amendment) Bill—
by poien 1

C and to
2, 1373.

Motion for Adjournment re—
A Anrouncement, e grant
7 iiearness allowance 10

of inadequate
workers. * 169,

The Pa;’mr Control Order. 101, 128-31,

Motion 7 election of wembers to the
Standing Committee for the Labour
partment. 1278, ;

Summaries of the Proceedings of the Fourth
Lnbon; Conference and of meetings of the
g(ax;imgsgéabour'Commiitee (laid on the

Wa{l TInjuries  (Compensation Insurance)

Motion for leave to introduce,
Motion to refer
1649.51, 1659-60.
AMBEGAONKAR, MR. K, (-
Indian Finance Bill- ;
Motion to consider. 1039,  1091-94
505, 969. ;

576,
fo Select Committes.

Oath of Office,
AMENDMENT(S)—
—— to certain Motor
on the }fable)_ 36-45.
—— to the Ajmer-Merwg.:
Rules (laid on the t:lvxlelj".
—tab]z[;. bh;ﬁ-lnmmnce Rules (laid on
AMERICA—
See ‘“America, Unite
: “United States of —
AMRI'CA, UNITED STATES OF—
Questc.on_ru smonopoly of export of Mica to
the Joint Mica Mission and  Metal Re.
serye Company of the —— 98783,
A.BQ{OUNT(S)'—
uestion re available — o ver
) 32240 power alcohol

Vehicles Rules (laid
Motor Vehicles
075.76,

the

States “of - und

De- .

AMRIT BAZAR PATRIKA— 4
Question 7¢ railway incident involving Mr.
Tushar Kanti Ghosh, BEditor of the —='—.
1685-86.

ANEY, MR. M, .S.—

Motion for adjournment ve alleged insult
by soldiers to —— at Nagpur Railway
Station. 677-78.

ANEY, THE HONOURABLE MR. M. S.—
Demand for excess grants for 1940-41. 50.
Expressions of regret on the death of

Professor C. B. Johri. 100,

Bxpressions of regret on the deaths of bir
Muhammad Yakub and Mr. J. Ramsay
Scott. 30-31.

Motion for Adjournment 7e announcement
re grant of inadequate dearness allow-
ance to workers. 135, 200,

Motion 7e—

Election of Members to the Standing
Committee for the Department of Infor-
mation and Broadcasting. 288

The situation' as regards food and other
necessaries, «328, 320, 330, 352.

Papers connected with Deyl

vernment's

request, for additional Indian our for

Ceylon (laid on the table). 45-46,
Statement of Business hy —— 112

ANGLO-INDIAN(S)—
Question re—

Diserimination between —— and Indian
apprentices in Kanchanpara shops. 208.

Preference to —, Europeans and foreign
refugees in Ordnance Fastories. 205-07.

ANGLO-INDIAN OFFICER(S)—.

e “Officer(s)”.

NNOUNCEMENT(S)—

——— re time for Lunch
Assembly on Fridays.

Inierval of fhe
175.

Motion for Adjournment 7e -— re grant
of inadi ness._allowance fo
workers. 169, - e

ANNUITY PAYMENT(S)—
See ‘‘Payment(s)”.
ANTHONY, MR, FRANK R.—
General discussion of the Railway Budgat

Indian Finance Bill—
Motion to consider. 1137-42,

Motion re the situation as regards faod
and other necessaries. 354-55, e
Motion to reduce Demand for “Executive
Council” re grievances of the personnel

and students of the T.M.D. §42-44, 845.
Motion to reduce demand for ‘Railway
Board” re—

Extensi given to employ in Railway

sérvices. 593

Grievances of Railwaymen 7e conditions of
service.  560-62.

Tnadequate and illusory provisions for
appeals from Railway employees. 565-
67, 573

Resolution 7e grievances of officials and

secretaviat  assistants employed in Rail-

ways, 1441, 1443.45.
ANTI-CORRUPTION DEPARTMENT -
Question 7¢ —— on North Western Rail-
way. 1071,
APPEAL(S)—

Motion _to reduce demand for “Rafway

Board” 7e inadequate and illusory provi-
sions for —— from Railway employees.
565-73. i
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i irability of transfer of In-
Qﬂ(ﬁ?;onj (ii:!:’x:x His} Majesby in Council
to Federal Court. 424-25.
LICATION(S)— 2 S
> Al‘)‘PLI‘.'CA Te mS : larities in ) with
of Chapter VI-A cf the Indian Rail-
® ways Act. 42021
TMENT(S)— : :
Alﬁxilo?f for ndju(urnmenb re situabtion c‘reahgd
by the —— of the Broome Commission in
e Durban. 1227-28.

i to reduce Demand ifor supplemen-
MLLJ;:;? grant for “Civil Defence’” 7e new
—~ “and representation of Muslims.
1346-51.

Motion to reduce Demand for supple,tnm-
tary grant for ‘“Home Department™ re
additional —— and continuation of ‘L.OC.S.
training.  1319-20.

Motion go reduce Demand for supplemen-
tary grant for: ‘‘Civil Defence Depart-

and expansion.

ment’” 7¢ additional ——
1320-21. 5
Motion to reduce Demand for supplementary

grant for Police 7¢ inadequaie represen-
_ tation of Muslims in additional —.
1336-37. i Eid

Question 7e— . ¥
—— of Mr. Puri as the Assistant Super-
intendent-in-charge of the Delhi Monu-
ments. ~ 1122-23. . -
—— of Sir Baron Jayatilaka as Ceylon’s
o Representative with the Government of
India. 21, 286 sisn

Non- —— of a Muslim as Assistant Re-
search Officer in the Imperial Institute

~=o0f Veterinary Research. ¥

Non: —— of Muslims in the Department
of Central Kxcises and Salt, North-
Bastern India. 322.

Non--—— of Panel Muslims as clerks in
certain Pengal and Assam Railway Toco,
Sheds. 1376.

Percentage of —— of Govds and Tally

£, Clerks on North Western - Railway.
. 1071-72.

ecent —— of Chief Justice of the Lahore |

Recen
High Court. 153.
v Recent of Europeans
India Department. 75-77.
APPRENTICE(S)—
Question re—
Discrimination between Anglo-Indian and
.+ Indian in Kanchanpara shops. 208
770 Discrimination hetween Muslim and Non-
Muslim —— in' the Printing and Sta-
tionery Department. "1585.
Increasing of recruiting percentages for
Ledger-Keepers and —— stib-storekeep-
ers on North Western Railway. 509.
Muslim and: non-Muslim '—— Permanent
Way Inspectors  on Bengal and Assam
-~ Railway. - 1523;

APPROPRIATION TO DEPRECIATION
FUND— o

in Survey of

b Demand for grant. 601,

APPROPRIATION TO RESERVE—
Demand for excess grant, 1760, >
Dem¢nd for gmnt. 601.
Demand for slpplementary grant. 615,

ARCHZOLOGICAL CIRCLE(S)— -
Question re neglect of Hinda and Sikh

monuments in the Frontier —— 1731.72.

ARCHZOLOGICAL CIRCLE SUPERIN-
TENDENT— =
Question 7e frontier ——'s training in, exca-
vation works. 1732-33.
ARCHAEOLOGY—
Demand for Grant. 964.

ARCHAOLOGY DEPARTMENT—
Question re—
Advance increments to certain stafi of
1123,

War vacancies in ——. 1123-24.
ARCHAZOLOGY, DEPUTY DIRECTOR
GENERAL OF—

Question r¢ post of 1122

ARCHZEOLOGY, DIRECTOR GENERAL
OF—

Question 7e tour of the
* during last winter. 813-14.
AREA ADVISER(S)—
Question re vecruitment of ——, Technical
Advisers, Warning Officers, etc. - 311-16.
ARMY—
Question re—
Payment of compensation for Indian-
owned properties in Burma taken over
il

to Ramnagar

by Burma ——. 274-75.
Responsibility for —— requisitioned  for
maintaining order. 155-56.

ARMY AND AIR FORCE (MILITARY
PRISONS AND DETENTION BARRACKS)
BILL— '
See “Indian —" under ‘‘Bill(s)”.
ARMY OFFICER(S)—
_ Question re reduction in pay of Indian ——
when %aken prisoners of war. 310.11.
ARRANGEMENT(S)—
Question 7e— ¢ 5
— for celebration of the Red Army Day
in fIudia..ll 319-20.
—— for collection of accura i
statistics.  1590., 1 aenadinn
for supply of foodstuffs for =
dents of li‘ndixm Sepoys.  317-18. dep@
for supply of standard cloth. 1590,
Purchases by India under lend-lease ——.

ARREST(S)—
Question re—
——; of Khan Abdul Ghafifar Khan. 1176

’?;’of Lala Ram Kishan Das of Delhi.

—_— uf_ Lsalad Shankar Lal, 604.
o ardar Diwan S
Riyasat.  865-66. i
Casualties, ——, ofc.,
disturbances,  151-52,
:Persons arrested ‘or detained under
Defence of India Rules in Delhi
vince.  1173.74.
ARTIFICTAL STLK—
See  “Silk”,
ASSAM—
Ql};sbion Te— 7
esirability of increasing carri:
mail and mixed trains %n _f"gegmo !
*Order investing Major General ‘Wood
* with powers of Civil and ‘Military ad-
Remxmstmj.mn in —— 7L S
Re lcse_;ng thr R_mdsrover ~— and, Bengal,
ASSAM BENGAL RATLWAY_
See “Railway(s)”.

during the recent,

the
Pro-

)
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ASSAMESE REPRESENTATION—
See “‘Representation(s)',
ASSEMBLY(IES)—
Announcement re time for
of the ——.on Fridays.

Lunch mcervnl
175,

Motion for Adjournment rc imposition of
financial burdens for War purposes with-
out consulting the —. 168,
See also ‘‘Legislative Assembly(ies)”.
ASSENT—

Governor General’s 35-36.
ASSET(S)— 3

Question 7e sterling —— acquired by Gov-

ernment of India since outbreak of war.

ASSISTANCE—
Question re— 4
—— . to Internal Combustion KEngines
Industry. 280.
Organisation of and -—- fo indusiries

for meeting -war supply requirements.

ASSISTANT(8)—
Question 7e—
New Assistant Estate
to the Estate Officer. 1125,
Promotion of certain eleguted Second
" Division Clerks as ——= in the Posts and
Telegraph Directorate. 1068.69.

Officers and —

Promotion of clerks as —— in the Posts |

and Telegraphs Divectorate.  1017-19.
'Provincial recruitment »f —— und clerks
in the Imperial Record Department.

664.

Suspension of direct recruitment to —
cadre in the Government of India be-
cretariat and attached offices. 1017,

Resolution re grievances = of nfﬁm‘uls_ ang
Secretariat —— employed  in railways.
410-12, 1436-66, 1544-45,

ASSISTANT COMMISSIO\LR(&) OF IN-

COME.

Quesmcn e tuns&u of control over Ircome-
tax Tribunals and the Appellate
154

ASSISTANT DIRECTOR(S)— >
Question '7¢ Sindhis as ——. etc.. in
Sind and Baluchistan Postal Circle.
ASSISTANT ESTATE OFFICER(S)—
Que§uon 7e mew —— and Assistants to the

the
1540.

Estate Officer. 1125,
ASSISTANT INCOME-TAX COMMIS-

SIONER(S)—

Question re paucity of Muslim —— in the
Punjab, Delhi and North-West Frontier
Province. 604-05. \

ASSISTANT COMMIS-

INSPECTING
SIONER(S) OF INCOME-TAX-—
Question 7¢ abuse of powers of sanctioning

prosecutions, etc.; by —. K10, 472, 5
ASSISTAN’I’ INSPECTOR(S)—— :
ition of TIns-
pectors, and —— under ths Superintendent
Vgg:ks (Lower), Momdabn'l Division,

ATSS{IS(TANT PERMANENT WAY IVSPEC
Question’ 7e non-observance of Muslim quota
1225— on the Bengal and. Assam Railway.

\

ASSISTANT RESEARCH OFFICER(S)-
7¢ of a Muslin
as in the Imperml Institute of
Vieterinary Research,
ASSISTANT STATION: M-AhTER(S)
Question re promotion - of —— to Station

\[ﬂ\tel%o posts on North Western Rail-
1075.

ASSISTANT SUPERINTENDENT-IN-
CHARGE—

of M, Puri as

Question 7e appointment
1122-

the — of the Delhi Monuments.

ASSIST ANT SURGEON(8)—
See ““Surgeon(s)’’.
ASSOCIATED PRLSQ OF INDIA—
Quosnon u Government, pavments to
——, and the Reuters. 465.
ASSOCIATION(S)—
Motion to reduce demand for “Railway
Board™ 7e vecognition of Railway Muslim
employees Unions a1
Question 7e allotment |
Youngmen's —— Sxmln.]
ATEBRIN—

the

land to Khalsa

Motion for Adjownment re food and
standard cloth position and lack of ——
and Sulphathiazole,

ATLANTIC CHARTER—

Question e discussion of the " at the

Pacific Relaciuns Conference. 211-12
ATTA—

Question 7e snpply quotas oi sugar and ——
dealers in New De
ATTACHED OTFICE(B)—

Question s
Posts reserved for Schedule Castes in the
Secr at _and,,

Government. of India
1639,

i1

recruitment . to

- of

Asgistan
India Secretavi: A
AUDIT— g
Demand ,for Grant. 963
AUDIT (R‘\[LWAY)—
Demand for Grant. * 600.
Demand for supplementary grant.
AUSTRALIA-
Question 7¢ minting of small coins for — —.
149-50. *

610.

AUTHORITY (IES)— =
Question re— d
—— for reducing pay or rank of officer

when declared medically fit for a lower
rank. 86(]2» gl

— for reduction of frei and
the Shahdara- Sahnrmgur %
way. - 1225.26.

Cngoc;llatmn of holidays by lew:.y —_—

AUXILTIARY FORCE (INDIA)—

Question re recruitment of Indian Chris-

tians in the —— Delhi Contingent. 1645,
AVIATION—
Demand for Grant. 966.

Demand for Grant  in vespect of “‘Capitat

nue’’.
AVI«\TIO\I WORK(S)— L
Question 7e contracts in - 1125.
‘AZHAR ALT, MR, MUHAMMAD—
Abolition of ‘Whipping Bill—
Motion to circulate, 118,

4

-

Dutlnv 3&16 Tt PR Charged to Reve- -
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s ,glame in the world at large.

Cfdo of Criminal Procedure (Amendment)
Bill (Amendment of sections 162, 488 and
496)—
MLMOH to refer to Select Committee. 108,
(ode of Criminal Procedure (:\mendmenb)
Bill (Amendment of Sections 269, 272,

gte. ) — 3
:\luL’mn to refer to Select (‘ommathwe
1487-88.

nsideration of the Ruparf.- of Lhe Publie
Lohwnnu Committee. 48, 1724-26, 1748-50,
1750-51, 1785.
Delhi University (Amendment) Bill—
Motions to refer to Select Committee and

to circulate. 1714-16,
Demand for excess grant in respect of
“India  Officg and ~ igh Commlssloner-s

establishment: chavges”.  1756-57
Government' Savings Banks (hnendmcni)
ill—
Motion to consider. 293-54,
Hindu- Code, Part I (Intestate Succession)—
Motions to refer to Joint Committee and
to circulate 1418, 1552, 1613.

Tadian. Rinance Bill—+
Consideration of Clause 5.
“Motion for Adjournment re—
Coercion  and  intimidation of le\uy

" staff in Moradabad Division, . 167.

Failure to devise suitable system of food
control

High rates demamled by the
of Delhi.

Prices of neces
Removal from s
the Divisional Personnel leﬁcer Mmad-

1233-34.

tongawallas

168,

es of life.

abad. 168.
oy ‘ v_snmn’ coinia, 5961,
Motion ré—
Blection of Lhu Standing Finunce Com-

241,

Motion fo leduce Demand for ‘“Executive
Councjl” 7e means wherehy _the present:

agricultural might

used for “the sermanent, xplmbxhtahon

of ugricnlture in‘India, 954-56

Motion' to reduce Demand for “Legmlatwe
Assembly and Legislative Assembly De-
partment”’ - ré necassity - of h'sldm;, more
sessions of the Legislatuve in view of f:he
war and future position of the count:
the great. developments that ave fakng

883, 886-38,

‘\Inu(m to reduce demand for “Railway

Board” re— : e

Curtailment  of pa.s,senger Lruins., 529,
30-31.

irievances —of Railwaymen 7% conditions
of service, 560.

Need- for fixing quote fin Muslims  and
othes minorities ia the <e!mlwn arades
in' Railway services. 596 <

Post-War xecunshuchuu 534-03

QuP?Ihun T
Alleged  corvuption in ihe Prica ¢

oa Dalhvp : ica  Control
\,Fe;,re:l prohibition on the sluff for join-
nbv"_ahdhmml Fedevation of Railwaymen.

Allotment of Central

ployees’ - quax &eru to
Schuols, e&:

Government;
staff of Tocal

ice of Puilway staff by

em- |

o

/

Allottees of wheat four quotas in Delhi.
-51.

Approved muslim coutractors in ‘the Mora-
dabad Division. i

COhanges in controlled prices
6! E

in- Delhi.

ition of Ins and
Assistant Inspectors under the Superin-
tendent, Works (Lower), Moradabad
Division, = 1384.

Confirmation examination for clerks on
Bast Indian Railway. 676-77.

Desivability  of applying the -Control of
Rent, Acb to the Notified Area, Shah-
dara and Delhi. 653,

Desirability of extending Delhi desrness
allowance to railway employees in Shah-
dara.

Desirability of making  indian  refresh-
ment rooms at Kalka rent-free. -1541-42,

Difficulty. of purchase of coal hy Govern-
ment servants in Delhi. 655-5

Discovery of a miniature mint at ‘Solan.
29. \
Extension of the Punjab Entertainment

Duty Act to Delhi Provinve, 723,
Instructions for refail parchase of wheat
flour: and sugar by G xme‘rnmeut servants
in Delhi.  654-55.
[nstructions for mse of mixed wheat flour
in Delhi. 653-54.
Machinery for price control in Delhi,
Muslim and non-Muslim _ doctors
gg:supoundexa on East Indian

816.
and
Railway.

ly of _sugar to petty dealers in

Partial
paid by
miners of Moradabad Division for their
defence in a criminal case. 30,

n»lmbnﬂemenb of Counsel’'s Fee
certain Travelding Ticket Exa-

Paucity  of
Lncknow
way:

Pancity’ of Muslim Officers in the Office
of ‘the United- Provinces Postmaster
General, 1382,

Pay increments to an employce officiating
in non-Giazetted Cadre of State Rail-
ways.

Price control system in Delhi.

Prices of foodstuffs,  655.

Pricés, of foodstuffs in Simla and Delhi.
53, 912,

Promotion of clerks ‘in the Imperial Re-
cord Department. 663.54.

Promotion” of relieving Guards on Kast’
Indian: Railway Divisions. 1385, :

Provincial recruitment of Assistants  and
clerks in the Tmperial  Record Depart-
ment. 2

Provision of taps for unfiltered water' in
cﬁmﬁl‘)ounds of orthodox quarters in New
elhi L

Publicity to controlled ' refail pmces of
proyisions in Delhi. 655,

Quota allotted to New Delhi for- v.haab
. flour and sbgar: .658-50.

Rm]wa.y Board orders in respecb of pay-
; ment of compensations, etc. 1385,
Reanl b o ehbaeii t

‘vending licencees on Kest, Indiam le-
: wa.y 1542,

Muslim _inferior staff in
Division, East Indian Rail-

658.
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R ion against C 1 Reserva-
tion by the Works Manager, bmla}éa
and - Wagon  Shop, Lucknow. 671

2 1738.

for P
I’ﬂgrxmage 555,
Sale of firewgod ahove control price “in
Paharganj, Delhi. 656.
Staff appointed as Transportation Inspec-
tors in Moradabad Division. 1540-4i.
S i d dustri in Delhi.

i
816-17.

Supply quotas of sugar and atla dealers
in New Delhi.

‘Theft cases in Carriage and Wagon Shops,
Alambagh. 671,

Use of Inspect-lon Carriages by officers of
the Moradabad Division. 154243

Unitel Kingdom Commercial Cm'poratiou.
559.

Utilization of India’s sterling in London.

" 465-66. ’ 4

War vacancies in -the Secretariat. = 723.

Questmn (Supplementary) re—

for salt coll
Coast. 457.
Food situation and Standing Committee
for the Food Depart,ment 1598,

Minting of small coins for Australia. 150.
Scheme for distributisn of standard cloth.
2

on Madras

Transfers of staff hetween State R:aif\ynys
3,

Resolution re—
Grievances of officials and Secretariat
Assistants employed in Railways. 410.
Revision of the convention in respect of
contr'bution from Railway to General
Revenues. 707-08
Tobacco  (Excise Dubv) bil—
Motion fo consider. 1253-54.

; B

BAJORIA, BABU BATJNATH—

“Consideration of the Spemal Haj Inquiry
Report. 1768
Demand for excess grants for 1040-41. 50.
Election of to the Standing Finance
Committee. 679.
Hindu Code, Part I (Intestate Succession)—
Motions to refer to Joint Committee and
to circolate, 1407, 1417, 1556, 1557,
1558, 1569-75, 1607, 1629.

: Hindu Marnage\ Disabilities Removal Bill—

Motion to refer to  Select. Committee.

1495, 1496.

* Motion for“Adjournment re—

i

Shortage of small coins. 35, 52-55, 66, 67-
i R

122-24 128,

Suf)ply and di
The Paper Control Order.
131-33.

Motion re the sitnation as regards food and
other necessaries. 243-47, 341.
Motor Vehicles (A Amendment.) Bill—
Motion to consider. 291,
Question 7e—
Fixation of pmces of grades of Mica by
the Joint, Mica Mission. 28384
Monopoly of export of Mica to the Joint
Mica Mission and Metal Reserve Com-
g{nﬁz of the Uml:ed States of America.

ion.  of Haj

Question (supplementary) re— (\§
Measures for solution of the food supply

problem. 275, 276.
Provision of brothels for fighting forces in
Calcutta. 149,

Recent air raids over Assam and Bengal.

158.
Settlement of = questions of status of
Indians in Ceylon. 272.

143, 148.

Shortage of small coins.
271,

The New Food Department.

War situation on Indian borders. 142.
Withholding of deliveries of diverted
cargo sold in Madras. 280.

Working “of the Defence of India Rules.

138.
BALUGHISTAN—
Question 7¢ decrees by Political Courts in
E for enforcement of the salc of women.

BANERJEA, DR., P.
Code of vaxl Proosdu:%zg&mendmenb) Bill—

Motion to consider.
jort. of the Public

. Consideration of the re
Accounts Committee. 1746, ZM
1785.

Delhi, University (Amendment) Bill—
Motions to refer to Select Committee and

to circulate. 1661, 1662, 1664,
1689-94, 1695, 1b97 1698 1699 1700,
0.

1701, 1705 1712, 1717 1718 1720, 1722
Demand - for excess grants for 1940-41.

Demand for excess grant in respect of—
Appropriation to reserve. 1760,
lndug Posts and Telegraphs Depnx-tmenL
175

Expressions of regret on the death of Mr. &. o

Suby.unm i,
stussion of the General Budget.

77578,
Hindu Code " Part T (Intestate Suc )—
Motions to refer to Jomt Committee
to circulate. 1406, 1407, 1412 1414
1417, 1420, 1559, 1561 16232’7
Indian Anny :md Air Force (Mlhtary Pri-
sons- and Detention Barracks) Bill—

1632,
Indian Finance Bill—
Motion to consider. 978, 983, 985, 1101,
lgl)ﬁ 1131, 1132, 1180-86 1212 1214,

Motion to consider.

Consideration of—
Clause 5. 1233,
Schedule I. 1235-36.
Indian Tea Control (Amendment) Bill—
Motion to pass. 1401, 1402. 5
Motion for Adjournment: ré— .

Failure to release Mahatma Gandhx un-
conditionally. 6.

Fast by Mahatma Gandhi in - jail. 254,
263, 264,

Inability of a Mamber of the TLegislative
Assembly to attend its Sessions due to
detention in jail. 286..

R on the Hind. Times re
publication of news about Mahatma

ShGatr;ths fast. 29899,
ortage of small coins, -5
e 2, 53, 58, 59,

The Paper Control Order. 127, 129,

Motion re—
Election of a Member to the, Central Com-

mittes of the Tubercul
e e rculosis  Association

e

AR
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Election of Members to the Standing Com-

Resoluti

/s mittee for the Civil Defence
ment. 1330. :
Election of Members to the Standing Com-
mittee for the Commercé Department.

Depart-

1391 :
Election of members to the Standing Com- |
mittee for the Labour Department.

Election of the ‘Standing Finance Com-
mittee. 474,

The situation as regards Food and other

necessaries. 350, 479, 494-98, 500, 501,
503,

Motion to reduce Demand for ‘‘Executive
Council” re means whereby the present
prosper gricul ditions might be
used for the permanent rehabilitation of
agriculture in India.

Motion to reduce Demand for ~“Home
Department” re Repressive Policy of the
Government.  823-24, 825, 828, 830, 831.

Motion to reduce Demand for “Legislative
Assembly and Legislative Assembly De-
partment’’ 7e “necessity of holding more
Sessions of the Legislature in view of the
War and the future position of the

country in the great developments that

are taking place in the World at large.

Motion to reduce = demand for “Railway
Board’’ re—
Curtailment of passenger trains. 530, 531.
Inadequate and illusory provisions for
appeals from Railway employees. 572.
Policy of wagon allotment and distribn-
tion, 516, 519. -
Post-War_ reconstruction, 543,
Recognition of Railway Muslim Employees
Unions and Associations. 583
Motion to reduce Demand for sup, lementary
grant for “‘Department - of %}ducntion,
Health and Lands" 7e increased activity of
H\g}(‘cntral Advisory Board of Education.
1323,

Question re—

T
Committee for enquiry into the alleged
military and police excesses. 191.

Treatment of political prisoners and
detenus. 1474, 1477.
Statement re the Standing Committee for_

the Food Department. 1683.
Tobacco (Execise Daty) Bill—

Motion to consider. 1253, 1257, 1258-59.

Consideration of schedule. 1286.

Motion to pass. 1290, 1202,
Trade Marks (Amendment) Bill—

otion to consider. 1633, 1634.

Vegetable Product (Excise Duty) Bill—

Motions to consider and to circulate, 1309,
1311, 1312,

ng;u Injuries  (Compensation Insurance)
Mgéiyon;ﬁté%.refar to. Select, Committee. 1658-

BANTAN(S)—
Question 7e appointment of —

2 0 , mono-
polists and special agents for coal dis-
tribution. = 369,

BANK(S)—

Question re—

Advice given by Central Board of Reserve
—— of India regarding utilization of
India’s sterling credits. 1328,

Assamese representation in the staff of
the Reserve of India. 1329,

Legislation for control and regulation of

162.

Silver stock with the Reserve —— of -
India and sale of Indian silver in
- London. 136-37.
BARAUNT, JUNCTION—
Question 7e need for an over-bridge at —
Station. 669.
BEHAVIOUR— 5
Question ¢ —— of the Railway staff during _
evacuation after Calcutta raids. 18-19.
BENGAL— - .
Question re—

Food situation and Standing C i
for the Tood Department. 1598-09.

. Frontier Archmological  Circle Superin-
ll:e7r:1’genb's training in excavation works.

Question (Supplementary) re—
Behaviour of the Railway staff during
evacuation after Calcutta raids. 19,

di 1 1

ti of Or T g by

the Governor General. 69, 70.

Maintenance of the dependents of Pir of
Pagaro, etc. 1734,

Measures for solution of
problem. 6.

Preliminary and final recommendations of

the food supply

the Grady Mission. 12,

Propaganda. prog of the Nati
War Tront. 1641, 1642, 1645.

Scheme for Central purchase df food

grains and controlled distribution, 1590,
169255

Small change difficulties in Post and Tele:
graph Offices. 1534.

Thi" Delhi Municipality Budget. 1729,

The Indian Legislatura (Prevention of dis-
qualification) Ordinance. 273.

The new Food Deparment. 277

Appoint of organisers and Warning
Officers in ——. 15960,

Deputation on behalf of the coal industry
in. —— and, Bihar. 1734-35. §

Fall in eoal output of —— and Bihar coal
fields. 1276,

Jute acreage in ——.  96-98.

Machine-gunning on a mob
Ranaghat in 1643.

Recent air raids over Assam and ——.
157-58.

from air near

Scheme- for cheap grain  shops for ——
and Bihar colliery labour. 1735-36.

Supply of wagons to —— and Biha
collieries for loading coal. 1730. :

‘Wagons for loading coal in —— and Bihar
Coalfields. 372

BENGAL AND ASSAM RAILWAY—
See “Railway(s)"”

y(s)'” :
BENGAL AND )NORTH WESTERN RAIL-
WAY— '
See “Railway(s)”.
BENGAL COLLIERIES—
Sea““Colliery (ies)””. e
BENGAL, GOVERNMENT OF—
See, “Government, of Bengal”’.
BENGALT MUSLIM(S)—
See *“Muslim(s)”.
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BENTHALL THE HONOURABLE SIR

EDWARD—
Demand for grant in vespect of “Railway
Board”. 514.

General discussion of the Raxlway Budget.
432, 436, 437, 443, 445,

Indian Finance Bill—
Motion to consider. 1105.

Indian Railways (Amendment) Bill—
Presentation of the Report of the Select
Committee. ~45.
Motion to consider. 615-16.
Consideration of clauses. 617, 619, 620.
Motion to pass.
Motion for adjournment re—
Alleged insult by soldiers to Mr.
Aeney at Nagpur Railway Station.
7

M. S.
677-
Failure  to prosecute -the Furopean
passenger resisting occupation of the
reserved seat by Dewan Bahadur A.
Lakshmanaswami Mudaliyar. 817.
Motion re—
Election of Members to the
Advisory Council for Railways.
Election of members”to the Committee
1ppm(rle,cd tlr: cﬁns)der the Convention
regarding the Railway Finance. 1330-31
1333.34. ¢ :

Election of  Members to  the Standing
Finance Committee for Railways.

‘Central
973,

' The situation as regards food and  other
necessaries. 244, -38, 363.
Motion to reduce Demand for “Executive
Council” 7e Dearness allowance. 855-57.
Motion to reduce demand for ‘‘Railway
Board” re—

strztailment of passenger trains. 529, 531-

Grievances of Haxlwaymen re conditions
of service. 551, 563
Imperative need of allotment of wagons

for transport of police fo deficit areas of

Tnadequate and _illusory provisions for
appeals from Railway employees. 571-
73.

Neezd for fixing quotas for Muslims and

cther minorities in the selection “grades
in Railway services. 597-98. e

Policy of wagon allotment and distribu-
tion. 517-20.

Post-War reconstruction. 544-48.

Recognition of Railway Muslim employees
Uniong and: Associations. 7.

Reduction in rates and fares. 522, 527.

Motion  to reduce Demand for supplementary
grant' for “Bxecutive Council’” re expenses

of two additional saloons. 1316.
Presentation. of the Railway Budget for
1943-44. 23,
Resolution re—
Grievances of officials and Secletarmt
Assistants - employed in Railways. 411, !
412, 1439, 1441, 7. 1448, 1499, 1454—

144
50, 1461, 1462. 1463, 1464. 1465-66.

Revision of the convention in respect of
contribution from Railway to General
Ravenues. 680-82. 685. AOA. 704, 710-16.

BEWOOR, SIR GURUNATH—

Amendment, of the Coorg Motor Véhicles
Rules (laid on the table). 817-18.
Amendment to the Ajmer-Merwara Motor
Velmlcs Rules (laid on the table). 1075~
Amendments to cerfain Motor  Vehicles
Rules (laid on the table). 36-43, 43-45.
Demand for excess grant in vespect of”
“Indian Posts and - Telegraphs Depart
ment”. 1768.
Government Savings Banks (Amendment)
Bill—
Motion for leave to introduce. 47.
Motion to consider. 292, 294-85.
Motion to pass. 295
Indian Finance Bill—
Consideration of schedule I. 1236-37.

Motion for Adjournment 7e announcement

7e . grant of inadequate dearness
allowance to workers. 199, 200, 201.
Motion re—
' Election of a Member to the Standing
Committee for the Posts and Air
Department.  46-47.

Election of Members to the Sf.andmg Com-
mittee for Roads.

Election of Members to the Standing
Committee for. the Posts and Air
Department.  973-74.

Motor Vehicles (Amendment) Bill—
47.

Motion for leave to introduce.
Motion to consider IR

Motion to pass. 291.
Oath of Office. 625.
BHAG CHAND SONI,
A , RAT BAHADU&
Election of to the Standi 1
Committee. 6;9 : e FID!-BC‘E

Gene'lral s(yscussxon of the General Budget

Indian Finance Bille ' v
Ml\{otmn tohconslder. 1002-04. Z
otion re the situation a
other necessaries, Q‘Z,s TG and
BHANSALI, MR. M. D.—
Oath of Office, 505.
BITHAR—
Question re— ,
Deputation on behalf of the coal industry
in Bengal and 1734-35.
Desirability of gwmg rallwuy advertise-

ments to —— vernacular newspaper:
1527-28. i
Fall in coal outpub of Bengal and ——
coalfields. 1276.
Scheme for cheap grain shops for Bengal
and —— colliery labour. 1735-36.
Supply of wagons to Bengal and —
collieries for loading coal, 1730

Wagons for loading coal in Bengal and
Bihar coalficlds. 372, e
BIHAR COLLIERIES—
See “‘Colliery(ies)”. r
BILL(S—
Abolition of Whipping —— 111, 113.
Motion to circulate. 111, 11321
lated. 121
%:;:r?\ Muslim University (Amendment)—
Introduced. 476 €
Motion to consider. —620-22.
Passed. 622,
Passed by the Council of State. 1021.

>
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Codg of Civil Procedure (Amendment)—
Afsent of H. E. the Governor General. 6.
Introduced. 476.
Motion to consider. 622-23.

Passed. 3.
Passed by the Council of State. 1021.

Code of Civil Procedure (Secofid Amend-

o ment)™
Assent of H. E. the Governor General. 36.
Code of Criminal Procedure (Amendment) ——
(Amendment of sections 162, 488  and
496)—
Motion to refer to Select Committee. |
101-11.

Referred to Select Committee. 111,
©Code of Criminal Procedure (Amendment) ~—
(Amendment - of “sections 269, 272, ete.)—
Motion to vefer to Select Commiittce.
752-64, 1483-91.
Negatived. 1491.

Code of Criminal Procedure (Amendment) —
(Amendment of sections 378 and 1429)—
Introduced. 122.
Coffee Market Expansion (Amendment)—
Introduced. 609
Motion to’ consider.
Passed. T718.
Passed by the Council of State. 1021.
* Criminal Procedure Amendment—
Introduced. 47.
Motion to circulate. 289-90.
Circulated. 290.
Delhi Muslim Wakfs— ¢
=  Presentation of the Report of the Joint
Committee. 111.
Motion to consider.
Consideration of—
Cladse' 7. - 730. -
Clause 22. 730-31.
Clause 25. 731-32,
New clause 28A.
Clause 37. 733-35.
New clause 37A.  735-37.
Clause 39. 737. <
New clause 70. - 737-38.
Motion to pass. - 738-41.
Passed. 741. 3
Passed by the
amendments.
Amendments made by the Council of State
considered and agreed to. 1491-82.
Delhi. University (Amendment)—
Introduced. 92.

Motions to refer to Select Gommittee and
to circulate. 1661-83, 1687-1724.
Referred to Select Committes. 1794,
Durgah Khawaja Saheb (Amendment) Bil

Introduced. 122,
Federal Comt (Supplemental Powers)—
Assent of H. E. the Governor General. .36,
Government Saviugs Banks (Amendnfent)—
Introduced. 47.
202-95.

Motion to consider,

Passed. 295,

Pn.ss(;fl by the Council of State. 1021,
Hindu -Code, Part' T (Intestate Succession)—
. Introduced. "679.

Motions to refer to Joint Committe:

71718,

725-29.

a2

73233, ;

Council “of State with
022

ittee .and
to circulate, 1406-26, 1546-79, 1599-1631.

Referred to Joint Committee. 1631,
Nomination of the Council of State Mem-
bers on the Joint Committee. 1727.
Nomination of Members of the Assembly
to the Joint Committee. 1742, et

Hindu Code, Part IT (Marriage)—
Introduced. 679,

Hindu Marriage Disabilities Removal—
Motion to continue adopted. 101. A
Motion to refer to Select Committee.

96.

1492-96.
Motion withdrawn. 1496,
Hindu Married Women's Right to Separate

Residence and Maintenance—
Motion to continue adopted. 1491.

_ Indian Army and Air Force (Military Pri-

sons and Detention Barracks)—
Introduced. 609. 5
Motion to consider. 718:21, 1631-32;
Passed. 1632,
Indian Compani
Assent of H. E.
36.

o=t

General.

(Second A 1
the Governor

Indian Finance—
Introduced. 649.
Motion to consider. 976-1015,
1076-1118, 1126-70, 1180-1220.
Consideration of—
Clause 2. 1228-33.
Clause 5. 1233.34.
Schedule I. 1234-38.
Passed. 1238.
Passed by the ‘Council of State. 1546,
Indian Medical Council (Amendment)—

1022.63,

Motion to refer to —Select . Committee.
1496-1521.
Negatived. 1521,
Indian Merchant Shipping (Amengmeptj—
Introduced. 122. \
Indian Penal Code (Amendment)—
Introduced. 289.

Motion to consider. 716-17.
Pagsed. 717,
Passed by the Council of State. 1021.

Indian  Penal ‘Code (Amendment) — -

. (Amendment of Section 299, etc.)—

Introduced. 121.

Indian Railways (Amendment)—
Presentation” of the Report of the
" ‘Committee, 45,
Motion to consider. 615-17.
Consideration of clauses. 617-20.
Passéd. 620,
Passed by the Council of State.
Indian Rubber Control
ment)—
Assent, of H. E. the Governor General. 36.
Indian Tea Control (Amendment)—
Tntroduced. 1180, g :
M%inns to consider and to circulate, 1359.

Select

1021.
(Temporary Amend-

Considetation of clauses: 1392-96. 3
Passed.  1396-1406, o
Passed by the Council of State. 1647+
Motion for adjournment 7o throttling the
debate on the Second Reading of the
Motor Vehicles (Amendment)—
Introduced. 47, e
Motion to consider. ey
'+ Passed. 201, e

: d by }I}e Gourlrmil. of State. 1021,
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Reciprocity—
Presentation of the Report of the Select
Committee. 373. %
Motion to consider. 741-49.
Motion to pass. T749-52.
Passed.  752.
Passed by the Council of State.
Repealing and Amending—
Assent of H. E. the Governor General. 36.
Special Marriage (Amendment)—
Motion to continue adopted. 1491
~ Tobacco (Excise Duty)—
Introduced. .
Motion to consider. 1238-63.
Consideration of clauses. 1263.
C(ggsideration of schedule. 1263-68, 1281-

1483.

Motion to pass.  1288-92.
Passed. A
Passed by the Council of State.

Trade Marks (Amendment)—
Introduced. 1281.
Motion to consider. 1632-34, 1647.
Consideration of clauses. 1647-48.
Motion to pass. 1648-49.
Passed. 1649.

Vegetable Product (Excise Duty) Bill—
Introduced.  650. A

t i 1292-

1312,
Consideration of clauses. 1312-13.
Passed. 1313. o
Passed by the Council of State. 1647.
War Injuries . (Compensati =
IntrodJnced. ( 6.17 tion Insurance)
Motion to refer to Select Committee. 1649-

1647.

4

and to

Raf,

R d to Select C itt 1661.
BINDING DEPARTMENT—
Quesf«ion Te— >
Grievances of employees in the of the

Gn\;el'nment. of India Press, New Delhi.

Grievances of the Staff of the of the
Gmégrgnment of India Press, New Delhi.

Selection Grade Posts in the — of the
;}ztxa\ée_;grneut of India Press, New Delhi.
BOQATMAN(EN)—
uestion 7e dismissal of Indian ——
Colombo Harbour. 92. 2 iy
BOGIE(S)—

Question re attachment to trains of —— for
certain destinations. 1379-80.
BOMBAY—
Question re—
—— Postal employees on deputati
P,;?;%?"S of War Censor S‘f:sf,zn;?n—u?

Payment of extra duty allowance to
sorters of the < Postal Circle. 26-27
BOMBAY. BARODA AND CENTRAL
INDIA RAILWAY—
See “Railway(s)”. =
BOMBAY CONFERENCE DELEGATION—
See “Delegation”. g
BOMBAY PRESIDENCY—
Question re grievances  of
Department staff of the —.

Tncome-tax
153-54,

BONE(S)— a

Question re discriminatior m issuing® rail-

way priority certificates for transport: of
1636-37, 1738-40.

te.
BOOKING AGENCIES—

Question 7e¢ City —— on North: Western

Railway. 28-30.

BOOKING CLERE(S)— =
Question re—

Discrimination between Muslim and non-
Muslim platform ticket —— in the
Howrah Division. 1067, 1730.

Paucity of Muslim platform ticket —— in
the Howrah Division. 5

Posts of platform ticket —— ab Howrah.
1066-67.

BORAX—
- Question 7e Government policy regarding

utilisation of Tibetan sources of
BORDER(S)— :
Question re War gituation on Indian —.
141-43. 7
BOTANICAL SURVEY-—
Demand for Grant. 964.
Demand for supplementary grant. 1339-40.
Motion to reduce Demand for supplementary
grant for “——" 7¢ revision of pay O
Quinine Officer. 1340. i3
BOZMAN, MR, G. S.— :
Consideratiot of the Special Haj Inquiry
Report. 1768, 1777-82.
Oath of Office. 723, 850, 1523.
Reciprocity Bill—

Motion to consider. T747-49.
Motion to pass. 751. =
BREACHES— %
Question ¢ —— on North Western Railway
Jine in Sind due to floods. 203
BRIBERY— =

nestion 7e alleged - —— in  supplying
Qwagons on Nort]?eWasf-ém Railway. 29
BRIDGE(S)—
Question 7¢
Barauni Junction.
BRITAIN—
Question 7e—
Allgeation of war expenditure
India and —, ete. 3
Fire-fighting experts imported from ——.

need for an over- — at

669.

hetween

14347,
BRITISH GOVERNMENT—
Motion for adjournment re sale of Govern-
ment of -India silver in England to the
See also “(‘}m‘nernment(a)".,
BRITISH INVESTORS—
“See “Investor(s)”’.
BRITISH OFFICER(S)—
See *‘Officer(s)’".
BROADCAST(S)— = ,
Question re —— by foreign representabives:
from the All-India Radio. 163

BROADCASTING—

Demand for Grant 893-010, 966.

Demand for  Grant in  respect of
© “Capital Outlay om —— charged to
Revenue'”. 966.

Demand for supplementary grant. 1343,
Motion to rednce Demands for A—" re
grievances of Muslims with regard to

services, language and progmmm%s of the

~ TPBroadeasting Department. 894-910.
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BROADCASTING DEPARTMENT—

Mof aon be reduce Demand for ‘‘Broadcast:
ing” re grievances of Muslims with regard
to services, language and programmes of
i.he ——. 894-910.

¢ also “Information and ——"".

BROOME COMMISSION—
Motion for adjournment 7e situation meabml

= b the appointment of the —— in Durban.

-28.

Quowuou re protect —against the terms of
reference of the —— appointed in Durban.
1385-87.

BROTHEL(S)—

Question re—

Cor on of residential houses into ——
for soldier's in Caleutta. 457-58.

Provision of —— for fighting forces in
Calcutta. 149, 322-24.
BUDGET—
Question 7e—
Household —— of a labourer. 268-69.
The Delhi Municipality ——. 1720.

BUDGET—GENERAL—
I with the g hour on the
X —— presentation day. e
General discussion of the ——. 770-809.
{Time-limit on speeches fixed, p. 770.)
Pxescntallon of the — for 1943-44.

BUDGET RAILWAYS—
General discussion of the ——. 426-54.
Presentation of the — for 1943-44. 214-23.
BUILDING (S)—
Question re—

625-

Direction under Defence of India - Rules
for running a Hotel in the —— occupied
by the Alliance Hotel at Allahabad. 29.
Temporary — in New Delhi. 16583,
BURMA—
“Question re—
—— Postal Department evacuees and

&m\ances of the Postal melmces 204-

Emp]&gmen(. of non-Indian —— evacuees
vernment of India services. 1737-

Exclusion of certain properties in —— des-
troyed due to ‘‘Denial \ Scheme’” from
Government’s War Risks Insurance
(Goods)” Scheme. 5
Payment of compensation for Indian-
owned pmperhes in —— taken over by
—— Army. 1274-75.
BURNING—
lesuon 7¢_enquiry about the —— of the
Railway Clearing Acconnts Office. » 670.
BUS ORD NANCE—
Question 7e discrimination agumsb Indians
under the Ceylon “——".""22,
BUSINESS—
See “Statement of ——
BUSINESS CORR.ESPONDFNCE—

Question 76 —— of Sardar- Sardul Singh
Claveeshar. « 164-65. €
2 C. =
CABLEGRAM(S)

Question ~ 7e  withholding of —— from

Maharaj-Kumar Sir Vijaya of mumgmm
to Ercsgdant Roosevelt. y:“'645-46
CADRE‘S)—-'
Question 7e—

Communal representahon in cerfain 'I'o]e-
graph Department ——. 1380-82,

Muslim representation in certain —— on
Bengal and Assam Railway. 1377.
Paucity of Muslims in Gazetted —— n

the Imperial Institute of Veterinary
Research. 1271-72.

Pay increments to an employee officiating

in  Non-Gazetted —— of State Rail-
ways. 1385,
Selection. and non-selection —— in  Cen-

tral Services. 1019.
CALCUTTA—
Question re—
Behaviour of the
evacuation after raids. 18-19.
Conversion of residential houses into
brothels for soldiers in ——. 457-58.
Execnation from Chittagong and — after
Japanese air raids. 159.
Muslim Lino operators, -Mono operators,

Railway staff during

efc., in thp Government. of Tndia Press,
—. 18!

Paucity - of Muslims in —— Central
Stationery, Office, etc. 72

Penalisation of —— Rm]wny staff after

recent air raids. 1069-70.
Provision of brothels for ﬁghtmg forces
in ——. 149, 32224,

Transfer of the East  Indian Railway
General Manager’s Office from ——
15, -

CAMPATGN(8)—

Question 7e—
D, bility of pratitioni ds in

front of orthodox guarmrs in New Delhi
in  furtherance of ‘Grow  more food”

Results of the ‘Grow More Food —'.
CANCELLATION—

Question 76 —— of promotions of two Sikh
Station master in Rawalpindi Division,
North Western Railway. 912-13.

CANDIDATE(S)—

Question re—

Girievances of trained —— of Great Indian

Peninsula Railway. 370.

Muslim —— for the Indian Cnxl Service
Exnmmahon, 1943. 162.

CANTONMENT(S)—
Question re—

High rates for works of landing grounds
in New Delhi —. 418.

Preponderance of European . Officers, in
?g&nanca Inspection Depot Lahore —.

CAPI.TAL. OUTLAY, DELHI—
Demand for. CGrant. 968.
Demand for supplementary grant. 1354-55.

CAPITAL OUTLAY ON BRO ADCASTING
OHARGED TO REVENUE—

Demand for grant. 966.

CAPITAL OUTLAY ON OIVIL AVIA-
TION CHARGED TO REVENUE—
Demand for grant.

CARGO—

Question 7¢ mthholdmg of dehm of
diverted —— sold in Madras. 279-80.

CAROE. MR. 0. Ki=
Oath ‘of Office. ~ 1, 1325. !

CARRIAGE(S)— T 5
Demand for grant_in res] of “Working

expsnaes—mmntennnee of —— and wagon
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Demand for supplementary grant in respect
of “Working expenses—Maintenance  of
and Wagon Stock”. 612,
Question re—

Desirability of increasing —— on mail and
mixed trains in Assam. 672

Use of Inspection by officers of the
Moradabad Division. 1542-43.

CARRIAGE AND WAGON SHOP—
Question 7e—

Representation against communal reserva-
tion by the Works Manager, —;
Lucknow. 671-72, 1738.

Theft cases in ——, Alambagh. 671

CASE(S)— s
Question e house vent control cases in New
Delhi. 66061,
(IASU ALTY (1ES)—
Question re— &

Advice and assistance regarding allow-
ances, etc., to dependants of British and
Indian Officers and cther ranks hecom-
in r—— 8

—-——g arrests, ecc. during the recent dis
turbances. 151-

—— in the Pnsts nml- Telegraphs service.

1532.
CATERING—
Question 7¢ unsatisfactory arrangement
on the Oudh and Tirhut Railway. 765-66.
CATERING CONTRACTOR(S)—
See “‘Contractor(s)’'.
CAWNPORE—
Question re transfer of Major Hazelles from
—— to the Ordnance Depot, Delhi Fort.

670, 724-25.
CELEBR'\TIOA\(\)—
Question 7¢ arrangements . for —— of the
Red Army Day in India. 319-20.

CENSOR STATION(S)—
Question re Bombay Postal employees on

deputation to Prisoners of War —,
Bombay. 673-74
CENSORSHIP—

Motion to réduce Demand for ‘‘Executive
Council* re Government attitude towards
the Press in India and the working of
Press 845-51.

CENSUS—

Demand for grant. 966. 3

‘Demand for supplementary grant.

OENgI\{ AL ADVISORY BOARD OF EDUCA~

TION-

Motion to reduce demand for supplementary
grant  for “‘Department -of Education,
Health and Tiands’ 7e ““Tncreased activity
of the ——". 1322

Question 7¢ staff to be appointed for the

1586-87.
OENTRAL ADVISORY (DUNCIL FOR

RAILWAYS—

Election of members to the —. 973, 1389,

CENTRAL B BOARD(S)—

Question 70 advice given by —— of Reservs
Bank of India regarding utilization of
India’s sterling credits. 1328.

CENTRAL BOARD OF REVENUE—

Demand for grant. 963

CENTRAL COMMITTEE OF THE TUBER-
CULOSIS ASSOGIATION OF INDTA—
See “*‘Committee(s)”

CENTRAL EXCISE DUTIES—

Demand for grant. 960.

CENTRAL EXCISES
PARTMENT OF— %
See “Depm’tment of Central Excises and

16

AND. SALT, DE-

CENTR! \L FOOD ADVISORY (DU\( ILA
Question 7¢ ——, 418-20.
CENTRAL GOVERNMENT—
Demand for grant in vespect of ‘‘Miscel=
laneous  Adjustments between the
and ‘“‘Provincial Governments'. 967.
Question 7¢ tours of Officers. having
p heudquarlm's at Simla. 1020.
See also “Government of India’.
CENTRAL (‘OVERNME\IT EMPLOYEES—
See “Employee(s)’”
CENTRAL LEOJSLA\J URE—
Question »¢ members of
, salaries or allowa

CENTRAL PUBLIC
MENT—

appointed on
by Government, 311.

WORKS DEPART-

See “Pnbh‘c’ ‘Works: Department'’.
CENTRAL ROAD FUND--

Demand for grant. 967 7
CENTRAL SERVICES—

Question re selection and non-selection cadres
m =—— "1019.

STANDING HAJ COM-

Question re desivability of early meetings of

tha ol

CE\'TRAL 3’1‘ TIO\'ER\ OFFICE—
Question re—

Paucity of Muslims in Caleutta —, etc.
2.
Working hours of the —. 72-73.

CERTIFICATE(S)—
Question re— 7
Discrimination in issuing Rallway Priority
F for &xansporr, of bones, etc. 1739

Recognition to prwata practitioners’ ——.
1074.

CEYLON—
Papers connected with the —— Government's
request for additional Indian Labour for
(laid on the table). 45-46.
Question re—

Appumtment of Sir Baron Jayatilaka as
——'s Representative with. the Govern-
ment of India. 21, 286.

’s demand for Indian lahour,

82, 91I-

Dip’;)nlabi(: status of Sir Baron Jayatilaka

and of Government of India's Agent in -
274.75 ?

Dism’iminntionvagamst Indians -under the
“Bus Ordinance”.
Rice ration for the Indian. Yabourers in

Settlement of questions of status of Tndians
in.—<—

Supply of faodstuﬂ‘s to —. 274.

Supply of Indian labour to —. 91

Supply of rice to —. 78-80.

. Termination of services of Indians employ-
‘ed by the — Government Departments.

554-55.
CEYLO\' GOVER\’V[ENT— &

o Gov of
Inr]m and -the . —— (lald on the tahle)
466, T
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i Papers connected with the ‘s request Inadequate supply of wagons for coal
for additional Indian Labour for Ceylon transport.  17-18. i :
(laid on the table). 45-46. Maternity “1:““?25 and children's health
MAN (EN)— arrangemen
P C%é)%lﬁnalmn( of )the Panel of 5. Measl;ﬁes fmz ;o’l;étmn of the food supply
o = problem. 27
CHANDAVARKAR, SIK VITH iL B Paper and newsprint position. 553-54.
Indian Finance B:]U— 1142.53, 1219 Quinine position. 425-26.
Motion to consider 5
\ Motion to rednne demand for z;upplu-mentau'y RLl‘;,l"ga‘“’ raids over Assam and Bengal_
| grany for, “Exeoutive onne: = 00 3‘;2 Rice and wheat position. 85-88.
renses of two additional Saloons. 1316- Ths ‘new Hood Déparbment. | 21617,
1% The new Indian standard time. 860.
CHAPMAN-MORTIMER, MR L= Wagons available for transport on —the
Demands for excess [Frllants State Railways. 16-17.
Election of —— to the Comnntlee on Public Question (supplementavy) re—
Accounts. 169, : 7 Scheme for Central pnvzhase of food grains
El((’ction &f ——6—7910 the Standing Finance Sand controlled distribution. 1592
ommittee cheme for distribution of standard cloth.
Gieneral: discussion of the Railway Budget. 1594( Gaod 2
426-29. Resolution re revision of the convention im
Motion to reduce demand for “‘Railway yespect of contribution from Railway to
Board'’ re Post-War reconstruction. 538 Gieneral Revenues. 709-10.
Trade Marks (Amendment) Bill— Tobacco (Exeise Duty) Bill—
Consideration of clauses. 1647, 1648. . Motion to consider. 1252-53, 1262,
Motion to pass. 1648-49, Consideration of schedule. 1263-64, 1267-
TOPADHYAYA, MR. AMARENDRA 68, 1286, 1287.
NATH— CHEAP GRAIN SHOPS—
Delhi University (Amendment) Bill— See ““Shop(s)'". <
Motions to refer to Select Committee and CHEMIC&L I\'DUSTRY(IES)—
to civculate. 1682-83. 1687-89, 1720, Question 7e supply of machmmery for ——.
Election of to the Stnndmg Committee 916.
for the Civil Defence Department. 1599. | CHHATIAN—
< Election of to the Standing Commitfee Question re Railway accident between ~——
for the Commerce Department. 1599, and Sahajibazar Railwuy stations. 6.
Hindu Code Part I (Intestate Succession) | CHIEF ENGINEER(S)—
= Bill— See ‘‘Engineer(s)’’.
Motions to refer to Joint Committee and | CHIEF JUSTICE— :
~ = to circulate. 1621-23, 1629. Question re 1eu§ut appomtn;ent of ~—- of
‘ Indian Finance Bill— g the Luhu're High Court. 153. .
{ Consideration of Schedule I 1234-35. CHILDREN’S HEALTH—
\ Motion re the situation as regards food dnd Q“esngnem”! mﬂg;‘g‘“y welfare and ——
\ o sessari 7. arrangements. 5
other necessaries. 487-90. CHITTAGONG.-

Motion to reduce demand for “Rallway Ot i o
ard”’ .duction in d fares. o T
Bo'nd rgasducion on lat2§ e Calcutta after Japanese air raids. 159.

CHOUDHURY, MR. ABDUR RASHEED—

uestion 7e— 7 = e
i QApphcatmn of Essential Services (Main- El;;ﬁm}?n:é 1179, to gl Sandives Lot e
1 tenance) Ordinance to Shahdara Sahavan- GHOUDHURY M AU'LVI MUHAMMAD
pur Light Railway. 1528 L HOSSATN— =
| Appointment of organisers and Warning Election of —— to the Standing Committee
! Officers in Bengal. -60. for the Labour Department. 1545,

Behaviour of the Railway staffi during Oat! Jiit 1221,
{ evacuation after Calcutta raids, 18-19. T::b};cgé ?Exf:eise Dub.y) Bill—
< Burma Postal Department evatuees and Consideration of schedule. 1267.
grievances of the Postal employees. | CHOWKIDAR(S)—

204-05. 3 uestion re desivability of having Musli
= Complaints  againsg the Superintendent, Q% for tl?e Muslim protected xiunum:}n?;
i Shahdara ~ Saharanpur  Light Railway. in Dealhi. 127697

528-29, i - % CHRISTTAN(S)—

Conversion  of residential Houses into Question re recruitment of Indian —— in
brothels for soldier’s in Calcutta. 457- the Auxiliary Force (India). Delhi Contin-

58. > gent, 1645, 5 =

Effect of withdrawal of wheat pnce con- | CIRCLE SUPERINTENDENT, ARCHZO-

trol. 553. LOGIC‘AL— e

% Evacuation from Chittagong .md Caleutta Sepe “*Archmological Circle S Qllp:l dent*’.
after Japanese air raids. 159 CIRCULAR ROAD— -
Filling - up of vacancy of ngreas and Queslmn 7¢_scheme of construction of g
5 Planm.ng M ical ¢ passing through Ghulam Mohiuddin Khan
P ~Department, “Bast  Indian Railway, Garden, Delhi. -34. -
-\hnnl)agh 769-70, 1738. CITY BOOKI'\‘G AGENCIES—
for purch of e on North Western Railway.

wheat. 88:89. 29.30.
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CITY COUNCIL—

See ““Council(s)”.

CIVIL AND MILITARY

TION—

See “‘Administration”’.

CIVIL AVIATION—

Demand for grant in respect of “*Capital

Outlay on —— charged to Revenue'. 966,
CIVIL DEFENCE—

Demand for grant. 967.

Demand for supplementary grant.

Motion to reduce demand for supplements
grant for ‘* are—

New appoi © an
Mushms. 1346-51.
Transport. of Hospital Train, 1351-52,
CIVIL DEFENCE DEPARTMENT_

Demand for grant. 962.

Demand for supplementary. grant. 132021

Election of members fo the Standing Com-
mittee for the 1330, 1599;

Motion to reduce Demand for supplement: 53
grant for “—" 7, additional appoi
ments and expansion. 1320-21.

CIVIL DEPARTMENT(S)—
uestion 7e committees and conferences con-
vened by the — of Government of India.

ADMINISTRA-

d  repr ion of

CIVIL PROCEDURE (AMENDMENT)
BILL—
See “Code of ———"" under “Bill(s)"”

CIVIL PROCEDURE

MENT) BILL—

. See “Code of —"" under “Bill(s)”.

CIVIL VETERINARY SERVICES—

Demand for grant. 965.

CIVIL WORKS—

Bemand for grant. 967.
emand for supplementary grant, 134546,

CIVILIAN OFFFCIAL(S)— £ %

See “‘Official(s)”".

CLASS(ES)—

Question 7e desirability of giving higher ——
to Maunlana Husain - Ahmad Madani a
detenu. 1644-45,

CLASSIFICATION—

Question 72 —— of security, political and
martial law prisoners. 303,

CLERICAL RECRUITMENT—

See “Recrnitment’”,

CLERK(S)—

° Question re—

Confirmation examination for —— on East
Indian Railway. 676.77.

Discrimination between Muslim and non-
Muslim platform ticket hooking in
‘the Howrah Division. 1067,

Distinction 7e salary between the Te-em-
ployed retived —— of Defence Depart-
ment and the Military Accounts Depart
ment. 5

Extensions of service to goods —— on
North Western Railway. . 675-76. ;

Goods tally —— on North Western Rail-
way. 674-75.

Grievances of femporary in the Gene-
ral Post Office, Delhi. 152.

Head —— of Establishment. Branch, Delhi
Telegraph Engineering Division. 1221,
Tndian Army Corps of —— at the General
Headquarters.  459.64, 465. :
Insufficient  lighting  of —— lavatories,

efe., in the North Block Secretariat. New

Delhi. 1587-88.

7

(SECOND  AMEND.

Memorials by Indian —— of the General
Headquarters. 464-65. P
Muslim and non-Muslim Tally — selected

for higher posts on Bengal and Assam
Railway. 1377, #
Non-appointment, of Panel Muslim~ as
in certain Bengal and Assam Railway
. Loco. Sheds. 1376.
Paucity of Muslim platform ticket booking
—— in the Howrah Division. 1067.
Percentage of appointments of Goods and
Tally

y —— on North Western Railway.
1071-72.

Percentage of Muslim Tally —— on Bengal
and Assam Railway. 1378

Posts of platform ticket booking —— at
Howrah. 1066-67.

Promotion of certain relegated Second
Division as Assistants in the Posts
and Telegraph Directorate. 1068-69.

Promotion of —— as Assistanfs in the

Posts and Telegraphs Directorate. 1017
19. 2

. Promotion of —— in the Imperial Record
Department.  663-64.
Promotion of junior goods —— in Karachi

Divisional
67.

~ Provincial recruitment of Assistants and
—— in the Imperial Record Department.

Superintendent’s Office. 766-

Recruited Muslim and non-Muslim Tally
absorbed in higher posts on Bengal
and Assam Railway. 1376-77.
Recruitment for posts of enquity ——
on North Western Railway. 1538,
_ Recruitment of Tnspectors and Head ——
of the Superintendents of Post Offices
68.60 : :

Transfer of Muslim —— in the Office of
Superintendent, Watch, and  Ward,
Bengal and Assam Railway. 1530.

CLOTH— :
Question r¢ restrictions on export of artifi-
cial silk —— to Afghanistan. 659-60,
COAL—
Question re—

Appointment of banians, monopolists and
special agents for —— distribution.
369.

Deputation on behalf of the —— industry
in Bengal and Bihar. 1734-35.

Difficulty of purchase of —— by Govern-
ment servants in Delhi. 655-56.

Discrimination in  respeet of récent

tenders for supply of —— to Railway
Board. 1383-84.

Inadequate supply of wagons for ——
transport. 17-18.

Monthly wagons for ——

allotment  of
23,

transport. .
Policy abont allotment of wagons for
_domestic fuel and —— for small indus-

- tries. . 369. 3

Prices“of —— and soft coke. 98-100,

Purchase and  delivery of —— from
public collieries for Railways. 372.

Refusal to
TFederation lists of
terim purchases of —.

Shortage of

T of in-

and soft coke. 368-69.

supply to Indian ISining
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oy Tan COLON}(IES)~
- A SUPII’{_,V o \w;gclms lt?\ dilxilengil_nndmgzlg;l Question 7 conservancy contract in Railway
e Ssladngn ity oy 2 ab Ghaziabad. 913-14.
3 x z = COMMANDER(S)— :
W;%ﬁ:f {?;‘ulgsg;ﬂg 370, aiBengal cand Question re Indians appointed as Chief
= «COAL DISTRIBUTION, CONTROLLER S g e
OF— : e
5 COMMERCE DEPARTMENT -
Ques;’;glslrc Zatthion s anisraers of 5 Demand for excess grant. 1756,
oL Demand for grant. 889-91. 962.
CO&;@{&L&S_— Demand for supplementary grant. l132(’)
Election of Members to the Stand ing Com-
Fall in ci%gé output of Bengal and Bihar mittee for the ——. 1301, 131, ‘1569,
BT Motion to reduce Demand for “‘——* re
“i;%ﬁ:: ﬁn_lox;gxzng fo 0 bond an exports from India and trade relationship
COAL OUTPUT— - with other countries. 89091
= Question re—
Q;}zif::nmzﬁﬁefl?il:. ":i276 ofsbonaissnd Committees and conferences convened by
413-16.
C%;&g:ﬂ;\iﬁ?ﬁ:){gx— Recruitment of the Head of ——. Delhi
Polytechnic. 284.
ND-
QRN pary il PROCEDURE (AMEND- | ooyt aist GORBORATION )
See “Bill(s)”. Question re Government Departments work-
CODE OF CIVIL PROCEDURE (SECOND ing a;gc:’agcnts for the United Kingdom
‘3,])”:“:\3?1?{3;‘ DB b COMMERCIAL - INTELLIGENCE AND
CODE  OF CRIMINAL, PROCEDURE- JS)TATIST;TQS— i
(A\fh\DMENT) BILL(S)— ; emand for grant. E
See “Bill(s)’ Demand for supplementary grant.. 1343,
‘COERCION— COMMISSION (S)—

Motions for adjournment re and ot Motion for adjournment re situation created
midation of railway staff in Moradabad by the appointment of the Broome ——
Division. 167. Qm t‘DurbzmA }53‘227-23. e

OF T uestion 7e Emergency —— to India

. Clﬂ‘ggl%hg}ﬁkri‘ e ey (AMEND' Warrant  Officers of the TIndian Army

See “Bill(s)”. Ordnance Cmps 864-65.

SO C%MMETTEE( )f the Report of the Publi

N % 2 onsideration o e Report of the Public

= Tl 1o adismnais e Shortage of Accounts ——. 47-49, 172427, 1742.56,
g Question T 2 = Election of a Member fo -the Central
'Dgsuabllm of minting small of of the Tuberculosis Association of India.
E Bl ot e o e
Hardships felt by Gmemmenb servants chégsn:s n46emsg| tg-uis o ouhe
L\Ie“i@%enn due. to shortage of small . Election of Members to the Detence Consul-
: - tative 75, 1180.
Mlll};g_%g o gl for = “Auatralits| = Flastion' of members: to the — appointed
to ider the the
Slu£éﬂ§75 335 sl < 18941, 147'4B~ Railway Finance. 1330-34. 1563 1643

Election of Members to the Slandmg Finance

Small. —— in circulation. 1635-36. — 679, 1

Value of small —— minted since the out:

- break of war. 16061 - gggzﬂlgs_m L
(%IEEt == X —— and_ conferences convened by Com-
;:lm“ ‘ merce: Department. 413-16
o cie of coal ;}nd soft.—. 08-100. —— and conferences convened by the civil
Shortage of coal and' soft ——. 368:69. “departments —of Govermment of India.
_S[np::nve of d;%]\ allotment of wagons for 304-05.
= Desirability —of early meetings of the
Re (’OLLTf(TIO Central “Standing Haj . 84,
v uesiaon ze arrangements for. —— of acen- E\penrhtms by Port Haj —— on facilities
C‘OLL}‘I‘«%E agricultural statistics. 1500, for pilgrims.  83.
QuestxoRnYr(;[ES) Recommendations of the —— on repam!

to the Taj at Agra. 1589-90.

Purchase and delivery % coal from public Reconstruction ——. -421°24.

for Railways.

Report of b to the death
S gupply of wagons to Bengal :md Bihar ?erzlmn Be;;memx‘;zu%rvl:m Hospﬂnﬂ
S (‘OLLIE r loading coal. 1382:83, 1730, New Delhi. 555:56
RY Lmo UR— Report of the Hancﬂoom Fact Finding
Question re schema for cheap grain shops == 8157167
for Bengal and Blhar _ 173536 Wagon Supply —. @ 37L-72.
COLOMBO— Resolution 7e —— for enquiry into  the

Question 7¢ dismissal of Indxan Boatmen nlleged military and pohce excesses. 169-
from —— Harbour. 92; 25 £ BT3-77.
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Summaries of the proceedings of the fourth
LaBbur Conference and of meetings of the
6S(;gnding Labour —— (laid on the table).

COMMITTEE ON PETITION(S)—

Appointment, of the —. 35.

COMMODITY (IES)—

Question re —— purchased for Indian and
British Governments at controlled price
rates. 558, 672-73.

COMMUNAL COMPOSITION—

Question re—

of Inspectors, and Assistant Inspec-

tors under the Superintendent, Works
(Lower), Moradabad Division. 1384,

—— of the Engineering Service in the

Central Public Works Department. 279,

(.‘()MMUA\'AL REPRESENTATION —

Question e in certain Telegraph De-
partment cadres. 1380-82.

COMM‘:"NAL' RESERVATION—

Question 7 representation against —— hy
the Works Manager, Carriage and Wagon
Shop. Lucknow. 671-72, 1738, #

COMMUTED VALUE OF PENSTONS—

Demand for grant. 968,

COMPANY (IES)—

De‘r‘nand for excess grant in 1espect of

Ililggymeuts to Indian States w#nd A

Demand for grant in respect of ‘‘P;
to Indian states and P". 600. SELL
I)ema(n‘ds for supplementary grant in respect
g{o Payments to Indian States and —

Ql.i};l-ion re—
onopoly of export of Mica to the Joint
Mica Mission and Metal Reservem—:lzf
the United States of America. 281.83.
P::_rhcxpahon of }tlhe Scindia Steam Naviga-
: ion —— in Haj Pilavim traffic. 668,
COMPANY(IES), JOINT STOCK—
Demand for grant. 966,
Demand  for supplementary grant. 1344

COMPANIES (SECOND =~ AME )
e ( MENDMENT)
ee “‘Indian ——" under “Bill(s)””
COMPENSATION— ™
Question re—
Payment of for - Indian-owned jiro-

perties in Burma -tak r
N en over by Burma
Railway Board orders in respect of pay-
1

ment of —, ate, 2
(COMPENSATION INSURANCE) BILL—
See “War Injuries —*' under “Bill(s)".
COMPILATION (S)— v
uestion re expenditure on —— of cost, of
living Index. 916-17.
COMPLATNT(S)—
Motion to reduce Demand for supplementary
grant for “Food Department” re ——
:l«gginst the Price Control Administration.

Question 7e— . =

~—— about control of whedt in Delhi. 417,

—— against Manager. Government of
India Press. Aligarh. 1586.

—— against the Superintendent. Shahdara
Saharanpur Light Railway. 1528:29,

—— of certain Ciyilian Officials in the
Military Engineering Service. 1638-39.

—— of police excesses on political pri-
soners at Allahabad. 1481. @
—— of the Delhi Red Fort detenus. 1174

5.
COMPOUND(S)—

Question re desirability of partitioning
in front of Orthodox quarters dn New
Delhi in furtherance of ‘Grow more food'
campaign. 1594,

COMPOUNDER(S)—

Question re Muslim and non-Muslim doctors

an on East Indian Railway. 676.
CONCESSION (S)—

Question 7¢
Madras “Coast.  456-57.

CONCILIATION OFFICER (RATLWAYS)—

Question 7e field of activities of the ——.
21,

421. :
CONDENSED MILK—

for salt

collection  en

See “Milk”, .
CONDITION(S) OF SERVICE— 5
Motion teo reduce demand- for “Railway

Board” re grievances of Rai
——. 548-51, 559-65.
Question re —— of retained stafi of the
old Bengal and North Western and

Rohilkund and Kumaon Railways. 19-20,

(CONFEREN CE(S)—
Question re—

Committees and —— convened by Com-
merce Department. 413-16.

Committees and —— convened by the civil
departments of Government of India.
304-05.

Discussion of the ‘‘Atlantic Charter’’ at
the Pacific Relations 211-12.

Indian Delegation to the Pacific Relations
——. 208-11.

Pacific Relations ——. 20-21.

~ Representation  of India at the
Allied monetary ——. 1328-29.
ies of the proceedings of the fourth

Labour and of meetings of the Stand

ing Labour Committee (laid on the table).

aymen e

Inter-

609.
CONFERENCE DELEGATION—
See “Delegation”.
CONFIRMATION—
Question 7e non—— of officiating North
Western Railway employees. 506-07:
CONFIRMATION EXAMINATION—
See “‘Examination(s)”.
CONFISCATION OF PROPERTIES—
See ‘“Property(ies)”,
CONGRESS—
Motion for adjournment re—
Necessity of releasing the —— Working
Committee members.
Publication - of a review of —— respon-

sibility for disturbances. 512-13.
CONSERVANCY CONTRACT—
Question 7e —— in Railway Colony at
Ghaziabad. 913-14.
CONSTRUCTION(S)—

Question 7e high rates for contracts for ——
of certain derodromes. 417-18.
CONTRACT(S)— =
Motion to reduce Demand for “Executive
Council™ 7e- grievances of Musljps in
vegard to their meagre share in the services
of the Supply Department and in the —
given by the Department. 930-36.
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A 1125.

vites for —— for construction of

417-18.

Refreshment-Rooms on the old Bengal
and North Western Rglw::y. 365-66.

High
certgin aerodromes.

® CONTRACTOR(S)—

Question re—
Approved Muslim —— in the Moradabad
Division. 1384.
—— for aerated water and ice on North
Western Railway. 3
Criterion for enlistment of —— in Central

Public Works Department. 1582.
Increased vates to railway labour —-.
770, 1227,
Muslim -officers, ——, etc., in the Food
Department. 1122
~ Replacement of catering —— and vending
licencees on Bast Indian Railway. 1542.

Safeguarding of payment of adequate

wages to employees of Government
507-08.

Treatment meted out to —— in Ordnance
Depets.

CONTRIBUTION (S)——
Resolution re revision of the convention in-

respect of from Railway to General
Reyenues. 680-716.
CONTROL—
Motion for adjournment re¢ failure to devise
suitable system of food ——. 32.33.
Motion to reduce Demand for supp]ementa\‘
grants for ‘Delhi’

re_defective —— of
price —— staff.  1354. ;
Motion to reduce Demand for supplementary

grant for ““Food Department” 7re com-

plaints against the Price —— Administra-

tion. 5

Question 7e— £

Complaints about —— of wheat in Delii.
417.

‘ House rent —— cases in New Delhi. 660-
61.

Houserent —— in Simla. 562

Machinery for price in Delhi. 816.

Martial Law and of Hur Menace in

Sind. 455-56.
Transfer of over Income-tax Tribunals
and the Appellate Assistant Commis-

sioners of Income-tax. 154-55,

CONTROL OF RENT ACT— .
See ““Act(s)".

CONTROL PRICE—
See “*Price(s)".

CONTROLLER OF COAL DISTRIBU-
TIO z

Question 72 function and powers of —.

5 370-71.
CONVENTION(S)— g
Election of members to the committee ap-

pointed to consider the — veghgding the
Railway Finance. 1330-54, 1503, 1647.

Question 2e difierent —— as regards Up and
Down trains on East Indian 'and Great
Iwdian Peninsula Railways. 13,

Resolution re revision of the —— in respect
of contribution from Railway to General
Revenues.  680-716.

CONVICT SETTLEMENT(S)— 5
Demzmd for grant in respect of “Jails and

Demand_for supplememun gumt in respect
of “Jails and ——"". 1335
COORG—
Amendment  of
Rules (laid on the table).
CORPORATION (S)—
Question r¢—

the —— Motor Vehicles

817-18.

Kingdom Com-

Activities of the United
mercial —.  1595-96.

Formation of the Utility — in East
Africa. 557-58.

Government Departments. working agents
for the United Kingdom Commercial.
United Kingdom commercial
CORPORATION TAX—

Demand for grant in respect of “Taxes on:

Income 1mludm — 960,
Demand for supplementmy grant in respect
of ‘“Taxes on TIncome mc!udmg ==t

558-59.

1313,
CORRESPONDENCE—
—— hbetween the Government of India and!
the Ceylon Government (laid on the table).
6-74.

Question re—

Business of Sardar Sardul Singh:
Caveeshar. 164-65.
Permission to Englishmen for with :

detained Indian leaders. 457.
CORRUPTION—
Question 7e— . 3
Alleged —— in the Price Control. Office.
Delhi. 657.
Anti Depnrf.ment on North Western:

Railway. 1071,
COST OF LIVING INDEX—
Question 7e¢ expenditure on compilation
of 6-17.
COTTON YARN—
See “Yarn(s)"”.
COUNCIL(S)—
Question 7e Durban City —— move for ex--
propriation of Indian-owned Lands. 89:90,

COUNCIL OF STATE—
Demand for grant. 961.
COUNSEL’S' FEE—

Question 7e partial re-imbursement of ——
paid by certain Travelling Ticket Exa-
miners of Moradabad Diyision fm- their
defence in a criminal case. 30.

COUNTRY(IES)—

Motion to reduce Demand for “‘Commerce
Department” r¢ Exports from India and
trade relationship with other ——.

Motion to. reduce Demand for “‘Exccutive-
Council” 7e means whereby people iay
have better opportunity to place their views -
before the Government ~regarding war
activities and the future position of ths-
—— and of the future meeds for the
prosperity of the 74

Motwn to reduce Demaud for “Leglslat\ve

bly and L ve De-
partmem, re necessity of holding rmore
sessions of the Legislature in view of the

war and the future position of the —
“in the . great developments that are-

taking place in the world at large. 881-89,
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COURT(S)—

Motion to reduce Demand for “Execntive
Question 7e— : < > Council” 7¢ administration of ;\In&(ial »
De_crees by Political — in Baluchistan Law in Sind. 925; 3
;gzgenforcemem. of the sale of women. [DAM, MR. ANANGA MOHAN— S
069. Election of — to the Standing Committee =
Desirability of introducing legislation for Roads. 1178. o =~
regarding Special Criminal ——. 425, -Election of —— to the Standing L'r)mmiiivc
'C%IMI{NAL CASE(S); = for the Civil Defence Department. 1599.
uestion 7e  parti re-i of Election of —— to the Standing Committee
Counsel’s Fee paid by certain Travelling for the Posts and Air D‘epm-t%nant. 1180.
Ticket Examiners of Moradabad™ Division Election of —— to the Standing Committee
& for their defenﬁe ina——1: 30, H'mil Er,(r‘li%ratignt 816'11 e o)
“CRIMINAL COURT(S)— indu Code, Par ntestate Succession)-—
Question re de'sﬁ'abilitx of introducing legis- Motions to refer to Joint Commitive and a
CRI]];':ft}g\n Axﬁgm}h\?% gg’i‘cllal&_’lIO.N“ i - to circulate. 1622, 1627-28. 2
¢ N £ 2 AT DEPART- Indian Railways (Amendment) Bill—
MENT— Consideration of clauses. 620.
Question re special staff attached to the Motio; to reduce Demand for “Executive
Defence Department at Lahore. 724, Council’” 7e means whereby the present
‘CRIMINAL PROCEDURE (AMENDMENT) prosperous agricultural conditions might
X L_CTI 5 - 7 = be used for the permanent rehabilitation
¢e *‘Code of ——'' under ““Bill(s)". of agriculture in India. 958-59.
“CROP(S)— Motion to reduce Demand for r“Home‘ D;»
Question re— partment’’ re vepressive policy .of the
La;lds and —— seized nnder Defence of Q“GD:(G!:U?:DL- S
ndia Rules in Sind air fields. 3 SAVIONTE 5
Progr;;s i: fﬁex;ieslg] sz;xondelds _86915_96' Arrangements ~ for collection 6T accmrate
= agricultural statistics. .
‘CURRENCY— Ar[::-'mgvments for supply of standard
Demand for grant. 967 cloth. 1590, = =
Demand for supplementary grant. 1344 = : G
Motion for adjo 75 Yeats Assg reg in the Meteovolo-
.of India as regards international schemes i gical Department. 138.5" thio-stafi of the
otk i r & s =
I?lxt‘er:::,?e = = p. ESHSHd Reserve Bank of India. 5
tional . ete. 1387-89. < S
Question 7e paper position. 305, Bombay, Baroda and Central India Rail- _
= S way employees electel as members of
CURRENCY NOTE(S)— : the Ajmer Municipality. 1685,
Question re forged Indian — ‘imported Criterion for enlistment of contractors inc <
Rfmm enemy  countries. - 307-08. Central  Public  Works Department
<CURTATLMENT (S)— : - 1682; =
Motion ta'red(nce demand  for Railway Desirability of increasing iages on mail §
' Board re of passenger trains. 528-32.”7 and mixed trains in A e : !
CUSTOMS— % Discrimination between Anglo-Indian and }
Demand for grant. 960. - Indian apprentices in  Kanchanpara i
- : shops ; {
D e Food pos]if:ion of the Fastern Zone of !
== : India. - 1435-36. {
-DAFTRY(IES)— - Functions of Regional - Food Commis- i
Question re desivability of raising the maxi- sioners. 1588-89.
mum of pension of —— of certain offices. Grievances of the amalgamated —Assam
605. Bengal Railway staff. 207, 208-09, 1482.
“DAIRY DEPARTMENT, TMPERIAT. Officers in the Indian (vdnance Service.
D R 2 . q71-72.
e?nqnd for grant. 966, = Paucity of Indian munition officers at
5 DALAL DR. SIR RATANJI DINSHAW— Kanchrapara works. 0.
El(ej(;t‘;:xzﬂ (;f Eﬂto the 1(;}5;3“31 Advisory Preference to Anglo-Indians, Europeans 7.
or ways. 2 7 forei. efugees i rdnanc -
Election of — fo '{EE Central Committee ;;;c;esfor;agg‘lo’;( hemt s S e <
of the Tnberculosis Association in India. Promotion of semior subordinates of Rail-
In}lﬁ- i way Mechanical ?]epa.rtmeut.h hil(). 2
%3 1 Railway accident between Chhatian an
Mphnn to consider, 1033-36. - z Sahﬂ?ibazar Railway stations. 6,
Indmn_ Medical Cot_mm.l (Amendment). Bill— Recent  accidents on' Bengal and. Assam
Motion to refer to Select Committee. Railway. 672
. 151011 S : : Statement  yegarding  Naticnalism by
Motion re— Justice Muhammad Munir of the Lahore >
Ele‘z]:;tlg: of é\[mbers to. %g Deferice Con- | ‘High Court. 1436. T
e ive Committee. e d Supervisor Trainees at Tshapore Metal and
DALPAT SINGH, SARDAR BAHADUR | Hicol Fuctory. 56, 148185 :
Election of —— to the Defence Consultative W%rk d‘?"e_ by“;he Rational - Wep ¥eont
Committee. 1180. + : TERIINOIS, -
Election of —— to the Standing Finance nggg dome by Zone Refugee Officers.
Committee. 679 & 5 2
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Qyestion (supplementary) re—
ylailway incident involving Mr. Tushar
5 Kanti Ghosh. Editor of the “Amrit
Bazar Patrika’. 1686.
Recent air raids over Assam and Bengal.

2 i
Rules regarding veservation of accommo-
dation in Mail trains for the Defence
Department. 1687.
Resolution 7e—

Implementing " the Federation of India.
386-97.

Revision of the conyention in respect of
contribution from Railway to General
Revenues. 708.

Tobacco (Excise Duty) Bill—

Motion to_consider. 1255,

DAS, PANDIT NILAKANTHA—
Delbi University (Amendment) Bill—

Motions to refer to Select Committee and
to circulate. 1670, 1710-13.

Hindu Code, Part T (Intestate Succession)—

Motions to refer to Joint Committee and
to circulate. 1406, 1411, 142426, 1546-
53, 1569, 1605, 1608, 1609, 1611, 1620,
1623,

Indian Finance Bill—

Motion to consider. 1112,

Consideration of clanse 2. 1228-20 1231,
1232.

Indian Tea Control {Amendment) Bill—
Motions o consider and to circulate. 1364

Motion for adjournment re shortage of small
coins. 5%

Motion re the situation as regards food and
other necessaries. &

Motion to reduce Demand for “‘Broadcast-
ing’' 7 grievances of Muslims with regard
to services, language and programmes of
the Broadcasting  Dept. 894, 98,

Motion to reduce Demand - for “Executive

Council” re—

_ Dearness allowance. 854, 856.

Means. whereby people may. have better
opportunity to place their views before
the Government, regarding war activities
and the future position of the country
and of the future needs for the pros-
perity of the country. 876-78.

Motion to reduce demand for “Railway
Board” 7 extensions given {o employees in
Railway service. 3

Resolution 72— >
Committee for enquiry into the alleged

military and police ‘excesses. 172-75,

Implementing  the Federation of India.
377-79, 382, 394, 395, 397-99.
Treatment of  political  prisoners
detenus. 1467, 1468.
Tobacco (Excise Duty) Bill—
Motion to consider. 1255-58, 1262.63,
DEALER(S)— S
Question 7e— x
Non-supply of sugar to petty —— in
Delhi. 659 .
Supply quofas of
New Delhi. 656
DEARNESS ALLOWANCE—
Motion for adj re
grant of inadequate
191-202.

and

sugar and atla —— in

2 TE
to workers. 168,

23
Motion to reduce Demand for “Executive
Council” re ——. 851-58. .
Question re—
—— for staff of the Shahdara-Saharanpur-
Light Railway. 1223.24,
Desirability of extending Delhi
railway employees in Shahdara, 1541,
See also **Allowance(s)””.
DEATH(S)— :
Expressions of regret on the —— of Dr. F..
X. DeSouza. 651-52.

Expressions of regrey on the —— of Mr. S
Satyamurti. 1543-44, G ’
Expressions of regret on the —— of Pro-

fessor C. B. Johri.- 100.

to«

Expressions of regret on the —— of Sir-
Mubammad Yakub and My, J. Ramsay
Scott, 30-32.

Motion for adjournment re sentence of ——
on and confiscation of properties of -Pir of
Pagaro. 1277-78. <

Question re report of committee for enquiry
into the — of Naima Begam at Irwin:
Hospital, New Delhi. 555-56.

DEBATE(S)— :
Motion for adjournment re throttling the

—— on the Second Reading of the Indian.
Tea Control (Amendment) Bill. 1389,
DEBIT(S)—
Question e st of inadmissible — on Rail--
ways. 511, E

DEBT(S)— Z
Demand for grant in respect of “Interest
on_—— and other obligations and reduc-
tion or avoidance of —", g61.
DECL.—\R;\T}O;\'(S) OF EXEMPTiOX—
- the Registration of Forsigners.

Act (laid on the table). 606-08, 1022,
DECREE(S)—

Question 7e — Political Ceurts i
Baluchistan for enforcemens of t}fe s:lé l:['
women. 1069,

DEFENCE—
Question 7¢ partial re-imb of Coun-

sel’s Fee paid by certain Travelling Ticket
Examiners of Moradabad Division for their-
—— In 3 criminal case, 30.

D%%%N CE CONSULTATIVE COMMIT-
Election of members fo the —. 974-75,.
11

80.
DEFENCE DEPARTMENT—
Question re—

Criminal Investigation Department special
staff attached to the —__ at Lahore.
724,

Distinction re salary between the re-em-
ployed retired clerks of —— and the-
Military Accounts Department. 724,

Purchase’ of foodgrains by the —— at
higher rates. 90-91. 3

Rules regarding reservation of  accomnio-
daiion ~ in Mail trains for the —.
1686-87. e

DEFENCE OF INDIA RULES—
Question re— % $
* Direction under —— for' running o Hotel:
in the building occupied by the Alliance-
. Hotel at Allahabad. 29.
_Working of the —. 137.39.
See also “Rule(s)’.
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DEFICIT— %
Question r¢ expenditure from the Regerve
Fund to meet by the Delhi Munici-
pal Committee. 1730.
DEFICIT ARKA(S)— 3
Motion to reduce demand for ‘‘Railway
Board', re Imperative need of allotment
of wagons for transport of Rice to -——
of the Madras Presidency. 598-99.
DEHEJIA, MR, V. T.— x
Qath of Office. 203, 811,
DELEGATION(S)— :
Motion for adjournmznt 7e refusal of
permission to the Bombay Coaference
—— for interviewing Mahatma Gandhi.

1741-42. .

Question 7e Indian —— to the Pacific
4 Relations Conference. 209:11.
DELHI—

Demand for grant. 968.

Demand for supplementary grant. 1352-54.

Motion for adjournment 7e high rates
demanded by the tongawallas of ——.
166-67.

B ;
Motion to reduce Demand for supplementary
grants ‘for Te— ;
Defective control o6f price control staff.
1354,

Nou—nppreﬂ'atio’n of ~ Polite  Services.
1353-54.

Supervision and re-organisation of educa-

tion. 1352-63. \
WQuestion re— ® 3
Alleged corruption in the Price Control
flice, —— 657.

Allottees of wheat flour quotas in ——.
57.

Appointment, of Mr. Puri as the Assistant
Superintendent-in-charge of the ——
Monuments. 1122-23.

Arrest of Lala Ram Kishan Das of —.

163.
‘Changes in controlled prices in° —--, 657-

_~Comp]aintls about control of whent in

—. 417,

*Complaints of the —— Red Fort detenus.
1174-75.

—— Tmproyement Trust’s scheme  for
building model houses. 1433

Desivability of applying the Control of
Rent Act to the Notified Area, Shahdara
and. ——. 653.

Desirability of extending —— dearness
allowance to railway employees in
Shahdara. '1541.

Desirability of having Muslim chowkidars
for the Muslim protected monuments in

1276-77.

Deterioration of telephone service in -——
and New Delhi. 1526-27.

Difficulty of purchase of coal by Govern-
ment servants in ——. 655.56.

Dismissals  of Tnstructors, ele., in the
Technical Training Centre, —— Poly
technic. .

Establishment of his party in the ——
Munnicipality by its official President.
1731

Expenditure from the Reserve Fund 1o
‘meet _deficit by . the —— Municipal
Committee. 1730. -

Filling of vacancies in the Gemeral Post

ffice. ——. 1525-26. . 2

Grievances of temporary clerks inathe
General Post Office, 1526. yé\
Hardships under the —— Rent Control

Order. ' 1590,

Head Clerk of BEstablishment Branch, ,~——
Telegraph Engineering Divisien. 1221.
Housing scheme for the poor by the -—

Improvement Trust. 1432-33.
Hunger strike in Jail hy Mr. K. C.
Nai. 1175-76.
Instruction for retai] purchase of wheat
flour  and sugar by Goveinment ser-
. 654-55,

vants in :
Instructions for use of mixed wheat flour
in——. 1653-54,

Machinery for price control in ~~—. 816,

Muslim_employees® grievances in the Rail-
way Parcel Office, ——. 1379

Muslim representation in the. — - Poly-
technic. 1119,

: Non-sup}zlgg of sugar to petty dealers in

Paucity of Muslim Assistant Income-tax
Commissioners in the Punjab, — and
North-West Frontier Province. 604.05.

Paucity of Muslims in the —-— Telegraph
Engineering Divisions 1222,

Paucity 8‘}% Sikh  Assistant Surgeons’ m

‘Pay - of: “the: —— Municipality  Health
Officer. 173031, .

Price control system in ——, 638,

Prices of foodstuffs in Simla and —.
653, 972.

Private houses leased by Ciovernment in

811-12.

I’Aubm,- ty to controlled retail prices of
provision in ——. 655,

Recruitment  of the Head of Commerce ©

Department, Polytechnic. 284,
Removal of the  former Instructor in
General Engineering in the —— Poly-
technic. 1120, :
Repairs of the Durgah of Makhdum Shah
Sahib, Qutab Road, —. 1276,
Reversion” of a Muslim Monitor in the
Telegraph  Engineering  Diyision.
1222.23,

Revised rules for allotment of quatters to
ministerial staff in Simla/—-. 1430.31.

Rules for treatment of —— security pri-
soners, 1178,

Sale of firewood - above - control price in
Paharganj, —. 656,

Scheme  of construction of a Cirealar
Road passing through Ghalam  Mohi-
uddin Khan Garden, ——, 43334,

Sur;-rinzendenl of Industries in —  816-
17.

“The —— Municipality Budget. 1729,
Treatment to —— security priseners tr:
,t;(g*rred to- Punjab Jails. 1177.78, 1178-

Unaccounted twin wire in the —— Tele-
graph Engineering Division. 1222

DELHI CAPITAL OUTLAY—

Demand for grant.
Demand for supplementary grant. 1354-55.

DELHI CONTINGENT—

Question 7e recruitment of Indian Christiang
in the - Auxiliary Force (India), ——.
1645.




-

8

INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 25

DELRI FORT—

Capital Outlay on Broadcasting Charged to
R 966,

Quyistion 7e transfer of Major Hazelles from
lta.wnpun-: to the Ovdnance Depot, ——.

670, 724-25,
DELHI MUSLIM WAKFS BILL—

See. “Bil(s)"".
DELHI POLYTECHNIC—
See “Polytechnic”,
*DELHI PROVINCE—
Question 7e— g
Desirability of axtension of the Punjab
Rent,  Restrictions - Act to entive ——.
661.
Extension of the Punjab Entertainment
Duty Act to —. 725 >
Persons arrested or detained under the
Defenw of TIndia Rules in —. 1173-
DELHI UNIVERSITY (AMENDMENT)
BILL—
See “Bill)”.
DELIVERY (IES)—~
Question re—
Purchase and —— of coal from public
collieries for Railways. 372;
Withholding of — of diverted cargo sold
in_Madras. -
DEMAND(S)— o
Question 7e of security from the
Riyasat. 866. g

DEMANDS FOR EXCESS GRANTS FOR
1840-41—
—— - 4B51

DEMAND FOR EXCESS GRANT IN RES-
PECT OF—
Appropriation to Reserve. 1760;
Commerce Department. 1756,

Department  of Education,  Health and
~  Lands. 1756,

Education. 1757.

Executive Council. 1756,

Geological Survey. 1757.

India Office and High Conimissiorer's Estab-
lishment, Charges. 1756-57.

Indian Posts and Telegr'\phs Department.
1758,

Interest charges. 1750,

Panth Piploda. 1757-58.

Payments to Indian States and Companies.

58,
Public Health. 1757. .
‘Salt.  1756.
Working expenses—expenses of the (General
Department. 1759,

Working expenses—Expenses of tle Traffic
Départment. 1759,
Working e‘(penses—Mamtelmnce and supply
of locomotive power. 1758-50.
DEMANDS FOR GRANTS—
Manner of putting the remaining — at the

gmllotme time stated by Mr President.
960.
DEMANDS, FOR GRANTS. GENERAL
BUDGET— :
Administration of Justice. 963. %

Agricultural Marketing. 965.
Agriculture. 965.
Ajmer-Merwara, 968.
Archzology. 964. -
Audit. . 963.

Aviation. 966,

Botanical Suryev.. 964.
andcaating...BQS-QIQ_, 966.

Capital Outlay in Civil Aviation Charged to
Revenue. 96
Census. 966,
Central Board of Revenue.
Central Excise Duties. 960.
Central Road Fund. 967.
Civil Defence. 967.
Civil: Defence Department.
Civil Veterinary Services.
Civil Works. 967.
Commerce Department. 889-91, 962,
Commercial Intelligence and Statistics. 966
Commuted Value of Pensions: 8.
Council of State. 961.
Currency. 967.

963.

962
965.

Customs.  960. !

Delhi. 968,

Delhi Capital OQutlay. 968.

Department of Edumtion, Health and

Lands. 962.
Department of Indians Overseas. 962,
Department of Information and Broadeast-
ing. s
Department of Labour. 892-93, 962.
Department of Posts and Air. 962.
Education. 965.

Emigration—External.  966.
Emigration—Internal. 966,
Executive Council. 819, 867-81, 961.
Finance Department. 83242 962.
Food Department. 963.

Forest. 961,

Gealogical Survey. 964.

Home Department. 819-32.
Imggena] Council of Agrwulhu-nl Research.
5.

Imperial Dairy Dep'utment 966.
Imperial  Institute of Sugar Technology.

65.

India Office and High Commissioner’s Estab-
lishment charges.

Indian Posts and Telegraphs 968.

Indian Posts and Telegraphs Department
(including Working Expenses). 961,

Indian Posts and Telegraphs—-Stores Sus-
pense (not charged to Revenne).

Industries.

Interest on debi and other obligations and
reduetion of avoidance of debt., 961.

Tntevest-free Advances. 968.

Divigation  (including Working Expenses),
Navigation, - Embankment and Drainage
Works. 961.

Jails and Convict Settlements. 963,
Joint Stock Companies.
Legislative Assembly and Leglalatlve Assem-

bly Department. - 881-89, 962
Legislative Department. 962.
Lighthonses and Lightships. 964
Loans and Advances bearing Interest.
Medical Services.
Meteorology: 964.

ines. 964. '
Mint. 867.
stua'll:meouw 967.

i Adjnstments- b

Central and Provincial Governments,
Miscellaneous Depnrtment

Opium. 961. :
Other Scientific Deputmeph.r 964.
Panth Piploda. 568 2

¢

'968.

M

V(he
967.
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Payment to other Governments, Depart- Civil Defence Department. 1320-21. .\
ments, ete.. on account of administration Civik Works. 1345-46.
of agency subjects and of G e Department. 1323, 7
treasuries. 963. Commercial = Intelligence and  Statistics.
Police 963. 1343,
Ports and Pilotage. 964. Currency. 1544 o
Provincial Excise. 961. Delhi, 1352-54.
Public Health. 965. Delhi Capital Outlay. 1354-56. =
Salt. . Department of IKducation, Health and
Scientific and Industrial Research. 965. Lands. 1322-23.
Stamps. Departmenh of Indlaus Overaeas 1523.
Stationery and Printing. 967. of Inf and Broadcast
Sup i All s and P s mg 1321.
067. Departments of Labour, 1324,
Survey of India. Emigration—Internal. 1343,

Taxes on Income mcludmg Corporation Tax.
960.

War Transport Department. 963.
Zoological Survey. 4.
DEMANDS FOR GRANTS—MOTION(S)
FOR REDUCT’ION—GENEBAL RUD-

GET—

Broadcastmg—

Grievances of Muslims . with regard to
services, language and programmes of
the Broadcasting Department. 894-910.

Commerce Department—

Exports from India and trade relationship

with other countries. 890-91.
Department of Labour—

Position of labour including Indian sea-

men. 892-93.
Executive Council—

Administration of Martial Law in Sind
917-30.

Dearness allowance. 851-58.

Government attitude towards the Press in
India and the working of Press Censor-
ship. 845-51

Grievances of Muslims in regard to their
meagre shate in the services of the
Supply Department and in the contracts
given by the Department. 930-36.

Grievances of the personnel and students
of the I. M. D. 84245

Means whereby people may have befter
opportunity to place their views before
the Government regarding War activities
and the future position of the country
and of the future needs for the pros-
perity of the country, 867-31.~

Means whereby the present prospercus

- agricultural conditions might be used for
the permanent yehabilitation of agricul-
ture in India. -60.

Finance Department—

_ Utilization of the sterling halances. 832-
42.
Home Department—
Repressive Policy of the Government.
81932 *
ve A bly and Legislative Assem-

: bly Department—
Necessity of holding more Sessions of the
Legislature in view of the war and the
future position of the country in the
great developments ﬂmt nre tnkmg place
- in the world at large.
DEMANDS  FOR SUPPLEMENTARY
GRANTS—GENERAL BUDGE'
Administration of Justice. 1335.
Botanical Survey. 1339-40.
Broadecasting. 1343,
Census, 1343,
__ Civil Defence. 1346-52.

Executive Council. 1315-18.

Finance Department. 1323,
Food Department. 1324,
Geological Survey. 1340.
Home Department. 1318-20,

Imperial Council of Agricultural Research,
1341-43.

India Office and High Commissioner’s estab-
lishment charges. 1334-36.

Indian Posts and Telegraphs Department.

. 1316.

Indian Posts und Telegrapbs—stbres Sus--
pense (Not charged to Revenue)

Interest-Free Advances.

Jails and Convict Settlements, 1335.
Joint-Stock Companies. 1344.

* Legislative Department, 1322
Lighthouses and Lightships. 1339.

Loans and Advances bearing Interest. 1355
59,

Medical' Services. 1341,

Meteorology. 1340-41.

Mint.  1344-45.

Miscellaneous. 1346. -
Miscellaneous Depnrtmems 1344.
Opium. 1315.

Police. 1335-37.

Ports and P:lotage 1537«39

Public Health. 1341,

Salt. 1313-15.

Stamps. 1316. %
Stationery and Printing. 1346,
Superannuation allowances and pensions-
1 S

Taxes on Income including Corporation Tax.

War "l;l'anspcrt Department. 1324,
Zoological Survey. 1340,
DEMANDS FOR SUPPLEMENTARY

GRANTS—MOTIONS FOR REDUCTION
—GENERAL BUDGET—
Ciyil Defence—

New ap ts and tation of
Muslims. 1346-51,
Transport of Hospital Train. 1351-52.

Civil. Defence Department—

Additional appointments and expansion.
1320-21,

Delhi— R

Defective control of price control staff.
Non-appreciation  of Police Services..
1353-54.

Supervision and re-organisation of educa-
tion.  1352-53.

Department of Education, Health, and

15 Lands—

Increased activity of the Central Adnaoryr.
Board of Education. 1322-25,
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Ve Epccutive Council— Payments to Indian States and Companies.
- eixpenses  6f two ‘additional  Saloons. 610.
> 1315-18. Railway Board. 609-10.
Food Department— 3 Repaymeni to Depreciation Reserve Fund.
y Complaints against the Price  Control 614. : :
Administration. 1324, Withdrawal from Reserve. « 616,
Home Department— Working Expenses—Expenses of Electvical
. Additional appointments aud continuation Department. - 614,
of I. €. 8. training  1319-20. Working  Expenses—Hxpenses  of (General
Hénoraria paid. 1318-19. Departments. 613.
: Wi u\km;, ‘Expenses—Expenses  of
P‘Tm-ne representation of Muslims in Department. * 613, Frrna
% syt e & . Working Expense: s—Maintenance an uppv
additional appointments. 133537 o ],ommulnv o
P Ports and Pilotage— Working Expenses—Mainfenance and working
4 Attitude of Dcp.utmeuts towards Muslims of Ferry Steamers and Harbours. 612.¢
s in matters of Services. .1337-39. Working Expenses—Maintenance of Carriage
DEMANDS  FOR f-‘ﬂ.\.\"l S—RAILWAY and Wagon Stocl 612.
BUDGET— Working - Expense: ~ Maintenance of Struc-
Appropriation to depreciation: fund. 601. tr Works. 610-12,
Appropriation to Reserve. 501 Working Expenses—Miscellanecus Expenses,
Audit. 613-14.
Interest charges. 601 DEMOBILISED FOR SERVICE MEN—
Miscellaneons expenditure. 600. See “War Service Men”.
New construction. 601. “DENIAL SCHEME”—
Open Line Works. 601. Question 7¢ exclusion of certain properties
Payments to Indian States and companies, in Burma destroyed = due to —— from
00. —— X Burma Government’s War Risks Insurance
Railway Board, 514:51, 559.600. z (Goods) Scheme. 1275,
Working expenses—Expenses of Electrical | DEPARTMEN T(S)—
3 - Department. 601, Mation to reduce Demand for supplementary
Working - expenses—Expenses of  (ieneral grant.  for “Ports and ' Pilotage' 7e
Departments. attitude of —— towards Muslims in
S Working expenses—Expenses of Traffic De- matters of Services. 1337-39.
partment. -01. DEPARTMENT(S), CIVIL—- "

Working expenses—NMaintenance and slipplv
locomotive ‘power.

- Working expanses—mnmtenance and working
of Ferry steamers and Harbours. 600.
‘Working expenses—maintenance of carriage

and wagon stock. 600.

Working expenses—Maintenance of struc-
1 tural works
Working ‘\peuses—\ﬁscellnnzouu Expenses.

DEMANDS  FOR GRANTS—MOTIONS
FOR = REDUCTION—RAILWAY BUD-

1 ]‘:‘ailwny Board—
. Curtailment of passenger trains, 528-32.

Extensions given to employess in Railway

3 Services. 588:94.
Grievances of Railwaymer re conditinns
of service.” 548-51, 55065
g T ve need of allotm of wagons for

“transport, of rice to deficit aveas of the
Madras Presidency.

Inadequate and illusory provmons for
appeals from Railway employees. 565-
73

1 Need for fixine quota for Muslims and

i ather minorities in the selection grades

¥ ‘= in Railway services, 504.98

Policy of wagon allotment
tion. 514-20. 4
Post-War reconstruction. 532:43° °

Recornition of Railway Muslim employees
Unions and: Associations. ' 573-88.

L Reduction in rates and fares, 520-28.
DEMANDS  TOR  SUPPLEMENTARY
_GRANTS—RATLWAY BUDGET--

Apuroprmhrm to reserve. 615.
Audit. +
TInterest, chngu 614,

AN

and - distribu-

“See “Civil Department(s)”
DEPARTMENT OF CENTRAL EXCISES
AND SALT—
Question re—
Non-appointment of Musfims in the s
North-Eastern India. 322
Pancity of Bengali Muslims in the ——,

North-Eastern Tndia. 321-22 o
Ratio of Muslims in the —— Norrh-
Eastern India. 321
DEPARTMENT oF EDUCATION,

HEALTH AND LANDS—

Demand for excess grant

Demand for grant. 962.

Demand for supplementary grant. 1322.23.

Motion to reduce Demand for supplementary
grant for ‘“ " 7e increased activity of
the Central advisory Board of Education.
3 3

1755,

DEPARTMENT OF INDIANS OVERSEAS—
Demand for grant. 2. £
Demand for supplementary grant. 1393

DEPARTMENT OF INFORMATION AND
BROADCASTING—

Demand for grant. 962.

Demand for supplementary grant. 1321

Eleciion of Members to the Standing Com-
mittee for the 288-89. 513.

DEPARTMENT OF LABOUB— 2o

Demand for grant.

Demands for supvlementnry {5

Ser “‘Labour, Department pg and .-.kn
“Labour Department™.

DEPARTMENT OF POSTS ‘\ND ATR—
Demand for grant. 962, X
See “Posts and  Air. Dep&rtment of*” ~and

“Posts and -Air Department'’.

F]
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28 INDEX TO LEGISLATIVE ASSEMBLY DEBATES,
DEPENDANTS— Indian Tea Control (Amendment) Bill—
Question re— Motion to pass. 1402. »
Advice and assistance regarding allow- Motion for adjqurnment 7e—
ances, etc., to —— of British and Indian Alleged insult by soldiers to Mr. M. S.
Officers and other ranks becoming Aney at Nagpur Railway Station. 678
casualties. 310. Failure to devise suitable sysiem of Food
Arpangements for supply of fovdstuffs for Control.
—— of Indian Sepoys, 317-18. Kailure to prosecute the  Kurapesa
Help to —— of Enemy air raid victims. ger resisting pati o the
59657, i reserved  seat by Dewan Baliudur A.
Maintenance of the —— of Pir of Pagaro, Lakshmanaswami Mudativar, 817
ete. " ) Food and standard cloth position and lick
DEPOT(S)— of Atebrin and Sulphathiazole. 34.

Question re—
Hindustani examination
Anglo-Indians

for Indians and
Officers  of  Ordnance
637.

Imspection ——,
Preponderance of Eurapean Officers i
Ordnance Inspection ——. Tahore Can-

tonment. 1636,
Preponderance of Europesn Officers in
Ordnance Inspection ——. 1636-
Treatment meted out to cantractors in
Ordnance [
DEPRECTATION FUND=-
Demand for grant in respect of “Appropria-
tion to ——'. 601,
DEPUTATION(S)—
Question 7e— _ |
Bombay Postal employess va ——-= {o Pri-
soner’s of War Censor Staticn, Bombay.
6

—— on hehalf of the ceal industry m

Bengal ‘and Bihar. 1734
DEPUTY DIRECTOR GENERAL OF
ARCHEOLOGY—

Question. 7¢ Post of ——.
DESHMUKH, DR, G, V.—
Hindu Marvied Women’s Rizht to Separvate
" Residence and Maintenance Bill —
Motion ta continue. 1431,
Special Marriage (Amendment) Bill—
Motion to continue. 1491
OESHMUKH, MR. GOVIND V,—

1122,

Appointment of —— to, the Committec on
Petitions. -~ 35.
Code of Criminal  Procedure (Amendment)

Bill (Amendmeny of sections 162, 488 and
4

M(lltiun to refer to Select Committee, 109.

10. |

. Code of Criminal Procedure (Amendment)
Bill  (Amendment of suctions 269, 279
etol)—
Mg:ion to refér to Select Committee. 760

Delhi ‘University (Amendment) Bill—
Motions fo refer to Selrct Commitiee and
to circulate.  1673-75.
Election of — to the Defense Consultative
Committee. 1180.
Election of —— to the Standing TFinance
Committee. 679, ; T
Hindu Code, Part 1 (Intestate Suecession)—
Motions to refer to Joint Committes and
to civculate 1554.59, 1567. 1627.
Hiudu Marriage Disabilitics Removai Bill—
Motion io continue, 101.
Motion fo refer to Salect Committee, 1482
94.}1495.96. b S >
Indian' Finance Bill—
Motion to consider. * 9961002, 1035,

Necessity of releasing the Cengress Work-
ing Committee Members. 373, :
Non-consultation of Indip as regards in-
ternational. schemes for future manage-
ment  of hange and International
Carrency, . ete. 1388, 1349,

Sale of Government of India = silver in
England to the British Government.

Situation created by the appointment of
the  Broome - Commission in Durban.
1227, 1228 2 {

‘Motion re—

Election of Mémbers to the Defence Con-

sultative Committee. 974-75,
Election of Members ts the Standing
Committee for Roads. 973,
Election  of Members to th: Standing

Committee for the Posts and Air De-
© parfment. 974.
The ‘situation as regards food and wther
necessaries. 236-38, 346, 347. $
Motion to reduce Demand for “‘Executive-
Council” " 7¢ ‘means whereby the present
prosperous agricultural conditions might
be used for the permanent rehghiliation
of agriculture in India. 942-44.
Motion {0 reduce demand for “‘Railway
Board™ re recognition of ‘Railway Muslim
employees Unions and. Associations.  582-
8. ;

Question 7e—

Arrangements for celebration of fhe Red
Army Day in India. 319-20.

Arrangements for supply of fondstuffs for
dependants of Indian Sepoys. 317.18.

Assistance to_Internal Combnstion Engine
Industry.

Desirability  of increaging the  allowance
of the er-detenu  Agha Syed Zaman
Shah. 1529

Desirability - of raising the puy of the
Indian Sepoys. Lauce Naiks. Naiks and
Havildars. 317. :

Discussion of the ‘“Atlantic Charter’ at
the  Pacific  Relations Corference, 211-
2

12,

Durban - City. Conncil's move for eXPro-

priation of Indian-owned Lands, 89-90.
- Indian Delegation to the Panific Relations
Conference, 209-11.

Measures: for protection of women from
molestation by soldiers used for Testor-
ing order. 156.57.

Pnl\;»nnd savings of TIndian Sepoys, 316-

Permission to Englishmen for correspond-
ence with detained Tndian leaders. 457
Plan for guaranteeing freedom from want
to demobilised war service men, 318-19.

-
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.
Pith for plovnhub against mass unem- | DETERIOR. ATION—
- gloyment of Indian labour. fr: 3 e Question 7e of telephoue gurvice in Delhi
*Plang for protection of agricultwrists from and New Delhi.  1526-27.
slump in prices after tne war. DHARLIA—
B Protest against the terms of reference of Question r¢ looting of grain shops by Mx]l-
the Bfoome Commission  appointed in hands at 21.
. 1385-87. DXPLO\[\ TIC S'lATDS#
- ion Committ 421-24, tus'”
lity for axmy_tequisitioned for GENERAL OF ARCHAO:
ning order. 150 5
Supply of food and raw mit to lndia Question re four. of the —— to Rammagar
¥'s Govzrmmens * 557. duving last winter. 813-14.
1 of services of Indians em- | DISCIPL INARY ACTION(Si—
ployed - by the Ceylon Government De- re —— against ~Morth Western
Y partments.  554-55. Railway employees. 505-06.
Tour of Central Go meny - Officers | [hrecNTENTMENT—
having headquarters at Siiala, 1020 R LT oo nctony -la o8,
| Une: 1up|§wd m!ulo Indians in Natal. 90. WugshomT: Aot Tastohyclglioners
f zatie a
i “I‘l{‘xillllw;;l\:: \}gagleglg-un/unn an certain [)IQS('B[_A\“N‘\'J.I.UN_
nestion (supplementary) re— uestion 7é— %
Qﬁnnr{llln(g o Soodstuits. by Militasy. ~ agaiustIndinns under’“the Ceylon
Indian Army Corps of cle at the ‘Gene- Bus Ordinance' di
ral ]h.,,(l,,",,“},\ 461, between &uglo»]ndmn and Indian
Lease-lend .aid from - Uaited States of apprentices in Kanchanpara shops. 208.
: Aol L1208 between  Muslim and  Non-Muslim
: Mumorials by Indian clerks of (.lw General apprentices in the Priating and Sﬁ“‘"‘"‘
\ Headquarters, 464. — ery Department. 1585,
8 Statement  rvegarding Natmnahsm by betwveen Muslim aad "0“"‘!“5]'m
Justice Muhammad Munir of the Lz diore platform ticket booking clerks in the
b : High Court. : Howrah Division. 11067, 1739 .
Presentation of the Report of the Select —— in issuing railway priority certificates
Committee, - 373. for uunsport of hones  éte. 1536-37.
< Motion to- consider. 741-43, . 1739-40.
% Motion to pass.' 749:50. - <=— in respect oF recent - coal tenders for
5 o Resolution re— supply of coal to Railway Poard. 1383
Committee for enquiry 84.

inzo the alleged
. military and police excesses. -83.
~Revision of the convention in rcspect of
contribution from Railway to General
Revenues. 684, 688-90, 692, 716.°
Tobaceo {Excise Duty) Bill—
Motion to consider. 1260761,
Motion to p:
DESOUZA, DR..
Expmmuns of wgrat on the death’of —.

651
DE TL\"TIOV(S)—-

Motion for ad]uummenf re
Member of ‘the Legislative
attend its Stssion due to — in ynl

Question 7e:
— of 19 Up Express -ﬂ. me.du Canton-

ment Railway Station. 3
Persons mvvested or Jefainad under ihe
Defence of Indin Rules in De]h\ Pro-

1262,

Assembly to
286.

i

x vince, 1173-74,

Treatment. meted out to Professor Clandra

| Bhal Johvi, nndér ——. " 117273,

s DETENU(S)—

§ Question re— :

s i Allowances and  facilities. “éte., to ——
3 under the Defence of Tndia Rules, 1171-
{ 72
=i ('omplmnts of the Dethi Red Forty ——.

Dr'mmluhty of giving higher - cluss to
Maulana Husain Ahmad Madani a -—.

0 1644-45,
Desirvability of increasing the :\ﬂov\.unce of

inability of a |

DISMISSAL(S)—
Question re—
—— of Indian
Harbour. 92
of Instructors, egc., in the Technical
‘raining  Centre, ,Delhi  Pulytechnic.
1120.
DISTRIBUTION—
Motion for adjournment e :upplv nnd _
of foodstuffs.. 100.

Boatmen from  (Colombo

Question 7e— :
Scheme for Central purchase of food grains
! and controlled 2
Scheme for of * stnndnrd Both: 1592-94.

DISTURBANCE(S)—

Motion for adjournment re ‘publication of a
review of Congress responsibilty for -—.
51213, 2

Question re— =
Castalties, arrests, etc., ‘during the recent

1-

Losses sui‘r’eled by Bengal and North
Western and.  East. Tndian  Railways:
during recent political ——. 367-68.

DIVISION (S)—

Delhi University (Amendmant) Bill— = ','
on_the muimn to circulate.

“—— on tue motion to re"er tu Select Gom-

nnttee 1;724 z
1 el 1(8) for. R
hon—("enemfs Budget— i e

— — on the motlon to lednce I‘emn'nds for
of

=

the ¢xr-—— Agha Syed Zaman Shah
1820, : Musl.i‘ms with® regard bp aew:u:es, langu-
Tr t of political | and —. age and
1467-79. “ i e x Departmnt) .
£ @ TR N

e >
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Division on the motion to reduce Demand for
“Executive Council” re (Admmlstmtian
of Martml La.w in Smd) 929

D

Y
for Reductmn—General Budgen—
on the motion to reduce demand for
.+ “Civil Defence” re new uppomtmenﬁs
and representation’ of Muslims. * 1351.
—— on the motion to reduce the demand
for ‘““Ports and Pilotage” 7e attitude
of Departments towards Muslimg in
matters of Services. 1338.
Demands for grants—Motions for Reduc-
tion—Railway Budget—
—— on the motion to reduce deriand for
Railway Board re—

Recognition of Railway Muslim “em-
ployees Unions and  Associations.
587-88.

Reduction in rates and faves. 527-28.
on the motion for adjournment, re—

Announcement 7e grant of inadequate
dearness allowance to workers. '200-201.

Shortage of small coins. .

The Paper Control Order. 133.

Hindu Code, Part I (Intestate Succession)—

on Babu Baijnath , Pajoria’s motion
to circulate. 1629,
Indian Finance Bill—

—— on the motion to consider. 1220.
Indian Tea Control (Amendment) Bill—
on tlre mofion to circulate. 1373-74.
—— on the motion to consider. 1374
—— on the motion to pass as amended.

1406.
Resolution(s)—
on Dr. Sir Zia Uddin Ahmad's
amendment to the — 7¢ (Committee
for enquiry into the alleged military
“and police excesses. 376
—— on'sthe — re—
Grievances of officials and secretavial
assistants  employed in  Railways,

thih‘itinn of export of textile goods.
4 3

Tobacco (Excige: Duty) Bill—
on the motion to pass.
DIVISIONAL OFFICE(S)—
Question r¢ increage of work in the —— on
North Western Railway. 1074-75.
DIVISIONAL’ PERSONNEL OFFICER—
Motion for adjournment 7e¢ removal from
service of Railway  staff by the ——,
Moradabad. 167-68. ¢
DIVISTONAT) SUPERINTENDENT(S)—
Qneshmn re pramnhun of jariop nocd»x.ﬂprks

1292.

in Karachi —'s Office. 766-67
DIWAN SINGH, SARDAR—
Question re arvest of —— of the Riyasat.
865-66.

DOCTOR(S)—

Question re Muslim and non-Muslim ——
and  compounders on Fast Indian Rail-
way. 676,

DOUBLE INCOME.TAX RELTEF—

Question, 7e —— granted by India.

DRAFTSMAN (EN)—

Question 7e non-operation of sclieme for
training Muslims for posts of ——, etc,
on Bengal gnd Assam Railway. 1525

1646.-47‘
»

EDUCATION,
| BOARD OF—

DRAINAGE WORK(&)
Demand for grant in respect of “‘Iisigation
(including ~ Working Expennea), Navxgﬁ-
tion, Embankment and —"".

DRIED MILK— 3
See ““Milk"". >
DRUG(S)—
Queshon re_scheme for regulating the price
——. 173637,

DUMASIA MR. N. M.—
Election of to the
Committee. 679, =

DURATION—

Question ¢ —— of posting of an officer of

Poste and Air Department. 1066,
DURB.

Motmn for adjournment re sitnation created
by the appointment of the Broome Com-
mission in —. 1227-28.

. Question re—

City Council’st move for expropriu-
tion of Indian-owned Lands. 89-90.
Protest, against the terms of reference of
the  Broome Cnmmxwmn appointed in
——.  1385-87.
DURGAH—

Question 7e repafrs of the — of Makhdum
Shah Sahib, Quiab Road, Dslhi, 1276.
DURGAH KHAWAJA S:\HEB {(AMEND

MENT) BILL—

See “‘Bill(s)”".

DUTY (TES)—

Question 7¢' —— of different Guards

North Western Railway. " 1637-38.
DUTY HOURS—

Queéstion re

Government of - Tndia Sacretariaf.

E

Standing Finance

for Ministerial Staff in th
1325.

EARNING(S)—
Statement 7¢ net —— of recently construcl-
ed railway lines (laid on the table). 1545
EAST AFRICA—
Question re formation of the Utility Cor-
poration in 557-58.
EAST INDIAN RAILWAY — S
See “Railway(s)”.
EASTERN ZONE—
Question 7e food position of the == of
India. 1435-36.
ECONOMIC CONDITION—
Question 7e measures for ameliorating the
—— of labourers. 270-71.
EDITOR(S)—
Question re Railway incident involving Mr.
Tushar Kanti Ghosh, —— of the “Amrit
Bazar Patrika”. 1685-86.

EDUCATION—
Demand for excess grant. 1757.
Demand for 965,

Motion to reduce Demand for suoplementary
grant for “Delhi” re supervision and re-
organisation of ——. 13562-53.

CENTRAL

Question 1re sg’laﬁ to be appointed for

ADVISORY -
the

See also
EDUCATION’ HEALTH AND LANDS,

DEPARTMENT OF—

Demand for Grant. 962.

T

on
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. Mohonﬂto'reduee Demand for supplementary
gran®” & ** re increased activity of
the (}entral Advisory Board of Education.

0

See also) ¢——",

* BLECTION(Sk—

—— of a Member to the Central Comnmittee

o of the Tuborcnlmln Association of India.

1390-91,
—— of a Mnmhex to the Commiltee on
£ Public Accounts. 46, 169

of a Member to the! Standing Com-

mittee for the Posts and Air Depart-
* ment. 46-47,
— of a Member to Uw SnmthnL Finarce
Committee. 1389-90,

—— of Members to thc Ceniml Advisory
Council for Railways. 973, 1380.

—— of Members to the committee appoint-
ed to considér the convention regarding

the Railway Finance. 1330-34. 1503,
—— of Members to i]u Defence Consulta-,
tive Committee 4-76, 1180
£ of Memk |u Hn Sxdmlmg Com-
mittec for Roads, 973, 1179

—— of Members to the b(.xmlmg Conimittee
for the Civil Defence Department. 1330,
1599.

— fhe Standing Com-

Department.

- of Members to
mittee for the Commerce
1301, 1521, 1599.

—— of Members to (he Standing Com-
mittee for the Depurtment of Tnforma-
tion and andmitmg 288-89, 513:

~—— of Members to the Stauding = Com-

*_ mittee for the Tabour Department. 1278-

), \

- ol Members to the Sb.mdmg Com-
mittee for the Posts and Air Depart-
ment.  973-74, 1179-80.
—— of Members to the Standing Com-
mittes for the Supply Deparement. 1280-
81, 1545.
———-of

Members to the Standing Com-
mittee on Emigration. 679-80, 56 5
—— of Members to the Shmdmg Fma.nca
(’nmm)tteﬁ for Railways. 972,
—— of the Standing = Finance (‘ommlttee
474-76; 679:
Question e annual for the Works Com-
ittee of the Gowlmmm of India Press.

New Delli.  1270-71
ELECTRICAL € H\R{xEMf\\(EN)—«
Question re Muslint —— and: Electricians ‘on
1 cevtain State Railways, 1379, »
ELECTRICAL DFPARTJ\IFNI'—-
Demand for grant in respect of -~ Work-
expenses—expenses of —— ‘601,
nd for supplementary grant in respect
S“Working 15 ]\pvnsm»]"\ﬁnmm of -—;.E

ELECTRICIAN(S)-—
Question se Muslim  Electrical
and ~—— on certain State Railways.
KMENT(8)—
and for Grant, in re:pect of “Irrifiation
{including Wiorking enses), Va‘nga-
and Dramnge orks"’.

Chargemen
1379.

Question r¢ —— on tea export. - 77-78.
EMERGENCY COMMISSION(S)—
Question 7¢ —— to-Indian Warrant Officers
of the Tndian Army Ordnance Corps.
864-65. : ]

EMIGRATION—
Election of Membeis to the Standing Com-
mittee on 679-80. 867.
E]\IIGRATIO\~—LXTER\ AL—
Demand for grant. 966.
EMIGRATION—INTERNAL—
Demand for grant. 966.

Demand for supplementary grant, 1343
BEMPLOYE(ES)— 7
Motion to reduce demand for “Railway’

‘Board’’ re— : >

Extensions given to in  Railway
gervices. 588-94, t

Inadequate and illusory ~ provisions = for
appeals from Railyay -

Recognition of Railway Muslim ~——
Unions and Associations. 573-88:

Question Te—

Allotment. of Central G 2
quarters to staff of Local school, etc
663.

Application of essentiali sevvices (Main-
tenance) Ordinance to Railway 3
5107l

Application of the  Essential = Seryices

(Maintenance) Or(lmancp to unconfirmed
railway ——.  768.

Bombay, Baroda and Central India Rail-

members  of the

way —— elected as
Ajmer Municipality. 1685.

Bombay postal —— on deputagion to
Prisoners of War Cengor  Staiion.
Bombay. 673-74.

Burma ‘Postal Department evacuees and
“grievances of the Postal —. 05.

(Cheap sheps for, railway’—+. ~ 768:60.
Desirability of eﬂ.endmg Delhi  dearness
allowance to railways —— in Shahdara.

1541.

Disuiplin:n‘y actions against North
Western Railws . 505-06.

Grievances of in the Binding Depart-
ment of the Government of India Press,
New Delhi.. 1121

Muslim ——' grievances in the Railway
Parcel Ol’ﬁce. De]hl 1379 ¥

fhi North

West.em Ra\lvsav ——  506:07.
Passes for widow-mothers of Railway ——

on North Western Railway. 511,
Pay increments to an — afﬁcm(’,mg in
- Non-Gazetted Cadre of State Railwaye.
Postal —— on Field Séivice. 674.

Rewards for inventions and suggestions by
North Western Railway 670-71.

Right to gratuity on resignation by Rail-
w:w with over 15 years’ service.
’qw“mdmg of payment  of  adequate
o8 to ———/ oF (.uvmnmnnj contrac-

tors.  507-08.

Withholding of petitions of eertain postal

—— of Allahabad, 1066
BMPLOYMENT— ¢
Question re —— of mnonIndian  Burmé.

i:;'g’]cuse;s in (-mmumnnt of Tndia sewmps
ENEMY(IES)—
Question r¢ help to dependents nf ~—— air
raid victims.  556-57.

ENEMY COUNTRY(IES)— . -

Question 7o forged Indian oé:urrencv nom

imported from ——.

b
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ENEMY-OCCUPIED COUNTRY (IES)- S
Question 7e information about Indians in
T

3.
ENGINE(S)—
Question re—
Assistance to
Industry.
—— and ‘wagons in use on’ Railway Lines.

27.
ENGINEER(S)—
Question re—

Graduate as Subordinates in Military
Engineering Service. = 861:62.

Indians .Lppumted as Chief
manders, Royal 863-64.

Paucity of Muslim ste., in  the
Centra] Public Works I)epmtmenl 1124-

Internal Conbustion ——
80.

and Com-

Recxu)tment of temporary on North
Western Railway. 1073.74.
ENGINEERING DEPARTMENT——
Question 7e Vacancies in —— of State Rail-
ways: 25-26,
E\GI\EERI\P EST \BLI\H\lF\”I‘
e d scheme
for ash ot (entnl Public  Works

“the
Department. 1582,
ENGINEERING, GENERAL—

Question r¢ removal of the former Instruc-
tor in in the Delhi Polytechnic
1120. ¢

ENGINEERING SERVICE(S)—-

Question re—

Communal Composition: of the —— in the
‘Central Public Works Department. 279.

Muslims in the Offices and the subordi-
nate of the Public Woiks Depart-
ment. 1582,

ENGINEERING . SERVICE, \”LITAF‘Yf
See “Military Engineering Service’
ENGINEERING SUPERVISOR(S)— .
Question 7e  paucity of Muslim
Opérators and ——.  667-68,

ENGLAND— 3

Motion for Adjournment 7e sale of Gmem-

ment of Indiw silver in fo the Brifish

Wireless

Government. - 33-34.
Question re sale of Indian ' silver in —.
52:53.
ENGLISHM AN(EN)—
Question 7¢ permission to —— for corres.
gg’?dcn«_e with detained Tndian leaders.

ENQUIRY(IES)—
N Question - re—
—— about the burning of the R:n’lwﬁ}'
‘Cleaving Accounts Office. 670
Report of committee for —— into the
< Death of Naima Begam at Trwin Hos-
* pital, New Delhi, 55556, %
Resolution’ ¢ Committee for —— into thr(
alleged military and police; excesses. 169-
91, 373-77.

ENQUIRY CLERK(S)—
See ‘“Clerk(s)?”..
ENTERTAINMENT DUTY < ACT-—
See “Punjab " under “Act(s).
ESSAK SAIT, MR. H. A. SATHAR H.—
Delhi Muslim Walkfs Bill—
Considération of clanses. 732,

Election = of —~ to the Standing
Committec. 679, - |
Motion for adjomrnment re—

_ Exscution of Pir of Pagaro.
X

Finance

1329,

Times  re
Mahatmas,

Restrictions on the Hindustan
pubhgatmn of  news ahout
Gandhi's fast. -

Motion re—
Election of members to the Standing Com-

mitte¢ for the Ciyil Defence Depart-
ment. 1330. Y, 7
Flection of members: to the Standing

Committee for the Labiour Departmant.
1279.

The situation as regards Food and other
necessaries.

Motion to reduce demand for “‘Railway

Board™ re imperative need of allotment

of wagons for transport of Rice to deficit
aveas of the Madras presidency. 588-99.
Question re—
Complaints of certain Civilinn Officials in
the Military Engineering vice.  1638-

mment payments to the

of India, and the Reut

Help to dependents of Enemy , air

vietims: 556-57. "

Increasing of percentage for divect recruit-

ment in_intermediate @iades on  Rail-
508.

Gove Associated
P 466.

raid

ing of recrniting percentages . for

ge rlseel s and apprentice sub-

storckeepers on North Western Railway.
509.

News agencies of the All-India Radio.
1173.

Non-appointment. of a Muslin as ‘Assistant
Research  Officer- in  the Tmperial
Institute of Veterinary Research, 1271

' Non-promotion . of certain  qualified
Ciyilian Sub<Divisional Officers in - the
Military Engineering Service. 1637-38.

Office officiating in  lower  gazetted

service: on  North  Western Rm.vvny .

509-10,
Pauclhy of Muslims in Gazetted cadres in
Tmperial Instxtute of ~ Veterinary
Renm‘c 1271:72. -

Shortage of small coins, 148.

Report of committee for enquivy into tha
Death of Naima Begam ‘at Irwin
Hospital, Néw Delhi. '555-56

Representation’ of Muslims  in  establish-
ment sections of Norvth Western Rail-

way.. 509,

Shortage of wheat and wheat flour = in
Karachi. 1581,

Tour  of the Director  General of
Afchaeology to Ramnagar during last
winter, 813-14,

Question (Snpplemenf.m;,) Te—
‘Communal representation in certain Tels-
graph Department cadres. 1381, e

o

Muslir officers, contractors, efc., in the -
Food Department. 1122.
Paucity of Muslim Assistant Tncome-tax

(lommissioners in the Punjab, Delhi and

North-West Frontier Province. 605.
Promotion of certain ‘relegated Second
Division Clerks ‘as' Assistants i the
'Ponus and Telegraphs Directorate. 1063,
Property  confiscated in - Sind undai’-
Martial Law, E

Sclieme of  construction of a Circular
Road

passing through Ghulam  Mohi-
uddin Khar (}arden, Delhi. 1
Shortage of small coins, 148,

The Delhi Municipality Budget. 1729,
The new Food Department. 74. 75,
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*  ESSENTIAL(S)—

~ Qthion 7e meastres for making —— avail-
. able to lahourers. !
Hssential Services Maintenance

See “‘Ordinance(s)"-
ESTABLISMMENT(8)—
Question re paucity of Muslim Officers in
~ fhe Printing and Stationery —— under

Labout Department. 1584-85.

ESTABLISHMENT BRANCH—
Question re Head Clerk of ——, Delhi Tele-
aph Engineering Division. 1221
BLISHMENT OFFICE(S)—
Question, r¢ representation of Muslims
Bengal and Assam Railway ——.
ESTABLISHMENT SECTION(S)—.
Question re—
lim representation
Division, North Western Railway.
Representation of Muslims in
North Western Railway, 509.
ESTATE OFFICER(S)— '
Question r¢ new tant —— and
tants to the - 1125,
EUROPEAN (S)—
Motion for -adjournment re failure to pro-
secute the passenger rasisting occupa-
tion of the reserved seat by Dewan

f 2
Ordinance—

EST
in
76.

in —— Karachi
766.
of

Assis-

g;]hmlur A.  Lakshmanaswami Mudaliyar.

Question re— >

Preference  to Anglo-Indians, —— and
foreign refugess in Ordnance Factories.
206-07

® ' Recent ;A[\poiutment of —— in ‘Survey ‘of
India- Department. 75:77.
« RUROPEAN OFFICER(S)—
See “Officer(s)’".
EVACUATION—
ues! 1 7€
Behaviour of the
3 e after Calcutta'raids.

Railway®~ stafi during

18-19,

—— from Chittagong and Calcutta after
Japanese air raids. 159,
EVACUEE(S)—
Question re—
Burma | Postal . Department and
R g:su-mncvs of the ' Postal employees. 204-

Employment of non-Indian Burma —— in

Government of TIndia services. 1737-38.
EXAMINATION(S)— ;
% Question re— i :
5 Confirmation ~—— for clerks &n  Fast

TIndian Railway. 676-77.

Desirability of abolishing the competitive
—— for recruitment to - Subordinate
Posts and Telegraphs Services. 668.

Hindustani —— for JIndian and Anglo-
Indian Officers of Ordnance Tnspection
Depots. 1637.

Muslim candidates for the Tndian Civil
Service —, 1043, 162,

EXCAVATION WORKS— S
Archaeological  Cirele

= Question re Frontier
?é\perintendenc’s training in ——. 1732-
EXCESS(ES)—
- Question re Complaints of police on
political prisoners at Allahabad. 1481
Resolution 7e Committee for enquiry into,
the alleged military and police ——  169-
1 91, 373-77.. 3

A

EXCHANGE—

Motion for adjournment re non-consultation
of India as regards international schemes /
for future management of —— and Inter-
national| Currency, etc. 1387-88.

EXCISE DUTIES, CENTRAL—

Demand for grant. 960.
EXCISE, PROVINCIAL—
Demand for grant. 961

EXECUTION (S)—

Motion for adjournment

Pagaro. 1329-30.
BEXECUTIVE COUNCIL—

Demand for excess grants. 1756,

Demand  for grant. 819, 867-81, 961. |

Demand for supplementary grant, 131518

Motion to reduce Demand for ‘“—"" re—
Administration of ~Martial Taw in Sind

Dearness allowance, 851-58. ?

Government, attitude towards the Press in
Tndialand the working of Press Censor-
ship: 845-51.

Grievances’ of Muslims in regard to their

re —— of Pir. of

8 meagre share in the services of the
Supply Department and in the contracts
siven by the Department. 930-36.

Grievances of the personnel and students
of ‘the T.M.D, ,842-45.

Means whereby people may have bebter op-
portunity to place their views before the
Government, regarding War  activities
and the futuve position of the country
and of the future needs for the pros-
perity of the country. '867-8L

Means. whereby the present  prosperous
agricultural conditions might be nseit
for the permanent rehabilitation of agri-
culture in India. = 936-60. =

Motion to reduce Demand for supplementary
grant for " re expenses o two

additional Saloons. 1315-18.

EXECUTIVE ENGINEER(S)—
Question 7¢  Muslimn —— in_ the
Public. Works Department. 1683
EXEMPTION, DECLARATION(S} OF—
See ‘“‘Declaration(s) of Exemption',
EXPANSION— : o
Motion to reduce Demand for supplementary
grant for ““Civil Defence ]Jepm'hm)nl,i’5 re

Centyal

additional appointments and ——. 20-
EXPENDITURE(S)— |

Question re—

Allocation of War”
Britain, etc. 1646,

—— by Port Haj Committees on facilities
for pilgrims. 4 ~

— from the Reserve Fund to meet de-
figit by the Delhi Municipal Commitéee

30.

between India and

on compilation

of Cost of  Living

Index. 916-17.
EXPERT(S)— 5
Question 7¢ five-fighting —— imported from
British.  143-47. p
EXPORT(S)- s
Motion to reduce Demand for *‘Commerce
Department’”. 7e —— from  Jndia and
trade relationship with othér : countries.
. 89091 - : o2
Question ré— | | poet
‘Embargo on tea ——. T7178.
—— imports ete:, of foodgrains. 94,
—— of food grains from India.

83.

¥
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Export of Sugar, Wheat and rice and the
pmducmon of Petrol from molasses. 278.

Monopol: of Mica to the Joint
gh‘::g. 1s<mn and Metal Reserve ‘Com-
pany of the United States of America.
281-83. :

Production and —— of textile goods. 277-

R/estnchons on —— of artificial silk cloth

to Afghanistan. 659-60.
Resolution 7¢ prohibition of —— of textile
goods. 389-410.
EXPRFSS(ES)
Question re dentention of 19 Up
Karachi Cantonment Railway Sbat\on 570
EXPROPRIATION—
Que#wn 7¢. Durban City Council’s Move for
of Indian-owned Lands. 89-90

EXI‘E'\ISION(S}
otion to reduce demand fol' “‘Railway
Board” ¢ — given to employees in

Railway services. 588-94.
Question re—

Desirability « of of the Punjab Rent
Restrictions Act fo entire Delhi Pro
vince. 661

—— of service o goods ¢lerks on North
Western Railway. 675-76.

—— of service to non- gazetted Railway

servants.  15-16.
—— of service fo officers
Technical Departments. .
—— of service to Railway Officers. 1.3.
-—— of service to Train Examiners on
North Western Railway. 1226-27.
of the Punjab Entertainment Duty
: Act to Delhi Province. 723.
EXTRA DUTY tLLOWM\CL
Question e payment of —— to sorters  of
the Bamba’v Postal Circle.  26-27.

F

,in Railway

FACILITY (IES)—
Question re— 5
Allowances and . ete., to detenus
nnder the Defence of India  Rules.
1171-72.
- Expenditure by Port Haj Committees on
] for pilgrims.
—— and nnangnmonte at the Karachi Haj
Pilgrim Camp.
FACTORY(IES)— .
Questlou Te—
* Discontentment among labourers, 268.
Preference to  Anglo- Indians, Europeans
;d(’;orexgn refugees -in Ordnance —.

Superws-m Trainees at Ishapore Metal and
teel —i.  3-6, 1481-82.

Motion for adjournment re—
to devise suitable system
control.  32-33.
to terminate Martial Law and restore
normal conditions in Sind.
FAMILY (TES)—
estion 7¢ | non-grant of  maintenanes
allowance to- Sardar Sardul Singh Cavee-
165.

of food

shar’'s ——.
FARE(S)— '
Motion to reduce demand  for “Railway
 Board” re reduction in rates and —.

520-28.

Question re authority for reduction of
freights and on the Shahdara- Qahﬂlw
pur Light Railway. 1225-26. i

FAST—
Motion for Adjournment re—
—— by Mahatma Gandhi in  Jail. 213-
214, k3
Rosnxctmn un the Hindustan
publication of news about
Gandhi’s —. 287-88, 205-302
FAZL-I-HAQ PIRACHA, KHAN BAHADUR
SHATKH—

Times re
Mahatma

Consideration of fhe Special  Haj  Inquiry
Report. 1760-67, 1780.

Blection of —— fo_the Standing Committee
on Emigration. 867.

Indian  Merchant Shipping (Amendment)
Bill— (6

Motion for leave to introduce. 122
Question re—

Contracts in Aviation works. 1125,

Desirability of early meetings of the
Central Standing Haj Committee. 84.

Desirability of extension of the Punjab
RentRestrictions Act to entira
Province. 661,

Desirability of having Muslim chowkidars
for the Muslim protected monuments in
Delhi. 1276-77.

Discrimination in issuing Railway lenb\
Jertificates for ndnspmt of hones, etc.
37, 1738-40.

Expenditure by Port Haj Committecs on

facilities for pilgrims. 3
Facilities and arrangements at the Kavachi

Haj Pilgrim Camp. -

House renf control cases in New

60-61.

House rent control in Simla. 662

Delhi.

3

Delhi -

dnquiry s¢ pilgrims to Traq and Iran. 660. i

Plushm Permanent. Way Inspectors, ete.,
on the North Western Railway. 1378.

© New Assistant Hstate Officers and Assis-
tants to the Estate Officer. 1125,

Participation of | the Scindia  Steam

Navigation (“umpanv in® Haj Pilgrim

traffic. 662
Pancity of Muslim Assistant Income tax
Commissioners in the Punjab. Delhi and
North-West. Frontier Province, 604-05.
Paucity of Muslim Engineers, etc., in the
%ent:al Public Works Department. 1124-

Repairs of the Durgah of Makhdum Shak
Sahib, Qutab Road Delhi.  1276.
FEDERAL CO
Question 7 dnsnablhby of transfer of
Appeals ilggn His Majesty in Council to

FEDERAL (,ODRL‘
POWERS) BILL—
See “Bill(s)”.

(SUPPLEMENTAL

. FEDERATION(S)—

Question re refusal to supply fo Indian \Im
ing —— lists of acceptances of interim
purchases of coal. 37

QERATION OF INDIA—
solution 7¢ implementing the —— . 377-

FEDERATION OF RAILWA\ MEN—

See ““National ——

FEE(S)—
Quesfion 7ze partial  reimbursement  of
Council's paid by certain Travelling

‘Ticket Examiners of Moradabad Division
for their defence in a criminal case. 30.
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FERRY STEAMER(S)— The new 73-75, 276-77.
See 7'Steamer(s)’” Statement re the Standing Conimittee for
FIEIg) SERVICE— the ——. 1683,

Question re postal employces on ——. 674,
FIGHTING FORCES—

See “‘Force(s)'.
FINANCE BILL— &

See “Indian —— under ‘‘Bill(s)”
FINANCE DEPARTMENT—

Demand for Grant. 530-32, 962.

Demand for supplementary grant.

Motion  to reduce Demand for

utilization of’ the sterling balances.

42.
FINANCIAL BURDENS—

Motion for Adjourmment re .imposition of
—— for War purposes without consulting
the Assembly.

FIRE-FIGHTING E\PERT(S)A

=

1323,
LT
832~

¢ ‘‘Expert(s)*.
bIRFWOOpD
Question re sale of —— above control price
in P.Lhargam Delhi.  656.
FLOGGIN

Question 7e

punishment  for political

offencés under Martial Law in Sind. 135-
36.
IALUOI)(S)
Question 7z breaches on \orth Western
Railway line in Sind-due to 203.
FLOUR— i
Question re—
Tnstruction for retail purchase of - wheat

— and sugar by Government scrvants
in Delhi. 654-55.

Insiructions for use of mixed wheat ——
in Delhi. 653-54.
»  Quota allotted to New Delhi fot wheaf
—— and sugar.
FOOD—
“Motion for  Adjournment re —— and
standard cloth ~ position and lack of
Atebrin and Sulphathiazole. 34.

ation as regards —— and
other necessar 93.47, 304-64, 476 503
Question 7e supply ofs —— and’ raw
materials to India by His Majesty's Gov-
ernment. 557. ‘
FOOD ADVISORY COU\CIL—
Quesion ‘7e Gentral —. 8-20.
FOOD CAMPAIGN— 2
Question re results of the ‘Grow More —.
95.

Motion re the

FOOD COMMISSIONER(S)—
» Questign 7e  functions' of
1588-89.
FOOD CONTROL—
Motion for Adjournment re failure to devise
32-

Regional

»

FOOD POSITION—
Question 7e ——— of the Eastern Zome of
India. 1435-36.
FOOD SITUATION—

Question 7e and standing = Committee
for the Food Department. 1588-89.
FOOD SUPPLY—
Questiin re opening of shops| for ‘to
Ministerial

Staff of the Government of
India_ Secretaviat. 1325-26.
FOOD SUPPLY PROBLEM—

Question re measures for solution of  the

- -76.
FOOD GRAIN(S)—
Question re—
Export of —— from India
Exports imports ete., of ——.
Purchase of by the Deferice Depart-
ment ab- higher rates. 90-91.

83.
94,

Scheme for Central purchase of —— and
controlled distribution.  1580-92.
Wag(ms utilized. for transport of ——,
28-
I‘O()DQTUE F(S)—

Motion for Adjournment re supply aid dis-
tribution”of 100.
Question re—

Arrangements for supply of — - for,
dependents of Indian Sepoys. 317-18..

Hoarding of —— by Milifary. 84.95.

Prices ——. '665;

Prices of in Simla-and Delhi 653,
972. | i

Sapply of to Ceylon. 274.

FORCE(S)—

Question 7 provision of brcglze?lrs “For fight-
i REFUGEE(S)—

efugee(s)"”.
hO}lFIP\' REPRESENTATIVE(S)—
See “Representative(s)™.
FOREST(S)—
Demand for Grant. 961
FORGED. CURRENCY \IOTF(S
See ““Currency Note(s)™.
FREEDOM FROM WANT—
Question 7e plan for gunaranteeing - - to

demobilised war service men. g-1¢
FREIGHT(S)—

Question re authority for reduction of ——
and fares on the Shahdara-Sahariopnr
Light Railway. 1225-26. °

FRIDAY (S)—

Announcement re time for
of the Assembly on

FRONTTER—

luich  interval
175.

and  Sikh

sum:ble Syseng ot g 5 Question 7e neglect of Hindu
FOOD CROPS— . s monuments m ~——  Archaeological =
Question re progress in the yield of ——. Jircle. 173
-96. FRONTIER ARCHAEOLOGIGAL CIRCLE
FOOD DEPARTMENT— - SUPERINTENDENT—
Demand for Grant. 963. See “‘Archaeological Circle Superintendent’”
Demand for supplementary grant. 1324, F%EL? i st ;e
Motion to reduce Demand for supplémentar; e S el e 3 ment o
grant for “—"" re cumplauftl; ..gains{ ;::g]xiusm(florhd;mes?ﬁ% mdioal »for
the Price Control Administration. 1324. I‘UNCTIOV(?)—‘ s 7
Qv}sstx‘;m re— i - Question re— 3 ?
00 and standi Co —— and powers of Controller of Coal
for the —. 1508-99. ‘ Dnsmbut?mn 70-71. & ; :
Muslim  officers,  contractors, etc., in the —— of gional Food C
—=7 190) » "1588-89.
s > | 3
-

r
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G

GANDHI, MAHATMA—
Motion for Adjournment re—
Pailure to release —— unconditionally.

466. !
Fast by in 213-14; 247-65.
on to Mr. Rajagopali-
166.

Refusal of perm
chari for interviewing —-

Refusal of permission to the Bombay Con:
ference Delegation for interviewing ——.
1741-42.

Restrictions on the' Hindustan
publication of news about

287-88, 205-302

Times  Te
’s fast.

. GARDEN (S)—

construction of a
through Ghulam
Jelhi. 1433-34,

Question 7¢ scheme of
Circular Road passing
Mohiuddin Khan

GAZETTED CADRE(S)—

Question re paucity of Muslims in in
the Tmperial Tnstitute of Veterinary Re-
search. 1271.72.

GAZETTED OI'FI(_ER(\)——

See “Officer(s)”

" GAZETTED SERY ICE(S)—

_Question re officers officiating in lower ——

on Norvth Western Railway. 509:10.
General Budget—
*  See “Budget—Generall'. |
G-E‘.\EP AL DEPARTMENT(S)—
Demand for excess grant  in res

‘“Working expenses-—expenses of the —".
75!

Demand for grant in respect of “Working
Expenses—Expenses of ——", 601,

Deh_zund for supplementary grant in respect
. of “Wsollgung HExpenses—Expenses  of

e

GENERAL ENGINEERING—
See  “Engineering, General’’.
GENERAL HEADQUARTERS—
Question 76—
Indian Arm\' Corps of clerks at the —.

4 465,
Memormls ln Indian clerks of the “——:

464-65
GENERAT. N[:\N:\GER(S)——
Question 7¢ transfer of the Hast [ndian
Railway ‘s Office from (aleutta. 15

GENERA AL POST OFFICE(S)—

, See  ““Post Office(s)™.
GENERAL REVENUE(S)— =
Resolution re revision of the convention in
1espech of cont'nhutmu from Railway to

GEOLOGICAL ‘SURVLY——
Demand” for excess grant. 1757,
Demand for (Grant. 964,
Demand for supplementary grant.  1340.
GEOLOGICAL SURVEY OF INDIA—
Question re operations of the Utilisation
Branch' of the in pespect of certhin

minerals.  1596-98,
GHAZIABAD— . =
Question 7e conservancy contract in Railway
Colony at 913-14.
GHIASUDDIN, MR, M.—

Abolition of Wluppmg Bill—
Motion to circulate. 120.

Blection: of —— to the Defence Consulta-
tive Committee.  1180.

to the Standimg Co
Informatic

Hlection of
for the Department  af
Broadcasting. 513,

Election of — to the Standing Commifice
on Emigration. 867.

Indian Finance Bill—
Motion to consider.

1163.,

Indian Tea Control ‘(Amendment) Bill— =
Motion to p: 1401,

Mation 7e tl

other ne

Motion to reduce T}cmmd for
Council™ re-

Administration. of Martial Law

1118, 1326-30. 1160,

situation s vegards food and

HExecutive
in Sind.
have Detter

Means. whereby people muay

opportunity to place their v hefore
the (Government regarvding ¢ ackvi
ties and  the future jposition of the

country and of the future ueeds for the

prosperity of  the country. 870, 871
872-73.

Question re—
Anthority. for reducing pay or rauk of

officers when declared medically fit for
a lower rank. 86263
Emergency Commiissions (6. Trdian Wars
rant Officers of the Indian Army Ord-
nance Corps.  864-65. |
Graduate Engineers as Su! xm.l nates iw
Military Lngmeeung o, . 861-62.
Tndians appointed as Chief FD""]U‘I\ and
Commanders. Royal Engmears 4.
Promotion of technical M, T. Store-Keep-
ers transferred  to the Indian Army®
Orduance Corps. 864,
Resolntion re implementing the Federation
of India. 382
Tobacco (Excise Duty) Bill—
Motion to conmsider. 1243,
TUSHAR hANTI——
incident_involving

GHOSH, MR.

Question re railwa

Hditor of the ‘“Amrita DBuzar Patrika™.
1685-86.
GHULAM MOHIUDDIN KHAN GARDEN
» “Garden(s)”. ;
GHUZNAVI, SIR ABDUL HALIM-—
Appointment of —— to the Committee ou

Petitions. 35.
Consideration of the Speuﬂ Hd| lnquu'y
Report.  1768-71, 1781,
Tlection' of —— to the Sb:mdmu Commit-
tee for the Lahour Department. 1545
Election of to the. Standing Committee.
for the Supply Departmens. 1845
Hledtion of to the Standing Finance
Committee for Railways. 1179,
the Railway Rudget.

Creneral discussion of
435-39.

Tndidn Fiance  Bill—

Mation to: consider.
Motion to consider:

1084. 1086. 1099-1113,
1084, 1086, 1099-1113,

Motion ~ for Adjournment re shortage of
sniall coins,  56-57.
Motion re the situation us rewards food and,

gglém nec&%aneﬂ 245, 329, 330, 33134
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e fotion Yo reduce Demand for Legislitive Goyernment, policy vegarding utilisation of
ssembly and Legislative Assembly De- Tibetan < sotvces. of Mo 1596,
b o partment’’ 7e necessity of holding more Mefnbers of Central Legis e appom‘ed
*  Sessions of the Legislatare in view of the on salaries or allowances by ——.
Bar and the future posifion of the coun- Private houses ]eaﬂul by — in Delhl
oF try in the great developmenis that are 811-12.
takin}; place in the: World at large.  888- Supply of food and vaw mncxmls to India
89, by His Mujesl 557,
A= Question re GOVERNMENT

of wheat.

Commodities purchased bty Indian and Bri- Question 7e,

tish Governments ot Controlled  Price 88-89.
Bates. = 672-75. : GOVERNMENT CONTRACTOR(S)-—
Commodities purchased for' Indian and See “Contractor(s

f )
1 Goveinments at controlled price | GOVERNMENT T)hP ARTME
558, Question re—

Formation of the Utility Corporation in S rn g s oot Mot United
Bast Afvica,  557-58. hmgdom Commercial meuratmn 90,
Paucity of Muslim Tazetted Gficers: in 5

the Printing and S ationery Office. 71 fon of services of Imlnuu am-

Paucity of Muslims in Calentta Cent ployed by the 55455,
Statiovery Office, ete. 72. (,()VER’\\[LN'] BEMPLOYERS—
United Kingdom Commercial  Corporation See  “Employee(s)’.
50, S Ty
2 it qpe | GOVERNMENT OF BENGAL—
“T?;#‘L';" '37"2""\ of #hie {Central sStatianery Question re. purchase of =ice by the ——.
Question (Supplementary) re supply of vice : 5 g
to Ceylon. 79, Xt ; GOVERNMENT OF INDIA— ]
Vegetable Product (Excise Duty) Bill— Correspondence  betweerd the —— and the
Motions to consider- and fo circulate, Ceylon Government {laid on the: table}.
1297, 1304. 466-74. 3
GOODS - CLERK(S)— . Motion for Adjournment 72 |\.“‘][(:] o(K:, —=
7 z ¥ R Tvands el £t Jritis! oW ern-
Question re percentage of appointments of ul‘le\;,: n}ﬁggl“md e
and Tally Clerks ‘on Noth Western Quesbm.n 2o
4 q/‘R.u‘l]\::v”C%gf‘.z)z’; Appointment of Sir Bavon L\m(,‘i‘lalm as
E 3 [ £ ith
3 GOODS T \LL)\ CLERKS— gleyluus Representative wi e
See  “Clerk(s)” Corr ¥ 3
G ommittees and conferenves convened by
GOVERNMENT(S)— the oivil departments of 304-05.

- 3 Demand for Grant in respect of ‘‘Payment Diplomatic status of Sir Bm‘m Jayatilaka
to other Departments, ete on and of Agent in Ceylon. 274-75
aceount of administration of ub- Purchase of wheat at Lanhore on hehalf of
jedts and managenfent. of - tre 963, . 284-85,

Motion for Adjomrnment, *re of Sterling, assets acquived by since’ out-
rupee finance for the of the United break of waz, 7 g :
Nations. 21213, 3 Suspension of  direct  recruitment  fo
Motion Lu reduce Demand for  “Hyecutive Assistants’ cadre in the —— Secmm\‘nt
Council’” 7e— and attached offices. 1917
—ffi :lf.hmrla towards” the Press in Tndin GOVERNMENT -OF INDIA PRESb(ES\—
and the workmg of Press Censorship. Sei “‘Press{es)’’.
= n ool GOVERNMENT OF INDIA ; SECGRE:
. Means whereln people  may haye hetter | TART: \T_ 7 =
‘opportunity to place their views. hefore | See  “*Secretariaf(s)".
the |egmdmg war uctivities  and | GOVERNMENT OF INDI\ SERVICES—-
5 the future position of the country and Question' re  employment  of | non-Indian
3 3 .~ of the future needs fir Hu- prosperity Burma evacuees in oA (1 P
SRSEET ErA of the country. 867-81. GOVERNMENT POLICY-—
Motion fo reduce Demand for “‘Home De. See  “Policy(ies)". L
' partment” ¢ vepresssive. Policy of the (’OVFPNMENT SAVINGS I \NKS (AR
2 == 81939, T ENDMENT) BILL— :
Question 7e— See “Bill(s)”.
Breach between —— and fhe  Indian | GOVERNMENT SERVANT(3)—
= ' ‘Pre.ss. 150. Question re— %
’Com!nprhbm: purchased by Tedian gnd Desivability of ‘allowing —— livin, in
g]x;f.;sh —— at controlled price vates. the New Avea to apply for (uavters in
o6 3. Z S the-old area of New-Dlhi. 1595,
$iog ommodities purchased for Yndian and |- Difficulty of purchase of coal by —— in
£ 5Bg'ltuh ati controlled = yrice wates, Delhi.  655-56.
l 8, : avdships felt by —— New: Delhi due o
usion of certain. propeities -in Burma -thhge‘ of small coing. i
%estroverl due tové'Denml heme™ from *  Instruction for retail pnrr-hus\, of wheat
. Burma ——’g Thsurance 4 s B i) &
R oot S o ANCE flour and sugar by in Delhi 654

——— payments to the Associnted ;P Ty
of India, and the "'eute“t:“ll‘eﬁ(ﬁl ]LES X Rt:};efru?eat 30;‘()1% [ el
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GOVERNOR GENERAL—
——'s assent to Bills. 35-36,

Question 7¢ duration of Ordinances pro-

mulgated by the —. '

62-T1.
GOVERNOR-GENERAL, HIS EXCELLEN
Y THE—

Message from appointing the Honour
able Sir Edward Benthall to perform the
functions assigned to the Finance Memier
on the occasion of the gensral discussion
of the Railway Budget. 214.

Message  from —— declaring certain  heads
of expenditure in the Budget open to dis-

" cussion by the Legislative Assembly. 214,
GRADE(S)—

Motion to reduce demand for ‘‘Railway
Board” 7e Need for fixing quota for
Muslim and  other / minorities, in the
selection —— in Railway services. 594
98

‘Question re—

Ingreasing of percentage for divect re-
cruitment in intermediate —— on rail-

Ways. 5
Non-observance of cerfain Railway Board
instructions  regarding promotions  in
certain ——.  1072.73."
Percentage of direct vecruitment {o certain
—— on Railways. 766,
"‘GRADUATE(S)—
Question re Engineers as Subordinates
in Military Engineering Sevvice. 861-62,
GRADY MISSION—
Question e preliminary and final vecommen-

dations of the - 10-13.
GRAIN SHOPS—
See “‘Shop(s)”.
GRATUITY (TES)—
\Question re right to —— on resignation by
Railway employees with  ayer 15 yens!

seryice, - 915,
‘GRAY, MR, B. Li—
Election of
for Roads,
Motion ‘t6 veduce Demand ~ for “Bxecutive
Council” re means whereby the present
Pprosperous agricultural’  conditions might
be used for the permanent rehabilitation
of agriculture in Tndia.” 940.42.
G}gﬁﬂl of Office. 1.
‘GREAT INDIAN PENINSUT,A
i AL RAIL

See “‘Railway(s).
‘GREENFIELD, MR. H.—
Oath of Office, 1221,
Tobacco (Excise Duty) bill—
Motion to consider. = 1254-55.
Consideration of Schedule,
‘GRIEVANCE(S)—
[?ﬁo’{l to reduce Demands for “Brondcast-
ing"” re of Muslims with regard to
services, langnage and programmes of the
Broadcasting Department,  894-910,
Motion to reduce Demand for “‘Executive
Council” re— i
of Muslims in regard to their meagre
share in the services of the Supply De-
partment and in the continets given by
- the Department. 930-36, 2
of the personnel and/students o (he
I M. D. 84245 fii

1256.
1267,

1257,
1281.

Motion to reduce d‘emsmds A J‘Rnil\\'ay
Board’* re —— of Railwayméy 76 condi
fions of service, 548-51, 55968

to the Standimg Conmittee |
179.

Question re— 3 i
Burma. Postal Department evacuees ‘lind
—— of the Postal employees. 204-0%
—— of direct vecruits in the Posts and:

lelegraphs Directorate. 1019-20.

—— of employees in the Binding Depart:
ment of the Giovernment cf India Press,
New Delhi. 1121,

—— of Income-tax
the Bombay Pr

Deparbmens staff  of
idency. 153-54.
of temporary clerks in the General
Post Officé, Delhi. 1526,
——of the amalgamated = Assam
Railway staff. 3:09, 1482,
—— of the piece workers in the Machine
~  Department of the Government of India
Press, New Delhi. 1270
of the Staff of the Binding Depaii-
ment of the Government of India Press,
New Delhi. 1269, .
—— of trained candidates of Greai Indian
Peninsula Railway. 370,

Bengal

Muslim employees’ SE e Railway
Parcel Office, Delhi. 1379,
Resolution re —— of officials

tariat Assistants  employed
410-12. 1436-66, 1544-45.
GRIFFITHS, MR. P. J—
Indian Finance Bill—
Motion to consider.
1105, 1106,
» Indian Tea Control

1102,

1103,

1104,

(Amendment) Bill—

Motions to consider and fo cirenlate.
1363, 1364. 1365, 1366-70.
Motion to 1397-98.

Motion for 2 fast by Ma-

_]mu‘nmentv re

hatma Gandhi in jal. 263,

Motion to reduce Demand for *‘Executive
Council” re means whereby peopls may
have beiter opportunity f{o place
views before the Government regarding
War' activities and the fubure position of
the country and of the fvture needs for
the prosperity of the country. - 873-75,
79,

5 iy

Motion to veduce Demand for “Legislative
Assembly and Tegislati Assembly  De-
partment’’ 7e mnecessity of holding more
sessions of the Legislatnre in view of
the and the future position of the
country in the great developments that
are taking place in  the woeld at lavge.
84-85.

Question (Supplementary) re—
Propaganda Brogramme of the National War
. Front. 1642,

“GROW MORE FOOD"” CAM?P?AIGN—
Question re—
Desivability of partitioning compoilnds in
front of Orthodox quaviers in New
Delhi in furtherance of 1594.
Results of the —— 95
GUARD(S)— .
Question 7e— .
Abolition of' cévtain posts  of* —— on
North Western Railway. 1538,
Duties of different —— on' North Western

v.  1537-38.

s TIT and IT &— posts on the
North Western Railway. 25.

North Western

Railway, €11,

jeving =—— on East Indian
Railway Divisions.. 1385, X

L

T

their
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“Relative seniority of promoted Grade LU
—— on North Western gRailway. 767-
68.

GUILLOTINE—
Manney, of putting the remaining Demands
for ]%xmuts at the time, stated by
Mr, President. 960.
* GUPTA, MR. R. R— :
Election of —— to the Standing Conimittee
for the Supply Department. 1545

Hindu Code, Part I (Infestate Succession)—
Motions to refer to Joint Committee and
to circulate, 1563-54, 1629.

Oath of Office. 1119,

Vegetable Product (Excise Duty) Bill—

Motions to consider and to circnlate.
1300-02, 5
GWILA, My, "B, L. C—

Election 'of to the Stauding Committee
for the Commerce Departinent. 15
Election of —— ' to the Standing TFinance
Committee. 679.
Indian Finance Bill—
Motion to consider.
Motion re—
Election of a Member to the (em,ral Com-

1094-99, 1197,

mittee of the Tubereulosis Association
of India. 13901381,
The sltuntmu as regards food and other
necesgaries. 0.

Motion to lsduce demand for ”Railwny
Board™ re veduction in rates and fares.
527.

Question re—

Manufacture of condensed or dried _milk

Sm India. = 1277.

cheme for regulating the price of dry
1736-37. = g E 5

Question (Supplementary) 72 central
Advisory Council. 419,
Resolution re prohibition of export of tex-
tile goods. 400,
War  Injuries
Bill—
Motion to refer to Select Committee. 1660,

H

Food

(Compeasation Tnsurance)

HAJ—
Question re participation  of the Scindia
Steam Nawgntmu Company i =
Pilgrim traffic. 662, 3

HAJ COMMITTEE(S)—

Question re desirability of eu‘ls meetings
‘of the Central Staudmg ——. 84;

HAJ INQUIRY REPORT—
Consideration of the special
See also ‘‘Report(s)’”.

HAJ PILGRIM CAMP(S)— -

1760-82.

Question re facilibies and arvamgzements &b |
83-84.

the Karachi )
HAJ PILGRIMAGE—
See ““Pilgrimage(s)’”.
HANDLOOM FACT FINDING :COMMIT-
TEE—
See “‘Committee(s)’".

HARBOUR(S)— :
Demand for grant in respect of ‘'Working
expenses-maintenance  and  working  of
Ferry steamers and ——.

Demand for supplementary grant in Tespect
of  “Working expenses- Mambenance and
working of Ferry Steamers and ——'

HARBOUR(S)— ) :
Question 7¢  dismissal of Indian Boatmen
from Colombo ——. €2.
HARDSHIP(S)—

Question; re— :
felt - by .Government = servants in
New Delhi due to shortage of small coins.

1640.

640.
—— nnder the Delhi Rent Control Qrder.
1590

290,
HAVILDAR(S)—

Question re desivability of raising the pay

ot the Indmn Sepm , Lance ,\mks Naiks-
317,
H \7H LES, MAJOR—

Question re transfer of ~——— from Cawnpore
to the Ordnance Depot, Delhi Fort. 670,
724-25 -

HEAD CLERK(S)—

Question 7e recruitment of Inspectors and
uf the Swperintendents of Post Offices
668-6!

See a}<u “Clerk(s)".
HEAD MATE(S)—

Question 7e paucity of Muslim —, etc.,
on the Bengal and Assam Rm]w'xv 1523-
HE mQU ARTER(S)—
Question 7e tours of Central Government
Officers having at Simla. 10207
HEALTH—

Question r¢ maternity welfare and children’s
—— arrangements.
HEALTH OFFICER(S}
Question re pay of the Delhi Municipality

1730-
HIGH COMMISSIONER FOR I\IDIA—

Demand for excess grant in respect of
“‘India Oﬂice and | ——'s establishment
charges”. 1756-57,

Demand for Grant in  respect of “‘India

Office and ‘s Establishment Charges,
963.

Demand for supplementa.rv grant in “eapech
of “India Office and ——'s Establishment
charges®. 1334-35.

HIGH COURT(S)

Question re—

Recent appointment of Chisf .Tust)ce
the. Lahore 1

Statement regardmg Nationalism by Jus:
tice Muhammud Mynir of the Lahore

1436.
HIGHER POSTS—
See ““Post(s)’.
HINDI— ;
Question 7¢ —— and Urdu as media of"
publicity in the Information and Broad-

of

Lastmg Department.  1326.
HINDU(S)—

Question 7e neglect of and Sikh monu-
ments in the Frontier Archmological *
Circle. 1731-32. 4

HINDU CODE, PART I (INTESTATE
SUCCESSION)— 7 3
See “Bill(s)”. 5

HINDU CODE PART T¥ (MARRIAGE) -

* See “Bill(s)"
HINDU MARRIAGE DI?&B’LITILS RE-
MOVAL BILL—

See *“Bill(s)”.

HINDU MARRIED WOMEN'S RIGHT TG~

SEPARATE R'ESIDENOE AND  MAIN-
TENANCE B

See "Blll(s)"
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HINDUSTAN TIMES—
Motion for Adjournment 7<

the re publ
Mahatma Gaudhu fast.  287-88. 296-302.
HINDUSTANI— %
Question re —— examination for Indian and

Ang]olmlmn Officers of Ordnance Inspec-
tion Depots. « 1637.
SHIS MAJESTY IN COUNGIL—
Question re desirability ster ol Indhan
Appeals from —— to Fedeval Court, 424-

25.
HIS MAJESTY'S GOVERNMENT-—
See “Govermment(g)™

HOARDING— 3
Question r¢ —— of foodstnfis by Military.

HOLIDAY(S)—
Question re cancellation of —— by Railway
authorities, 508.
HOME DEPARTMENT—
* Demand for Grant. 818-32.
' Demand for supplementary grant. 1318-20.
Motion to teduce Demand for '—" re
repressive Policy of the Government. 819
32.
Motion to veduce Demand t

supplementiry

grant.  for ' re additional appoin

ments and- continuation of 1.C.S. training.

1319-20.

Honoraria ‘paid. 1318-19.°
HONORARIUM(A)—

Motion to reduce Demand for supplemen-
tary grant for “Home Department™ re

paid. - 1318-19.

HOSPI'I AL(S)—

Question e report of commitice for euquity
‘into the death of Naima Begam at Trwin
——. New Dellii. 555-56.

‘HOSPITAL TRAIN—

’
Motion to reduce Demand for supplemen-

tary grants. for “Civil Defence”” re frans-
port of 1
"HOTEL(S)—
Question e —
Direction under Defence of India Rules
for running a ~—— in 'the building occn-
pied ‘by the Alliance = at Allshabad.

29.
"HOUSE(S)—
Question 70—
Conversion  of vesidential —— into
brothels for soldiers in Caleatta. 457
58,

Delhi  Tmprovement
building model 7
Private —— leased by Governmen: -in
Delhi. 811-12, .
HOUSE COMMITTEE—
Nominations to the ——, 867

Trast's scheme  for
33,

° HOUSE RENT—

Question 76—
—— control cases in New Delhi. 660-61.
—— confrol in Simla. 2.
‘HOUSEHOLD BUDGET—
See “‘Budget'’.
HOUSING SCHEME—

| Question re —— for the pam by the Delhi
Improvement, Trust. 1432-33,
HOWRAH— -

Queshon 7e posts of plntform ticket Liook-
ing clerks at —— 67

HOWRAH DIVISION— s

Question il i
- Diserimination betweeli Muslim and , non;
Muslim platform ticket Bgoking clerks

in the, —. 1067, 1739.
Puucity of Muslim platform ticket book-
ing «lmlo in- the ——2.1067.
KE—

75-76.
HUR M}‘I\‘\Cb—

Question. #¢ martial Law
in Sind. 455-56.=

£

L O5S "TRATINING—

Motion fo reduce Demand for supplementary
grant: for ‘‘Home Departinent” ¢ Addi-
tional appointments  and continuation of
——. 1319-20,

and Contror  of

L

Mobion to r(uinw Demand. for “Esccative

Couneil” 7e grievances  of ‘the personnel
and students of “the -——.  842:45,
1CE— 8
Question. re contractors ior acrated” water
and —— on North Western Railway. 765.

IMAM, MR. SAIYID HAIDER— *

Election of to the Standing 'Committee

for the Supply Department. 1645,

Blection of —— to : the Standing Fintnce

Committee. 679,
IMPERIAL COUNGIL ' OF

RAL RESEARCH—

Demand for grant. 965,
Demand for supplementary grant.
IMPERIAL DAIRY DEPARTMENT—
‘Demand  for -grant. 5
IMPERIAL  INSTITUTE  OF
TECHNOLOGY—

Demand for grant. 965. :
IMPERTAL INSTITUTE - OF VETERIN
ARY RESEARCH—

Question re—

Non-appeintmen{ of a Muslim as /
Research ' Officer  in the —.
Paucity of Muslims in Guzutad cadres in
the 1271-72,
IMPERIAL RECORD DEPARTMENT—

Question re—

Promotion of clerks in the ——. 663 064.
Provincial recrmitment of Assistanis  and

AGRICULTU-

SUGAR

clerks in the 664.
IMPORT(8)— =
Question re—
Exports, —— ete. of loodgrains. 94.

Government,  policy regarding of
plants and machinery for production of
power-alcohol.  1535:367

Prohibition on —— of allowed newsprint
quotas.  1427-28,

IMPORT LICENCE(S)—
See “Licence(s)”. ’
IMPROVEMENT(S)— e
Question re—
in_ “I’" type orthodox Quarters im
Nesw: Delhi: 970
in the combined *‘C""
in New Delhi. 969-70.

type qnariess
; )

» —— in Delhi Jail by Mr, K. C. *

1341-43,
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N, i AP
IMPROVEMENT TRUST{S):~
Question 76—

2

" Delhi ‘s bL.th]( for building model
houses. 1
‘] ¥ Huusm;, :n,heme for the poor hy the Delhi
( . ™1432-33.
‘ INCOME-TAX— i =
‘ » Question r¢ abuse of pow of [ucuom_ng
] rosecutions, ete., by it scting
Enmm"nunn\ ot 309-10. 972.
[ X, ASSISTANT  COMMIS-
‘ OF—
.illuul» Commissioneris) of hicome
>
| INCOME-TAX, ASSISTANT INSPECTING
i bO\i’\Il&bIOJ\LR(S) OF—
| Sep Ve
INCOME- 'lAL DEPARTME = =
| Question re grievances of —— stafi of the
vl Bombay Presidency. -54.
> INCOME-TAX RELIEF—
| Question e - granted by India.
1646-47
INCOM ll\llSL NAL(S)—
Sel
INCR MEN L(bj-—
Question r¢ advance —— = fo cerfain staff of

Archzology Department, 1123
INDEX; GOST OF LIVING—
Question r¢ expenditure on compilation  of

916-17.

INDIA—
Election of
n mittee of the
1545.

a Member to the 2 r
Tuberculozis Association in

Motion  to reduce Demund for ““Cemmerce
~ ~ Depaptment” r¢ exports from —— an
trade relationship with uther countries.
850-91.
Motion to' reduce Demand' for ‘‘Executive
Counc 1 re— T H

Government attitude towards the FPress in
and the working of Press Censor-
845.51.

whereby - the present pmspamus
conditions raight be uvsed
rehabilitation  of
936-60.

ship.
Means
agricultural

for vhe ~permanent

= agriculture in ——,

Question re—

Allocation of War expenditure

and Britain. etc. 6.
Double: income-tax relef granted hy ——.

hetween

= 1i
ilwmbhghment of  moter car :l.khe!llh])
J plants~in ——==01¢ 3
i Export of foodgrains Froml ~——— = 83
Food position of the Eastern Zone of
‘ . 143536 :
Manufacture of condensed or dvied il
— in 1277.
Purchases by -— under  lend-lease
' _arrangement. 1635,
Railway materials. sent out of ——— to
Iran, Ivaq ete. 27-28 .
= Representation of at the Inter-Alliad
Monetary Confer 1228-29

Supply of food and raw ‘materials to - —
by His Majesty’s Govarament. 557,

thhmtmn of ’s sterling in Lendon.
impl ting the F 5
of —— " 37769, 3
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AND HIGH COMMIS-

NDIA OFFICE
L ESTABLISHMENT

SIONER'S
CHARGES—
Demand for
Demand for

1766-57.

excess grant.
grant. 963

Demand for supplementary grant. 1334-35.
AN(S)—
. re— 4
mination ugamsn ~—— under the

sination heweeu 710- ndian and
apprentices in Jf:nch..lp 2. shops.

Burma evacuees
1737-

Employment of non
in Government of India services.

Chief Engineers and
863.64.

appointed as
Commanders, 'Royal Engineers.

Information about —— m enemy-oceupied
Countries. 73,

Memor clerks of the General
Headquay ten 464- .

Repatriation of —— from Japanese-orcu-

pied. copntries, 6-8.
Settlement of questions of status of ——

in Ceylon,  271-72
Termnation of services af -—— employed
by the Ceylon Government Departments.
'554-55.
The new standard ti e 860, 861.
Unemployed male in: Natal. 90,

APPEALS—

l\l)[ AN

ARMY AND AIR FORCE (MILI-

PRISONS - AND DETENTION
BARRACKS) BILL— :
See “Bill(g)"". ’
INDIAN ARMY CORPS— *

Question re of (lexk= at the General’
Headquarters. 453-64,
INDIAN ARMY ()kBICER(Q)v
Question 7e reduction in 14\ of —— when
taken prisoners of war. 0-1i
INDIAN ARMY ()RD\A\CL (ORPL
Question re—
Emergency Commissions

to Imhan War-

vant Officers of the —— £64-65.
Promotion of technical M. T. Store-
sers: transferved to the ——  €64.

Keep
INDIAN BOATMAN (EN)—
See “Boatman(en)™.

INDIAN BORDERS—

See “Border(s)!.
JINDIAN CHRISTIAN(S)— -
See *“Christian(s)’
DIAN CIVIL SERVICE—
bion: 7e muslin candidates for the ——
amination, 1943,
N (UNIP&\\[I"S (QFC‘).\D AMEND- -
MENT). BILL—
See “Bill(s)". G
I\DTA\ CURRENCY \()'Ll*ﬂ——
See “Currvency \oLe(\
1\DIA\ DEL TION
See “Dvleg.\u '.
INDTAN FI 1\&\(‘1‘4 BILT—
See “Bill(s)”. i
INDTAN (:OTER\'MFVT(S)— : :
See “‘Government(s)”, B
INDIAN LABOUR— °*
Papers connected . with  the Csylon' Govern.
ment’s vequest for additional . Indian
Zghmn for Ceylon (lmd on-the tohle). 45.

See alsa “Tabour™
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INDIAN LABOURER(S)—

See “Labourer(s)'".

INDIAN LEADER(S)»—

See ‘‘Leader(s)". .
INDIAN LEGISLATURE— .

See. “Legislature(s)’’. :
INDIAN LEGISLATURE (PREVENTION
OF DISQUALIFICATION) ORDINANCE—

See “Ordinance(s)'. 3
INDIAN MEDJ AL COUNCLL (AMEND-
ME. T :

See “Bl]l(s)”
INDIAN MERCHANT SHIPPING (AM-
ENDMENT) BILL—

“Bill(s)”.
INDIAN MINING FEDERATION—

Question re refusal to supply to lists

of acceptances of interim purchases of
coal. 372
INDIAN MUNITION OFFICE R(S)—
See “Munition Officer(s)'.
INDIAN OFFICERS—

See *‘Officer(s)".
INDIAN ORD NCE 5L1\VI(;E—
cers in the ——

Question re -72.
INDIAN I’E\r \L COl)lx (,\NE‘”)\H"\‘T)
BILL(S)—

See “‘Bill(s)"".
INDIAN POSib AND TLL AGRAPHS—

. Demand for grant.
INDIA.N POSTS AND TELEGRAPHS
DEPARTMENT—

Demand for excess grant. 1758

Demand for supplementary grant, 1315.
INDIAN POSTS AND TELEGRAPHS—
DEPARTMENT (INCLUDISG WORKING
‘EXPENSES)—
or Grant. 961.

INDIAN POSTS AND TELEGRAPH
STORES SUSPENSE (NOT CHARGED TO
REVENUE)—

Demand for grant,

Demand for mpplemenhry grant. 1354,
INDIAN PRESS—

See “Press(es)”.
INDIAN R.AIL‘VAYS—

See “Railway(s)”.
INDIAN BAILW\\'S .\CT#

See *‘Act(s)’ ¥
{AMENDMENT)

&

ILL—
. See-“Bill(s)”.
INDIAN REFRESHMENT ROOM(S)—
See “Refreshment Room(s)'.
INDIAN RUBBER CONTROL (TEMPOR-
ARY AMENDMENT) BILL—
See “Bill(s)".
I\IDIAN SEAMEN—
“Seamen’’.

o

INDIA AN SILVEE—
ilver™.
INDIAN

% ’IIT;DIA)& SEPOYS—

STAN'DARD TIME——
See “‘Standard Time™

- INDIAN STATE(S)—

See “‘State(s)”.
INDIAN TEA CONTROL (AMENDMENT)

BILL—
See “Bill(s)"".

INDIAN WARRANT OFFICEB(S)——
Ser “Warrant Officer(s)””.

INDIAN-OWNED LANDS—
Question re Durban City Council’s mcve for
expropriation of ——. 83-30.
INDIAN-OWNED PROPERTTES—

Se¢ “Property(ies)”.
INDIANS ()VhR%EA&. DEPARTMENT

OF—
Demand for grant. 962 o
INDORE—
Motion for adjournment w2 maltreatment to
Sikh tary Prhl)ll\!ta n, —— Jail.

286,
INDUSTRIAL R ZSI'.ARCH—
Demand for grant in respect of ‘‘Scientific
and , —"". 5. '
INDUSTRY(IES)—
Demand for grant. 965.
Question 7e—
Assistance to Internal Combustion Engines
280.

Deputabion on behalf of the coal ~——— in
Bengal and Bihar, 175435
()xgnmsat\on of and assistance to —-— for

meeting ©  War supply  requirements.
481

bout .\llotment of wagons  for
dontestic fuel and coal for small ——.
369,

Protection x-n producer gas plants ——
1315,

\upmnteudenr of —— in Delhi. 16-17.

Supply of machinery for chemical %

916.
INFERIOR POSTS—
o *Post(8)”

See “Stafi’".
INFORMATIQ N AND
DEPARTMENT OF—
Demand for grant, 962

Question), 7e== - oo 0o 2
Hindi and Urdu as media of publicity in
the:——
News agencies of the —. 132627
See also “‘Department of Information and
Broadcasting”’.

BROADCASTING,

INJURIES (COMPENSATION INSUR- |
ANCE) BILL—
. See “War ——" under “Bill(s)",
INQUIRY/(IES)—
Questlon re re pilgrims  to Traq and
Tra
TVQUIR\ (I'ES) COURT Okr—=
tione of the Rauw

_— for d;emness alloyance. 368.
INQPE(‘TTO\—
Question re—
of combined “G" type quarfers in
New Delhi.
Time allowed for
countsi on East Indian - Railway.
30, 1740,
INSPECTION CARRIAGE(S)—
Question r2 use of by officers ‘of  the
Moradabad Division. 154243
INSPECTION DEPOT(S)—
Sew “Depot(s)”.

of Station Ac-
1538-

INSPECTOR(S)—
Question re—
Communal ~ composition of ——, and
Assistant under the Supprintendant.
;’gg‘;ks (Lower)., Moradabad DBiyision.

ERTIOR ST. \I‘Iv—— =

T
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E cruit:imnt of —— and Head (Clerks of
fthe Superintendents of Post  Offices.

Y\K%LCTOR(S) OF STATION ACCOUNTS
Question 7¢ blocked promotion of —— on
East Indian Railway. 1539,
INSPECTOR(S) (ROLLING STOCK)—
Question e channel for appointment as 5
* Jamalpur Training School. 153940,
INSPECTOR(S), TRANSPORTATION—
Question re staff appointed n< — in
Moradabad Division. 154041
INSPECTOR(S) TRANSPORTATION
(ROLLING qTOCK)
Question re channel for promotion as
1.

OF  VETERINARY

I\S’I‘ITU’I‘E RE-
R(H

>u “Tmperial —"".
INSTRUCTION(S)—
Question 7e—
for avoiding long

vorking hours for

the Railway running staff. 911-12,
—— for use of mixed wheat flonr in
653-54.
vance of cartain R'ul“av Boara
—— regarding promotions in cerfain
grades,  1072-73.
INSTRUCTOR(S)—

Question re— )
Dismissals of ——. ete., in {he Technical
Training . Centre, Delhi  Polytechnic,
1120. >
Removal of the former
Engineering in the
1120.

in General
Dellii Polytechnic,

L INSULT—

Maotion for adjournment re alleged by

~ soldiers to Mr. M, S, Aney at Nagpur
Railway Station. 677-78.

INSURANCE RULE(S)—
Améndments to the —— {laid on the table).

36.
INTER ALLIED - MONETARY CUNEER-
ENCE—
See “‘Conference(s)”.

INTEREST—
Demand for Grant in respect of ‘‘Loans and
Advances bearing ——. 968,

Demand for supplementnrv grant in |c.spe";t

of Loans and Advances hearing
1355-59.
INTEREST CHARGES—
Demand for excess yrani, 1759,

Demand for grant.

Demand for supplementary grant. 614,
INTEREST ON DEBT AND OTHER OBLI-
GATIONS AND REDUCTION OR AVOID-
ANCE OF DEBT—

Demand for grant. 961.
INTEREST-FREE ADVANCES—

Demand for grant.

Demand for suvplamenhr) grant.
INTERMEDIATE CLASS—

Question re Waiting Rooms and Muslim

Refreshment Rooms on e Tirhnt Section
of Oudh and Tirhut Railway. €69,
INTERNAL COMBUSTION ENGINE(S)—

See’ ““Engine(s)””.

INTERNATIONAL CURRENCY— 7
See® “Currency”.

1355,
z

INTERNATIONAL SCHE\{I}(;}—— -
Motion for adj ltadion
of -India as regards for fature
management. of exchange and International
Currency, etc. 1387-89.
INTIMIDATION—
Motion for Adjournment re coercion and
of railway staff in Moradabad Divi-
sion. 167,
INVENTION(S)—
Question re vewards for, —— and ‘eugges-
tions by Nol'th Western Railway em
ployees. 670-7:

INVESTOR(S)—

Question re annuity: [nymeuts to British ——
on Indian Railways. 10, 320-21.
IRAN—
Question re—
Inquiry 7e pilgrims to Traq and ——. GEO.
Railway materials sent out- of India to
, Iraq etc. 27-28.
TRAQ—

Question re—
Inquiry re pilgrims to —— and Iran. 660.
RLilw'W materials went out of India to
Iran, —— ‘ete.  27-28.
IRREGUL:\RITY(IES)——

Question re in payment

Railway Staff.
IRRIGATION (INCLUDING ~WORKING

EXPENSES), NAVIGATION, EMBANK-

MENT AND DRAINAGE WORKS—

Demand 'for grant. 961.

IRWIN HOSPITAL—

Question re report of commifiee for enguiry
into the death of Naima Bemm at -—,
New Delhi.  555-56.

ISHAPORE—

Question re . Supervisor Trainees at —
Metal and Steel Factory. 3-6, 1481-82.
ISMAIEL ALTI KHAN, KUNWAR HAJEE-
Consideration of the Specidl Haj Tnouiry

Report. 1771,

Delh) University (Amendment) Bill—

Motions to refer to Select Committee and
to circulate. 1669,

Election of to the Standing Committee
for the Civil Defence Department. 1599,

Election of —— to the Standing Finance
Committee. 679.

Hindu Code, Part I (Intestate Succession)—
Motions to vefer to Joint Commitiee and
to circulate. 1562. v

Indian Finance Bill—

Motion to consider. 977.

Motion to réduce Demand for ‘‘Broadcast-
ing'’ re grievances of Muslims with ragard
to services, language and programmies of
the Broadeasting Department.

Question re property ~onfizcatad in. Sind
under Martial Law. 350.60.

Question (Supplementary) re—

Desirability of giving. railway advertise- -
;nsf;;fs to Bihar vernacalar newspapers.

of wages to

Maintenance of the depeadenta of Fir of
Pagaro, etc. 1734,
Recent, air raids over Assam and Bennl

HAJEE CHOWDHURY
MUHAMMAD—

Election of —— to the (‘entn! Advisory
Council for Railways.

Election of —— to the »Shnd.mg Comxmir
tee for Roads, 1179

158.
ISMAIL KHAN,
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General discussion of the General Budget.
790-91. s

Question re—
Abolition of certain posts of Guards on
North Western lewxv
D S, of Station
A\Lcounls on Easb Indl.m Rallwny 1539,

Channel for I
(Rolling Stock) Tamalpur Tnmm"
School.  1539-40.

Channel for pramohon as Inspector,

Transportation (Rolling Stock). 1540.

Complaints of certain Civilian Officials’ in
the Military Engineering Service. 1638-
39.

Desirability of certain train counections
to and from Kalka. 1537,

Different rates of pay, etc., for Ticket
Examiners on East Indian and North
Western Railways. 1537

Duties of different guards on North Wes-
tern Railway. 1537-38,

Muslim_employees’ grievances in the Rail-
way Parcel Office, Delhi, 1379

Muslim Lino operators, Mono operators,
ete., in the Government of India Press,
Calcutta, 1582-83.

Non-appointment of Muslims in the De-
partment of Central Excises and Salt,
North-Eastern India. 322,

Non-promotion of certain quahﬁed Ciyi-
lian Sub-Divisional Officars in the Mili
tary Engineering Service.

Paucity of Bengali Muslims in the De-
partment of Central Excises and Salt,
North Eastern India, 321-22.

Ratio of Muslims in the Department of
Central Excises and Salf, North-Eastern
India. 321,

Recruitment, for posts of Enquiry Clerks
on North’ Western Railway.  1538.

Time allowed for inspection of Station
Accounts on East Indian Railway. 1338
39, 1740.

Question (Supplementary) 7re property con-

fiscated in Sind under Martial Lasw. 860,

J
JAIL(S)—
Motion for adjournment re—
Faz.tzt by Mahatma Gandhi in —. 213-14,

7-,66.
Inab\hey of a Member of the Legislative
Assembly to attend its Session due

detention in ——.
Maltreatment to Mr. C. B. Johri in —.
286-87.
Maltreatment
in Indore -
Question re—
Hunger strike 161'1 Delhi — by Mr. K. C.

to Sikh militavy prisoners
286. i

‘Nair. 1175-7¢
Treatment of Delhi security  prisoners
transferrad to Puonjab —. 1177.78,

JAILS AND CONVICT QETTLEME\TS—
Demand for Grant.
Demand for supplementnrv grant. 1335,
- JAMALPUR—
Question re channel for appointment as
Impecf.or (Rolling Stock), —— Training

JAMES, SIR F. E— :
Aholition of Whipping Bill—
Motion to circulate. 120.

Delhi University (Amendment) Bill—
Motions to refer to Select Committed and
to circulate. 1664.
Election of—— to the committec appointed
to consider the Lcnventmn regarding.
the Railway Finance. 1647.
Election of to the Defonce Consulta-
tive Committee. 1180. 9

Election of —— to the Standing Com-
mittee on Emigration.
Election of —— to the Standing Finance

Committee for Railways. 1179,
Indian Finance Bill—
Motion to comu]er 983, 988-96, 997,
1039, 1130, 1131, 1132.
Indian Penal Code (imendment) Bill—
Motion to consider. T717.

Indian Tea Control (. Amendment) Bill—
Motions to consider and to circulate, 1372.
Consideration of clauses. 1395.

Motion to pass. 1404.

Motion for adjournment re the Paper Con-
trol Order. 124-27.

Motion 7e election of a Member to the
Central Committee of the Tuberculosis
Association of India. 1391

Motion to reduce Demand for
Council”’ 7e—

Dearness Allowance. 857.

Government attitude towards the Préss in
India and the working of Press Censor-
ship. 850.

Grievances of the personnel and students
of the T. 845.

Means “herebv people may have better
O)pultnm’\ ‘to place. their views before

e Government regarding war activities
:md the future position of the country
and of the future needs for the pros-
perity of the country. ;

Means  whereby - the - present prosperons
agricultural .conditions might be used
for the permanent’ rehabilitation »f agri-
culture in India. 948-50, 953,

Motion fo reduce demand fm “Railway
Board”’ 7e Post-War reconstruction. 532
34, 548.

“Executive

Nomination of ——. to the House Com
mittee. 867.
Question re—

Advice 1and assistance regardiny

allowances, ete,, to  dependants o

British and Indian Officers and other
ranks becoming casuaities. 310.
Central Food Advisory Council. 418-20.
Desirability of haying a Becombmchon
Department. 1272-73,

Proposed increase in advertising pates
under the Newspaper Control Order.
387,

Reductmn in pay of Indian Army Officers
when taken prisoners of war. 310-11.
Temporary buildings in New Delhi. 1583,

Question (Supplementary) re—
Paper position. 3
Propaganda Programme of

War Front. 1642
ﬁdl'x’?,e for regulating the price of drugs.
1737. :

the National

Resolution re— 3
Grievances of officials and  secratariat
assistants employed in Railways. 1458,
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Imglementing the Federation of India Resolution 7¢ revision of the convention in
’?83-86 = ¢ respect of contribution from Railway to

Revision of the convention in respect of
contribution from Railway to General
Revenu#s.  690-92,

Vegetable Produce fF‘\m,e Duty) Bill—

« Motions to comsider and to circulate.
1302-04.
JAPANESE—

Question 7e evacuation from Chittagong and

Calcutta after —— air raids. 159, -
JAPANESE-OCCUPIED COUNTRIES—
Question 7e—
Repatriation of Indians from —. 68
JAYATILAKA, SIR BARON—
Question re—

Appointment of ——, as Ceylon's Re-
presentative with the Government of
India, 21,

Diplomatic status of —— and of Govern-
néanb of India’s Agent in Ceylon. 274-

JEHANGIR, STR COWASJEE—
Abolition of Whipping Bill—

Motion to circulate. 117-19.

Demands for excess grants, for 1940-41.
Dex?:md for supplementary grant in vespect

Civil Works. 1345-46.

Loans and Advances bearing Interest.
1365, 1358.

Election of — to the

committee appoint-
ed to consider the Convention regarding
the Railway Finance. 1647.

General discussion of the Greneral Budget.
782, 808, 809.

Hindu Code, Part I (Intestate Succession)-—

~Motions. to refer to Joint Committee and
to circulate. 1420, 1570, 1578.

Indian Finance Bill—

Motion to consider.  976-88, 1006, 1012,
1037, 1038, 1044, 1050,

Motion for Ad]oumment Te— ®
Announcement re grant of inadequate
dearness allowance to workers. .
Fast by Mahatma Gandhi in jail, 264-65.
Shﬁugtag;; of small coins. 53, 58, 63.64,

The Paper Control Order. 123, 125
Motion 7e the situation as regards food and
other necessaries. 237, g
Motion to reduce Demsmd for

Council”’ 7e—

Means. whereby people may have .better
opportunity to place their views before
the Government regarding war activities
and the future position of the country
and of the future needs for the \Pros-
perity of the Country. 81.

Means whereby the present prosperons
‘agricultural ‘conditions might be used

for the permanent rehabilitation of agri-
culture in India.

Motion to reduce Demand for ‘Finance
Department’’ 7e Uhléznnon of the sterling

‘‘Executive

= balances. 840, 841-4

Nomination of —— on the Panel of Chair-
men. 35.

Question 7e paper position. 81, 82

Question (Sup fplemeﬂmrv) Te—

General Revenues. 694-96, 715.

Tobacco (Excise Duty) Bill—

Consideration of Schedule. 1283.

Vegetable Product (Excise Duty) Bill—
Motions to consider and fo circulate. 1293.

12 1295, 1308, 1309-10, 1312.
JOGENDRA SINGH., THE HONOURABLE

SIR—

Delhi University (Amendment) Bill—
Motions to refer to Select Committee and

to circulate. 1689, 1694-95.

Motion to reduce Demand for ‘‘Executive
Council”” 7e means whereby the present
prosperous agricultaral conlitions might
be used for the permanent rehabilitation
of agriculture in India. 950-54.

JOHRI, PROF. C. B.—

Expressions of regret on the death of —.

100.

Motion for adjournment re maltreatment to .
Mr.. — in jail. -
Question 7e treatmont meted
under detention. 1172-73.
JOINT MICA MISSION—
See “Mica Mission”.
JOINT RESPONSIBILITY—
Question 7e ‘“—"" far security of Railway
lines. 163-64.
JOINT-STOCK COMPANIES—
Demand for grant. 966.

out to —,

Demand for supp’lementarv grant. 1344,
JOSHI MR. D. S.—
Oath of Office. 1375,
JOSHI, MR. N. M.—
Abolition of Whipping Bill—
Motion to circulate. 114-15.
Appointment of —— to the Committee on

Petitions. 35.c

Code of Civil Procedure (Amemlmant) Bill—
Motion to consider. 622, 623.

Motion to pass. 623.

Election of to the Standing Com-
mittee for the Labour Department.
1545.

Election of —— to the Standing Com-

mittee on Emigration. 867.
General discussion of the Railway Budget.
Hindu Code, Part T (Intestate Succession)—

Motions to refer to Joint Committee and

to circulate. 1415, 1420, 1425, 1630.

Indian Tea Control (imendment) Bill—
\Iggmn to consider and to circulate. 1364-

Motion to pass. 1399, 1405.
Motion for Adjournment re—

Announcement re grant of
dearness allowance to warkers.

Fast by Mahatma Gandhi in jail,

Publication of a review of Ci
ponsibility for disturbances. 513.

Refusal of permission to Mr. Rajagopal-
achari  for mtervmwmg Mahatma
Gandhi. 166.

Refusal of permission to ths Bombay Con-
ference Delegation  for interviewing .
Ma,habma Gandhl 1741-42.

Motion 7e the situation as reErds

inadequate '

194-96.
250-52.

ongress res.

Hoarding of Foodstuffs by Military. 85. and other necessaries,
Protection for producer gas plants Motion to r!duce demand  for uB.n“y
industry. 14. Board" oS
+  Small change dlﬂicnlhelan Post and Tele- velrto ploy in Rail
graph Offices. 1534, Services. mw =
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Grievances of Railwaymen 7¢ conditions War Injuries (Compensaticn 1 “surance)
of service. 548-60, 564. Bill— P
Inadequate and lllusmy provisions 5%%-“ Mgggmsato vefer to Select Committee.
il loyees. -58.
4ppcals S JUSTICE, ADMINISTRATION OF—
ixin, and Demand for grant. 963.

Need for quota for Muslims

« other minorities in the selection grades
in Railway services. 595, 506-97.

Policy of wagon allotment and distribu-
tion. 516-17.

Recognition of Railway Muslim emgloyees
Unions and Associations. 5767
581, 584.

Reduction in rates and 524, 525,
526-27.

Question 76—
Bombay Postal em}‘);l;yees on deputation to

fares.

Prisoners  of Censor  Station,
Bombay. 673-74.

ancellation of holidays by  Railway
authorities. 508

Extensions,of service to officers in Rail-

way Technica] Departments. 508.

Field of activities of the Conciliation
Officer (Railways). 42L.
Filling of higher * vacancies
Department of Bombay, Baroda and

Central India Railway. 512, 1483.

Grievances of trained candidates of Great
Indian Peninsula Railway.

Irregulavities in connection with
cation of Chapter VI-A, of the
Railways Act. 420-21.

Officers’ posts an the Bombay, Baroda and
Central India Railway. 512

Payment of extra duty  allowance to
sorters of the Bombay Postal Circle.

Postal employees on Tield Service. 674.
Safeguarding of payment of adequate
wages to employees of Gowv t con-

in Accounts

applica-
Indian

Demand for supplementary glant 1335.

JUTE—

Question 7e —— acreage in Bengal, 96 8.

K

KALKA— =

Question re—
Desirability of certaslg train connections to
1537,

and from

Indian apprentices in —— shops.
P.m ity of Indian munition officers at ——
. 510.
KARACHI—
Question re—

Facilities and arrangements at the
Haj Pilgrim Camp. 83-84.

Promotion of junior gonds clerks in
Divisional Superintendent’s Office.

67.
Shortage of wheat and wheat flour in

1581.
K.ARACHI CANTON MENT—

tractors.  507-08.
Vacancies in Engnwenng Departments - of
State Railways.
Question (Supplementary) re—
Casnalties, arrests. etc., during the recent
disturbances, 151, 152
Central Food :\d\'lson Council. 419,
Conversion  of idential houses into
brothels for kolrh in Calcutta. 458:
Dearness allowance to Railway workers. 8.
Desirability of mmna the standard of

Jabour wages. 267, 268.
Duration of Ordinances promulgated by
the Governor General.

Government payments to the Associated
Press of India. and the Reuters. 466.
Inadeguate supply of wagons for  coal

transport. 18,
Indian Avmy Corps of clerks at the

General Headquarters. 461.
Indian Delegation to the Pacific Relations

MConﬂ renfce 210, 211
easures for solution of the food 1y
problen. SR

Pacific Relations Conference. 21.
Propaganda Programme of the
. War Front. 1641, 1t

Supply of rice to Ceylon. ~79.

“The Indian Legislature (Prevention of Dis-
qualification) Ordinance. 273.

-Resolution re treatment of politi

iiFeoiinon e frost political prisoners

“Tobacco (Excise Dnty) Bill—

& Cimsideration  of schedule. 1282

National |

— leway Station. 670.
KARACHI DIVISION—
Question re—
Muslim representation  in
%’gtmn, ——, North Western Railway.
Paucity of Muslim oﬂ”ncs-n m — of
North Western Railway.
KAZMI, QAZI. ‘%LHAMMAD AHMAD—
Abolition of Whipping Bill—

Motion to circulate. 111, 113-14.

Code of Criminal Procedure (Amend-

ment) Bill (Amendment of sections 162,

488 and 496)—

Motion to refer to Select Committee. 101-
06, 107, 1

Code of Criminal Proceduye (Amendmept)

'Bill (Amendment of sestions 269, 272,

etel)—

Motion to refer to Select Committee. 752-
60, 1490-91.

(Amendment)
378 and

Motion for leave to introduce. 122,
Indian Medical : Council (Amendment) Bill—
Motion to refer to Select Commiittee. 1496-
1510, 1514, 1520-21.

Code of Criminal Procedure
i}il] (Amendment,  of séctions

Tndian Penal Code (Amendment)  Bill
(Amendment of section 299, ete.)—
Motion for leave to introduce. 121.

Motion feor adjournment re— - .
Announcement re grant of inadequate

dearness allowance to workers. 196-97.

i Legislation by Ordinances 166

of 18 Up Exspress at

Establishment

Desirvability of making Indian refreshment
rooms at rent-free. 1541-42.
KAMALUDDIN AHMAD, SHAMS- UL-

ULEMA—

Election of —— to the Standing Committea
for the Department of Information and
Broadcasting.  513. >

Election of —— to the Standing Committee
on Emigration. 867

KANCHRAPARA—

Question re—

Discrimination between Anglo-Indian and

£
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- Magion 7¢ the situation as pegards Food KHUDAT KHIDMATGAR(S)—
» and other necessaries. 493-94. Question 7e permission to —— for visiting
Quesltion TO— : a3 transborder territory for social work. 1383.
Allowances and facilities, ‘etc., to detenus | (o I
[ ' 5 IRt KRISHNAMACHARI, MR. T. T.—
: IIT’;II?;Z“M Defence of India Rules. Qonsideration of the Report gé the Public

i » Annual election for the Works Committee
of' the Government of India Press, New
| Delhi. 1270-71.
l Complaints of police excesseés on political
prisoners at Allahabad. 1481.
Compulsory increase in the advertisement
v charges of newspapers. 1428-29.

Decrease by Political Courts in Baluchis-
: tan for enforcement of the sale of
| women. 1069.

Desirability of giving ‘higher class to
Maulana Husain  Ahmad Madani, a
detenu. 1644-45.

Desirability of introducing legislation re-
garding Special Criminal Courts. 425,

Desirability of transfer of Indian Appeals
from His Ma ; in Council to Federal
Court. 424-25 5

Deterioration of telephone service in Delhi
and New Delhi. 1526-27.

Direction under Defence—of India Rules
for running a Hotel in the building
occupied by the ~Alliance Hotel at
Allahabad. 29, :

Duration of posting of an officer of Posts
and Air Department. 1066.

% Filling of vacancies in the General Post
Office, Delhi. 1525-26. 2
Fixation of minimum prices of news-
papers. 1429-30.
~  Grievances of employees in the Binding
Department. of the Government of India
Press, New Delhi. 1121
Girievances of temporary clerks in the
General Post Office, Delhi. 1526,
Qrievances of the piecer workers in the
Machine Department, of the Government
of India Press, New Delhi. 1270.
Grievances of the Staff of the Binding

Department, of the Government of India

Press, New Delhi.: 1269.

Penalisation of Caleutta TRailway staff

after recent air raids. 1068-70.

Prohibition on import of allowed mnews-

print quotas. = 1427-28.

Selection Grade Posts 'in the Binding

Department of the Government of India

Press, New Delhi. 1269-70. 5

The New Indian Standard Time. 603.
Treatment  meted out.  to = Professor
Chandra Bhal Johri, under detention.
L 1172-73.
Withholding of petitions ‘of certain postal
_ employees of Allahabad. 1066.
>t =~ Question (Supplementary) re—
Desirability of giving railway advertise-
msezx')zts to Bihar vernacular newspapers.

e =

Martial Law and Control of Hur:Menace
By in_Sind. - 455-56.
Small change diffiaplties in Post and Tele-
graph Offices. 35,
Resolution re—
Tmpl ting the Federati of . India.
381

Revision of the convention in respect of
contribution from Railway. 'to  General
Revenues, . 706-07. :

KHALSA YOUNGMEN'S ASSOCIATION,
STMLA /DELHT—
Sec ““Association(s)”’.

Accounts Committee. 1752-53.

(ieneral discussion of = {he (teneral Budgeb

798-801.

Hindu Code Part I (Intestate Succession)--
Motions to refer to Joint Committee and

to circulate. 1617-21.
Motion for Adjournment 7e—
Fast hy Mahatma Gandhi in jail. 254-56.
Refusal of permissi

Mahatma Gandhi.

Motion to reduce Demand for ‘‘Executive

Couneil” 7e—

Government attitude towards the Press in
India and the working of Press Ceusor-

ship.  845-49.

Means whereby people may have better
opportunity to place their views hefore
the Government regarding war activities
and the future position of the - country
and of the future needs for the pros-

perity of the country. 879-80.

Motion' to reduce demand for ‘“Railwa.y
Board’ 7e grievances of Railwaymen re
6.

conditions of service. 562-63.
Qath of Office.
Question 7e—

Agpuinﬁment of Sir Baron Jayatilaka as
eylon’s Representative with the Gov-

ernment of India. 21, 265.

Broadcasts by foreign representatives from

the All-India Radio. 163.

Ceylon’s demand for Indian labour. 81-92.
Discrimination against Indians under the

Ceylon “Bus Ordinance”. 92.

Dismissal of - Indian  Boatmen  from

Colombo Harbour, 92.

Legislation for control and regulation of

anks. 162

Report: of the Handloom Fact Finding

Committee. 815-16.

Rice ration for the Indian labourers in

Ceylon. . 3
Rise in cotton yarn prices. 814-15.

Tours of Central Government officers ~

having headquarters at Simla. 1020.

Withholding of deliveries of diverted

cargo sold in Madras. 279-80.
Question (Supplementary) re—
Government policy regarding import of

plants and machinery for production of

power-alcohol. 1536,
Prohibition on import. of allowed news-
print quotas. 1428.

Propaganda Programme of ' the National

War Front. 1642

Scheme for regulating the price of, drugs. ;
1737.

Settlement of questions of status of

Indians in Ceylon. 272
Resolution re— |
Committee for enquiry into the alleged
military and police excesses. 179-81.

Revision of the convention in respect of
contribution from Railway to General

Reyenuea. 688-701.

T of  political pri and
detenys. 1467, 1468-73, 1475.
Tobacco (Excise Duty) Bill—
Motion to consider. 1242, 1245-50, 1262.
Consideration of schedule. 1265, 1266-67.

L Sec“Association(s)”. o~ J = Consideration of schedule. 1265, 1266-67.

to the Bombay
Conference Delegation for interviewing

§
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LABOUR—
Motion to veduce Demand for ‘‘Department
of ——"" 7e position f —— including

Indian seamen. 892-93.

Papers connected with the Ceylon Govern-
ment's request for additional Indian ——
tor Ceylon (laid on the table). 45-46,

Question 7¢—

Ceylon’s demand for Indian ——. ° 82, 6i-

92,

Plan for providing ‘against mass unem-
ployment of Indian 261
Scheme for cheap' grain u)opv for Bengal
and Bihar colliery 1735-36.
Supply of Indian to Ceylon 91,
LABOUR COMMITTEE—
See ‘‘Committee(s)”.
LABOUR CONLERENCE-
See ““Conference(;
L‘XBOUR COA'IR.AC'IOR(S)—
See *‘Contractor(s)”.
EABOUR DEPARTMENT-

Election of members to the Standing Com-
mittee for the 1278-80, 1545.

Question re paucity of Muslim Oificers- in
the Printing and Stationery Establish-
ment under ——.  1584-65.

LABOUR, DEPARIMEI\‘T OF—

Demand for Grant. 89293, 962,

Motion to reduce Demand for *'——
position of labour including Indian <ea-
men. 892-93.

LABOUR WAGE(S)—

Question re¢ desirability = of

. standard of 267-58,
LABOURER(S)—

Question  re—
Discontentment among factory
Household budget of a —-.
Measures for amehoracmg

condition of —. -71.

Measures for makmg essentials available
tae——x; 9.

rvaising ' the

=258
268-69.
the economic

Rxsg ration for the Indian —— in Ceylon.

LAHORE—
Question re—

Criminal investigation Department special
staff attached to .the Defence Depart-
ment . at ——. 724,

Preponderance of Euwopean Officers in
Ordnance Inspection  Depot, —— Can-
tonment. 1636.

Purchase of wheat at —— on behalf of
Goverfiment of Tndia. 284-85.

Recent appointment of Chief Justice of
the. —— High Court. 153,

Statement, regarding Nationalism by Jus-
tice Muhammad = Munir. of the —
High Court. 1436,

LALCHAND NAVALRAT, MR.—
Abolition of Whipping Bill—

Motion to circulate. 116-17.

Code  of Crimingl Procedure (A d; )

Consideration of the Special T'aquiry =Report.
1768.

Criminal  Procedure Amendment Bilf—_
Motion to circulate. 290.

Delhi University (Amendmeat) Bill—
Motions to vefer to Select Committes and

to circulate. 1695.

Demand for excess grant in respect of
““Working expenses—Maintenance ald
supply of locomotive power." 9.

Demand for supplementary grant i respect
of “Working evpensw——MuinLen:ch, of
structural works”s 6.

Election of to the (,en(,r.ll
Council for Railways. 1389,
Election of —— to the Standing Committee
for the Department of Information and

Broadcasting, 513.
General discussion of the General Budget.
95-97

Advisory

Hindu Code, Part I (Intestate Succession)—

Motions to refer to Joint Committee and

to circulaté, 1567, 1560, 1561, 1565,
1569, 1605-11.

Indian Army and Aip Force (Military
Prisons and Detention Barracks) Iall—
Motion to consider. 719.

Indian Finance Bill—

Motion to consider. 996, 1035, 1040, 1046,
1054-63, 1076-80, 1144.

Consideration  of—

Clause 2. 1230.
Schedule 1. 1235, 1237.

Indian Medical Coundil (Amendment) Bill—
Motion to refer to Select  Committee.

1508, 1511-13, 1516.

Indian Penal Code (Amendment) Bill— ~
Motion to consider. g

Indian Railways (Amendment) Bill—
Motion to consider. 616-17.

Consideration of clauses. 617-18, 619-20.
Motion for &d]ournment re shortage of small
coins. 52,
Motion re—

Election of members fo the committee ap-
pointed to consider the Convention re-
garding the Railway Fimance. 1333,
1334.

The situation as regards Food and other
necessaries.
Motion to reduce Demand for “Eiecutive
Council”” re—
Administration of Martial” Law in Sind.
019, 922-25, 926, 927.
Means  whereby the present prosperous
agricultural conditions: might ke used for
the” permanent - rehabilitation of agricul-
ture in India. - 946-48, 950, 052, 954,
955.

Motion ' to reduce Demand- for ‘‘Home De-
partment’’ 7e repressive Policy of the
Government. ~ 821-23, 824,

Motion to reduce Demand for “Legislative

d ve A bly De-
7e necess\ty of holding more
of the Legislature in view of the

pnrt}nen

Blgﬁ (Amendment, ol' sections 162, 488 and

Motion to refer to  Select  Committee.
105, 107, -09.

\Code of Criminal Procedure (Amendment)
'Blﬂl) (Amendment of sections 269, 272,
ate.)—

Motion to refer fto Select

Committee.
754, 761- -64,; 1485-86.

War and the future position of the coun-

try in the great developments that ares

taking place in the World at large. 888,
889.

Motion to reduce demand for “‘Railway
Board”
Cnrtmlment of passenger trains. 530,
Grievances of Railwaymen re conditions of
service. 549, 560-51, 559-60,
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v
Inadequate and illusory provisions for
® appeals from Railway employees. 568
: 573.

Redl;ution in rates and faves. 520-22,
525, 526.

Question re—

Abuse of powers of sancbioning prosecu-
tions. etc., by Assistant Inspecting
Commissioners  of Income-tax. 309-10,
972,

Alleged bribery in supplying wagons on
North Western Raiiway. :

Anti-corruption ~ Department - on North

estern Railway. 1071 y

Application of Essential Services (Main-
tenance) Ordinance to Railway em-
ployees.  510-11.

Application of the Bssential ~Services
(Maintenance) Ordinance to unconfirmed
Railway employees. 768

Authority for reduction of freights . and
faves on the Shahdara-Saharanpur Light

Railway. 1225-26.

Breaches on North Western Railway line
in Sind due to floods. 203

Cancellation of mewsprint import licence
of the Railway Herad. 5

Cheap shops for 1ailway employees. 768
6

9.

ity Booking Agencies on North Western

~  Railway. 29-30.

(Classification of security, political and
material law prisoners. i
‘Concessions for salt collection on Madras
Coast.  456-57.

Dearness allowance  for staff of the
Shahdara-Sahardnpur ~ Light  Railway.
1223-24.

Dearness allowance to Railway workers.
-9.

Desivability of making full statement on
war situation in the Legislative As-
sembly. 1431-32.

Detention of 19 Up Bxpress at Karachi’
Cantonment Railway Station. 670,

Disciplinary - actions against North West-
ern Railway employees. 505-06.

Duty hours for Ministerial Stafi in the
Government of India Secretariat. 1325.

Bxpenditure on compilation of Cost of
Tiving Index. 916-17.

‘Extensions of service to goods clerks on
‘North Western Railway. b

Txtensions of service to non-gazetted
Railway servants. 6.
Extensions of service to Train Examiners
on North Western Railway. 1226-27.
Field of activities of the Conciliation
Officer (Railways). 421

TFlogging ' punishment for political offences
under. Martial Law in Sind. 135-36.

Goods 'tally clerks on North Western
Railway. 674-75. =

Grades TIT and « II goards posts on the
North Western Railway.

‘Grades TV and V.  Station Masters on
I}’orth- ‘Western Railway. 1075,

‘Grievances of Tncome-tax Department
staff of the Bombay Presidency 153

54.
Hoarding of foodstuffs by Military. £4-85.
Increase of work in the Divisional Offices
on North Western Railway. 1074-75.

Increased rates to railway labour confrac-
tors. 770, 1227. ¥

, Information about :Indians in enemy-
occupied Countries. 73.

Irregularities in connection with applica-
tion of Chapter VI-A of the Indian
Railways Act. 420-21.

Trregularities in payment of wages t0
Railway Staff.

Lands and crops seized under Defence of
India Rules in Sind air fields. 861.
List of inadmissible debits on Ruilways.

511. 2

Long working hours for the Railway
vunning staff. 914-15,

Martial Law and Control of Hur Menace
in Sind. 455-56.

Money spent on North Western Railway
Medical Department. x

kot f ficiati North

N o i
Western Railway employecs. 506-07.

Non-observance of certain Railway Board
i tions regarding promotions in cer-
tain grades. 1072-75.

Opening  of shops for food supply to
Ministerial . Staff of the (Government of
India Secretariat. 1325-26.

Passes for widow-mothers of Railway em-
ployees. on North ~Vestern Railway.
511.

Percentage of appointments of Goeds and
Tally Clerks on North Western Rail
way. 1071-72.

Pr ion of Assistant Station Masters to
Station Masters’ posts on' North West-
ern Railway. 1075 3

Recognition of Railwaymen's Unions eon
North Western Railway. 805.

Recognition to private practitioners’ certi-
ficates.  1074.

Recommendations of the Rau Court of
Inquiry for dearness allowance. 368.
Recruitment of military officers and sol-

diers. 3

Recrfiitment.  of temporary. engineers on
North Western Railway. 107374,

Relative seniority of promoted Grade II
Guards on North ‘Vestern Railway.
767-68. :

Repatriation of Indians from = Japanese-
occupied countries. 6-8.

Right to gratuity on vesignation by Rail-
way employees with over 15 years’ ser-
vice. (915.

Shortage "of small coins. ~ 138-41.

Silver stock with the Reserve Bank of
‘India and sale of ludian silver in
London., . 136-37. ¥

Sindhis as Assistant Directors, etc., in the
Sind and Baluchistan Postal Circle.

Supervision  of service conditions on
Shahdara-Saharanpur Light Railway by
Railway Board. 1224-25. !

Transfer of control over Income-tax Tri-
bunals and the Appellate Assistant Com-
missioners of TIncome-tax.

54-55.
. War situation on Indian horders. 141-43.

Wiarking of the Defence of Indin Rules.
Question ‘(Supplern'enmr_v) re—
A%pomf(m:nt.d,of Mr, hl;:u-i as the Assistant
uperintendent-in-cl of the Delhi
Monuments. 1123, = i
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Behaviour of 4he Railway staff during
evacuation after Calcutta raids. 19.
Breach between Government aud the In-

dian Press. 150.
Burma Postal Department evacuces and
grievances of the Postal employees.

Conservancy contract in Railway Colony
at Ghaziabad. 914.

Contractors for aerated water and ice on
North Western Railway. 765,

Conversion of residential houses into
brothels for soldiers in Calcutta. 458.

Desirability of applying the Control of
Rent Act to the Notified Areas, Shahdara
and Delhi. 653,

Discrimination against Indians under the
Ceylon ‘“‘Bus Ordinance’

Discussion of the ‘‘Atlanbic Charter” at
the Pacific Relations Conference. 211

Duration of Ordinances promulgated by
the Governor-General. 70.

BExport, of foodgrains from India. 83.

Export of sugar, wheat and rice and the
production of Petrol from molasses. 278.

Extensions of service to Railway Officers.

Frontier Archaological Circle Superinten-

dent’s training in excavation ‘vorks.
1733,
- Guards on North Western Railway. €11.

-

Instructions for retail purchase

Hindi and Urdu as media of publicity in
the Information and Broadcasting De-
partment. 1326.

Hunger strike in Delhi jail by Mr. K. C.
Nair. 6.

Indian Army

Corps of Clerks at the

General Heaﬂqua.rters 461, 492,
Indians app d as Chief Engi and
C ders, Ro; Engi 3. 7
Instructions for avoiding long working

hours for the Railway running staff.

912

of wheat
flour and sugar by Government servants
in Delhi, 654-55,

Instructions for use of mixed vwheat flour
in Delhi. 654,

Lease-lend aid from United States of
America. 1327

M;tl:hmery for price confrol in Dalhi.

Measures for solution of the food mpplv
problem. 6.

of small

Minting coins  for Aush‘alla.
150.

Neglect of Hindu'  and Sikh monuments
in the Frontier Archmolegical (Circle.

1732.

Paucity of Muslim Gazetted Officers in
the Printing and Stationery Office. T71.

Paucity of Muslims in Gazetted cadres in
the Tmperial TInstitute of Veterinary
Research. = 1272 2

Prohibition on import of allowed nws-
print quotas, 1428,

Property confiscated in Sind under Mar-
tial Law. 859, 860.

Protection for producer gas pluu(s indus-
4

Pre ion of taps for unfiltered water in?
compounds of orthodox quar n New
Dellu 1734.

dent between Chhatian

and

Snlm]lhn 6.
Recent air raids over Assam and Bengal.
168.

Recrnitment of the Head of Commerce
Deputment De]ln Polytechric. = 284
Repr for of Haj

Pilgrimage.  555.

Responsibility for army
maintaining order. 186.

Restrictions on export of artificial silk
cloth of Afghanistan. 659-660.

Restrictions on outside transfor of perma-
nent, staff of the Milifary Accountant
General’s Office. 1021,

Rules for determining seniority of Bast
Indian Railway ministerial staff. 1071

Rules regarding reservation of accommio-
dation’ in Mail trains for the Defence
Department. 1686.

Scheme for Central purchase of food
grains and controlled distribution. 1592,

Scheme for regulating the price of drugs.

requisitioned for

1736,

Small - change difficulties in Post and:
Telegraph Offices. 1534, 1535,
Supervisor Trainees. at Ishapore Metal

and Steel Factory. 5, 6.

Supply of food and raw materials to India”
by His Majesty’s Government. 557,

Supply of fooﬂsf.uﬂs to Ceylon. 274.

Supply 'of vice to Ceylon. 79.

Suspension . of direct  recruitment to.
Assistants’ cadre in the Governmeni of
:1[(1)“1’;“ Secretariat and attached offices.

17.

Temporary buildings in New Delhi, 1583,
The new Food Department. 74,
“Tour of the Director General of Archmo-

logy to Ramnagar duving last winter.
814, :

Transfers of staff between State Railways.
‘Wigons available for transport ou the
State Railways. 17.
Watch and Ward
Railways. = 1066.
Withholding of deliveries. of = diverted
cargo sold in Madras, 280,
Reciprocity Bill—
Motion to counsider,
Resolution re—
Committee for enquiry
military and police ex
Grievances of officials

organization on certain

715-46, 748.

into the alleged
86,

secretariat

Pay of the Delhi Municipality Health assistants employed in Railways, 1445-
_Officer. 1730, 1731 48, 1451,
Post  of Deputy Dirvector: General of Revision of the convention. in vespect of
Archmology. 1122 contribution from Railway to =~ General
Preference ~to Anglo-Indians, Furopeans Revenues. 691, 696-98.
and foreign refugees in Ordnance Fac- Tobacco (Excise Duty) Bill—
tories. 206, 207 Motlon fo_ LOnbldEl 1252:
“Preliminary and final 1 dabi of Schedal 1282-83.

the Grady "Mission. 12
Private houses leased by
Delhi. 812. =

Government in

Vegetable Pwduct- (Excise Duty) Bill—
Motions to consider and i circulates
1293, 1204. -
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2 .\\'ﬂr Injuries (Compensation Insurance) Question: (Supplementary) re—

Bill— Dearness allowance to Railway workers. 9/

Motions to vefer to Select Committee and
to cjrculate. 1661, 1664-72, 1675.
LALLJEE, MR, HOOSEINBHOY A.—
o Abolition of Whipping Bill-— :
Motion to circulate. 1i5-15, 117, 118
Blection of —— to the Central Advisory
(ouncil for Railways. 1389.

Election of to the Defence Consulta-
tive Committee, 1180,

Election of to the Standing Committee
for the Commerce Department. 1599,

Blection of —— to the Standing Committee
for the Supply Department. 1545,

Expressions of regret on the death of M.
S, Satyamurti. 1544.

General discussion of the Geneval Budget.

802-04.
Hindu Code, Part I (Intestate Succession)—
Motions to refer to Joint Committee and
to circulate. 1578, 1610, .
Indian Finance Bill—
Motion to consider. . 984, 886, 1040, 1045.
1077, 1086, 1087, 1186-9, 1215,
Indian Tea Control (Amendment) Bill—
Motion to pass. 1399-1400. 1403.
Motion for adjournment re—
Non-consultation of India as regards in-
ternational schemes for future manage-
ment of exchange and International
Currency. ete. 1387, 1388,
Throttling the debate on the Second Read-
ing of the Indian Tea Cenumol (Amend-

ment) Bill, 1389.
o = Motion re—
Election
Committee for the Posts and
partment. 974,
Election of the Standing Finance Commit-
tee. 475,
The situation as regavds food and other
necessavies. 326-31, 336, 343.
Motion to reduce Demand for ‘‘Commerce
Department”” 7e exports from indin and
trade velationship with ather conntries.

of Members to the Standing
Air De-

* Motion to reduce Demand for ‘‘Department
of Labour” e position of labour includ-

ing Indian seamen. 392, 893
Motion to reduce Demand for ‘Executive
Council’’ 7e means wharaby people may
have better opportunity to place their
views before the Government regarding
.- war activities and future position of the
country and of the futare needs for the
g;gsperity of the counwvy. . 867-70, 871,

Motion to reduce Demand for *‘Legislative.

Assembly and Tegislative Assembly® De-
partment’’ 7e necessity of holding more
Sessions of the Legislature in vidw of the
war and the future position of the country
in the great developments that are taking
place in the world at large. 881-62, 853,
888, 889. z

Motion to reducs Demand for supplementary

grant for “Oivil Defance” 7¢ mew ap-

pointments and rep tion of Mnslims.

1349. =
Nominnf.io’;\ of —— to the House Commit-

Desirability of of’

labour wages. s

Deterioration of telephone service in Delhi
and New Delhi. 1527,

(Government policy regarding import of
plants and machinery for production ~of
power-aleohol. .

Protest against the terms of reference
the Broome Commission appointed
Durban.  1387.

Repatviation of Iudians from Japanese-
occupied countries. 7.

Scheme for distribution of standard clath.
1693, 1594,

Small change
graph Offi

Reciprocity Bill—

Motion to consider. —743-45.

Motion to pass. 751-52.

Tobacco (Bxcise Duty) Bill—
Motion to consider. 1250-52.
Trade Marks (Amendment) Bill—

Motion to pass. 1649.

Vegetable Product (Excise Duty) Bill—

Motions to consider and to circulate. 1310..

Insurance)

raising the standard
6

of
iy

difficulties in Post and Tele-
1634. 3

War (Compensabion

Bill—
Motion to refer to Select ‘Committee. 1655+
56. ¢

Injuries

LANCE NAIE(S)— = s
Question re desirability of raising the pay

of the Indian Sepoys, ——, Naiks and:
Havildars. 317.
LAND(S)—

Question re—
Allotment of
Association, Simla/Delhi.
Durban City Council’s muva
ation of Indian-owned
—— and crops seized under
India Rules in Sind air fields.

- to Khalsa Youngmen's:

812-13.

for exprapri-
89-90.

'J,)efenm; of
861.

"LANDING GROUNDS—

works of ——

Question re high rates for
418.

in New Delhi Cantonment.
LANGUAGE(S)—

Motion to reduce Demand for ‘‘Broadcast-

ing" re grievances of Muslims with regard:

to services, and programmes of the-

Broadeasting Department.  894-910.
LAVATORY (IES)—
Question 7e insufficient lighting of clerks”

——, etc., in the North Block Secretariat,
New

Delhi, 1587-88. '
LAWSON, MR. C. P.—', 5
Election of —— to the Standing Committea
for the Civil Defence Department. 1899,
Election of —— to the Standing Committee
for the Department of Iuformation and
Broadcasting. 513, ey g
Motion for adjournment 2¢ shortage of small
coins.  55-56. y
Motion 7¢ the situation as  regards Food
and other necessaries. 431.84,

Motion to reduce Demand for ‘“‘Executive.
Council” 7e means whereby the  present
prosperous agricultural conditions might
be used for the permanent rehabiliation:
+of agriculture in India. 936-40, 957. 960.
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Question (Supplementary) re—

Advice and assistance regarding allow-
ances. etc., to dependants of British and
Indian Officers and osher ranks hecom-
ing casualties. 310.

Casualties, arrests, ete., diaving the vecent
disturbances. 152, . :

LEADER(S)—
Question 7¢ permission fo Fnglishmen dor
correspondence with detained Indian -—.

457.

LEASE-LEND—
See also “Lend-Lease’,
LEASE-LEND AID—
Question re —— from
America. 1327-28. .
LEDGER-KEEPER(S)—

Question 7e increasing of recruiting percen-

United States of

tages for and apozentice sub-store-
keepers on North Westarn Railway. 509
LEGISLATION—
Motion for adjournment ye —— by Ordin-
ances.
Question re—
Desirability of introdacing —— regarding

Special Criminal Coust 425,
—lﬁ—zfur control and regulation of Banks.

LEGISLATIVE ASSEMBLY(IES)—

Motion for adjournment re inapility of a
Member of the — to attend its Session
due to detention in jail. 286.

Question e desirability of making full state-
ment on war situation in the —— 1431-32.

See also ““Assembly (ies)”.

LEGISLATIVE ASSEMBLY AND LEGIS-

LATIVE ASSEMBLY DEPARTMENT-—

Demand for grant. 881-89, 962. G

Motion to reduce Demand for “— e
necessity of holding inore Sessions of the
Legislature in view of the war and the
future position of the counfry in the great
developments that are tuking place in the
world at large. 881-89.

LEGISLATIVE DEPARTMENT—
Demand for grant. 962,
Demand for supplementary grant.

LEGISLATURE(S)—

Motion to reduce Demand - for ‘‘Legislative
Assembly and Legislative Assembly De-
partment”’ re necessity of holding more
“Sessions of the in view of the War
and the future position cf the counfvy in
the great developments that are taking
place ‘in the world at large. 881-29,

‘Question re—

Members of Central —— appointed on
salaries or allowances by Government.
The Indian —— (Prevention of Disquali-
cation) Ordinance. 272-73.
LEGISLATURE (PREVENTION OF DIS-
QUALIFICATION) ORDIN ANCE—

1322,

‘See “Indian —— under *‘Ordinance(s)”
LEND-LEASE—
See also ‘‘Lease-Lend”.

LEND-LEASE ARRANGEMENT —
Question re purchases by India under ——
1635.

LETTER(S)—
Rate of postage on —— dissussed under the
Indian Finance Bill, 1234-37.

ABYADA

KHAN, N

LIAQUAT ALI
MUHAMMAD— 5
Delhi University (Amendment) Bill—%

Motions to refer to Select Committee and
to civculate. 1663, 1679-82, 1689, 1690,
1691, 1694, 1695, 1710, 1711,.1718, 1722,
1723.

Expressions of vegret on the death of Mr,
S. Satyamurti. 1543,

Indian Finance Bill—
Motion fo consider.

1163, 1201-08.

Motion for adjournmert re fast by Mahatma
Gandhi in jail. 256-58. :

Motion re eléction of members to the
Standing Committee for the Sapply De-
partment. 1280.

Motion to reduce Demand fo
ing” re grievances of Musliu
to services, language
the Broadcasting Department. ., 910.

Motion to reduce Demand for “Railway
Board” re¢ extensions'wiven to employees
in Railway service. 590.

Motion to reduce Demand fer supplementary
grant for *“Civil Defence” re new ap-
pointments and represeatation of Muslims.
1349, 1350.

Motion to reduce Demand for supplementary
grant for ‘“‘Civil Defente Department” re
additional appointm=ats and expansion.
1321,

1062, 1160, 1161,

Broadcast-
with regard
mmes of

Question 7¢ maintenance of the depeudents
of Pir ‘of Pagavo, etc. 1734.
Resolution re—

Tmplementing  the Federation of India.
388-90. 0 g

Treatment of political prisoners = and
detenus, 1974

Vsgetable Product (Excise Duty) Bill—
Motions to consider and to circulate.
1302.

LICENCE(S)—
Question re—
Cancellation of newsprint import — of
the Railway Herald. 1273.
for exploration and scientific pros-

pecting of potential oil sources. 1534.
LICENCER(S)—

Question re¢ replacement of catering con

tractors and vending —— on East Indian

Railway. 1542,

Question 7e transfer of to allotiees of
combined ““C” ‘type guarters in New
Delhi. 971.

LIGHTHOUSES AND LIGHTSHIPS—

Demand for grant.

Demand for supplementary grant, 1339,

LIGHTSHIPS, LIGHTHOUSES AND—

Demand for grant. 964.

" Demand for supplemenfary grant. 1339,
LINO OPERATOR(S)—

Question 7¢ Muslim —, Mono  Operators,
etc., in the Government of India Press,
Calcatta, 1582-83. -

LIST(8)— ‘

Question re—
—— of inadmissible debits on Railways.
511

Refusal to supply to Indian Mining Fede-
ration of acceptances of interim pur-
chases of codl. 372-73.
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LOANS 4 AND ADVANCES  BEARING
INTEREST—
o Demand for Grant. 968.

Demand for supplementary grant. 1355-59.
LOCO. SHED(S)-—
re  non-appoint b of Panel

Muslims as clerks in certiin Bengal and

Assam. Railway. 1376,

* LOCOMOTIVE POWER—

Demand for excess grant in vespect of
“Working Expenses—Maintenance  and
supply of 5 1758-59, :

Demand for gnmt in respest of “Working
Expenses—Maintenance and supply = of
. 600.

Demands for supplementasy grants in  res-

pect of “Working Expenses—Maintenance
and supply of —. 612
LONDON—
Question 7e—

Silver stock with the Rcserve Bank  of
India and sale of India ver ini———t
136-37.

Utilisation of India’s sterling m ——.
465-66.

LOOTING— -
Question re —— of grain shops by Mill-
hands at Dharlia. = 421

LOSS(ES)— 7
Question re suffdred by Bengal and
North Western and BEast Indian Railways
during vecent political disturhances. 367-

68

LOWER GAZETTED SERVICE—
See “Gazetted Service(s).
LUCKNOW— X
Question 7e representation againsi Commu-
nal reservation by the Works Munager,
6

C%rrmge and Wagon Shop, T1-72,
8.
LUCENOW DIVISIO\*

of Muslim  inferior

{ Lmkt Indian Railway. 676.
NCH INTERVAL—

Announcement re. time for —— of the
Assembly: on Fridays. 175,
M
M. T. STORE-KEEPER(S)—
See: “Store-keeper(s)”’.
MACHINE(S)—
Question re repair of —— of the Government
of India Press, New Delhi. 1585.

MACHINE DEPARMENT—

Question re grievances of the plece workers
in the —— of the Government of India
Press, New Delhic 1270.

TACHINE-GUNNING—

Queshon re on a mob from air near
' Ranaghat in Bengal. 164344,

 MACHINERY (IES)—

Question re—

Government - policy - regarding ~import of
plants and —— for pmduct\on of power-
alcohol. 1535-36.

—— for price control in Delhi. 816.

Sug;;-}ély of for = chemical industries.

MACKEOWN, MR. J. A.— .
dian Finance Bill—
Motion to consider. 1014, 1024 1080-83.
Motion 7e election of members to the Stand-

Motion to reduce Demand for “Executive
Council’ re grievances of Muslims in regard
to their meagre share in the services of the
Supply Department and in the contracts
given by the Department. 932, 953-36.

Oath of Office. 365.

MADANI, MAULANA HUSAIN AHMAD—

Question re desirability of giving lugher class
to —— a detenu. 1644-45.

MADRAS—

Motion to reduce demand for Raliway Board
re imperative need of allotment of wagons
for transport of Rice to deficit areas of
the —— Presidency. 598-99.

Question 7é—

Concessions  for salt collection on ——=
Coast. 456-67.
Withholding of deliveries of diverted cargs
sold in —. 279-80.
MAHATMA GANDHI—
See ““Gandhi, Mahatma®.
MAIL(S)—

~ Question re—
Desirability of increasing carviages on
and mixed trains in Assam. 672
Rules regarding reservation of accommoda-
tion in —— trains for the Defence De-
partmer 1686-87.
MATINTENANCE—
Question re
of Pagaro, etc.
MAINTENANCE ALLOV\;AL\CL&
Question re non-grant of —— to  Sardar
Sardul Singh Caveeshar’s family. 165.
MATITRA, PANDIT LAKSHMI KANTA—
Election’ of to the Standing Finance
Committee for Railways. 1179.
Expressions of regret on the death of Dr. F.
X. DeSouza. 651.
General discussion of the General Budget.
775, 777, 79, 782, 808.
Indian Army and Air Force (Military Prisons
and Detention Barracks) Bill—
Motion to cousider. T719-21.
Motmn for Adjournment re—

m'LhL dependents of Pir

Te grant of inad te dear-
ness allowance to workers. 197, 198, 199.
Fast by Mahatma Gandhi in Jm] 213,

. 247-50.
Shortage of small coins. 60, 64. ™
The Paper Control Order. 129. '
Motion re the situation &s regards food and
other necessaries. 224, 332, 336, 345, 346,

Motion to reduce demand for Railway Board

Te—

Extensions given to employees in' Railway
Services. 8.

Post-War reconstmchon 535, 536, 538-40,
547, 548. 8

Quesﬁmu re—
Employment of non-Indian Burma evacuees
in Government of India services. 1737-
38

Organisation of and assistance to ind s
for meeting. war supply Trequirements.
1481.

« Question (Supplemenzary) se—
Behaviour of the Railway staft during
evacuation affer Calcufta raids. 18, 19.
* Burma Posal Department cvacuees and

ing Commltt.ee for the Supply Departn
1280-81. e

ar of the Postal employees. 204,
205 -

63—
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Casualties, avrests, ete., during the recent
disturbances. 1562,

Discussion of the ‘‘Atlantic Charter”
Pacific Relations Counference. 212.

Duration of Ordinances promulgated by
the *Governor General. 71,

Exetnsions of service to Railway Officers.

at the

Fire- fighting experts imported from Bri-
tain, 146, 147.

Government agencies for purchase of wheat.
89,

Grievances of the amalgamated Assam
Bengal Railway staff.

Paper position. 82.

Preference ‘to  Anglo-Indians, Europeans

and foreign refugees in Ovdnance Factor-
ies.
Proqteclgon for producer gas plant industry.

nggnt. air raids over Assam and Bengal.

Shortage of small coins. 148
The new Food Department. 74, 75.
Wloggmg of the Defence of India Rules.

Resolution re—
Committee for enquiry into the alleged
military and police excesses. 5
Revision of the convention in respect of
contribution from Railway to General
Revenues. 683, 692, 694, 701-03,
707, 715, 716.
MAKHDUM SHAH SAHEB—
Question re repairs of the Durgah of ——,
Qutab Road, Delhi. 1276.
MALE(S)—
Question re unemployed —— Indians in
Natal. 90,
MALT REATMEN T—
Motion for adjournment re—
—— to Mr. C. B, Johri in jail. 286-87.
— to ?848Lkh Military Prisoners in Indore

Jail.
MANAGER(S)—
Question re—

Complaints against ——, Government of

ﬁdla Press, Aligarh. 158
against Ci 1 reserva-

hon by the Works , Carriage and
‘Wagon Shop, Luckno\v 671-72.

MANAVEDAN, RAJA T.—

Election of —— to the Standing Finance
Committee. 1545,

Besnluhan TP implementing the Federation of

India.
MANUFACTURE(S)—
Questxou 76 —— of condensed or dried milk

in India.

1
_MARKETING, AGRICULTURAL——

Demand for Grant. 965.
MARRIAGE (AMENDMENT) BILL—

See 5 “Bill(s).
MARRTAGE = DISABILITIES REMOVAL

BIL
See “Hindu ——"" under *‘Bill(s)”.
MARTTAL LAW—

Motion for Adjournment re failure to termi-
nate and- restore normal conditions in
Sind. '287.

Motion to reduce Demand for ‘‘Executive
Council’’ re administration of —— in Sind.

[ 81730,

Question, re—
Flogging punishment for political oﬁencps

under —— in Sind, 135~
—— and control of Hur Menace Jin Sind.
455-56.

Property confiscated ‘in . Sind, under ——.
859-60.

MARTIAL LAW PRISONER(S)—
See ““Prisoner(s)’.

MASS UNEMPLOYMEN®—
See “‘Unemployment’’.

MATERTAL(S)—
Question re—
Railway sent out of India fo Iran,
Trag, ete. 27-28.
Supply of food and raw — to Tndia by

His Majesty’s Government. 557,
MATERNITY WELFARE—

Question re and  childern’s

arrangements. 425, \/\‘,
MAXWELL, THE HONOURABLE SIR

REGINALD—

Declaration of Exemption under the Registra-
tion of Foreigners Act (laid on the table).
1022.

me_md for supplementary grant in rvespect
of “Census”. 1343,

Expressions of regret on the death of Mr. S.

Satyamurti. 1543,

Hindu Code, Part I (Intestate Succession)—

Motion(s) to refor to Joint Committee and
to circulate, 1546

Indian Finance Bill—

Motion to consider. 1185,

Motion for adjonrnment re—

Fast béz Mahatma Gandhl in jail, 214,

260-6!

health

Refusal of penmssmn to the Bombay
Conference Delegation for interviewing
Mahatma Gandhi. 1741:44.

Restrictions on the Hindustan Times re
publication of news about Mahatma
Gandhi’s fast. 287, 288, 297-98, 299, 300.

Motion to reduce Demand for ‘‘Broadcast-
ing” re grievances of Muslims with regard
to services, language and programmes of
the Broadcasting Department. 908-10.

Motion to veduce Demand for ‘‘Executive
Couneil” 7¢ Government attitude towards
the Press in Tndia and the working of
Press Censorship. 849-51.

Motion to' reduce Demand for “‘Home De-
partment’’ re repressive Policy of the Gov-
ernment. 819, 820, 828-31,

Motion to reduce Demand for supplementary

grant for “Delhi” re non-appreciation of

Police Services. 1354.

Motion to reduce Demand’ for supplementary
grant for “Hnmu Depa,ltment" Te—
Additional and i

of 1.0.8. trammg 1519
Honoraria paid. A

Resolation 7e—

Commitfee for enquiry into the alleged
military and police excesses. 178, 186-91.

Treatment of - political = prisoners and’
detenus, = 1473-79.

MEANS— 5
Motion to teduca Demand for “Executive
Conncil” <
perons agriculf.uml conditions might be

used for the permanent rehnbxhtahon of -
+ agriculture in Tndia. 936-60.

¢

|
|
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S A' Shortage of small ccins. 63,
MR Sugar problem. 212,

Question 7e— ; 2 “
—— for ameliorating the economic condi-
tion of labourers. 270-71. :
—— for making essentials available to
lapourers. 269.
— for solution of the food supply pro-
blem. 275-76
MECHANICAL DEPARTMENT—
Question re— :
Filling up of vacancy of Progress and
Planning  Superinténdent, ——, East
Indian  Railway. = Alambagh. 769-70,

Promotion of senior subordinates of Rail-
way —. 510
MEDICAL  COUNCIL. (AMENDMENT)
BILL—
See “Indian —' under ‘‘Bill(s)”.
MEDICAL DEPARTMENT(S)—
Question 7¢ money spent on North Western
Railway S 1675;
MEDICAL SERVICES—
Demand for Grant. - 965.
d for supplementary grant. 1341
G(S

Publicity of the Py
the Select Committee: .

Question re desirability of early —— of the
Central Standing Haj Committee. 84.

MEHTA, MR, JAMNADAS M.—

Demand for supplementary grant in vespect
of “Loans and Advances bearing Interest’.
1355-57, 1358.

Eléction of — to the e ittee

dings of the — of
35,

Toba

Throttiing the debate on the Second Read-
ing of the Indian Tea Control (Amend-
ment} Bill. 1389,

Motion re—

Election of members to the committee ap-
pointed {o consider tlie convention 1re-
garding the Railway_?nance. 1332-33.

The situation as regards food and other
necessaries. 239, 244, 329, 730. 340, 348,
355-58.

Motion to reduce Demiand for ‘‘Broadcast-
ing” 7e grievances cf Muslims with iepard
to services, language and pregrammes of
the Broadcasting Departuient. 897, §98-
900, 902.

Motion to reduce Demand for ‘‘Executive
Council” re—

Deaz“sléuess allowance. 851-54, 855, 856, 657,

Means whereby people may have batter op-
portunity to place their views before the
Government regarding War sctivities and
the future position of the country and
of the future needs for the prosperity
of the country. 875-76, 878.

Means whereby the present prosperous
agricultural conditions might be used for
the permanent rehabilitation of agricul-
ture in India. 956-58.

Motion to reduce Demand for “‘Finance De-
partment’’ 7e utilization of ‘the sterling
balances. 835-37, 839. 2

Motion to !‘educeﬁDemand for ‘‘Home De-

t 2eyre i

fo consider the convention regarding the
Railway Finance. 1647.

‘Election of to the Defence Consultative
Committee.  1180.

Election of to the Standing Committes
for the Labour Department. 1545,

(General discussion of the General Budget.
781-85, 796, 804, 807.

General discussion of the Railway Budget.
433-

Hindu Code, Part 1 (Intestate Succession)—
‘Motion(s) to refer to Joint Committee and
to_civenlate. 1407, 1412, 1551, 1552,
1575-79.
Indian Finance Bill—

Motion to consider. 1027, 1036-54, 1058,
1091, 1092, 1094, 1104, 1132, 1133, 1160,
1163, 1193. 1203, 1208, 1215, 1218,

Consideration of—

Clause 2. 1220.31, 1232. . '*
Olause 5. 1233,
Indian Tea Control (Amendment) Bill—

Motion to pass. 1398-99. 1403, 1404.

“Motion for Adjournment ne—

e D e Policy of the

Governme_nt. 825-27, 828.

Nomination of —— on the Panel of Chair-
men. 3

Nggx;nation of — to the House Committee.

Question (Supplementary) re—
D?rness allowance to Railway workers.

Lease-lend aid from United States of
America, 1328

Paucity of Muslim Engineers, etc., in the
Central  Public  Works Department.
1124, 1125.

Rel('seén air raids over Assam and Bengal.

The new Food Department. 277
Resolution re— 3
Committee for enquiry into the alleged
ixélélmry and police excesses. 1609-72, 187,

Grievances of officials and secretariat assist-
ants employed in Railways. 410:12,
1145641, 1460, 1462.65, 1466, :

Announcement 7e crant of inad te deay-
ness allowance to workers. 169, 191-94,
198, 199-201.
Failure fo devise snitable system of Food
Control.- 32.
Fast hy Mahatma Gandhi in jail. 263.64.
Imposition of financial burdens for War
purposes without consulting the Assem-
bly.  168.
+“Provision of rupee finance for the Govern-
ments of the United Nations. 213,

Restrictions on ‘the Hindustan Times re
publication of mews about Mahatma
Gandhi’s fast. 209

ing the Federati i India.
354, 30608 300 | eration o : ndia

Pl‘*‘ohil&tion of. export of 'texti]e goods.

Revision of the convention in respect of
gontribution from Railway to General
. Revenues. 703-06, 711, 712. B
Tobacco (Excise Duly) Bill—
Motion to consider. 1242, 1243.45,
Consideration of Schedule. 1264-66, 1281-
82, 1284, 1285, 1286, 1287, 1288.
_Vegetable Product (Excise Duty) Bill—
Moti Sy Al

to and to
1297, 1305-09, 1310.
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MEMBER(S)—

Election of a —— to the Central Comniittee
of the Tuberculoms Association in India.
1390-91,

Election of a —— to the Standing Committee
for the Posts and Air Department. 46-47,

2.

Election of a — to the Standmg Finance
Committee. 1389-90,
Election of —— to lhc Centml Advisory

Council for Railways. 973, 1389.

Election of —— to the committee appointed
to consider the Convention regarding the
Railway Finance. 1330-34, 1503, 1647.

Election of —— to the Defence Consuluuw
Committee. 974-75. 1180.

Election of —— to the Standing Committee
for Roads. 973, 1179.

Election of to the St'mdmg Committec
for the Civil Defence Department. 1330,
1599.

Election of —— to the Standing Committee
{gggthc Commerce Department. 1391, 1521,

Election of —— to the Standing Committee
for the Department cf Information and
Broadcasting. 288-89,

Election of — to the Standmg Committee
for the Labour Department. 1278-80, 1545.

Election of —— to the Standing Committee
for the Posts and Air Departmnnt 973-74,

E]nchon ofte— to the Standing Committes
for the Supply Department. 1280-81, 1545,

Election: of to“the Standing Committee
on Emigration. 679-80, 867.

_Election of to the Standing Finance
Committee. 474-76, 679.

Election of —— to the Slnndm(i Finance
Committee for Railways.

Motion for adjournment re—

Inability of a —— of the Legislative
Assembly to aftend its Session ‘due to
detention in jail. 286,

Necessity of releasing the Congress Work-
ing Committee 373.

- Question re—

Bombay, Baroda and Central India le-
way employees elected as —— of the
Ajmer Municipality. 1685.

of Central Leglslntull)'e 113)0mted on

METAL AND STEEL FACTORY—

Question re Supervisor Trainses at Tshapére.

—. 36, 1481-82.
METAL RESERVE COMPANY—

Question r¢ monopoly of- export of "Mica to.
the Joint Mica Mission and of the
United States of America. 281-83.

METEOROLOGICAL DEPARTMENT—

Question re Assamese representation in the:

1382.

METEOROLOGY— o
Demand for Grant. 964.
Demand for supplementary grant. 1340-41.
MICA MISSION—
Question re—
Fixation of prices of grades of Mica by the:
Joint ——. 283-84.

Monopoly of export of Mica to the Joint
and Metal Reserve Company of the
United States of America. 281-83.
MILIT ARY—

re
84-85. \ 2
MIL:TARY ACCOUNTANT GENERAL—
Question re restrictions on outside transfer of
permanent staff of the ’s Office. 1020-

of”‘ by ——.

21.
MILITARY ACCOUNTS DEPARTMENT-—
" Question 7e distinction re salary tetween the
re-employed retived clerks of Defence De-
partment and the
MILITARY ADMINISTRATION—
See *‘Administration’’.
MILITARY ENGINEERING SERVICE—
Question re—
Complaints of certain Civilian Officials i
638-39.

e ——.

as Subordi in—

861-62. '«
Non-promotion of certain qualified Civilian
Sub-Divisional Officers in the —.  1637-

38.

\ULIT ARY EXCESS(ES)—
See “Excess(es

MILITARY OFI'ICERS—
See “Officer(s)”.

MILITARY PRISONER(S)-—-
See “‘Prisoner(s)”.

MILK—
Q

7

salaries or all Y

311.
MEMORIAL(S)—
Question 7 —— by Indian clerks of the Gen-
eral Headquarters. 464-65

MERCHANT SHIPPING (AI\YENDMENT)
TLL—

B
See “Indian ——' under “Bill(s)"".
MESSAGE(S)—

—— from His Excellency the Governor Gen-
eral appointing the Honourable Sir Edward
Benthall to perform the functions assigned

“to, the Finance Member on the occasion of
the general discussion of the Railway
Budget. 214.

—— from His Excell the Governor (fen-

eral declaring certain heads of expenditure |

in the Budget open to discussion by the
Legislative Assembly. 214.
METAL(S)—
Question 7e. daunlnhty of minting small
coins of cheap ——. 308.

7e manufacture of condensed cr
dried in India. 1277.
MILLER. MR. C. C.—
Blection of — to the Standing Committee
for the Labour Department. 1545.
Election of — to the Standing Conimittee
{c{gothe Posts and Air Departmeut 112,

War Injuries (Compensation Insurance) Bill—
Motion to refer to Select 'Committee.
1652-55, 1657. =
M{QLL -HANDS—
uestion e looting of grain shops by — at
Dharlia. 421. sl o s
MINE(S)—
Demand for Grant. 964.
MINERAL(S)—
Question 7e operations of the Utilisation
Branch of the Geological Susvey of India
in respect of certain ——. 1506-08,
MINING FEDERATION—
See “Indian —”.
MINISTERIAL STAFF—
See “Stafi”.
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MINDRITY(IES)
\mon to Seduce demand for Railway Board
e need for fixing quota for Muslim and
other minorities, in the selection grades in

* Railway services. 594-08.
MINT—
~ Demand for Grant. 967
Demand for supplementary grant. 1344-45.
Question 7e discovery of a miniature — at
Solan. 1329.
MINTING— ;
Question 7e desirability of —— small coins
of cheap metals. 308.
MISCELLANEOUS—
Demand for Grant. 967.
Demand for supplementary grant. 1346.

Miscellaneous Adjustments between the Cen-
tral and Provincial Gmernmﬂnbs-——
Demand for Grant.

MISCELLANEOUS DFI’AI{T\[E\II‘S—
Demand for Grant. 967.
Demand for supplementary grant. 1344.

MISCELLANEOUS EXPENDITURE—
Demand for Grant. 600.

MISSION (S)—

Question 7¢ preliminary and final vecom-
mendations of the Grady —. 10-13. -

MIXED TRAIN (8)— e
See “Train(s)”".

0

Question re Machine-gunning on a — from
air near Ranaghat in Bengal. 1643.44.
MODEL HOUSES—
See ‘‘House(s)".
MOLASSES— T
Question 7e export of sugar, wheat and rice
and the production of Petrol from —

~ 278,

MOLESTATION—

Question 7e measures for protection of women
from by soldiers used for uestoring
order. 156-57.

MONETARY CONFERENCE—

See “‘Conference(s)’.

MONEY(IES)—

Question 76 —— spent on North Western
Railway Medical Department. 675.

MONITOR(S)—

" Question 7e reversion of a Muslim —— in the
Delhi  Telegraph Engineering Division
1222-23.

MONO OPERATOR(S)—

Questlon 7e Muslim Lino  Operators. 3
ete., in the Government of Indim Press,
Calcutta. 1582-83.

MONOPOLIST(S,—

Question 7¢ appointment of banias,

am] special agents for coal distvibution.
MOVOPOLY(IES)—
Question 7e —— of export .of Mica to Lhe

Joint Mica Mission and Metal Reserve
Company of the United States of America.
281-83.

MOI\UMENT(S)—
Question re—
Apvointment of Mr. Puri as the Assistant
‘Superiultlezndent-in-chnrge of the Delhi
Desirability of having Muslim chowkidars
f;st_l;; Muslim protected —— in Delhi.

Neglect of Hindu and Sikh — in the
Frontier Archwmological Circle.

1731-32.

MORADABAD—

Motion for Adjournment 7e removal from
service of Railway staff by the Divisional.
Personnel Officer, 67-68.

MORADABAD DIV ISION

Motion for .Adjournment re Coercion and:
intimidation of railway staff in —. 167.

Question r7e— S
Approved Muslim contractors in the ——.

1384.

Communal composition of Inspectors, and
Assistant Inspectors ‘under the- Superin--
tendent, Works (Lower), —. I

Partial re-imbursement of Counsel’s Fee:
paid by certain Travelling Ticket Exami-

ners of for their defence in a crimi-
nal case. 30.
Staff appointed as Transp TInspec-
tors in —. 1540-41.
Use of Inspechon Carnnges by officers of:
he —. 1542-4;
\[OI‘HER(S)— :
Question 7e passes for widow- —— of Rail-

vt}::ty employees on North Western Railway.
511

MOTION(S)—
7¢ the' situation as regards food and.
other necessaries. 223-47. 324-64, 476-503..

(Time-limit on speeches, pp. 112, 223)

MOTIO\(?) FOR AD.TOUR\IME\IT—~
See “Adjournment(s)”’.

MOTOR CAR ASSEMBLY PLA\r (S)—
Quesmon re establishment of —— in India:

MOTOR VEHICLES
BILL—

See “Bill(s)"".
MOTOR VEHICLES RULES—
Amendments to cerfain —— (laid on the:
table). 36-45.
See also “Rule(s)".
MUAZZAM SAHIB BAHADUR,
MUHAMMAD—
Election of

(AMENDMENT)

MR

to the Standing Finance-

Committee for Railways. 1179.
MUDALIYAR, DIWAN BAHADUR A.

LAKSHMANASWAMI—
Motion for adjournment re failure to prose-
cute the European passenger resisting:
gigﬂp’ltlon of the reserved seat by

MUHAMMAD MUNIR, JUSTICE—
Question re statement regarding Nationalism:
by — of the Lahore High Court. 1436.
MUNICIPAL COMMITTEE(S)—
Question re expenditure from the Reserve-
f’;g(l)d to meet deficit by the Delhi. —. -

MUNICIPALITY(IES)— °
Question re—

Bombay, Baroda and Central India Rail--
way employees elected as members of the-
Ajmer ——. 1685.

Establishment of his party in the Delhi:
—— by its official President. 1.

Pay of ‘the Delhi —— Health Officer.
1730-31.

MUN ICIP. '\LITY BUDGET—
See “Budget’
MUNITION OFFICER(S)—
Question 7e paucity of Indxan e—ataty
Kanchrapara Works. 510.

s



58

INDEX TO LEGISLATIVE ASSEMBLY DEBATES. >

MURTUZA SAHIB BAHADUR, MAULVI

* SYED— Y

Consideration of the Special Haj Inquiry
Report.—1771-73. $

Delhi Muslim Wakfs Bill—

Motion to consider. 727-28.
Consideration of clauses. 730, 732-33.
Motion to pass. T740. 3

Delhi University (Amendment) Bill—

Motions to vefer to Select Committee and
to circulate. 1679

Fleetion of —— to the committee appointed
t0 consider the:Convention regarding the
Railway Finance. 1647.

Election of —— to the Standing Finance
Committee for Railways. 1178,

iExprodsions of regret on the death of Mr. 8.
Satyamurti. 1544.

iIndian Finance Bill
Motion to consider. 1201.

“Motion for Adjournment 7¢ announcement re
grant of inadequate dearness allowance fo
workers, 187

Motion re election of members to the Com-
mittee appointed to consider the convention
regarding the Railway Finance. 1332

Motion to reduce Demand for “‘Broadcast-

ing” re grievances of Muslims with regard
o services, language 'and programmes of
the Broadcasting Department. 908.
‘Motion to reduce Demand for ‘Exccutive
Council 7¢ grievances of Muslims in regard
to their meagre shave in the services of the
Supply Department and in the econfracts
given by the Department. 936.
\Question re—
“ Accelerated promotions in the Posts and
Air Department. 666.
Complaints against Manager, Government
of India Press, Aligarh. 1586.
Desirability of abolishing the competitive
examination for recruitment to Subordi-
nate Posts and Telegrapns Services.  668.
Discriminatoin between Muslim and Non-
Muslim apprentices in the Printing and
Stationery Deéparbment. 1585.
Dismissals of Instructors, ete., * in the
Technical Training Centre. Delhi Poly-
technic. 1120.
Fxtra staff in the Government of India
Press, Aligarh. -86.
Grievances of direct recruits in the Posts
and Telegraphs Directorate. 1019-20.
Muslim representation in the Delhi Poly-
technic. 1119,
Officials in the Posts and Telegraphs Direc-
torate spared for outside promotion.
667.

Paucity of Muslim Officers in the Printing
and ~ Stationery . Establishment under
Labour Department. 1584-85.

Paucity of Muslim Superintendents, etc.,
in the Posts and Telegraphs Directorate.
664-66. 2

Paucity of Muslim Wireless Operators and
Engineering Supervisors. 667-68.

Promotion of certain relegated Second
Division Clerks as Assistants in *he Posts

~and Telegraphs Directorate. 1068-69.

Promotion of clerks as Assistants in the
Posts and Telegraphs Directorate. 1017-

Recraitment of Inspectors and Tead ‘lerks
of the Superintendents of Fosts (ffices.
668-69.

Removal of the former Instructor ‘in, Gen-
eral Engineering in the Delhi Paolytech-
nie. 1120.

Repair of machines of the Government of
India Press, New Delhi. 1585.

Selection and non-selection cadres in Cen™
tral Services. 1018, f

Suspension of direct rgcruitment to A
ants' cadre in the Government of
Secretariat and attached offices. 1017,

Question (Supplementary) re—

Appointment of Mr. Puri as the Assistant
Superintendent-in-charge of the Delhi
Monuments, 1123.

Indians appointed as Chief Engineers and
Commanders, Royal Engineers.

Patcity of Muslim Engineers, ete., in the
Central  Public  Works Department.
1124.

Paucity of Muslims in certain posts of
Bengal and Assam Railway. g

Property confiscated in Sind under Martial
Law. s

Rules regarding reservation of accommoda-
tion in Mail trains for the Defence De-
partment. 1687

Scheme of construction of a Circular Road

passing  through Ghulam Mohiuddin
Khan Garden, Delhi. 1434,
MUSLIM(8)—

Motion to reduce Demands for ‘‘Broadcast-
ing” re grievances of —— with regard to
servi language and programmes of the
Broadeasting Department, 894-910,

Motion to reduce Demand for
Council’” 7e grievances of —— in regard to
their meagre share in the services of the
Supply - Department. and in the conivacts
given by the Department. 830-36.

Motion to reduce demand for “‘Railway
Board™ 7e need for fixing quota for ——
and other minorities in the selection grades
in Railway services. 594-98.

Motion to reduce Demand for supplementary
grant for ‘‘Civil Defence'" 7¢ new appoint-
ments and representation of ——. 1346-51.

Motion to reduce Demand for supplementary
grant for ‘‘Police” re adequate representa-
tion of —— in additional appointments.
1335-37.

Motion to reduce Demand for supplementary
grant for “Ports and Pilotage” re attitude
of Departments fowards —— in matters
of Services. 1337-39.

Question re—

Approved contractors in the Morad-
abad Division. 1384,
Deficiency of —— in certain Bengal and

Assam Railway Offices.

Discrimination between and non- —
platform ticket Hooking. clerks in the
Howrah Division. 1067, 1739.

Iniermedirte Class Waiting Rooms and

Refreshment. Rooms on the Tivhut

.:gsf,ion of Oudh and Tirhat Railway.

—— and non- —— Apprentice Permanent
- Wav Inspectors on Dengal and Assamn
Railway! 1523,

and mon- doctors and compound-
ers on Fast Tndian Railway. 676. = .
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—_— ;md' non- —— Tally Clerks selected for

® higher posts on Bengal and Assam Rail-
way. .

——ycandidates for the Indian Civil Ser-
vice Examination, 1943. =
— Elfctrical Chargemen and Electricians

on certain State Railways. 1379,

— Bxecutive Engineers in the Central
Public Works Department. 1583.

— in the Offices and the Subordinate
Engincering Services of the Public Works
Department. 1582.

in Watch and Ward Department of

Bengal and Assam Railway. 1529-30.

Lino operators, Mono operators, eic.,

in the Government of India Press, Cal-

cutta. 1582-83.

officers, contractors, ete., in the Food
Department. 1122.

—— Permanent Way Inspectors, etc., on
the North Western Railway. 1378.

—— representation in certain inferior posts

on Bengal and Assam Railway. 1377-78.

—— Tepr tation in Establishment Sec-
tion, Karachi Division, North Western
Railway. 766.

—— representation in the Delhi Polytech-
nic, 1119; —

tea stall at Sonepur railway station.
669-70,

—— watermen in Watch and Ward Depart-
ment of Bengal and Assam Railway
1631.

Non-appointment of a as Assistant
Research Officer in the TImperial TInsti-
tute of Veterinary Research.  1271.

Non-appointment  of in the Depart-
menf, 6f Central Excises and Salt, North-
Hastern India. 322

Non-appointment of Panel as clerks in
certain Bengal and Assam Railway Loco.
She 1376. 5

Non-observance of —— quota of Assistant
Permanent, Way Inspectors on the Bengal
and Assam Railway.

Non-operation of scheme for training ——
for posts of Draftsmen, ete., on Bengal
and Assam Railway. 1525,

Paucity of Bengali in the Department
of Central Excises and Salt, North-East-
ern India. 321-22

Paucity of Assistant Tncome-tax Com-
missioners in the Punjab, Delhi and
North-West Erontier Province. 604-05.

Paucity of Engineers, etc., irr'the (en-
tral Public- Works Department. = 1124-25.

Paucity of —— Gazetted Officers in the
Printing and Stationery Office. 71.

Paucity of —— Head Mates, etc., on the
Bengal and Assam Railway. 1523-24.

Paucity of in Caleutta Central Sta-
tionery Office, ete. 72,

Paucity of in certain posts of Bengal
and Assam Railway. 1524. .

Paucity of — in Gazetted cadies in the
Tmperial TInstitute of Veterinary Re-
search. 1271-72. i

Paucity of —— “in the Delhi Telegraph
Engineering Division. 1222,

Paus:igy_ of —— inferior staff in Lucknow
Division, Hast Indian Railway. 676.

Pancity of —— officers in Karachi Divisios

of North Western Railway. 766. g

Paucity of —— Officers in the Office of the
United Provinces Postmaster General.
1382.

Paucity of —— platform ticket booking
clerks in the Howrah Division. 1067.
Paucity of —— Superintendents, efc., in

the Posts and Telegraphs Directorate.
64-66
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Pancity.of —— Wireless Operators and

Engineering Supervisors. 667-68.
Percentage of .
and Assam Railway. 1378.
Ratio of

Tally Clerks on Bengal

in the Department of Central

Excises and Salt, North-Eastern India.
321.

Recruited —— and non- —— Tally Clerks
absorbed in higher posts on Bengal and

Assam Railway. 1376-77.
Recruitment of —— and non-

Bengal and Assam Railway. 1068.
Representation of i

—— on

in. Bengal and

Assam  Railway - Establishment Officers,

1375-76.

Representation of —— in establishment
sections of North Western Railway. 509.
Reversion of a —— Monitor in the Delhi

Telegraph Engineering Division.
23.

1222-

Transfer of —— Clerks in the office of

Superintendent;  Watch
Bengal and Assam Railway.
MUSLIM APPRENTICE(S)—
See “Apprentice(s)’’.
MUSLIM CHOWKIDAR(S)—
See “Chowkidar(s)”.
MUSLIM ELECTRICAL CHARGEMEN—
See “Electrical Chargeman{en)”.
MUSLIM EMPLOYEES—
See “Employee(s)™.
MUSLIM OFFICERS—
See “*Officer(s)”".
MUSLIM PROTECTED MONUMENTS—
See ““Monument(s)”.
MUSLIM WAKFS BILL—
See “Delhi  under “Bill(s)’.
MUSLIM WITNESSES—
See “Witness(es)™.

N

and ~ Ward,

NAGPUR—
Motion for adjournment re alleged insult b;
soldiers to Mr. M. S. Aney at —— Rail-

way- Station.
NATK(S)—

677-78.

Question e desirability of raising the pay

of - the Indian Sepoys,
and Havildars. 317,

NATMA BEGUM—

Lance ——, —

Question 7¢ veport of committee for enguiry
into the death of —— at Irwin Hospital.

New Delhi.  555-56.
NAIR, MR. K. €.—

Question rlv hunger strike in Delhi Jail by

: 1175-76.
NAIRANG, SYED GHULAM BHIK—

Appointment of —— to the Committee on

Petitions. 35.

_Report. T’

Consideration of the Special Haj Inquiry
6. :

76. -
Delhi Muslim Walkfs Bill—
Consideration of clanses.

S 735-36, T37.
Motion to pass. 739,

~
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Delhi University (Amundment) Bill—

Motions to refer to Select and

to circulate. 1695.

Election of —— to the Standmg Com-
mittee on Emigration. 867.

‘Expressions of regret on the deaths of Sir
Muhammad Yakub and Mr. J. Ramsay
Scott.

Hindu Code, Part I (Intestate Succession)—

Motions to refer to Joint Committes and
to circulate. 1565, 1611-13.

Indian Finance Bill—

Motion to consider. 1009, 1133- 37,

Consideration of clause 5. 1234.

Motion for adjournment 7e latest restric-
tions on supply of newsprint. 678.
Motion re election of Members to
Defence Consultative Committee. 975.
Motion ‘to reduce Demand for “Broadcast-

the

ing fax™ 7e grievances of Muslims with
regard to services, Ianguage and pre-

of the Broadcasting Depart 3
898.

Motion to reduce Demand for “Executive

Council” re grievances G6f Muslims in
regard to their- meagre share in the
services of the Supply Department and in
the ;Z?ntracts given by t Department.

Motion to reduce Demand for ‘“Home
Department”’ 7e repressive Policy of the
Government.

Nomination of — on the Panel of Chmr-
men.

Question re—
Attachment to trains of bogies for certain
destinations. 1379-80.
Head Clerk of Establishment ~Branch,
%{n Telegraph Engineering Division.

Indian Army Corps of clerks at the
General Headquarters, 459-64, 465. o
Memorials by Indian  clerks of the

General Head uarters. 464-65.
Paucity of Muslims in the Delhi Toi--
_ graph Engmeermg Dl\nmon 1222
of C it on
repairs to the Taj ab Azra.. 1589-90.
Reversion of a Muslim Monitor in the
lellu Telegraph Engincering Division.

Unaccunnted twin wire in the Delhi Tele-
graph Emlzl-nlneermg Division. 1222,

Recxprocﬂ,
Mot.xon to pass. 751.
3 ion 7e the Federati
of India. 383, 384, 387
NATAL—

Question “?e unemployed male Indians in

NATIONAL - FEDERATION OF RATL.
WAYMEN—

Question re alleged prohibition on the staff
for joining —. 1073,
NATIONAL WAR FRONT—
Question re—
Propaganda programme of the —— 1640

:Worir done by the —— Organisers. 1639,
NATIONALISM—
Qt}e:::on 1:& s;.a.ement > regarding by
ice Muhammad Iun £ th
F e G ir o e Lahore

NAUM.AN MR. MUEAI\/I]VIA“— 3
of the report of the Public
Accounts Committee. 1751-52. =
Election of — to the Standing Committee
for the Commerce Department. 1599.
Election of —— to the Standing Finance
Committee for Railways. 1179.
General discussion of the General Bndg’eb.
787-90, 804, 806, B80B.
Indian Finance Bill—
1013, 1062, 1105,

Motion to consider.
1117, 1165, 1166-70.
Consideration of' clause 2. 1228.

Indian Tea Control (Amendment) Bill—
Motion to pass. 1306-97, 1398, 1403,

Motion for Adjournment re— £
Restrictions on the Hindustan Times 7e

publication of news about Mahatma
Gandhi’s fast. B
Shortage of small coins. 55.

Motion 7¢ the situation as regards food and
other necessaries. 322-35.

Mol;lon to reduce Demand for ‘‘Broadcast-
ing" re grievances of Muslims with regard
to services, language and programmes of
the Broadcasting Department.” 898, :

Motion to reduce Demand for ‘‘Executive
Council” re administration of Martial
Law in Sind. 920-21

Motion to reduce Demand for “Finance
Department” re utilization of the sterling
balances,  837-38.

Motion to reduce demand “Railway
Board” re—

Extensions guen to employees in Rnlwzy
service. 590,
Need for ﬁ‘ung qnota for Muslims and
other minorities in the selection grades
in Railway services . 595.
Post-War reconstruction. 537-38.
ition of Railway Muslim employees
2 Unions and ons.  573-75, 576,
577, 578, 587. =
Reduction in rates and fares. 522-23, 524

for

525,
Motion to reduce Demand for supplementary
grant for “Civil Defence Department re

additional appointments and expansion.
1320-21.
Motion to reduce Demand for supplemen-

tary grant for ‘‘Executive -Council’” re
Jexgmnses of two additional Saloons. 1315-

Motion to reduce Demand for supplementary
rant  for ‘“Home Depnrtment" e
onoraria paid. 1318-19.

Question re—
Contractors for aerated water and ice on
North Western Railway. 765.
Deficiency 6f Muslims in certain  Bengal
and Assam Railway OBices 1376.
Dlscnmmatmn between M and non-

Muslim_platform ticket hooking clerks
in the g wrah Division. 1067.
Maximum . age limit for clerical recrnit-

ment in the Posts and Telegraphs
Department. 1531-32.

Mushm and non-Muslim Apprentice Per-
manent Way Inspectors on Bengal = and
Assam Railway. 1523,

Muslim watchmen in Watch Dcpartment
of Bengal and Assam Railwa;

Muslims in Watch and Ward %)epartment
of Bengal and Assam Railway. 1529:30.
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Non-appointment of Panel Muslims as
» * ®erks in certain Bengal and Assam
Railway Loco Sheds. 1376. :
Non-observance of Muslim quota of Assis-
tante Permanent, Way Inspectors on the
Bengal and Assam Railway. 1523,
Non-operation of scheme for training
Muslims ‘for &msts of Draftemen, etc,
on Bengal and Assam Railway., 1525.
Paucity of Muslim Head Mates, etc., on
the Bengal and Assam Railway. 1523-

24,

[Paucity of Muslim platform ticket book-
ing clerks in the Howrah™ Division.
1067.

Paucity of Muslims in certain posts of
Bengal and Assam Railway. ;

Posts of platform ticket booking clerks at
Howrah. 1066-67.

Representation of Muslims in  Bengal
and  Assam Railway  Establishment
Offices.  1375-76.

Transfer of Muslim_ clerks in the office of
Superintendent, Watch and  Ward,
Bengal and Assam Railway. 1530.

Unsatisfactory catering arrangement on

Oudh and Tirhut Railway. 765-66.
Question (Supplementary). re—

Cheap shops for railway employees. 768.

Desirability of giving railway advertise-

s n]el’;‘zS‘ to Bihar vernacular newspapers.
1527,

Gov t i for ' purch of
wheat, = 89.

Muslim officers, contractors, etc., in ~the
Food Department. 1122, '

New Assistant Estate Officers and Assis-
tants to the Estate Officer. 1125

Preliminary and final dations of
the Grady Missfon. 12.

Refreshment-rooms confract on the old
Bengal ‘and North Western Railway.
366, ”

Relative seniority of promoted Grade II
Guards on  North Western Railway.
767.

Supply of rice to Ceylon. 79. C
Resolution re—
Grievancgs of officials  and  secretariat
ggsista.nfz employed in Railways. 1452

Implementing the Federation of India,
383, :
Tx;gaibition of export of textile goods.

Revision of the convention in pespect of
contribution from Railway to General
Revenues. 69284, 705,

Vegetable Product (Excise Duty) Bill—

Motions to consider and to circulate.
1298.

NAVIGATION—

Demands for Grant, m respect of “TIrrigation
(incloding ~ Working  Expenses), —,
Embankment and Drainage Works”. 061

NECESSARIES— .

Motion re the situation as regards food and
other ——. 29347 3 . 476-503.

Question 7¢ measures for making essentials
available fo labonrers. 269

NECESSARIES OF LIEE—
M(lsggm for Adjournment re prices of —.

NEOGY, MR. K. Ci— =
Consideration of the repoit of the Pablic
7.

Accounts Committee. p?i745-49, 1750.

Delhi University (Amendment) Bill—
Motions to refer to Select Committee and
to circulate. 1665.

Demand for excess grants in vespect of
““Appropriation to Reserve”. 1760.
Demand for supplementary grant in respect

of “‘Salt’”’, 1313-14.

Election of —— to the committee appoint-
ed to consider the Convention regarding
the Railway Finance. 1647,

Genera]l discussion of the General Budget.

Hindu Code, Part T (Intestafe Succession)—

Motions to. refer to Joinf Committee and
to cirenlate ——. 1569, 1599-1604.

Indian Finance Bill—
Motion to consider. 983,

Indian Tea Control (Amendment) Bill—
Consideration of clauses.  1393-94, 1385,

96.

Motion for Adjournment re—

Failuré t6 devise suitable system of Food
Control. 32,
Shortage of small coins. 61-63.

Motion 7e the situation as regards food and
other necessaries. = 334, 34154.

Motion to reduce. Demand for “Finance
Department” 7e utilization of the sterling
balances. 832-35.

Motion fo reduce demand - for “Railway
Board” re policy of wagon allotment and
distribution. 514-16, 519.

Motion to reduce Demand for supplemen-
tary ‘grant for ‘‘Executive Council”’ 7e
expenses of two additional Saloons. 1318.

Question re— <

Activities of the  United  Kingdom
Commercial Corporation. 159596,

Advice given by Central Board of Reserve
Bank of India, regarding utilization of
India’s sterling credits. 1328.

Allocation of War expenditure -~ between
India and Britain, etc. 1646,

Annuity . payments to British investors on
Indian Railways. 10, 32021, -

Appointment of banians; monopolists and
special agents -for- -coal distribution.
368. 3 e

Ceylon’s demand for Indian labour. 82.

Deputation on behalf of the coal industry
in. Bengal and . Bihar. 1734-35.

Diplomatic status of Sir Baron Jayatilaka
and of Government of India’s Agent in
Ceylon. 274-75.

Discrimination in respect of recent coal
tenders for supply of coal to Railway
Board. i

Double income-tax = velief granted by
India. 1646-47.

Duration of Ordinances promulgated by
the Governor General. 69.71.° -

Embargo on tea export. T77-78.

Engines and wagons in use on Railway
lines. 27. S

Establishment of « motor car “assembly
plants in India. 1535, 5

Exclusion of certain properties in Burma
destroyed due to “Dunial _Scheme
from Burma Government’s ‘War Risks -
Insurance (Goods) Scheme. 1275,

IE“}x];inorAt.s, in;ports ete. of “foodgrains, 4.

“Fall in coal output of Bengal and Bi
coal fields. 1276, o e

Fire-fighting experts imported from{f.‘._

Britain. 143-47.

-
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3

~ Representation of India

Function and powers of Controller of
Coal Distribution. 370-71. 5

Government policy regarding import of
plants and machinery for production of
power-alcohol. 1535-36.

Government policy regarding utilisation
of Tibetan sources of horax. 1596,

High rates for contracts for construction
of cerfain aerodromes. 417-18.

High rates for works of landing grounds
in New Delhi Cantonment. 418,

“Joint Responsibility’’
Railway lines. 163.64.

Jute acreage in Bengal. 96.98. -

Leaselend aid from  United States of
America. 1327-28.

Licences for exploration and  scientific
{)Srgspechng of potential oil sources.

for - security of

Machine-gunning on a mob from air near
Ranachat in Bengal. 1643-44. :
Monthly allotment  of wagons for coal-
transnort. 22.93

Operations of the Utilisation Branch of
- the Geological Survey of TIndia in
respect of - certain minerals.  1596.98.

Order investing Major General Wood with
powers. of Civil and Military adminis-

tration in Assam. 1273.74.
“ Pacific Relations Conference. 2021,
Paper position. 80-82. 3
Payment of compensation for Indian-

owned properties in “Borma taken over
by Burma Army. 1274.75.

Policy- ahout ‘allotment of = wazons for
domestic fuel and coal for small indus-
tries.

Preliminary and final recommendations
of the Grady Mission. 1013,

Prices. of coal and soft coke. 98-100.

Progress in the yield of food crops. - 95-
96

Pro};aganda programme of the National
War Front. 1640-43.

Protection for producer gas _ plants
industry. 13.15, 1482.

Provincial quota system for supply of
wagons,

Proyision of brothels for fighting forces
-in Calcufta.” 149, 322-24.

Purchase and delivery of coal from public
collieries for Railways. 5

Purchase of rice by the Government of
Rengal. 9394,

Railway ‘incident involving Mpr. Tushar
Kanti Ghosh, Editor of the “Amrit
RBazar Patrika”. 1685-86.

Railway materials senb out of TIndia fo
TIran, Traq etc. 27-28.

Recent, i of  Euroy
Survey of India Department.

Refusal to supply to Indian Mining
Federation lists of ‘acceptances of
inferim purchases of coal. 372.73.

at the
Allied Monetary Conference.

Results of the ‘Grow
Campaig-n’. 95.

Rules regarding  reservation of accom-
modation in Mail trains for the Defence
Department. 1686.87,

5 in
75-77,

Tnter-
1328-29.
More  Food

A
Scheme for Central purchase of foodt

R grains  and  controlled  distrilnfvian.

1500-92.
Scheme for cheap grain shops for Bengal
and Bihar colliery labour. ¥735-36.
Scheme for distribution of standard cloth.
1592-94. =

Settlement of questions of status of
Indians in Ceylon. 271-72.
Shortage of coal and soft coke. 368-69.

Shortage of small coins. - 147-48.

Stoppage of daily allotment of
for soft coke. 25.

Supply of foodstuffs to Ceylon. 274.

Supply of machinery for chemical indus-
tries. 916.

Supply of rice to Ceylon. 78-80. :

Supply of wagons to Bengal and Bihar
collieries for loading coal, 1382-83,
1739.

wagons

The Indian  Legislature (Prevention of
Disqualificatyon) Ordinance. 272-75.

Wagon Supply Committee. 371-72,

Wagons for loading coal in Bengal and
Bihar Coalfields. 372.

Wagons ~utilized for transport of
grains, ete. 28-28.

Withholding of cablegrams from Maharaj-
Kumar Siy Vijaya of Vizinagram to
President Roosevelt. 1645-46.

Question (Supplementary) re—

Behaviour of the Railway staff during
evacuation after Caleutta raids. 19
Food position of the Eastern Zone of

India. 1435, 1436,

Food: situation and Standing Committes
tor the Food Department. 1598,

Indian Delegation to the Pacific Relations
Conference. 210, 211. = :

Machinery for price control <in Delhi.
16

food-

Measures for solution of the food supply
problem. 276, T

Responsibility for army requisitioned for
maintaining order. 156.

Small change difficulties in Post and Tele-
graph Offices. 1534, 1535.

Resolution re— .
Committee for enquiry info the alleged

military and police excesses. 179, 187,
188. e S
Treatment of political _ prisoners and
detenus. 1467,
NEW AREA—

Question re desirability of allowing Govern-
ment seryants living in the to apply
for quarters in the old area of New Delhi.
1595,

NEW CONSTRUCTION—

Deémand for grant. 601

NEW:- DELHI— :

Question re—

Annual election for the Works Committee
of the Government of India Press, —.
1270-71.

Desirability of allowing  Government
servants living in the New Area to
apply for quarters in the old area of
S5, 5 .

Detez-iérntion‘of telephone service in Delhi
and —— 152627 5

=S
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Tégsirability of partitioning compounds in
front®of Orthodox quarters in —— in
furtherance  of  ‘Grow more food”
s cAmpaign. 1504,
iievances of employees in the Binding
Department of the Government of
India Press, 1121
Grievances of the piece-workers in the
Machine Department of the Government
of India Press, 1270,
Grievances of the Stnff of the Binding
w!’)ep—n(m(-nt of the Government of India
1269.

Hm hips folt by Government servants
in — due to shortage of small coins.
1640.

High rates for works of landing grounds
mn Cantonment. f

House rent control cases in — 660-61.

Improvements in  “D” ~ type orthodox
quarters in —.  970.

Improvements in the combined ““C” type
quarters in —. 969-70.

lnspechou of combined “C" type quarters
i 70-

clerks’ lavatories

mt ]l‘r]](l;lg, of
Block Secretariat,

in the North
1587-88.

Provision of- taps for- unfiltered water in
compounds of orthodox guarters in

1 '

Quota allotted to —— for wheat flour and
sugar. 658-50.

Hepair of Machines of the Government of

——. 1585,

India Pre

Report of committee for enguiry into the
death of Naima Begam at Irwin
Hospital, 555-56

Selection Grade Posts in  the Binding
Department of the Government of Tndia
Press, 1269-70.

Supply quotas of sugar and atta dealers
in 656.

Temporary hbuildings in —— 1583.

Temporary rooms etc., in the South and
North Blocks of the Secretariat in —.
1587.

NEWSPRINT—
i Motion for adjournment re latest resteic
tions on supply of ——. 678-79.
Question re—
Cancellation of —— import licence of the
Railway Herald. 1273,
Paper and position. 553-54.
Prohibition on mlpmb of allowed —

quotas. 1427

N()MIAATI()N(b)—

—— of the Panel of Chairmen. 35.

—— to the House Committee. 867.
NON-CONFIRMATION—
¢ *‘Confirmation”.
NON-GAZETTED CADRE—

See “Cadre(s)”.
NON-MUSLIM(S)—

See “Muslim(s)”.
NON-MUSLIM APPRENTICE(S)—

See  ‘“Apprentice(s)”.
NON-PROMOTION—

See “‘Promotion(s)"”.
NOON, THE HONOURABLE MALIK SIR
FEROZ KHAN—
Monon to reduce Demand for *‘Broadcast-
ing'” 7 grievances of Muslims with
regard fo services, language and pro-

grammes of the Broadcasting Department.

906-08
Motion to reduce Demand for “‘Legislative
Assembly  and Legislative Assembly

Department” re necessﬂ.y of holding more
Sessions of the Legislature in view of the
war and the fubure position of the
country in the great developments that
;;;}% taking place in the world at large.

Resolution 7e—
‘In%;élumcntiug the Federation of India

Pl;:ég'hitiau of export of textile goods.
NORTH-BLOCK— ¢ -

Question re— =

Insufficient. lichti

Transfer of len to
“C” type quarters in
NEWS—
Motion for Adjournment e vestrictions on
the Hindustan Times re publication ~ of
about Mahatma Gandhi’s fast. 287-
88, 2965-302.
NEWS AGENCY(IES)—
Question 7e—
of the All-Tndia: Radio. 1173.
—— of the Information and Broadeasting
Department. 1326-27.
NEWSPAPER(S)—
Question re—
Compulsory increase in the ndvertlsement
charges of ——. 1428
Desirability of giving r'nl\my advertise-
ments  to Bihar vernacular 1507-
28
Fixation of
14

Aotk of bined

minimam  prices of —.
NEWSPAPER CONTROL ORDER—
Question re proposed increase in advertising
rates under the ——. ~ 1387.

nt lighting of clerks® lavatories,
efe., in  the —— Secretariat, New
Delhi. 1587-88.

Temporary rooms, efc., in the South and
—— of the Secretariat in New Delhi.
18587.

NORTH-EASTERN INDIA—
Question re—

Non-appointment of Muslims in the De-
partment of Central Excises and Salt,
—

Paucity of Bengali Muslims in the Depart-
ment of Central Excises and Salt, —.

Ratio of Mauslims-in the Dep’n‘tmen}, of
Central Excises and Salt, ——.

NORTH-WEST FRONTIER PROVINCE—
Question re—

Paucity of Muslim Assistant Income-tax

Commissioners in the P(m]ab Delhi and

Treatment to Khﬂn Abdul Ghaﬁm- Khan

and other political prisoners in —.
1176.
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NORTH WESTERN RAILWAYS—
See “Railway(s)".
NOTIFIED AREA(S)—
Question 7e desirability of applying the
Control of Rent Act to the ——, Shahdara
and ~Delhi, 653.

OATH(S)—
Question 7e .\dmuustermg of — to
Muslimi witnesses. 1434-
OATH OF OFFICE—
Aiyar, Mr. T. S. Sankara. 1325.
Ambegaonkar, Mr. K. G. 505, 969.
Bewoor, Sir Gurunath. 625.
Bhansali, Mr. M. D. 505.
Bozman, Mr, (3. S. 723, 859, 1523.
Caroe, Mr. 0. K. 1, 1325,
Choudhury, Maulyi Muhammad Hussain.
1221.
Dehejia, Mr. V. T. 203, 811.
Gray, Mr. B. L, 1.
Greenfield, Mr, H. 1221,
Gupta, Mr. R. R. 1119.
Joshi, Mr. D. S. 1375,
Krishnamachari, Mr, T. T. 1.
Mackeown, Mr. J. A. 365.
Oulsnam, Ml S 2V 3657
Pai, Mr. 365.
Ray, Mrs Renuka 1269.
Sahay, Mr. V. 365,
Sargent, My, J. P. 1635,
Sheehy, Siv Jolm 969.
Spear, DroiT-G. P. 1.
Sundaresan, Mr. N. 765,
Symons, Mr N Vo H. 1351269,
Tyson, Mr. J. D. 455.
Wakely, Mr. L. J. D. 1.
Wood, Major-General -E. 303, 811.
Yusuf Abdoola Haroon, Seth. 69,
OFFENCE(S)— :
Q,ueitmu re (‘i;)ggmngd punishment for politi-
cal under artial L
= aw in  Sind.
OFFICE(S)—
Question re—
Desirability of raising the maximum of
%smu of Daftries of cértain —

Muslims in the —— and the Subordinate
Engineering  Services of the - Public
Works Department. 3

OFFICER(S)—
Question re—

Advice and assistance regarding  allow-
ances, ete., to dependants of British
and Tndian —— and other ranks be
coming casualties, 310.

Appomtment of organisers and Warning
—— in Bengal. 159-60.

Authority for redueing pay or rank of ——
when declared medically fit for a lower
rank. 862-63.

Duration “of posting of an —— of Posts
and Air Department.

Extensions of service to —— in Eallway
Technical Departments.

Extensions of service to Rqﬂv/a_v —

Hindustani examination for Indian, and
Anglo-Indian of Ordngnce Ilispec-
tion Depots. 1637.

Muslim —, contractors, etc., in the Zood
Department. 1122.

—— discharged from service of the former
Bengal and North Western Railway.
1221

—— in the Indian Ordnance Service.

—— officiating in lower gazetted service
on North Western Railway. 508-10.
—— posts on the Bombay, Baroda and

Central Tndia Railway. 512

Paucity of ®Muslim Gazetted —— in the
Printing and Stationery Office. 71.

Paucity of Muslim —— in Karachi Divi-
sion of North Western Railway. 766.

Paucity of Muslim —— in the Office of
the  United ~ Provinces  Postmaster
Geeneral. 1382,

Paucity of Musfim —— in the Printing
and  Stationery Establishment under
Labour Department. 1584-85.

Preponderance  of  European ™
Ordnance Inspection Depot, = Tahore
“tantonment. i &

Preponderance of HBuropean ——  in
Ordnance Inspection Depots. 1636-37.
Recruitment of military —— and - soldiers.

304,

Reduction in pay' of Indian Army
when taken prisoners of war. 310-11.
Retention in service of aged above

sixty in Supply Department. 1533
Tours of Central Government —— having
headquarters at Simla. 1020,
Use of Inspection Carriages by —— of
the Moradabad Division. 1542-43.

OFFICIAL(S)—

Question 7e— .
Complaints of certain Civilian — in the
Military Engineering Service. 1638-39.
—— in the Posts and Telegraphs Direc-
torate spared for outside promotion.
667. :
Resolution re grievances of —— and secre-
tariat assistants employed in railways.
410-12, 1436-66, 1544-45.

OIL SOURCES—

Question 7e licences for exploration and
scientific prospecting of potential ——.
1594.

OLD AREA—

Question 7e desirability of allo\vmg Gmem—
ment servants living in the New Area to
apply for quarters in the —— of New
Delhi.  1595.

OPEN LINE WORKS—

Demand for grant. 601,

OPERATION (S)—

Question 7e of the Utilisation Branch
of the Geological Survey of India in
respect of certain minerals. 1586-98.

T

Demand for Grant, ——. 961
Demand  for supplemcnmrv grant. - 1315.

ORDER(S)—

Question re—
Measures for protection of women from
molestation: bv soldiers used for restor-
ing ——. -57.

Railway. Board —— in respect of payment

of compensations, ete. 1385,

L3



Question re advice and assistance regarding
allowances, etc., to dependants of British

and JIndian Officers and —— becoming
casualties. 310.
OTHER SCIENTIFIC DEPAR’I’MENTS—

Demand for Grant.
. OUDH AND TIRHUT RAILWAY—

See “Railway(s)”.

OULSNAM, MR:. 8. H. Y.—
Oath of office. 365.

OVER-BRIDGE(S)—
Question 7¢ need for an —— at

Junction Station. 669.

Barauni

INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 65
o Rnpousxb‘hty for army reqmsmoned for P
maintaining ——. 165- % X
oR®INANCE(S)— PACIFIC RELATIONS CONFERENCE—
— Question 7e—
3 L&f;;?;’;, S,L,:i“'cs (Mamtenance) Discussion of thez “Atlantic Charter’” at
o
—— to Shahd; Saharan- the 211-12.
Aggl:cﬁzﬁb oflmlway - 152; i Indian delegation to the 208-11.
~ Application of — to Railway employees. —. 2021
510- PAGARO, PIR OF—
Aqlplwatmn of the —— to unconfirmed See “Pir of Pagaro’.
Railway employees. 768. PAHARGANJT—
| Motion for Adjournment re legislation by Question 7e sale of firewood above coul)ol
166. price in , Delhi. 656.
re— -
T = ; PATL, MR. A, V.—
-muua?;):s agmr'x‘st. S e Consideration of the Special Haj Inquiry Re-
Duration of —— pl'omulgnhed by the Cpl().ﬂ: 1360' et s
Governor General. 69-71. Ulllilspﬂh e]ufle‘ '(L ‘w]eenG & -.xonrt e
The Indian Leglslntme (Prevenhon of dis- ndia and the Geylon:Governmont {la
the table). 466-74.
gualification) Motion for adjournment re situation created
" ORDNANCE DE l’OT(Q)— by the appoiutment of the Broome Commis-
Question re— sion in Durban. 5
Transfer of Major Hazelles from Cawn- Motion 7¢ election of the Standing Commit-
pore to the , Delhi Fort. 670, 724- tee on Emigration. 679.
5. % Oath of office. 365 2
Treatment sl;vtcd out to contractors in PANEL MUSLIM(S)——
s dihee Bt See “‘Mushm(s)’
U%P:N'{\ﬁ\“;ch F‘ACSORY(IES)— PANEL OF CH AJ.R.'\I
Bl actory(ies)”. Nomination of the 35.
ORDNANCE INSPECTION DEPOT(S)— PANTH PIPLODA—
Question re— Demand for grant. 968.
= Hindustani examination for Indian and Demand for excess grant. 1757-58.
5 Anglo-Indian Officers of ——. 1637. ¢ PAPER(S)—
Preponderance  of European Officers in | —— connected with the Ceylon Government's |
> —. 1636-37. request for additional Indian labour for
Peponderance of European Officers in —, Ceylon (laid on the table). 45-46.
« Lahore Cantonment. Question re—
ORDNANCE SERVICE— —— and newsprint position. 553-54.
ngg]slt'i’;yzn. re Officers in  the Indian — | =0 E“Si&‘%%o Eog%DER_
ORGANISATION (S)— Motion for® adjournment re the —. 100-01,
122-33.
Question 7e— A =
of and assistance to- industries for [ PAPER CURRENCY—
meeting War  supply  requirements. Question re position. 305.
1481, PARCEL(S)—
Watch and Ward —— on certain Rail- Rate of postage on —— discussed under the
ways. 1065-66. Indian Finance Bill. 1237-38.
ORGANTSER(S)— PARCEL OFFICE(S)—
Question 7e— Question 7¢ Muslim employees grievances im
Appointment of —— and Warning Officers the Railwvay —, Delhi. 1379,
i Bengal. 159-60. PARMA NAND BHAT—
Work done by the National War Front Hindu Code, Part I (Intestate Succession)—.
SEEC a0 s Motions to refer to Joint Committee and
to circulate. 1414-21, 1611, 1617, 1620.
OIETHQS(Z{[;%X ARTEREES 1622, 1623, 1629. <
St ! Indian Finance Bill—
OTHER RANK(S)— Motion fo consider. 1204, 1205.

Motion for adjournment e fast by Mahatma
-Gandhi in jail.

Motion to reduce demand for
ing” re grievances of Muslims with regard
to services, language and pmgrammes of
the Broadcasting Department. 900, 904

Question re—

Conservancy contract in Rudway Colony at
Ghaziabad: 91314

‘Oriminal Tnvestigation Department spggial
staff attached to the Defence Department
at Lahore: 724.

Delhi Tmprovement Trast’s
building model houses. 1433.

“Broadcast-

scheme for




e e ¢ e i PR R R R S T P S e S R R RS o

! 66 ° INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 2 . 1
Disti re salary bet; the ploy- | PAUCTTY— = i - ‘
ed retired clerks of Defence Department Question re— 2 z : ‘
and the Military Accounts Department. —— of Bengali Muslims in the Depart- L
724. £ -

ment of Central Excises and Sal’f;, North-
Eastern India. 321-22.
—— of Indian munition officers at Kan-
~ chrapara works. 510. £
—— of Muslim Assistant Income-tax Com-
missioners in the Punjab, Delhi amd
North-West Frontier Province.  604-05.
of Muslim Engineers, cte., in the Cen-
tral Public Works Department. 1124-25.
of Muslim Gazetted Officers in the
Printing and Stationery Office. 71.
—— of Muslim Head Mates, cte., on the
Bengal and Assam Railway. 1523.24.
—— of Muslim inferior staff in Lucknow
Division. East Indian Railway. 676.
—— of Muslim officers in Karachi Division
of North Western Railway. 766.
—— of Muslim platform ticket hooking =
Neglect of Hindu and Sikh monuments in clerks in the Howrah Division. 1067. =
the Frontier Archmological Cirele. 1731- —— of Muslim Superintendents, ete., in
s 32 i the Posts and Telegraphs Divectorata.
: Posts Reserved for Schedule Castes in the 66465,
Government of India Secretariat and
attached officesy * 1639, :
Preponderance of European Officers in
Ordnaace Inspection Depot, Lahore Can-
tonment. 1636.
- Preponderance of Ruropean Officers in
Ordnance Inspection Depots. 1636-37.
Recruitment of Indian Christians in the
Auxiliary Force (India), Delhi Contin-
gent. 1645

Frontier Archaol 1 Circle Superintend-
ent’s training in excavation works. 1732-

Hardships felt by Government servants in
" New Delhi due to shortage of small
coins. 1640,

Hindi and Urdu as media of publicity .in
the Information and Broadcasting = De-
partment. 1326,

Hindustani examination for Indian and
Anglo-Indian Officers of Ordnance Ins-
pection Depots. 1637. -

Housing. scheme for the poor by the Delhi
Tmprovement Trust. 1432:33.

Tnsufficient lighting of clerks’ lavatories,
ete.. in the North Block Secretariat, New
Delhi. 1587-88.

of Muslim  Wireless Operators and

Engineering Supervisors. 667-68.

of Muslims in Calcutta
Stationery Office. ete, 72.

—— of Muslims in certain posts of Bengal
and Assam Railway. 1524,

—— of Muslims in the Delhi Telegraph
Engineering Division. 1222,

—— of Sikh Assisfant Surgeons in Delhi.
813.

Central

Restrictions on outside fransfer of perma- PAY_- > "
n(:ant stilff gfm the ;\zlci'litary Accountant “g‘:;:; (faorl%(:’\:xiginéirge;otrsnpplemoutmy» &
General’s ce. 1020-21. Py R

Revised rules for allotment of quarters to Qliz;:yil;]nm;euf of Quinine Officer. 1340.
ministerial staff in Simla/Delhi, 1430.31. Hoo ; % A

Rewards for inventions and suggestions by - fithoiy for sedusing ——or ragki of

officer’ when declared medically fit for a
lower mank. 862-63.

Desirability of raising the — of the
Indian Sepoys, Lance Naiks, Naiks and
Havildars. 317

Diiferent rates of , etz for Ticket

North Western Railway employees. 670-

Small change difficulties in Post and Tele-
graph Offices.—1533.35.

Temporary rooms, efe.. in the South znd
North Blocks of the Secretariat in New

Delhi.—1587. 3
The new Tndian standard time, 861.

Treatment meted out to contractors in
Ordnance Depots. 1637.

Examiners on East Indian and North
‘Western Railways. 1537.

and savings of Indian Sepoys. 316-17.
of the Delhi Municipality Health Offi-

= . 2 5 cer. 1730-31. -
Relsr?l!l;;l.onég ?éaslerggghggl_t&c Fz:gegeratmn o Reduction in —— of Indian Army Officers
. Vegetable Prodaet (E.\"cise Du‘tv) ]ii]]— when taken prisoners of war. 310-11.
Motions fo considar and to cireulate. PAY INCREMENT(S)—
05. Question re —— 1o an employee officiating in ;
i\ng‘rSpGazctted Cadre of State Railways <

1304-

PARTY(IES)—
Question re establishment of his — in the

Delhi Municipality by ifs offeial Procs PAYMENT(S)— =
T pality by its official President, Qncion: |

PA Annuity to British investors on Tndian ;
éﬁiégf},_,e_ Railways. - 320-21. -
for widow-mothers of Railway i vernment, —— to the Ascociated Press '

of India, and the Reuters. 466

ployees on North Western Railway. 511. —— of compensation for Indian-owned pro-

Seglﬂsement —— {0 retired railwaymen. perties in Burma taken over by Burma
R Army. 1274-75
PASSENGER(S)—

—— of extra dn;‘;y allowance to sorters of =
the Bombay Postal Circle. 26-27.

Motion for adjournment re failure to prose-
i Railway Board orders in respect of —— of
1385.

cute the European —— resisting oceupation
#of the reserved seat by Dewan Bahadur A.

compensations,  ete.
Lakshmanaswami Mudaliyar. 817. Safegnarding of —— of adequate wages to ~ i
PASSENGER TRAIN (S)— employ of Govi f
See “Train(s)’’. 507-08. &
%
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PAVMENT OF WAGES—
Questiof re_irregularities. in
» Stpff. 285,
DPAYMENTS TO INDIAN STATES AND
COMPANIES—
Deman& for grant. 600.
Demand for supplementary grant. 610
Demand for excess grant.
‘I”J\YMENT T0 OTHER GOVERNMENTS,
DEPARTMENTS, ETC., ON ACCOUNT
AGENCY
OF

to Railway

“ OF ADMINISTRATION OF
SUBJECTS AND MANAGEMENT
TREASURIES—

Demand for grant. 963.

Penal Code (Amendment) Biil—

See *“Indian ——" under “Bill(s)".
PENALISATION—
Question 7¢

of Clacutta railway staff

after recent air raids. 1069-70.
PENSION(S)—
Demand for grant in respect of —— “‘Sup-
erannuation Allowances and ——". 967.

Demand for supplementary grant in vespect
of superannuation allowances and

1346,

Question re desirability” of raising the maxi-
mum of —— of Daftaries of certain offices.
605.

PENSION(S), COMMUTED VALUE OF—

Demand for grant. 8.

PERCENTAGE(S)—

Question re—

Increasing of for direct recruitment
in intermediate grades on Railways. 508.

Increasing of recruiting —— for Ledger-
Keepers and apprentice sub-storekeepers
on North Western Railway. 509.

—— of appointments of Goods and Tally
Clerks on North Western Railway.
1071-72. .

—— of direct recruitment to certain grades
on Railways.

PERMANENT WAY INSPECTOR(S)—

Question re— <
Muslim and non-Muslim Apprentice

on Bengal and Assam Railway. 1523.

Muslim ——, efc:, on the North Western

Railway. 1378.
PERMANENT, WAY

ASSISTANT—

Question 7¢ non-observance of Muslim guota
of on the Bengal and Assayn Railway.
1523.

IPERMISSION—

Motion for adjournment re refusal of
Mr. - Rajagopalachari for
Mahatma Gandhi. - 166.

Question 7e to Englishmen for corres-
ggjlnlence with detained . Indian leaders:

INSPECTOR(S),

to
interviewing

PERSONNEL— =
Motion to reduce Demand for Executive
Council 7 grievances of the —— and

students of the TM.D. 842-45.
PETITION(S)—

Question 7¢ withholding of
postal employees of Allahabad.
PETITION(S), COMMITTEE ON—

Appointment of the —. 35.

of certain
1066.

. 67

PETROL— %
Question 7e export of sugar, Wheat and 1ice
and the production of —— from molasses.

PIECE WORKER(S)— g
Question re grievances of the —— in the
Machine Department of the Government of
Tndia Press, New Delhi. 1270.
PILGRIM(S)—
Question 7e— ¥
Expenditure by Port Haj Commitiees on
facilities for . 83.
Inquiry 7e to Iraq and Ivan. 660.
PILGRIM CAMP(S)}—
Question re facilities and arrangements at {he
Karachi Haj —. 83-84.
PILGRIM TRAFFIC—
Question 7e participation of the Scindia
ivépéam Navigation Company in Haj

PILGRIMAGE(S)—
Question 7e repr: tions for pension of
Haj ——. 555,

PILLAY, MR. T. 8i— ;
* Coffee Market Expansion (Amendment) Bill—
Motion for leave to ntroduce. 609.

Motion to consider. 717-18.
Motion to pass. 718

Indian Finance Bill—
Motion to consider. 1196-1200:

Indian Tea Control (Amendment) Bill—
Motion for leave to introduce. 1189.
Motions to consider and to circulate.

1359-61, 1373,
Consideration of clauses. 1393, 1384-05.
Motion to' pass. 1396, 1401, 1402-05.

Motion for adjournment 7e latest vestrictions -
on supply of newsprint. 678.

Motion re—

Election of Members to the Standing Com-
,msit-(ee for the Commerce Deparfment.
1391.

The situation as regards food and other
necessaries. 476-81.
Motion to reduce Demand for ‘Commerce
Department” e exports: from India and
trade relationship with other: countries.

Motion to reduce Demand for ‘‘Department
of Labour” 72 position of labonr including
Indian seamen. 892-03. 7

Motion to reduce Demand for supplementary
grant for ‘Delhi’ 7e defective control of
price control staff. 1354.

Motion to reduce Demand for supplementary
grant for Ports and Pilotage 7e attitude of
Departments towards Muslims in matters
of Services. 1338,

Resolution 7¢ prohibition of export of fextile
goods. 400-01, 408-09.

Trade Marks (Amendment) Bill—
Motion for leave to infroduce.
Motion to_consider. - 1633-34.
Consideration of clauses. 1648.
Motion to pass. 1648,

PIR OF PAGARO—
Motion for adjonrnment re—
329

1281.

+ - Execution of —.

Sentence of death on and confiscation of
properties of ——. 1277-78. 2

.. Question 7e i of the dependents of

© ——, ete. 1734, =
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PLAN(S)—
Question re—
—— for guaranteeing freedom from want
to demoblished war servicemen. "318-19.
for protection of agriculturists from
slump in prices after the war. 424.
—— for providing against mass unemploy-
ment of Indian labour. 281.
PLANNING SUPERINTENDENT, PRO-
GRESS AND—
See “Progress and Planning Superintendent?’.

PLANT(S)— :
Question 72 Government, policy regarding im-
port of and Machinery for production

of power-alcohol. 1535-36.
PLATFORM TIOKET(S)—
' Question re—

Discrimination between Muslim and .on-
Muslim —— booking clerks in  the
Howrah Division. 1067, 1739,

Paucity of* Muslim —— booking clerks in
the Howrah Division. 1067,

Posts of
1066-67.

POLICE— -
Demand for grant. 963.
Demand for supplementary grant. 1335-37.
Motion to reduce Demand for supplementary
grant for re adequate representation
of Muslims in additional appointments.

booking clerks at Howrah.

POLICE EXCESS(ES)—
See “Bxcess(es)”.
POLICE SERVICE(S)—
Motion to reduce Demand for supplementary
grant for ‘Delhi’ 7e non-appreciation of
4 P

——. 1353.54.
POLICY(IES)—

Motion to reduce demand for “Railway
Board” 7e — of wagon allotment and dis-
tribution. 514-20 3

Question re—

Government — regarding import of plants
and Machinery for production of power-
aleohol. 35-36.

Government regarding utilisation of
Tibetan sources of borax. 6.

—— about allotment of wagons for domes-
tic fuel and coal for small industries.

¢ 369.
POLITICAL COURT(S)—

Question 7e decrees by —— in Baluchistan
or enforcement of the sale of women.
1

POLITICAL DISTURBANCES—
. See “‘Disturbance(s)”.
POLITICAL PRISONER(S)—
See “‘Prisoner(s)”.
POLYTECHNIC—
Question re— 5
Dismissals of Tnstructors, ete., in the
};ezcolmical Training Centre, Delhi ——

Muslim representation in the Delhi ——.
1119. g

Recruitment of the Head of Commerce De-
partment, Delhi ——, L

Removal of the former Instructor in Gen-
eral Engineering in the Delhi ——. 1120,

Question re housing scheme for the —— b
the Delhi Tmprovement Trust, 143233,

PORT HAJ COMMITTEE(S)— »
Question re expenditure by cn facilities
for pilgrims. 83. gty
PORTS AND PILOTAGE—
Demand for grant. 964.
Demand for Supplementary grant. ,1337-39.
Motion to reduce Demand for supplementary
grant for re attitude of Departments _
fowards Muslims in matters of Services.
1337-39.
POST(S)—
Question re— :
Abolition of certain —— of Guards on
North Western Railway. 1538.

Grades IIT and II guards on the
North Western Railway. L
Muslim  and  non-Muslim Tally  Clarks

selected for higher
Assam Railway. 1377.

Muslim representation in certain inferior
——-on Bengal and Assam Railway.
1377-78.

Non-operation of scheme for training Mus-
lims for —— of Draftsmen, etc., om
Bengal and Assam Railway. 1525.

Officers’ on the Bombay, Barods and
Central India Railway. 512,

Paucity of Muslims in certain —— of
Bengal and Assam Railway. 1524.

of platform ticket Booking clerks at.
Howrah. 1066-67. E

Posts reserved for Schedule Castes in the
Government of India Secretariat .and
attached offices. 1639.

Recruited Muslim and non-Muslim Tally
Clerks absorbed in higher on: Bengal
and Assam Railway. 1376-77.

Selection Grade —— in the Binding De-
partment of the Government of India
Press, New Delhi. 1269-70.

POST AND TELEGRAPH OFFICE(S)—
Question 7e small change difficulties in ——.
1533-35. 3 t

on Bengal .and

POST OFFICE(S)—
Question re—

Filling of vacancies in the General ——,
Delhi. 1525-26.

Grievances of temporary clerks in the
General , Delhi. =

Recruitment of Inspectors and Head Clsrks.
. 668-69. -

of the Superintendents of >
POSTAL CIRCLE(S)—
Question re—
Payment of extra duty allowance to sorters
of the Bombay ——. -27.
Sindhis as Assistant Directors, ete., in the
Sind and Baluchistan —. 1540,
POSTAL DEPARTMENT—
Question 7¢ Burma evacuees and griev-
ances of the Postal employees. 204-05.

| POSTAL EMPLOYEES—

See”“Employee(s)”’.
POSTING (S)—
Question re duration of — of an officer of
Posts and Air Department. 1066.
POSTMASTER(S) GENERAL—
Question 7¢ paucity of Muslim Officers in the
Office of the United Provinces ——. 1382,
POSTS AND ATR DEPARTMENT—
Election of Members to the Standing Com-
mittee for the —. 4647, 112, 973.74,
1179-80.
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69

Question 7e—
Accelerated promotions in the 666.
Duration of posting of an officer of —.

. 1068,
POSTS AND AIR DEPARTMENT OF—
Demands for grant. 962.
POSTS AN TELEGRAPHS—
Question 7¢ desirability of absolishing the
competitive examination for recrnitment to
™ Subrodinate —— Services. 668.
See also “India A

POSTS AND TELEGRAPHS DEPART-

MENT—
Question 7¢ maximum age limit for clerical
recruitment in the —. 1531-32.

POSTS AND TELEGRAPHS DIRECTO-
RATE— s

Question re— e
Grievances of direct recruits in the —.
018

Promotion of certain relegated Second

Division Clerks as Assistants in the
S 8.

Offivials in the —— spared for outside pro-
n. 667.

mo
Paucity of Muslim Superintendents, ete:, in
the ——. 664-66.
Promotion of clerks as Assistants in the
1017-19.

POSTS AND TELEGRAPHS SERVICE(S)—

Question 7e casnalties in the - 1532.
POST-WAR RECONSTRUCTION—
Motion to rednee -demand for ‘‘Railway
Board” re— -
. 53248
POWER(S)—
~ Question 7e— :
Function and —— of Controller of Coal
Distribution, 370-71. /

*Ovder investing Major General Wood with
—— of Civil and Military administration
in Assam. 1273-74.
POWER ALCOHOL—
See ““Alcohol”.
PRACTITIONER(S)—
Question 7¢ recognition to private ——
ficates. 1074. A
PRESIDENT(S8)—

Question 7e establishment of his party in the
Delhi Municipality by “its official —.
1731.

PRESIDENT, MR. (THE HONOURABLE

SIR ABDUR RAHIM)—

Anrouncement by —— re time for Lunch
Interval of the Assembly on Fridays, 175.

Doubt expressed by —— as to Whether
-amendments could be moved to the motion
re the situation as regards food and other
necessaries. 481 =

Manuner of putting the remaining Demands
for Gmngs at the guillotine time stated by

96! 2

' certi-

Obseryation by —— that whenever any ques-
tion requires a lengthy statement, it is not
the practice that it should he read out at
length but the purport of it may bé given
and the full answer laid on the table. 319.

Observations by —— that the ordinary object
of interpellation is to elicit information on
definite matter of public interest and not
comprehensive discussion of a subject like
the war situation. Tt is a well established
rule’ of fhe House that during question
time, a lengthy statement on any subject

of such a nature should be avoided. As re-
gards the War situation, the Government
may consider whether it is not desirable to
make a full statemént from time fo time.
142

Remarks by —— deprecating giving of notice:
of many questions by an Honoarable Mem-
ber for any one particular day so that the
other Honourable Members might be inisled
into not giving notice of any more questions-
for that day. 1

PRESS(ES)— '

Motion. to reduce Demand for ‘‘Executive:
Council” 7c Government attitude twoards
the in India and the working of
Censorship. 84551,

Question re—

Annual election for the

Work; Committee -

of the Government of India —, New
Delhi. 1270-71.

Breach between Government and the:
Indian —-. 150 ?

Complaints “against Manager. Government
of India ——, Aligarh. 1586. &
Extra staff in the Government of India:
5 , Aligarh. 1585-86. Sh
Grievances of employees in the Binding-
tment of the Govern of India
. New Delhi. 1121. :
Grievances of the piece workers in the
Machine Depratment of the Government
of India . New Delhi. 1270.
Grievances of the Staff of the Binding De-
partment of the Government of India.

P

——, New Delhi. 1269,

Muslim TLino operators, Mono operators,
etc., in the Government of India —,
Calcutta. 1582-83. 3

Repair of hi of the Go: t of
India ——, New Delhi. 1585.

Selection Grade Posts in the Binding De-
partment of the Government of India

——, New Delhi. 1269-70 =
PRICE(S)— g
Motion for adjournment’ re —— of necessa-
ries of life. 8. i %

’

Question re— ?

Changes in controlled —— in Delhi. 657-
58.

Commodities purchased by Indian and’
British Governments at controlled ——
rates. 558, 672-73.

Fixation of minimum —— of newspapers.

Fixation of of grades of Mica by the:
Joint Mica Mission. 283-84.
Machinery for control in Delhi. 816.

Plans for protection of agriculturists from-
slutip in —— after the war.

—— of coal and soft coke. 98-100.

“—— of foodstuffs. 655.

——— of foodstuffs in Simla and Delhi.
653, 972.

Publicity to controlled retail — of pro--
visions in Delhi. 655. Y
Rise in cotton yarn —. 814:15,

Sale of firewood above control —— in
Paharganj, Delhi. 656. 2 X
Scheme for regulating the —— of ‘drugs.

1736-37. SR
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“PRICE CONTROL—
Question re—
Effect of withdrawal of wheat ——. 553.
system in Delhi. 658. .
See also ““Control”.
PRICE CONTROL ADMINISTRATION—
Motion to reduce Demand for supplementary
grant for Food Department 7e compiaints
against: the ——. 3
PRICE CONTROL OFFICE—
Question ¢ alleged corruption in the —,
Delhi. 657, :
PRINTING AND STATIONERY ESTAB-
LISHMENT—
Question ‘¢ paucity of Muslim Ofiicers in
the —— under Labour Department. 1584-

PRTNT_ING AND STATIONERY OFFICE—
Question re paucity of Muslim Gazetted
Officérs in the =— 71 5
PRINTING, AND STATIONERY—
Demand for grant. 967.
Demand for supplementary grant. 1346,
PRIORITY CERTIFICATES—
See “Certiﬁcatg(s)”.'
PEISONER(S)—
Motion for adjournment re maltreatment
- e 5 t
Sikh Military —— in Indore Jail. m;&“ﬁ. >
Ql,lcglstmn Te—
assification of security, itics
Mar(‘,i.al a0ty '\cga;ay_ political and
Complaints of police excess
at Allahabad. 1481,

es on political
Rlille"s&for treatment of Delhi security ——.

Rules governing the treatment of i
securit;
E? under the Defence of India R»ules)f

Trea.m.xent to Delhi security —— transter-
red to Punjab Jails. 11%’7-78‘ 11"7‘;3-‘-1';9.El
Treatment to Khan Abdul Ghaffar Khan
and other political —— in North-West
- %“rﬁnher Province. 1176.
esolution 7¢ treatment of itical ——
detenus. 1467-79. e g
“PRISONER(S) OF WAR—
Question re—
Bombay Posal employces on deputation to |
_ »Cenisor Station, Bombay. 673-74.
Reduction in pay of Indian Army Officers
when taken - 310-11.
PRIVATE HOUSE(S)— )
See “House(s)".
WRWATE PRACTITIONER(B)—-.
Q’llll?ls';'li‘_m e recognition to —
PROCEEDING(S)—
Publicity of the ——
Select, Committee.
Summaries of the —— of the fourth Labour

Conference and of meetings of the Stand-
érég Labhour Committee (laid on the table).

'P%ODEC‘ER GAS PLANT(S)—
uestion 7e - protection for ——
e 1482-1) or Indu§try.
PRODUCTION— =T
Question 17— S
- = Export of sugar, wheat and rice and the
~—— of Petrol from molasses.

certificates.

of the meetings of the
35.

—— and export of textile goods. “o77-78.

PROGRAMME(S)— [t
Motion to reduce Demand for “Proadcasting’’
ve grievances of Muslims with regard to
services, language and of tife Braad-

casting Department. 894-910. 3
Question 7¢ propaganda —— of the National
War Front. 1640-43. -
PROGRESS—
Question re —— in ‘the yield of food cropa.
PROGRESS AND PLANNING SUPERIN-
TENDENT—

Question re filling=up of vacancy of —,
Mechanical Department, East: Indian Rail-

way, Alambagh. 1738

PROHIBITION—
Question re—
Alleged on the - staff for joining
National TFederation of Railwaymen.
1073. .
—— on import of allowed newspzint quotas.
1427-28.
PROMOTION (S)—
Question 76—
Accelerated —— in the Posts and Air De-
partment. 666. <
Blocked —— of Imspectors of Station Ac-
counts on Fast Indian Railway. 1539
Cancellation of —— of two Sikh station

masters in Rawalpindi Division, North
Western Railway. 912-13.
Channel for —— as Inspector, Transporta-
tion (Rolling Stock). 1540,
‘Non-observance of certain Railway Board

instructions regarding —— in certain
grades. 1072-73. =
Non- of certain qualified Civilian Sub-

Divisional Officers in the Military Engi-
neering Seryice. 1637-38. E >
“Officials in the Posts and Telegraphs Direc-
torate spared for outside —. 667.
—— of Assistant Station Masters to Sta-
tion Masters’ posts on North Western

Railway. 1075. > ;

of certain relegated Second Division
Clerks as Assistants in the Posts and
Telegraph Directorate. 1068-69.
—— of clerks as Assistants in the Posts
and Telegraphs - Directorate, 1017-19.
—— of clerks in' the Imperial Record De-
partment. 663-64.

—— of junior Goods clerks in Karachi
Divisional Superintendent’s Office. 766-
67.

—— of relieving Guards on East Indian
Railway Divisions, - 1385.

of senior ‘subordinates of Railway

Mechanical Department. 510.

of technical M, T. store-keepers trans-

ferred to the Indian Army- Ordnance

Corps. 864.
PROPAGANDA—
Question 7¢ —— programme of the National
War Front. 1640-43.
PROPERTY (IES)— 3
Motion for adjournment 7e sentence of death -
on - and confiscation of —— of Pir of .~
Pagaro. 1277-78. -
Question 76—
Exclusion of cerfain —— in Burma des-

troyed due to “Denial Scheme™ from
Burma Government’s War Risks Tnsur-
ance (Goods) Scheme. 1275.
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Payment of compensation for Indian-own-

aedy —— in Burma taken over by Burma
Army. 1274-75. Z
= lc’r’uuﬁscated in Sind under Martial
Law. = 859-60.
POSECUTTON(S)—

Motion for adjournment re failure to prose-
cute the European passenger resisting occu-
pation of the reserved seat by Dewan
Bahadur A. Lakshmanaswami Mudaliyar,

-~

Quest‘ion 7e abuse of powers of sqlxctioning
, ete., by Assistant T t =

PUNJAB—
Question re— =

Paucity of Muslim Assistant Income-tax
Commissioners in the .~ Delhi and
North-West Frontier Province. 604-05.

Treatment. to - Deihi security prisoners:
transferred to Jails. 1177-78, 1178-
79.

PUNJAB RENT RESTRICTIONS ACT—-
See “Act(s)”.

PURCHASE(S)—
Questi

76—

p gz Com-
missioners of Income-tax. 309-10; 972.
PROTECTION— =

Question re—

Measures for —— of women from mol-
estation by soldiers used for restoring
orvder. 156-57.

—— for producer gas plants industry.
15, 1482.

PROTEST(S)—
Question 7¢ against the terms of refer-
ence of the Broome Commission appointed

in Durban, 1385-87.

PROVINCIAL EXCISE—
Demand for grant. 961.

PROVINCIAL GOVERNMENT(S)—
Demand for grant in respect of —— “‘Mis-

13-

cellaneous Adjustments betwaen the Cen- |
2 7.

tral and . 5
PROVINCIAL QUOTA SYSTEM—
See “Quota System®’.
PROVISION (8)—
Question 7e publicity to
rices of in Delhi.
PUBLIC ACCOUNTS C
See “Committee(s)’.
BUBLIC COLLIERIES—
See “Colliery(ies)”.
PUBLIC HEALTH—
Demand for grant. 965. =
Demand for supplementary grant.
Demand for excess grant. 1757.
PUBLIG WORKS DEPARTMENT—
Question re—
Communal Composition of the Engineer-
ing Service in the Central —. 279,
Criterion for enlistment- of contractors ing
Central —. 1582, 8
Muslim Elxs'gr_:'utive Engineers in the Central

controlled retail

MMITTEE—

1341,

% 3.
Muslims in the Offices and the Subordinate
Engineering Services of the 1582.
Paucity of Muslim Enginzers, etg., in the
1124-25.

Central
Proposed retrenchment scheme for Elngi-
neering Establishment of the Central
- 1582.
PUBLICATION(S)—
Motion for adjournment re of a review
o{z(?i%ngress responsibility for disturbances.

PUBLICITY—
—— of the Proceedings of the meetings of

the Select Committee, 35
Question re— >
Hindi and Urdu as media of —— in the
Information and Broadeasting Depart-

ment, 1326,
~—— to controlled retail prices of provi-
655.

sions in Delhi..
PUNISHMENT(S)—

Question re flogging —— for political offences

Commodities purchased by Tndian and
British Governments at controlled price:
rates. 672-73.

Difficulty of —— of coal by Government.
servants in Delhi. 655-56.

Government agencies for of wheat.
. Instructions for retail — of wheat flour
and sugar by Government servanbs in:

Delhi. - 654-55.

—— and delivery of coal
collieries for Railways.
—— by India under lend-lease arrange-

ment  1635.
—— of foodgrains by the Defence Depart-
ment at higher rates. 90-91.
—— of rice by the Government of Bengal.
93-94.
—— of wheat at Lahore on behalf of Gov-
ernment, of Tndia. 284-85.
Refusal to supply to Indian Mining Fed-
eration lists of acceptances of interimy
of coal. 372-73. 3
Scheme for Central
controlled distribution.
PURCHASE VALUE—
Question 7e relief to Government servants for

from public-
2.

of food grains and
1590-92.

fall in —— of rupee. 305-06.
PURI, MR.—

Question 7¢ appointment of —— as the
Assistant  Superintendent-in-charge of the
Delhi Monuments. 1122-23.

Q
QUARTER(S)—

Question re—

Allotment of Central Government en.-
ployees’ —— to staff of Local school,
ete. 663.

Desirability of allowing Government ser-
vants living in the New Area to apply

for —— in the old area of New Delhi.
1505,

Desirability of partitioning compounds in
frant of Orthodox in New Delhi in:

furtherance of ‘Grow
paign, 1594, .

Improvements in “D” type orthodox ——-
in New Delhi. 970.

more food' cam-

Impr in the combined “C type-
e in New Delhi. 869-70. 2
Inspection of combined ““C” type —— in-

New Delhi. 970-71.

Provision of taps for unfiltered water in
compounds of orthodox —— in New-
Delhi. 1733-34. :

Reyised rules for allotment of -— to-

-+ _ministerial staff in Simla/Delhi. 1430-31.

Transfer of lien to allottees of combined

“C" type — in New Delhi. 971,

under Martial Law in Sind. 13536,

= B

3
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QUESTION(S)—

Observation by Mr. President that whenever
any question requires a lengthy statement,
it is not the practice that it should be read
out at length but the purport of it may be
given and the full answer laid on the table.
319,

19.
‘QUESTION HOUR—

Dispensing with the —— on the General
Budget presentation day. 324.

«QUESTION(S), ORAL—

Questions standing in the name of an absent
Member were, in the special circumstances,
allowed to be put by another Member al-
though not authorized by the former (such
permission. refused : wide p. 605). 420,
4

‘Remarks by Mr. President deprecating giv-
ing of notice of many questions by an
Honourable Member for any one particular
day so that the other Honourable Members
might be misled into not giving notice of
any more questions for that day. 655.

QUININE—
Question 7e —— position. 425-26.
QQUININE OFFICER—

_ Motion to reduce Demand for supplementary
grant for ‘‘Botanmical Survey re revision
of pay of —. 1340.

QUOTA(S)— k
~ Motion to reduce demand for ‘‘Railway

Board” re need for fixing —— for Mus-

lims and other minorities in the selection

grades in Railway services. 594-98.

~ {Question re— ;

Allottees “of wheat flom: —— in Delhi.
656-57.

Non-observance of Muslim —— of Assist-
ant Permanent Way Inspectors on the
Bengal and Assam Railway. -1523.

Prohibition on import of allowed newsprint
—. 1427-28.

—— allotted to New Delhi for wheat flour
and sugar. 5 5

Supply —— of sugar and atta dealers in
New Delhi.

QUOTA SYSTEM—
Question ¢ Provincial —— for supply of

wagons. 24,
QUTAB ROAD—
Question re repairs of the Durgah of Makh-
«dum Bhah Sahib, —, Delhi. 1276.

R

RADIO, ALL-INDIA—
See ‘‘All-India Radio”.
RATD(S)—
Question re behaviour of the Railway staff
daulxgng evacuation after Calcutta ——.

1819.
RAILWAY(S)—"
Assam Bengal—

Question 7e grievances of the ‘amalgamat-
ed staff. 207, 208-09, 1482.
Bengal and Assam— s
.Question re— > 3
Deficiency of Muslims in certain ——
Offices.  1376. &2
Muslim and non-Muslim Apprentice Per-
manent Way Inspectors on ——; 1523.
Muslim and non-Muslim Tally Clerks se-
. lected for higher posts on ——. -~ 1377.

Muslim representation in certain cadres
1377. =0

on. —— P

Muslim representation in certain inferior
posts on 1377-78.

Muslim watchmen in Watch, and Ward
Department of ——.  1b31.

Muslims in Watch and Ward Depariment
% £ 15!

of -50.

Non-appointment, of Panel Muslims as
clerks in certain ——  Loco. Sheds.
1376.

Non-observance of Muslim  quota of
Assistant Permanent Way Tnspectors on
the —. 1523,

Non-operation of  scheme for training
Muslims for posts of Draftsmen, etfc..
on —, 1525,

Paucity of Muslim Head Mates, etc., on
the —. 1523-24.

Paucity of Muyslims in cerfain posts of

Percen.tngc of Muslim Tally Clerks  on
—=— g1

Recent accidents on ——. 672

Recruited Muslim and non-Muslim Tally
Clerks absorbed in higher posts on —.
1376-717. ’

Recruitment of Muslims and non-Muslims
onie—— 711068

Representation of Muslims in
lishment Offices.  1375-76.

Transfer of Muslim Clerks in the Office
of Buperintendent, Watch and Ward,
—.  1530.

Bengal and North Western—
Question 7e—

Conditions of service of retained staff of
the old and Rohilkund and Ka-
maon Railways. 19.20.

Conditions of service of staff of the old

Estab-

Losses suﬁgred by —— and East Indian
—— during recent political disturban-
ces.  367-68, 7

Officers discharged from sgervice of the
former ——, 1221, -

Refreshment Rooms contract on the old
—.  365-66.

Bombay, Baroda and Central India—
Question re— 3
—— employ elected as bevs of the
Ajmer  Municipality.  1685.
Filling of higrer vacancies in Accounts
Department of . 512, 1483,
Officers’ posts on the —, 512,
East Indian—
Question re—
Blocked promotion of Taspsctors of Station
Accounts on ——. 1539, -
Conﬁrmntiﬁon examination for clerks on

Different convention as regards Up and
Down trains oh and Great Tadian
Peninsula Railways. 12,

Diffevent rates of pay, etc., for Ticket
Elemm;g‘fm —— and North Western

F‘i]ling.'.up of vacancy of Progress and
Planning  Superintendent, Mechanical
T)'g;};n*tmenfs. ——. Alambagh. 769-70,

Losses suffered by Bengal and North
Western and —— during vecent politi-
cal disturbances. 367-68.
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Muslimn, and  non-Muslim
compounders on 6
% T'L’@c)ty of Muslim
Lucknow Division,
Promotion of relieving Guards on ——
Divisions, 1385.
Replacement. of mtelmg confractors and
vending licences on 1542,

doctors and
6

staff in

inferios
676.

Rules for determining seniorvity of ——
. ministerial staff. 1070.71 :
Transfer of the. —— General Manager’s

Office from Calcutta. 15

of Station
Accounts on ——. 1538:39, 1740,
Great Indian Peninsula—
Question re—
Different, convention as regards up and
down frains-on Bast Indian and ——.

'Gnevances of trained candidates of —.
370. Z

stion re Annuity payments to British

investors on 10.

Motion to reduce
Board re ext:

denmn-l for Railway
given to employees in

—— services. 588-94.
Motion to reduce demand for Railway
Board 7e need for fixing quota for

Muslim and other minorities, in the selec-
tion grades in services.  504-98.
North Western—
Question re—
Aholition of certain posts of Guards on

Alleged bnbeny in supplying wagons on
29.

Anm couuphon Departmeny  on  —.
1071.

Breaches on ——
floods. 203.
Cancellation of promotions of two Sikh
station masters in Rawalpindi Division,

12-13.

line in Sind due to

City. Bookmg Agencies on ——. 29-30.
Contractors for aerated water and ice on
765.

Dlﬁelcnb rates of pay, etc., for Ticket

Examiners on East Indian and
15 =

Dzsclplmnry actions  against —— em-
ployees. -06.

Duties of different Guards on —2—, 1537-
38.

Extensions of service to goods clerks on
675-76.

’
Resolution

ASSEMBLY DEBATES. S
Muslim Permanent, ‘Way Inspectors, etc.,
on the 1378.
Muslim .epr ion in Fstablish \7
Section, Karachi Division, ——.  766.
Non-confirmation of officiating —— em-
ployees. 07.

-Officers officiating in lower gazetted ser-
509-10.

vice on —.

Passes  for widow-mothers of Railway

employees on 51
Paucity of Muslim officers in Karachi
Division of . T66.

Percentage of u.ppomtmenia of Goods and
Tally Clerks on 10

Promotion of Assistant Station Mastels
to Station Masters’ posts on 1075,

Recognition of Railwaymen’s Unions on
505.

Recruitment for posts of Enguiry Clerks
on 1538.

Recruitment of temporary engineers on
1073-74.

Relative seniority of promoted Grade IT
Guards on ——.  767-63.
Representation: of Muslims
ment sections of ——.
Rewards for inventions and suggestions
by —— employees. 670-71,
Oudh and Tirhut—
Question re— .
Intermediate

in: establish-
09

Class. Waiting Rooms and

Muslim  Refreshment Rooms ~ on the
Tirhut Section of —. €69

Unsatisfactory catering  arraugement on
the —.  765-6.

Question re—

Cancellation of holidays by —— authori-
ties.

Increased mte: to. —— lahour contractors.

Inueusmg of percentage for direct re-
cruitment in Intermediate grades on

List of inadmissible devits on ——— B511.

Percentage of direct recruitment to certain
grades on ——. 766,

Purchase and. delivery of coul from public
collieries for —.° 272.

Watch and Ward organvatmu on certain

1065-66.

re grievances of

Secretariat assistants

410-12, 1436-66, 1544-45.

Rohxlkund and Kuma.on—

officials and
employed in ——.

Extensions of service to Train Ej
on —. 1226.27.

Goods tally' clerks on ——.  674-75,

Grades 111 and II guards posts on the
= 25,

Grades TV and V Station Masters on ——,
1075, s

Guards on ——. 911, 915,
Increase of work in the Divisional Offices
on 074-75.

Ancreasing of recruiting percenfages  for
Ledger-keepers and_apprentice sub-store-
keepers on. ——,

Money spenf on —— \fethcnl Departmcm
675.

7e of service of retain-
ed staff of the old Bengal and North
Western and —. ' 19.20,
Shahdara Saharanpur Light—
Question re—
Application of Essential Sarvxces (Main--
tenance) Ordinance of ——. 1528,
Authority for reduction of freights and
fares on the —, 122595,

Complaints against ths Su'perintendenn,
1528.29.

Dearness allowance for staff of the ——.

., 1223.24.

Snpervnswn of service condlt.cm on —
- by Railway Board. = 1224:25.

s e &
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State—
Question re—
Muslim Electrical Chargemen and Elec-
tricians on certain ——. 1379.
Pay increments to an enployee officizting
in Nou-Gazetted Cadre of ——. S
Transfers of staff between ——.
Vacancies in Engineering Dep'lrhments of
——. 2526
Wagons available for transport on the
—.  16-17.
RAILWAY ACCIDENT—
See “‘Aecident(s)"’.
RAILWAY ADVERTISEMENT(S)—
See “‘Advertisement(s)”.
RAILWAY BOARD— i
Demand for Grant. 514-51, 553-600.

Demand for supplementaiy grant. 603-10..

Motion to reduce demend for “— re—
Curtailment of passenger trains, 528-32.
Hxtensions given to smployees in Railway

Services. = 588-94.
Grievances of Railwaymen 7¢
of service. 548-51, 558-65
Imperative need of allotment of wagons
for transport of Rize to deumt areas of

the Madras presidency. 59
Inadequate and illusory pxmmons for
appeals from Railway employees. 565-

conditions

Need for fixing quota for Muslims and
other minorities in the selection grades
in Railway services. 594-98.

Policy of wagon allotment und distribu-
tion,  514-20.

Post-War reconstruction. 532-48.

Recognition of Railway Muslim employces
Unions and Associations. -83.

Reduction in rates and fares. 520-28

Question re—

Diserimination in respest of vecent coal

tseuden for supply of coal to —. 1383
4,

—— instruc-
in certain

Non-observance of certain -
tions regarding promotions
grades. 3.

s in vespect of payment of com-
pensations, ete. 1385,
Supervision of servie conditions  on
Shahdara-Saharanpur Light Railway by
1224-25,

RAILWAY BUDGET—

See “Budget—Railway”.
RAILWAY(S), CENTRAL
COUNCIL FOR—

ADVISORY

See “Central Advisory  Council for Rail-
ways'.

RATLWAY CLEARING ACCOUNTS
OFFICE—

. Question 677,0 enquiry about burning of the

RAILWAY COLONY—
Ghaziabad. 913-14.
RAILWAY EMPLOYEE(S)—

. See' “Employee(s)".
RAILWAY FINANCE—

- RAILWAY P

RAITLWAY HERALD— el

Question re cancellation of newspring, im-

port licence of the —. 1273, .
RAILWAY INCIDENT(S)—

Question 7e involving Mr. Tushar
Kanti Ghosh, Editor. of the *‘Amrit Bazar
Patrika'". . 1685-86.

RAILWAY LINE(S)— -

Question 7re—

Breaches on North Western — in Sind:
due to floods. 203.
Engines and wagons in use on ——. 27.
“*Joint Rgsponslb;hby for security of
3-64.

Statement re net earnings of recently cons-
tructed —— (laid on the table). 1545.

'RAILWAY MATERIALS—

See *‘Material(s)”.
RAILWAY MECHANICAL
MENT—
See ““Mechanical Department™’.
RAILWAY OlFICER(S)
See ‘‘Officer(s)’”.
RAILWAY PARCEL OF[‘ICD(S)—
Sec “Parcel Office(s)”.
PRIORITY CERTIFICATE(S)—
in issuing ——
1536-37.

DEPART-

Question 7e discrimination
for transport of bones etc.
See also “Certificate(s)”’.
RAILWAY REVENUI(S)—
Resolution 7e revision of the conventicn in
respect. of contribution -from -— fo
General Revenues. 680.7i6,
RAILWAY RUNNING STAKF—
See “Running Staff”’.
RAILWAY SERVANTS--
See ‘*Servant(s)’’.
RAILWAY STAFF—
See “Staff”.
RAILWAY(S), STANDING  FI
COMMITTEE FOR—
Bee "Standmg qun"e Committes for Rail-

ANCE

RAILW‘\Y STATION(S)—

Motion for adjournment ze alleged insult
by soldiers to Mr. M. 8. Aney at gpur
——.  677-78.

Question re—

Detention of 19 Up L\plms at Karachi
Cantonment ——. 570,

Muslim tea stall at Sonepur:——.  668-
70.

Need for an over-Lridge at Barauni June-
tion. —

Railway accident between Chhatian  and
Sahajibazar —. 6.

RATLWAY TECHNICAL DEPART-
MENT(S)— :
See  “Technical Department(s)".

RATLWAY WORKER(S)—

Question 7¢ dearness allowance to ——. 8-9.

RAILWAYMAN(EN)—
Motion to reduce demands  for ‘‘Railway

_ pointed  to

Bam'd”f e grievances of —— 72 condi-
Question 7e conservancy contract in --— at Q::::lszmu T';Ervxce L
Recognition of ——'s Unions" on North
Western - Railway. = 505. e
Settlement, passes to retired-——. 016.
RAILWAYMEN, NATIONAL TEDERA-
Election of member« to the commlttee ap- ’I‘IO’\Y OF—
id cntion  re- tion re n]leged hibition on the staff
1503 153054 1647. for joining — 1073,

garding the —.

i
|
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{RAILWAYS), COUNCILIATION OFFI-
CER—

"See “Concxhatmn Officer - (Railways)”,

RAILWAYS (AMENDMENT) BILL—

See ‘“Indian —— under “Bill(s)”.

(RAILWAYS), CONCILIATION OFFICER-

RAISMAN, THE HONOURABLE SIR

JEREMY—

# Consideration of the Renort of the Public
Accounts  Committee. 47, 48, 49, 1726,
1749, 1754-56.

Demand for excess grant in respect of—
Ars)ixropriaﬁon to Reserve. 1760, 48, 50,

Commerce Department. 1755,

I])pgrt»ment of Education, Heath and
Lands,

Education. f757

Executive Council. 1750.

Geological Survey. 1757

India, Office and High (‘ommlssmnerﬁ
Establishment, chargss. 1756, 1757.
Indian Posts and Telewwphs Depart-
ment.  1758. 3

Tnterest charges. 1759,

Panth Piploda. 1757-58,

Pal\:ixgaenhs to Indian States and Compnmea

Public Healbh 1757.
Salt. 1756,
kamw t-rpenqes—l‘vnmﬂei of the Gene.
Wn][ Dep'xrtmem‘. 59,
orking expenses—Expenses of ]
Department. 1759, b
Working e\penses—MMntPn'mre and ‘sup- |
ply of locomotive power.  1758-59,
» Demand for grant, in rospect of— 2
Broadcasting,  893.
Commerce Department, 889.
Department of Labour. 892,
Hxecutive Council. 819.
Finance Department, 832,
HmnaI Depnrtment 819.
. A

o Al T esilan
iesembly Departmezm 881, e
Ile;m_and for supplementary grant in renpect
*Administration .of Justice. 1335

Botanical Survey. 1339, ;

Broadcasting,~ 1343,

Census, - 1343,

gxwi Defence. 1346.- :

ivil Defence Department.

Civil. Works. 134p e

Commerce Department.

1323.
‘Commercial Intelligence © and  Statistics.
1343. |

‘Currency. 1344,

Delhi, 1352.

Delhi~ Capital Outlay. 1354 B

Department,  of Education. Health and

~ Lands.

Department ‘of “Tndians Overseas. 1323.

Department  of Information and Broad

casting.” 1321.

Department. of Labour. 1324,

Emigration—TInternal: ' 1343

Executive Council. 1315, °

Finance Department. 1323, :

Food Department. 1324.

Geological Survey. 1340,
" Home Department: = 131

Imperial Council of Agricultural = Re-
search. 1341, 1342

Indian Posts and Telegraphs Depart-
ment. 1315.

Indian ~ Posts and Telegmphs—stoml
Suspense (Not  charged to Kevenue).

India Office and High Commissionet’s
establishment charges. 1334

Interest Free Advances. 1355. f

Jails and Convict Settlements. 1335.

Joint, Stock - Companies. 5

Leglslat,lve Depmtment 1322,

Lightk and 1339,
Loans and &dvances ben.tm", Interest.
13565, 1357-58.

Medical Services, 1341

Meteorology. = 1340,

Mint. 1344

Miscellaneous. - 1346.

Miscellaneous  Departments. 1344,
Opium. 1315,

Police.  1335.

Ports and Pilotage. 1337

Public Health. 1341,

Salt. 1313,

Stamps. -~ 1315.

Stationery and Printing. 1386,
Superannuation allowancss and pensions.
1346. 5

Taxes on Income including Corporation
Tax. 2

‘War Transport Depar\::ueub 1324.
Zualog)ce.l Survey. 0.

“General  discussion” of tho General Budget
775, 781, 796, 797, 801, 803, 804-09,

“General discussion” of the Rzul\\'.xy Pudget,

Indian Tinande Bill—
Motion for leave to intcoduca 649,
“Motion: to consider., 973, 960, 982, 983,
985, 986, 987, 995, 1010, 1039, 1043,
1044, 1045, 1046, 1047, 1048, 1049, 1056,
1058 1059, 1060, 1061. 1085, 1100, 101,
1102, 1103, 1105 1146, 1147, 1188, 1208-

Cumsldera.tmu of clanse’ 2. 1230, 1231-33:
Schedule I. 35. ;
Motion to pass.. 1238 8

‘Indian Penal Code (Amendment) Bill—
Motion for leave to itroduce. 289
Motion to consider. -715:1%.

Motion to pass. 71T

Motion for Adjournment 7e¢—

Announcement  re  grant  of madeqna.te
dearness allowance  *o. workers. -

Non-consultation of India as regards in-
ternational schemes for fafure manage-
ment- of exchange and International
Currency, etc. 1388, 1389,

Provision of rupee finance for the Govern-
ments (of the United Nations.

Sale of Government  of India silver in
England to the British Government. 33.

Shortage of small coins. 32, 52. 54, 56,

, 58, 64-67. i

Motion re—

Election of a Member to the Committes
on Public Accounts. 46.

Election of ‘a Member to fhe Standing
Finance Committee. 1389,

_ Hléction of mem ‘to the committee
appointed to consider the conventisn re-

v

garding the Bailway Finance, 1332
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Election of the Standing Finance Com-
mittee. 474-75. :
Motion to reduce Demand for ‘‘Department
of Labour” re position of labour includ-
ing Indian seamen. /

Motion to reduce Demaagd for ‘‘Executive
Council’”  re dearness  allowance. 866,
857-58. =

Motion to reduce Demaad for ‘““Finance

Department”” re atilization of the sterling
balances. 833, 834, 835, 838-42,
Motion to reduce Demaud for supplemen-
tary grant for Civil Defones re new ap-
1 and repr ati

Motion to reduce Demand for supplemen-
tary grant for ‘‘Bxesutive Council’ re
expenses of two additional saloons. 1317.

Motion to reduce Demand for supplemen-
tary grant for Police re adequate repre-
sentation of Muslims in additional ap-

pointments. 1336-37.

Presentation of the General Budget for
1945-44, 62549,

Resolution re—
Prohibition of export of textile goods.

Revision of the convention in respect of
contribution from Railway to General
Revenues. 689, 705.

Tobacco (Excise Duty) Bil—¢
Motion for leave to int-oduce  650.
Motion to consider. 1238.42, 1243,

1245, 1247, 1250, 1256 1259, 1261.53.

Consideration of échuduls, 1265, 1264-85,

1286, 1287-88.

Motion to pass. 1288, 1289, 1291-92,
Vegetable Product (Excise Duty) Bill—

Motion for leave to intrnduce. 650.
Motions to consider ant to cireulate.
1299, 1305, 1307, 1308,

, 1297,
1309, 1310-12.
Consideration of clauses.
Motion to pass. 1313,
RAJAGOPALACHARI, MR.—

Motion for Adjournment re refusal of per-
mission to —— for interviewing Mahatina
Gandhi. 1662 :

RAM KISHAN DAS, LALA—

Question 7¢.arrest of —— of “Delhi,

RAMNAGAR—
Question 7e tour of the Divector General of

1312.

163.

Archzology to —— during the last win-
ter. 813-14.
RANAGHAT—

Question re hi on a mob from

air near —— in Bengal. 1643.44.
RANK(S)—
Question re authority for reducing pay or
—— of officer when declared . medically
fit for a lower —. 86263,
RAPER, SIR HUGH—
G?S%rd discussion of the Railway Budget.

Motion to reduce demand for Railway
Board 7e—
- BExtensi given to loy in Railway
service. 591-93,
R ition of Rail Mus] ee

Y im 1 w
Unions and Associations; = 57576,
Reduction in rates and fares. 524.26.
RATES)— )it

Motion for Adjournment 7e High —— de-

of Muslims.:

2244,

manded by the tongawallas of Deihi. 166-
67.

Motion to reduce demand  for “Railwsy
Board' 7e reluction in —— and fares.
520.28. W,

Question re— S
Commodities purchased by Indian and

British Governments at ccntrolled price-

558, 672-73.

Different: —— of pay, ebe., for Tickel
Examiners on East Indian and North
‘Western Railways: 1637 5

_High for contracts for constraction
of certain aerodromes. 417-18.

High for works of landing grounds
in New Delhi Cantoanmicnt. 418.

Increased —— fo railway labour contrac-

tors. 770, 1227.

Proposed increase in ddverfismg ——
under the Newspaper Control Order.
1387.

Purchase of foodgrains Ly the Defence
Department at higher —. = 60.91.

RATION(S)—
Question 7¢e Rice —— for  the Indian

Labourers in Ceylon. 93.

RAU 'COURT OF INQUIRY—
Question re r dations of the —— for

Q
dearness allowance. 368.

RAW MATERIAL(S)—
See. “Material(s)”.
RAWALPINDI DIVISION—

Question e cancellation of promotivns of
two Sikh station masters in- ——, North
Western Railway. - 912-13,

RAY, MRS. RENUKA—

Hindu Code, Part T (Intesfate Succession)—

Motions to refer to Joiat Committes. and
to circulate. 1421-24, 1553, 1661, 1573.
Hindu Marriage Disabilities Removal Bill—
Motion to refer to Select Committee.
1494-95. !

Oath of Office, 1260, -

RAZA ALI, SIR SYED—

Election of to the Standing Committee
on Emigration.. 867.

Hindu Code, Part I (Intestate Succession)
Motions to refer to Joint: Committee and

to circulate. - 1416, 1418, S

Indian Finance Bill—

Motion to consider. 1090.

Motion for adjournment ro—

Failure to devise suitable system of food
control. R
Fnzsstaby Mahatma Gandhi in jail. 257,

Motion re the situation as regards food
and other necessaries. 4

Motion to reduce demand for Railway
Board re recognition of Railway Muslim
employees Unions and Assosiations. 583,
Question re tour of the Director General of
Archmology to Ramungar during last
winter.  813-14.

T Tasy ting ‘the Federati

e
of India. 386, 387.

RECIPROCITY BILL—
See “Bill(s)".

 RECOGNITION—
Question re—

— of R-ilwnymen'scosnglm on Nortk

Western Railway.

T
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—~— to private practitioners’ certificates.
BRECOMMENDATION (S)—
Question re—
Prelimitary and final —~ of the Grady
Mission.  10-13.
~ —— of the Committee on repairs to the
'"Taj at Agra. 1589-90.
—— of the Rau Court of Inquiry for
dearness allowance. 368.

RECONSTRUCTION—
Motmn to reduce demand for gram. 7e Rail
y Board Post-War ——. -48.

EECONSTRUCTION COMMIT[LL(S)—
Question 7e ——. 421-24.

RECONSTRUCTION DEPARTMENT—
Question 7e desirability of having a —.

72-T3.
RECORD DEPARTMENT, IMPERIAL—

See ‘“Imperial Record Department”.
! RECRUIT(S)—
Question re grievances of direct —— in the
mfogts and  Telegraphs  Directorate.
RECRUITED MUSLIM(S)——
See ‘‘Muslim(s)".

RECRUITMENT—
Question re—

Desirability of abolishing the competitive
examination for —— to Suhordinate
Posts and Telegraphs Services. 668.

Increasing of percentage for direct — in

—— in pay of Indian Army Officers when
taken prisoners of war. 310-11.
RE- EM{LO&ED RETIRED CLERK(S)—
See ‘‘Clerks
RLFRESHMENT ROOM(3)—

Question re—

Desirability of making Indian —— at
Kalka rent-free. 1541-42.
Intermediate Class Waiting Rooms and

Muslim —— on the Tirhut Section of
Oudh and Tirhut Railway. €69.
—— contract on the old Bengal and North

‘Western Railway. 365-66.
REFUGEE(S)—
Question re preference to Anglo-Indians,
Europeans and foreign —— in Ordnance
Factories. 205-07.

REFUGEE OFFICER(S)—
Question re -work done by Zone —. 1589,
REGIONAL FOOD COM'VI]%SIO‘IEB(S)—
See. *“Food Commissioner(s)"”.
REGISTRATION OF FOREIGNERS ACT—
See ““Act(s)’
REHABILITATION—
Motion to reduce Demand for ‘‘Executive
Council’” 7e means whereby the *present
prosperous agricultural  conditions might

be used for the permanent —— of agri-
culture in India. 936-60.
RELEASE—

Motion for Adjournment re failure to ——

intermediate grades on Railways 508 Mahatma Gandhi unconditionally. 466.
Maximum age limit For clerical ——n in RELIEF(S)—
the Posts and Tel Department. —— to Tovernment servants
1531 for fall m purchase value of rupee.
Percentage of direct —— to certain grades 06.
« . on Railways. 766. RELIEVING GUARD(S)—
Provincial —— of Assistants and clerks in See ' “‘Guard(s)”.
the Imperial Record Department. 664. RENT CONTROL—
—— for posts of Enquiry Clerks on North See *“Control”.

Western Railway. 1538
— of Aren Advisers, Technical Advi-
sers, Warning Officers, etc. 311.16.
of Indian Christians in the Auxiliary
Force (India), Delhi Contingent. 1645
—— of Inspectors and, Head Clerks of
* the Superintendents of  Post Offices.
668-69.
of military officers and soldiers. 304.

+—— of Muslims and non-Mushm\ on
Bengal and Assam Railwiy. 1068.
)} of temporary. engineers on North
Western Railway. 107574 &

— of the Head of Commerce Depart-
ment, Delhi Polytechnie. 284,
Suspension of direct —— to Assistants’
cadre in the Government of India Secre-
tariat and attached offices. 1017
RECTIFIED SPIRIT—
See- “‘Spirit’’.
RED ARMY DAY—

uestion re¢ ar ts for celebration of
P che — in India. 219-20. E
RED FORT- :
Question 7e wmplamts of the Delhi —
detenus. 1174-75,
REDUCTION(S)—
Motion to reduce de-mnnd for ‘“Railway
Board” 7 —— in_rates and fares 520-28.
Queahon 76—
thority for —— of freichts and fares

on the Bhnhdmﬂabxrmpm' Light Rail-
way. 122526,

RENT CONTROTL ORDER—
Qne%éon 7e hardships under the Delhi ——.

RENT RESTRICTIONS ACT—
See “Punjab —"* under “Act(s)””.
RE-ORGANISATION—
Motion to reduce Demand for supplementary

grant. for Delhi 7o Supervision and —— of
eduneation. 1352-53.
REPATR(S)—

Question re—
Recommendations of the
to the Taj at Agra. 1580.90.
of the Durgah - 5f Makhdnm
Bahib, Qutab Road, Delhi. 1276
REPATRIATION— @
Question re of Indians from Japanese-
oceupied countries. <
REPAYMENT TO DEPRECI’4TI()\' RE-
SERVE FUND— :
Demand for sunplementary grant, 614,
REPEALING AND AMENDING RIT.L—
See “Bill(s)”.

Committes om

REPORT(S)—
Consideration of the '—— of the Pnblic
Acconnts  Committee. 47," 49, 1724.27,
C1'749 561
onsideration of the Special E( I .
—. 1760-82. 2 Lo et
qustwn re—
pnortunity  for disensaing  the Special
Haj Enquiry —. 581.82, r

—— of committee for enquiry into the

\,
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death of Naima Bt_gam at Irwin Hos-
pital, New Delhi. 5ob-56,
—— of the Handloom Fact bmdmv Coni-
mittee. 815-16,
REPRESENTATION (S)—

Motion to reduce UDemand for supplemen-
tary grant: for. Civil Defence 7e  new
appointments and of Muslims. 1346
51,

Motion to reduce Demand for aupplemulmy

grant for Police 7¢ -adequate —— of
Muslims in additional appointments. 1335-
37,
Question re—
Assamese in the Meteorological De-
partment. 1382,
Assamese —— in the staff of the Reserve

Bank of India. 1329,

’ Muslim —— in certain cadves on Bengal

and Assam Railway. 1377.
uslim in cerfain inferior posts on
Bengal and Assam Railway. 1377-78.

Muslim —— in Establishment Section,
Karachi Dlvmon, North - Western Rail-
way.  766.

Muslim  —— in the Delhi Polytechmc.
1119,

—— against communal reservation by the
Works Manager, Carsiage and Wagon
Shop, Lucknow.  671-72, 1738,

Esfur suspension of Haj Pilgrimage.

—— of Tndia at the Inter-Allied Mone-
tary Conference. 1328-29.

——— of Muslims in Bengal and As:am
‘Railway Es blx~hmont Offices, 1375-76.

—— of Muslims in establishment <ecuuns
of North Western-Railway. . 500,

REPRESENTATIVE(S)—
Question re—

Appointment of Sir Baron .hyuf.laka as

Ceylon’s —— with. the “(Yovernment of

India.
Broadeasts hy fnrelg’n —— from the All:
India Radio. 163,

REPRESSIVE . POLICY—

Motion to reduce Demand for “Home De-
partment’” 7e —— ‘of . the Government.
819-32.

RESEARCH OFFICER(S8)—

Question 7¢ mnon- appointment  of © a Muaslim
as Assistant in the Tmperial Tnstitute
of Veterinary Research. 1271,

RESERVATION—

Question 7¢ rules regarding of accom-
modation in- Mail trains for the Defence
Department. 168687,

RESERVE(S)— :

Demand for excess grant in respect of
propriafon to ——* 1750,

Demand for grant in respect of ¢
tion to ——"

Demand for supplemenhvy gmm in respect:
of “Appropriation to — ', 615,

Withdrawal from ——. 615,

RESERVE BANK OF INDTA—

" Question re—

Advice given by Central’ ‘Board of -—— re-

“Ap-
‘Appropria-

zarding ufilisation of fndia’s sterling
credits. 1328,
Assamese

representation in

N = 1309

~ Silver stock with the —— and sale of
Indian silver in T.ondon, 136-37,

the staff of |,

RESERVE FUND(S)—

{Demand for supplementary grant in respect
of “Repayment to Depreciation ——'
614.

Question re¢ expenditure from the —— to
meet dehuL by the Delhi Miicipal Com-
mitte

RESERVED SEAI‘(S)— p

See “‘Seat(s)”

RESIDENTIAL HOUSES— 3

Question re conversion of —— into brothels
for soldiers in Galcutta. ‘45758

RESIGNATION(S)—

Question re right to gratuity on -—— by
Railway employees with = over 15 years’
service.' 915.

RESOLUTION(S)—
Committee for enquiry into the alleged mili-

tary and police excesses, 169-91, 373-77.
Negatived. 377. :
Grievances ~ of -officials  and Secretariat

assistants employed in R'u]\\uys 410-12,

1436-66, 1544-45,

'\Iegauwd 1466. :

ik ‘the  Fed of India.

z < \
export  of textile goods

Revisjon- of  the confention = in respect .of
contvilintion - from = Railway = to  Cieneral
Revenues, * 680-716_

Adopted. 716,

Treatment of political - prisoners and delc
nus.  1467-79.

RESPONSIBILITY (IES)—

Mation' for adjournment’ re publication of
a review of Congress —— for disturb-
-anges:. 512-13.

Qneshon s—=——for Irmy reqmsmoned for -

aintaining order. - 155-56.
RESI‘RICTION(S)— s j

Motion for adjournment re—

Latest, —— on supply of newsprint. 678
79.

——= on the Hindustan Times 7o publica-
tion. of mews about Mahatnia Ganpdhi’s
fast..287-88, 295.302.

Question re—
“—— on export of anlﬁcnl sillk cloth to
Afghanistan.  659-60.
~—— on outside transfer of permanent staft
of the. Military Accountant General’s
Office.  1020-21.
RETATL PRICE(S)—
See' ““Price(s)”,

RE I‘AIL PURCHASE( 8)—

Sec “‘Purchase(s)”,
RETIRED CLERK(S)-—-
See “*Clerk(s)”

RETRENCHMENT SCHEME-— g
Question 7e proposed for
Iistablishment  of Central
Works Dcpurtment
REUTER(S)—
Question 7e Government payments to the
Associated Préss of India, and the ——.
466.

REVENUE(S)—
Resolution 7e revision of the convention in
- respect of contribution from leway to
Gleneral ——.  680-716.
REVENUE, CENTRAL BOARD OF-—
Demand for Grant, 963,

the
1582,

Public

Engineering

<
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REVERSION(8)—
Question (S of a Muslim Monitor in
the Delhi Telegraph Engineering Division.

% 182225,
REVIEW(S)— ;
- Motion for Adjournment re publication of
> a —— of Congress responsibility for dis-
turbances. ' 512-13.
REVISION(8)—
~ Resolution re of the convention in res-
pect of contribution from Railway fo
‘eneral Revenues. 680-716.
REWARD(S)— .
Q on re —— for inventions and sug-
% ions by North Western Railway em-
ployees.  670-71
RICE— 2
Motion {o reduce demand for Railway

i Board: re impevative need of allotment of
wagons dor transport of —— to deficit

ROAD FUND, CENTRAL—
Demand for grant. 967

See “Railway(s)’ -
ROOM(8)—
Question 7e temporary , ete., in the
South and North Blocks of the Secreta-
viat in New Delhi. 1587 ;
ROOSEVELT, PRESIDENT(S)—
Question 7e withholding of cablegrams from
Maharaj-Kumar Sir Vijaya of Vizinagram
to ——. 1645-46.
OOSEVELT, PRESIDENT—
See “Engineer(s)”’.
RUBBER CONTROL (TEMPCRARY
ENDMENT) BILL—
See ““Indian —— under “Bill(s)’.
RULE(S)— >
Amendment of the Coorg Motor Vehicles —
(laid on the table). 817-18.

AM-

Rxpressions of  vegret on the death of Dr.
¥. X. DeSouza, 651
ons. of regret, on the death of Mr,
murti; 1544
Txpressions of regret on the deaths ‘of Sir
Muhammad Yakuab and: Mr. . TRamsay
»  Scott. 3l
i Budget.

Hen

the CGeneral

of

TTL-75.
Motion for adjournment e Fast Ly Mahatma
@andhi in jail.  259-60.
Motion: 76—
_Election of ~a Member fo the Central
Committee of the Tuberculosis Associa-
» ~ tion of India. 1301
v The situation as regards food and other
¢ necessaries.  230-32.
id Nomination of —— on fhe Panel of Chair-
L men.  35.
Question (suppl y). e for
olution of the food sioply problem. 275.
lition 7e vevision -of fhe convention in
rvespect of contribution: from Railway to
General Revenues, 708-09. R
Tobaceo  (Excise. Dutly) Bill—

+

T

L

4 Consideration of schedale. 1265,

t RIGHT(S)— :

£ Question re —— to gratuity on resignation
| by Railway employees with over 15 years®
o service, - 915, b

b RIYVASAT—
Question re—
Arrest of Sardar Diwan Singh of the —.
865-66. 5

E.S

Demand of security from the ——. 866.
-~ ROAD(S)— :
Election of members to the Standing Com-
mittee for ——. 973, 1179, %
Question re Scheme of ‘construction of a
cironlar —— (passing  throngh. Ghulam

R R Y o peasidency.  598-99.
Q;:;;.t\{;l,ut'—ct_h& Madras Presidency. 585 Amendment_ to the  Ajmer Merwara Motor
Fxport of sugar, wheat and —— and the ,;/é‘h“'les Rules (laid on the table).” 1075-
production, — of petrol  from molasses. T s S
PUIX}:‘”:T ofgjiga— by the. Guvernment of Tid on the table), 364 2R
= g awheat 'positiun, 85-28. Amendments. to the Tnsuratice —— {laid on
- tion for the Indian labourers in the table). 36.
AR e 0d |~ Question re— =
i Supply of —— to Geylon. 78-80. Allowances and facilities. ete.; to r]et’enus
RICHARDSON, SIR HENRY— ander the Defence of India —— H171-
lection of —— to the Standing Committee T2 : =
for the Supply Deparfent. 1545, Direction under Defénce of Ivl(lxa —— for
i Hotel in the building occupied

ronmng &
by the Alliance Hotel at

Lands and cnops 'seized under Defence of
india in Sind hirfelds. 861

. Persons arrested or felained under _the
Dafence of India: —— in Delhi Pro-
vince. 117374 2 2

Revised —— for allobment of quarters to
ministerial staff in Simln/Delhi” 1430~

" for determining seniority of Hast
Tndian Railway  ministevial staff. 1070-
1.

Allahabad. 29.

- for treatment of Delhi security pri-
soners. 1178, g 3 :
— governing the treatment of security
prisoners under the Defence of India

1177

——_ regarding reservabion of accommoda-
tion in Mail trains for the Defence De-
partment. 1686-87. ;

Working of the Defence of India ——

137-39.

RULING(S), BY MR. CHAIRMAN (SYED
GHULAM BHIE NAIRANGI—.
Miscellaneous—There can be no objection
to a matter sub judice heing referred to

in the course of a speech. Al that the
Rules require is that there
resolution or adjournment

motion aboub

it 236-37.
RULING(S), BY MR, DEPUTY. PRESL
DENT (MR~ AKHIL ¢ CHANDRA
DATTA)—

Cut. Motion(s)— -
Tf the withdrawal is objected fo even by
a single Member the Maover of a mofion
cannot withdraw it. 888, -
TUnder the practice, affer a moving Mem-

the ——, the question has to be put

Mohinddin Khan Garden, Delhi. 143334,

forthwith. 889,

-~

ROHILKUND AND KUMAON RAILWAY—

should be no-

her has asked for permission to withdraw



Hindu Code, Part I (Intestats

Q Oral—

An amendment proposing that considera-
tion of the motion for reference to: the
Joint Committee be postponed till after

the cessation of hostilities *is out of
order. 1407.
RULING(S), BY MR. PRESIDENT (THE

HONOURABLE 'SIR ABDUR RAHIM)—
Adjournment Motion(s)—
The séntence of a Martial Law Court can
it

be the subjéct-matter of an —j
stands on a different  footing in this
respect from the judgment -of an ordi-
nary court. 1278
Bill(s)—
A Member in charge of a Bill is not
debarred from ioving amendments to

hig own Bill. 728-30, 741.

An Honourable Ménmbar cannot moye two
amendments simultaneously. 5

It. is for the Chair to say whether any-
thing would be within the scope of the

or not.

The question whether a legislative propo-
sal is wlira v or not cannot he de-
cided by the Chair-on a point of order.
1242.

D d(s) for Suppl tary (udllL(a)—
Questions of pohcv or the gene\al admin-
,istration of the Depaftment ecannot’ be
" discussed on a 1341, 1342,
Indian Finance Bill—
Discussion as regards possible alternative
sources of revenue would have been more
relevant at the consideration stage; but

not: 50 when the particular clause is
under discussion. 1230-31.
Miscellaneous— -

An Honourable Member = cannot, at the
termination of the time-limit, lay the
est: of his speech on the table, 781

An Honourable Member cannot make
reflections on Members of the House
generally. 1576,

An Honourable Member should nat quote
lengthy extracts from newspapers, 822.
As the Honourable Members of the House
have before them the opinions on Bills,
they should ot he read out in ewtenso.

It is not in order fo atiribute untruths

' to_another Honourable Member. 819.
Long extracts from  opinions on Bills
E should . not be read oat. 105.
Motion(s) for Adjoumrnment(s)—
e proper procedure in seeking a remedy
against the Ruling of the Chair is to
move a substantive iovion and not a
motion for adjournment.
Two motions relating to a like subject
canrfob be dealt with simultaneously in-
asmuch as the question to be considered

The ﬁrsb five questions standing in the
name of a Member shopld be asked
because the Government Member may
not be ready to answer the otber®. 304.

Questwn(s), Supplementary—

to ti orally

a.nswemd af, the termmdtmn. of the day’s

question hour will not be permitted the

next day; a fresh notice will have to_be
given. 21.

Report of the Public Accounls Committee—

Questions of policy canuot be discussed on
‘the Report. 1743, 1744.

Resolutiori(s)— =%

A Resolution can be withdrawn by leave of
the House even after amendments to it

have been adopted (vide p. 1466 also).
1544-45.
An Honourable Member cannot ask. for

leave of the House to withdraw a Reso-
lution of his as amsended after division
had been called and the division bells
were still: ringing (ride p. 1466 also).

An Honourable Member cannob mave' mncre
than one amendment at the same time.
683

An Honourable Member = camuot * simul-

taneously move two amendments. 1468.

Select Committee(s)—Publicity of the Pro-
ceedings of the Meeting of—

It is not permissible to the members of
the Select: Committee or fo any one who
has access to its proceedings to commu-
nicate dnectlv or indirecily to- the Press
any information regarding its proceed-
ings including its Report or any conclu-_
sions supposed to haverheen arrived af
finally or tentatively before the the
Renort has been presented to the Hovse.
{Pravions ruling referred to). 35.

RUNNING STAFF—

Question - 5
Instructuvh}ur avoxdmg, long working
hours for''the Railway ——. 91112
Long working hours for the Railway ——.

914-15.
RUPEE(S)—
Question re relief to (Governmenf servants
for fall in purchase valus of ——. 305-06.

RUPEE FINANCE—
Motion for . adjournment, 7¢ provision of
for the Governments of the United

Nations. 212-13,

S

SAHAJIBAZAR—
Question re railway. acmdent. between -Chha-
tian and' Railway mtlons 6.

SAHAY, MR. V—

is as to whether the first motion is in Declarations of exemptmn under the Regis-
order and, if in order, whether on an tration of FO“‘E'“ETS Act (laid on the
objection the House gives leave for it. table).
3 ; Oath of Office, 365,

Questiun(s)— SALARY (IES)—
is_permissible to asic ti about Question re—
“individual hers of if Di 76 —— bet

there is a question of principle m\olved
or whether the commmml proportions
are observed or not. %

the r pl
ed retired clerks of Defence .)epartment
911212 the Military Accounts Department.

=

~

(0
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Members of Central Legislature appointed
on —— or allowances by Government.
311. ;
(8)

PR (§)—
ﬁction for adjournment re —— &f (overn-
ment of India silver in England to the
British, Government. 33-34.

Question re decrees by Political Courts in
Baluchistan for enforcement of the —
of women. 1068.

SALOON(S)—

Motion to reduce Demand for supplementary
grant for “Executive Council” 7¢ expenses
of two additional —. 1315-18.

BALT—

Demand for excess grant.
Demand for grant. 960.
Demand for supplementary grant.

=

1756.
1313-15.

Duty on discussed under ihe Indian
Finance Bill. 1228-33. g
Question e concessions for —— Collection

on Madras Coast. 456-57.
BANT SINGH, SARDAR—
Abolition of Whipping Bill—
Motion to circulate. 118-21.
Code of Criminal Procedure (Amendment)
A{jg‘él (Amendment: of sections 162, 488 and

Motion to refer to select C»un}mtitee. 104,
108. 2
Code of Criminal ‘Procedure (Amendment)

Bill (Amendment of sections 269, 272,
ete.)— -

Motion to refer to Select Committee.
1486-87.

Delhi University (Amendment) Bill—
Motions to refer to Select Committee and

to circnlate. 1694, 1695, 1700, 1701,

Z 1705-10.

Demand for excess grant in respect of
“Salt”’. 49, 50.

Demand for grant in respect of “Executive
CGouneil”. 3

Demand for supplementary grant in respect
of “‘Census”. 1343. C 4

Blection of {o the committee appointed
to consider the Conyention regarding the
Railway Finance. 1647. 3 3

Election of — to_the Standing Finance
Committee for Railways. 1179.

-General discussion of the General Budget.

Hinds Code, Part T (Intestate Succession)—
Motions to refer to Joint Committee and
to circulate. 1562, 1613-17. '»
Indian Finance Bill— o3 3
Motion to consider. 1050, 1083, 1089, 1103,
® 1118, 1157-66, 1204
“Motion for adjournment re—
Failure to devise suitable system of food
control. 32.
_Fast by Mahatma Gandhi in jail. 214, 252-
53, 260, 262.
Maltreatment to Sikh military prisoners in
Indore jail.

Publication of a review of Congress res-
ponmhxlit‘y” for disturbances. * 512:13.
Restrictions on the Hindustan Times  re
- ublica»tlon‘ of news abont Mahatma
andh's fast. 287, 288, 205-07, 300.02.

Motion re— -
Election of members to the Committee ap-
pointed to consider the Convention re-
garding the Railway Finance. 1331,

1 .

334.

Election of Members to the Standing Com-
mittee for the Department of Informa-
tion and Broadcasting. 288.

Tlection of Members to the Standing Com-
mittes for the Posts and Air Depart-
‘ment.  973.

Election of members to the Standing Com-
mittee for the Supply Department. 1280.

The situation as regards food and other
necessaries. 360.

Motion to reduce Demand for ‘‘Broadcas-
ting” 7e grievances of Muslims with re-
gard to services, language and program-
mes of the Broadcasting -Department.
908, .

' Motion to reduce Demand for ‘‘Executive
Couneil” re—

Administration of Martial Law, in Sind.
928-

Cirievances of Muslims in regard fo their
meagre shate in. the services of the
Supply Department and in the contracts
given by the Department. 931, 933.

Means - whereby people may Eave Eetter
opportunity to place their views before
the Government regarding War activi-
ties and the future position of the coun-
try and of the future needs for-the pros-
perity of the country. 871, 874, ‘877,
878-79, 881.

Motion to reduce Demand for ‘‘Home De-
pattment’’ 7e repressive Policy of the Gov-
ernment. 819-21, 825, 826, 830.

Motion to reduce Demand for ‘‘Legislative
Assembly and Legislative Assembly De-
partment”’ re necessity of holding more
Sessions of the Legislature in view of the
war and the future position of the country
in the great development that are taking
place in the world at large. 883, 835-86,

887.

Motion to reduce demand for
Board” re—
Crsrgtzaihnent of passenger trains. 528-30,

“Railway

TExtensions given to employees in Railway
Service. 590-91, 593. %
Inadequate and illusory provisions for ap-
peals from Railway employees. 567-69.
Need for fixing quota for Muslims and
other minorities in the selection grades
in Railway services. B 3
Motion to reduce Demand for supplementary
grant for ‘‘Civil Defence’” re new appoint-
ments and representation ~of Muslims.
1347-48, 1349, 1350, 1351. %
Motion to reduce:Demand for Supplementary
Grantfor Police re adequate representa-
t.msns 32 Muslim in‘additional appointments.

Question re—
Allotment, of land to Khalsa Youngmen’s
Association, Simla /Delhi. 812-13.
Arrest of Khan Abdul Ghaffar Khan.
1176-17.

Arrest of Lala Shankar Lal. 604,
Arrest of Sardar Diwan: Singh of Riyasat.

. 865-66. ‘ %
Breach hetween Government and the Indian
»  Press.. 150. 2

2
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- Treatment.  fo.

Cancellation of promotions of two Sikh
station masters in Rawalpindi Division,
North . Western Railway. 912-13.

Casualties, arrests, etc ,- during the recent
disturbances. 151-5

Complaints of the Dellu Red Fnrb detenus.
1174-75.

Desngand of security from . the [tiyasat.

6.

Export of foodgrains from India. 83.

Frontier Archeeological Circle Superintend-
ent’s training 1n  excavation  works.
1732-33.

Gnards on North Western Railway. ' 911,

Haldslup: under the Delhi Rent  Control
Order. 1590,

Hunger strike in Delhi Jail by Mr. K. C.
Nair." 1175-76.

Improvements in D’ type orthodox quar-
ters in New: Delhi. 970,

Impm\emenbs in the combined ‘¢’
quarters in New Delhi. 969-70.

Inspection of combined “C” type quarters
in New Delhi. 970-71.

Instructions for avoiding
hours for {he Railway
gii-12. e

Neglect of
the Fronti
32.

type

long, working
running staff.

du and Sikh nonuments in
> Archmological Circle. 1731-

Non-grant of -maintenance
—— 8 family.
Pancity of Sikh-
Delhi. 813,
Permission” to  Khudai
visiting transhorder

work, 1383,

Persons arrvested or detained under:the
Defence of Tndia Rules in Delhi. Pro-
vince. - 1173-74, . +

Private houses leased by Government' in
Delhi.: 81112,

Recent appointment of Chief' Justice of
the: Lahora High Court. 153;

Raules for treatment of Delhi security pri-
soners. - 1178.

Rules governing, the fréatment ‘of seourity
prisoners under the . Defenceof Tndia
Rules.  1177.

Sale of Indiansilver in-England.

Settlement.
g

allowance to
Assistant - Surgeons in

Khidmatgars for
territory for: social

152-53. "
passes o refired  railwaymen.
Transfer of lien io allottees  of combined
€’ type quarters in New Delhi. - 971,
Delhi seeurity:  prisoners
to- Punjab Jails, 1177-78.

Treatment, fo Khan Abdul Ghafiar; Khan
and other political prisoners in - North-
West Frontier: Province, 1176,
Question (Supplementary) re—
Burma Postal - Depariment evacuees ' ‘and
grievances of ‘the Postal employees.  204.
Communal" representation- in certam Tele-
"’mph Departmenﬁ cadres. 1381, S
P in the adverti {3
chzrges oi newspapers. 1429,

‘Conversion of ~ vesidential houses into
brothels for soldier’s in Caleutfa. 458
Desirability of ‘giving higher class to

Maulana. Husain  Ahmad  Madani a
. detenu. 1645.
- Desirability of making foll statement on
war situation in the Leg\sla.twe Assem-
bly. 1431.

fransferrod
1178-79.

Disciplinary actions against North Western
Railway employees. =

Fixation of minimum prices cf newspax:em.
1430.

Government agencies for purchase of wheat.

Indian Anny Corps of clerks af the Gen-
eral Headquarters. 461, 462.

Indians appointed as Chwf Engineers and
Commanders, Royal Engineers. - 863.

Machine-gunning on a mob from air near
Ranaghat in Bengal. 1644

Matial Law and contml of Hur Menace in
Sind. - 456.

Measures for protection of women from
molestation by soldiers used for restoring -
order. 156, 157.

Muslim Permanent Way ~ Inspectors, éte.,
on the North Western Railway. 1378,
Paucity of Muslims in cerfain posts of

Bengal and Assam Railway. 24,

Pay and savings of Indian Sepoys. 317.

Pay of the Delhi Municipality Health
Officer. 1731.

Plan for guaranteeing freedom from want
to demoblised war servicemon. 319

Propaganda Programme  of the National
War: Front. 1642, 1643.

Property confiscated in Sind under Mar-
tial Law. i

Purchase of foodgrains by the Defence De-
partment af; hrghm raf gL

. Restrictions on outside .t
nent ‘staff of

nsfer of perma-
the Military - Accountank

General’s Office. « 1021. L]

Rice and wheat position. = 88.

Scheme for. distribution of standard cloth.
1593,

Silyer stock: with: the Reserve Bank of
India and sale of Indian silver in London.
137

Smiall coins in circulation. 1635. |

The: Delhi Municipality: Budget. 1729.

The Indian Legislabure (}?taventmu of: dis-
qu.xhﬁmtmn) Ordinance. 275,

The New Food Department. 277,

cancies in Archmolozy Department.

1124,
Working of the Defence of India Rules.
138. ;

Resolution re—
Committee for enquiry into the alleged
. military and police excesses, 177~ 79. 188,
Grievances of officers and secretariat assist-
ants employed in Railways. 1440, 1450.
52:

nus. 1471, 1472, 1474,
Tobacco (E\use Du]y) Bill—
Motion to consider. - 1269,
Consideration of schedule.
Motion to pass. 1290:91:
Vegetahle Product (Excise Duhy) Bill—
Mations to consider and to' circulate.
1300, 1303; 1508, 1311
Consrderatlon of clauses. “1512:13.

Treatment of political pmsoners and -lete—

0
Eas
1266, 128384,

SARDURSINGH (AVEESHAR, SARDAB—

Question re—
Business correspondence of ——. 164-65.
Treatment meted out to —. 165,

SARGENT, MR. J. P.—

Delhi Umverslby (Amendmeut

Motions to refer to Select
to circulate, - 1675-79.

Oath of Office. 1635. -

1295-

~
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SARKAR, THE HONOURABLE MR. N.
R

Amendments to the Insurance Rules (laid on
*they table),
"Motion for ad]ournmnnb Te—
Failure to devise suitable system of Fuod
Conirol.  32.
The Paper Control Order. 132, 133.
. Motion re the situation as regaris ’ood and
other necessaries. 223, 224-50, 244,
SATYAMURTI, MR. 8.—
Expressions of regret on the death of ——.
1543-44.

 SAVING(S)—

Question r¢ pay and —— of Indian Sepos's
316-17.
SAVINGS BANKS (AMENDMENT) BILL—
See “‘Glovernment ———' under “Bill(s)”
SCHEDULE CASTES—
Question 7e posis reserved for —— in the
Government  of  India Secretariat and
attached offices. 1639. i

SCHEME(S)—
Motion for
of India
future n
national Currency, et
Question, re— =
Delhi Improvement Trust’s
ing model houses.  1433.
TExclusion' of certain pmpelheq in Burma
yed - dué to “Denial - from

adjournment 7¢ 1on- constltation
regards international ——— for
cchange and Tnter-
387-89:

for hmild-

> {Goods) 1275,
for thc poor by the Delhi.
TImprovement Trust. 1432-33.
Nou- Dpeleon of —— for training Muslims
. for posts of Draftsmen, cte., on Bengal
and Assam Railway. 1525
Proposed renchment

for Fngineer-
Central Public

ment of the

s Department. 1582

+' Central. purchase of “food ‘ums
4ud conbrolled dlstubuhon 15809

—— for cheap grain shops fox Bentml and
Bihar colliery Iabour. - 1735-36.

standard

cloth. -

for distribution of
1592-94. : e
*_ for regulabing’ the pl'me of drugs:
1736-37.
——— of construction of & (‘u'ruhl Road
passing  throngh Ghulam  Mohladdin

Rhan Garden, Delhi. 1433-34.

~ SCHOOL(S)—

Question 7e allotment of Central Govemnmnb

employoes’ quarters to staff of Liocal —,
efc.  663.
SCIENTIFIC AND INDUSTRIAL RE-
SEARCH—
Demand for grant. 865.
SCIENTIFIC DEPARTMENTS, OTHER—
Demand for grant. 964.

\ S(;PINDI.A STEAM NAVIGATION . COM-

Question re pnthmpntmn of the —— in Haj
Pilgrim 2.

) 66!
S8COTT, MR. J. RAMSAY—

Expresswna -of regret on the death of Sir
uh:unma Yakub and —. 30-32.
of power
Alcohol antl rect:ﬁnd spirit 322,

Burm¢ Government's War Risks Insur-«
o 27!

SEAMEN—
Motion to reduce Demand for “Depaitment
of Labour’” e position of labour including
Indian —. 892-93.
SEAT(S)—

Motion for adjournment. re failure to prose-
cute the Huropean passenger resistiag
occupation of the reserved seat by Dewan
Bahadur A. Lakshmanaswami Mudaliyar.
817,

SECOND DIVISION CLERK(S)—
See “Clerk(s)". 2
SECRETARIAT(S)— ;
uestion 7e—
Duty hours for Ministerial Staff n
Government of India ——. 1325.

the: .

Tusufficient: lighting of ~clerks’ lavatories
ebc., in the North Block ——, New Delhi.
1587-88.

Opening of shops for food supplv to Minis-
terial Staff of the Government of iiidia

1325-26:
Posts Reserved for Schedule Castes dn the
Government of ‘Tndia —— and “attached
offices.  1639.

Su%pmwlon of ‘divect recruitment to- Assist-
ants’ cadre in the Government of India
—— and attached offices. 1017,

“Temporary rooms; etc.,  in ‘the Soutl: and
North Blocks of the in New. !'elhi.

in the 723,
'KIST.\I\"I’[S)—
SECURIT& (IES)—
uestion 7o~
Demand of —— from the Riyasal. 866,
“Joint Responsibility’® for'— of Railway
lines. 163-64.

\IACUM Y PRISONER(S)—
P 5

JITTER(S)—

Publidity of the Pmcccrln-m of the mcehngs
of the —. =35.
SELEQ 'UO\—
— and non= caduves i (en-
1018. :

es.
SELROTION GRADE(S)— ;
Motion te. reduce demand for “Railway
Board re need for fixing quota for Muslim

and ofther minorities,. in the in Rail-:
way services. -594-08
SELECTION GRADE POSTS—
See “Post(s)’.
SENIOR hUBOI\DI\ ATE(S)—
‘Ser “Subordinate(s) -
SENIORITY—
Question 26—
Relative —— of promoted Grade IT Guards
on Noith Western Railway. 767-68.

Rules for determining of Fast Indian
Railway ministerial staff. 1070-71.
SEPOY(S)—
Quéstion re—
“Arrangements: for supply’ of foodstuifs ‘for
dependents of Tndian —. 217-18.
Desirability - of raising the pay of the

f Tndian ——, Lance Naiks;  Naiks and’
Havildars. . 317.
Pay and sayings of Indian —. 316-17.
SERVANT(S)—

Question 7e extcnsmns of service to non-

gazetted Railway ——. 15-16.
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SERVICE(S)— - g
Motion for adjournment re removal from
3 —— of Railway stafi by the Divisional
3¢ Personnel Officer, Moradabad. 167-68.
Motion to reduce Demands for ‘‘Broadcast-
ing” 7e grievances of Muslims with regard
o , language and programmes of the
+_ Broadcasting Department. 894-910.
Motibn to reduce Demand for ‘‘Exesutive
Council” re grievances of Muslims in re-
gard to their meagre shave in the —— of
the Supply Department and in the con-

tracts given by the Department. $30-36.
Motion to reduce demand for ‘Railway

Board” re—

Extensi

s in Railway

s given to employ
88-94.

Need for fixing quota for Muslim and other
inoriti in the selecti grades in
= Railway 504-98.

Motion to reduce Demand for supplemeniary
grant for Ports and Pilotage re altitude
of Departments towards Muslims in matters
of . 1337-39.

“Question re—

Conditions of —— of retained staff of the
old Bengal - and, North Waestern and

Rohilkund and Kumaon Railways. 19- [

Desirability of abolishing the competitive
examination for recruitment to Subordi-
nate Posts and Telegraph ——, 5

Extension of ~— to goods clerks on North

Motion to reduce Demand for ‘Legislative
Assembly and Legislative Assembly De-
partment’”’ re necessity of holding more

—— of the Legislature in view of the war:

and the future position of the cofmtry -in
the great developments that are takiag
place in the world at large. 881-80.

SETTLEMENT—

Question re of questions of statng o
Indians in Ceylon. 271-72. o

SETTLEMENT PASS(ES)—
See-“‘Pass(es)”’.

SHAHBAN., KHAN . BAHADUR
GHULAM KADIR MUHAMMAD—
Election of to the committes appoinied

to consider the Convention regarding the
Railway Finance. 1647,

Hlection of —— to the Standing Comuittee
for the Civil Defence Department. 1509.
Election of to the Standing Finance

Committee for Railways. 1179,
General discussion of the General Budget.
7! i

MIAN

General discussion of the Railway Budget.
42-

Indian Finance Bill— 2
Motion to consider. 1153-57.

Motion 7e the situation as regards food and
other necessaries. 361-63.

Motion fo reduce Demand for ‘‘Executive
Council” 7e administration of Martial Law
in Sind. 921-22.

Western Railway. 675-76. SHAHDARA—
Extensions of —— to tted’ Rail- Quest higrs
way servants. 15-16. Desirability of applying the contral of
Extensions of —— to officers in Railway Rent Act to the Notified Area, —— and =
Technical Departments. 508. : Delhi. 653,
Extensions of —— to Railway Officers, 1- Desirability of extending Delhi dearness
3. ¢ allowance to railway employees in —
Extensions of —— to Train Examiners on 1541

North Western Railway. 1226.27.
Officers discharged from —— of the former
?;znlgal and North Westren Railway.

; Ret.enﬁogl in —— of officers aged ubove
sixty in Supply Department. 1533,

Right to gratuity on resignation by Rail-

&asy employees with over 15 years’ -—.

Selection and non-selection cadres in Cen-
tral —. 1019,

\ Termination of —— ‘of TIndians employed
by the Ceylon Government, Departments.

'SERVICE CONDITION(S)—
Question 7e supervision of
Saharanpur Light Rail
* Board. ° 1224.95
s ‘SERVICE(S), CONDITION(S) OF— —
Motion to reduce demands for ‘‘Railway
3 'Bo:m']”s 4’8?5 lgrievnnces of Railwaymen re

on Shahdara-
y by Railway

Question e of staff of the cld Bengal
and North Western Railway. 366-67.
See also *‘Condition(s) of Service(s)” =

SHAHDARASAHARANPUR LIGHT RATL-
WAY— S 2
See “Railway(s)”.
SHANKAR LAL, LALA—
. Quebtion re arrest of . 604.
SHEEHY, SIR JOHN—
/Demand for supplementary grant in respect
of “Salt”. 1314-15.
Indian Finance Bill—
Motion to consider. 1150.
Consideration of clause 5. 1233, 1234.
Oath of Office. 969,
SHOP (S)— -
Question 76—
Cheap for railway employees. 768-69.
Discrimination between Anglo-Indian and
Indian apprentices in Kanchanpura. £
Looting of grain —— by Mill-hands at
Dharlia. 421,
Opening of —— for food supply to minis-
terial staff of the Government of India
hSecrelnria.t. 1325-26.

1 reserva-

T against
, tion by the Works Manager,

3 Carriage
~ BERVICES (MAINTENANCE) ORDIN- _ and Wagon —, Lucknow. 671-72.
ANCE— Scheme for cheep grain —— for Bengal
See “Essential —— under “Ordinance(s)’. and Bihar colliery labour. 1735-36.
BESSTON(S)— Theft cases in Carriage and Wagon ——,
Motion for adjournment re inability of a Alﬂmmﬁ}‘; 671.
Member of the Legislative A bly SIDDIQUE I KHAN, NAWAB—
ttend its —— due to detention in jail. Election of —— to the Standing Finance
gﬁﬁ. i Committee for Railways. 1179, :



Hindu Code, Part I, (Intestate Succession)—

Motions to refer to Joint Committee and
to circulate. 1418, 1510.

Motion to reduce Demand for ‘‘Broadcast-

o Ning” 7e grievances of Muslims with regasd

to services, language and programmes of
the  Broadeasting  Department. £94-96,

= s

Question re—
= Administering
nesses. 1434-

Communal representation’ in
graph Department cadres.

Establishment of his party
Municipality by its official
1751,

Hxpendifure from the Reserve Fund to
meet deficit by the Delhi Municipal Com-
miitee, 1730.

Pay of the Dellii Municipality Health Offi-
cer,

Restrictions . on export of artificial silk

stan.  659-60.

s aged above

sixty in Su Department. 1535.

The ]31:'.]11 MEEH;ummy Budget. 1729.

Resolution 7¢ grievances of officials and secre-
tariat fants employed in Railways.

/

of oaths to Muslm wit-
35.

certain Tele-
1380-82.

in the Delhi
President.

.

SIKH (8)— e
Motion for adj
to —— Military Prisoners in Indore Jail.
286.
Question 76—
= Oancellation of promotions  of
station masters in Rawalpindi Division,
North Western Railway. 912-13.
Neglect, of Hindu and fnonuments in
the Frontier Archmological Circle. 1751-
2 32. i Z
Paucity of —— Assistant  Surgeons 1n
5 Delhi. 813.
; SILK— .
Question re restrictions on export of artifi-

cial —— cloth to Afghanistan. 659-60.
ER—

s mal Poront:

twoli—r

| ‘Motion for adjournment re sale of Govern-
| ment, of India —— in_ England to the
{ British Government. 33-34.
& Question re—
Sale of Indian.—— in England. 152-53.
—— stock with the Reserve Bank of India
and sale of Indian in London. 136-
37. ®
SIMLA—
| Question' re— 73
[ House rent control in ——. 662
» Prices of foodstuffs in —— and Delhi.
~ 653, 972,
Revised rules for .allotment of quarters to
ministerial staff in /Delhi. 1430-31.
i Tours of Central Government Officers hay-
ing headquarters at —. = 1020.
SIND—
Motion for adjournment re failare to termi-
{ nate Martial Law and restore ngrmal condi-
tions in ———. 287,

i Couneil” r:;dministmtiun of Martial Law
in —

t Question re—
, R ok

on North ‘W
in —— due to floads.

Motion to reduce Demand for ‘‘Executive

Railway line.
203.

Titioal  off

Flogging i for L off
uider Martial Law i = 185:36.
Lanas and crops seized under Detence of

Iudia Kules 1 —— air belds. dol.
Martial Law and Control of Hur Menace
m ——, 40000, :
Property confiscated in —— under Martial
Law. 8od-bu. 2
SIND AND = BALUCHISTAN POSTAL
CIRCLE— g
See *“postal Cirele(s)” :
SINDHI(S)— : =
Question 7€ as Assistant  Direciors,
eo., 1 the Sind and Baluchistan Postal

Circle. 1540.
SITUATION—

Motion for adjournment e
the appomntment of tie Broome
sion m Duroan.  1227-28.

Motion re the as regards food and ovher

22347, S04, 476-505.

O BAHADUR N.—
to the Standing
1179,

created by
Commis-

A,
Blection of
Commiittee for Railways.
SLUMP—
Question re plans for protection of agricul-
turists from in prices after the war.

Finance

424, <
SMALL CHANGE— -
Question re —— difficulties in Post
Telograph Offices. 1633-35.
SMALL COIN(S)— S
Motion for - adjournment 7e
T 35, 52-68.
Question re—

and *

shortage of

Desivability of minting —— of clieap
metals, 308.

Minting of —— for Australia.. 149-50.
Shg;;age of ——. 13941, 14748, 306-07,
in circulation. 1635-36. =
Value of —— minted since the outhreak

of war. 160-61.

Nee also “Coin(s)™.
SOCIAL WORK—
Question 7e permission to Khudai Khidmas-
gars fglrzsgisitiug transhorder territory for

SOFT COKE—
-Question re—
Prices of coal and ——. 98-100.
Shortage of coal and ——. ~368:69.

See also “Coke”.

SOLAN—
Question re discovery of a miniature ming
at —.' 1329, %
SOLDIER(S)—
)I]otion fm; adjournment re alleged insult =«
DY = to Mus M B! 2
Railway Station. (:'v’I?—'?B‘,”“ay Mo
Question re—
Conversion of residential _houses into

brothels for in Calcutta. 457-58.
Measures for protection of women from
molestation by used for restroing
order. 156-57. 9
R»ezcruit-meu(’- of / military , officers ‘and ——.

04.
SONEPUR—
Question re Muslim tea stall at —— rail-

vway station. 669-70.
+SORTER(S)— :
Question e payment of extra duty allow-
g;czaz to of the Bombay Po Circle.




Gl

" INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

SOUTH BLOCE—

Question ‘7e temporary rooms, efc., in the
—— and North Blocks of the Secretariat
in New Delhi.

SPEAR, DR. T. G. P.—

Oath of Office. 1.

SPECIAL CRIMINAL COURTS—

See “‘Criminal Court(s)”.

SPECIAL HAJ INQUIRY REPORT—'

Consideration of the ——. 1760-82.

See also Report(s)”’.

SPECIAL - MARRIAGE
BILL—

See “Bill(s)*".
SPECTAL STATF—
See “Btaff’. i -

SPENCE; SIR GEORGE—
Tobacco  (Excise Duty) Bill—

(AMENDMENT)

Consideration of clauses. 1263,
SPIRIT—
Question “re: available  amounts £
alcohol and’ vectified a&o Sk
STAFF—

Motion for adjournment re—
“Coercion and intimidation of railway ——
in Moradabad Division.  167.

Removal from service’ of railway —— by
the Divisional Personnel Officer,
Moradabad. . 167-68.

Mation to reduce Demand for supplementary
grants for “Delhi’ 7¢ defective control of
price control™ 1364.

Question’ ze—

Advance increments to  certain —— of
haeolo Department. 1123,
d prohibition on the —— for join-
National Federation' of  Railway-
men. 1073 3
Allotment. - of = Central Government,
employees’ quarbers 1

663.

sehuol, et

mese representation i bie of the
ve Dbank' of India. 1528..
our of uhe: Mailway —— during
ion after Calcutta raids. 16-19,
Conditions of service of retained of

the old Bengal and North W
Rohilkund and -~ Kumaon ~ Railways.
19:20.

—— of the old
Western ~ Railway..

ice of

arth

Conditions of
+ Bengal and

366-67. . .
Criminal Investigation Department special

3 attached to the Defence Depart-

£ “ment, at Lahore. 724, !
A Dej\mess allowance’ for of the
vbh:\l:_dz;mr-ﬁaharanpur Light R:lu'lwnyn
Duty hours” for Ministerial ——"in the

Government of India Secretariat. 1325.
Extra: — 'in the Government of ' India
Press, Aligarh. 1585-86.
Giievances of Income-tax Department —
of the Bombay Presidency. 153-54,
Grievances of the amalgpamated Assam
: ngal Railway ——. 207, 208-09, 1482,
i ° Qrievances of the —— of the Binding
Department of the Government of India
Press, New Delhi. 1269,
Instrnchons for avoiding
hours for the Raulway

long  working.
running ——.

Irregularities ini “payment of wages to
railway ——. 285,

Long \vurkmg hours for ti% Railway.
Tunning ——. 914-15.

Opening of shops for food snppl\ do
Ministerial of the' Government o
India Secretarviat. 132526

Paucity of  Muslim inferio’i- —— in
Lucknow Division, Hast Indian Rail-
way. 676, &

Penausation of Calcutta Railway —— atter
recent ait raids. L1068-70.

Restrictions  on oumup transfer  of
permanent’ —— of: the Military Account-
ant General’s Uffice. 1020-2L.

Revised rules for allotment of quarters to.
ministerial —— in Simla/Delhi. 1450

8L,

Rules for détermining seniority of Iast
Indian Railway ministerial 1070-
L

—— appointed as Trausportation Inspectors
in - Moradabad Division. 1540-41.

to be appointed for the Central
Advisory Board of Hducation. 1586-87.
Transfers of between State  ail-
ways.
STAMP (S)—
Demand for Grant, 961 %
Demand for supplementary grant. 1315.
STANDARD CLOTH—

Motion' for adjournment re food and ——
position  and  lack ‘of = Atebrin . and
Sulphathiazole. 34. ;

Question. re—

Arvrangements for supply of ——. 1590
Scheme for. distribution of —— 158284,

STANDARD TIME— R
Question 7e  the New Tndian i
860, 861 -
STAKNULING  CUMBLLL LI D) —
“mfection ‘of anembers; Lo tae —— ~for uhe
Gavill lzutamze Areparuiient, .ldau, REST R
Hiection 61 Members? (o ghe ——for Lhe
Gommerce Uepartinent. 1991, 1621, 1ouy.
Hlection of members o ' the —— for the
Department of lnformation and Broad-~
casbing. -89; 613,
Election of Members to the -

— on Bmigva-

tion. 679-80, 867.

BElection of - members to; the for fthe
Labour Department.  1278-80, 1545.

Blection of Members to the —— for the
Posts and Air Department. '46-47, 112,
973-74, 1179-80.

Election of members to the for Roads.
973, 1179.

Eléction of |members fo the for the
Supply Department. 1280-81, 1545,

Question 7e food - situation amd “— for Lhe
Food Department. 1598-99.

Statement re the; —— ‘for the Food Depart-
ment. 1683,

STANDING FINANCE COMMITTEE—

Election ‘of a Member to the 138990, .
1645.

Election of Members - to the —. 474-76,
679.

STANDING FINANCE COM_MITTEE FOR.
RATLWAYS—
Election of Members to the —. 972, 1179,
STANDING LABOUR COMMIT’I‘EE——
See: “Cummlttee(s)

-
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Question 76— $
Desirability of making fall on war
situation, in  the Legislative Assembly.
1431-32. :
regarding  Nationalism by Justice
Muhammad Munir of the Lahore High
Court. = 1436,
7¢ the Standing Committee for the
Food Department. 1683.
STATEMEJ\‘]T(S) (LATD ON THE TABLE)
re—

Net earnings of recently constructed railway

lines ——. 1545,
STATEMENT OF BUSINESS— E
—— by the Honourable Mr. M. 8. Aney.
112, ey

—_— 'by the Honourable Sir Sultan Ahmed.
1479.
BTATION MASTER(S)—

Question re—
Cancellation of pronotions 'of two Sikh

in Rawalpindi Division, 'North
Western Railway. 91213,
$Grades TV and V. —— on North Western

Railway. 1075,

Promotion of ‘Assistant Station M
—7— posts an North Western
1075.

STATTON ACCOUNTS—
Question ze fime allowed for inspection of

——.on East Indiau Railway. 1538-39.

See: also “_‘cccglmt{s)"‘ =
STATTONERY- AND* PRINTING—

Demand: for grant. 967,

Demand for~snpplementary erant. 1346,
STATIONERY-AND PRINTING DEPART-

MENT— L -

Question r¢ discrimination between: Muslim

and Non-Muslim="apprentices in - the
1585.

STATIONERY
See “Centraﬁl»

STATIONERY
AN

OFFICE, GENTHAL—
Stationery Office?, « =
OFFICE, - PRINTING

and Stationery Office’.

See “‘Printing
STATISTICS—
Demand for grant in res;
sial Intelligence and

pect of “‘Commer-
5968,

Demand for supplementary g}ant in respect
of ' —  “Commercial Intelligence and
— gy

t fs for collection of
accurate: agriculfural —. 1590,
STATUS— S v
_Question re— e
- Diplomatic. —— of Sir Baron Jayatilaka

and of Government of India’s Agent in
Ceylon,  274-75. L)
Settlement of questions of —— of

TIndians
in Ceylon, 271-72, 2 1l

LY DEBATES 87
INDEX T0 LEGISLATIVE ASSEMBLY DEBATES.
- STEAMER(S)— > o
TATBIr —_ for g t of ‘‘Working
Sl]_%xj;gngz) for excess grant in respect of — uf;"m‘l- for grant re:gec owm‘k_mg '8
- Payments to Indian and P Fer vy — - and Harbours”. 600, .
1768, g _ spect of —— pay- Demand for;upplgmennary grants in resﬁ?&
Dem&l:(‘n tfur1 n%]l;‘:‘;b—m_r:;h companies, 600. of “WorkmgFprenses-M:l.‘lamenﬁn;eboms”‘
D:;f:uz :or supplementary grant in respect }’Nltz)rkmg of Ferry ——
™ of “Payments to Indian —— and Com- STEIANG : :
fAPFEiEf:&IIgl\?AYS ; Question 7re ut:6611iza.nion of India’s L0
=% nei i London. 465-66.
el STARTING ASSETS—
STATEMENT(S)— EARTING A

STERLING BA‘LANCE(S)— :
Motion to reduce Demand for ‘‘Finance
Department™” e utilization of the

832-42.
STERLING CREDIT(S)— :
Question re advice given by Central Board

of Reserve Bank of India regarding
utilization of India’s —. 1328,
STOKES, MR, H. G.—
Election . of —— to the Central Advisory
Council for Railways. £
Motion to reduce demand for ‘‘Railway

Board’? re Post-War reconstruction. = 535-

37.
STORE-KEEPER(S)—

Question re—

Increasing of recruitings percentage ' for
Ledger-keepers and apprentice sub- ——
on North Western Railway. 500. -

Promotion of technical M. T.
transferred  to  the ~ Indian  Army
Ordnance Corps. . 864.

STORES ‘SUSPENSE—

Demand for Grant, in respect of “Indian
Posts and Telographs— —— (not charged
to Revenue”. ‘968, .

Demand for supplementary grant in respect
of “Indian Posts and Telegraphs- ——
(Not_charged fo Revenue)’. 1354,

STRUCTURAL WORKS—

Demand for grant in. respect of Working
Bxpenses-Maintenance of ——. 600,

Demand for su
of . Working

pplementary grant in respect;
Expenses-Maintenance

of
ot 610410
STUDENT(S)— 3

Motion to-reduce Demand for  “Executiva
Conneil” 7e grievances of fhe personnel
and of the I, M. D. 84245,

SUB-DIVISIONAL OFFICER(S)—

Question re non-promotion of certain quali-
fied  Civilian —— in the Military
Engineering Service. 1637:38.

SUBORDINATE(S)— :

Question re—
Graduate  Engineers as —— in Military
Engineering Service. 86162,
Railway

Promotion of seniop —— of
Mechanical Department, 510,

Slé};:%IiDI NATE ENGINEERING SERVI-

See ““Enginebring Service(s)”,

SI{)B—S’&I;OREKEEPER(S)I—

Juestion 7 increasing of it

S e g, recruiting perce..x.xb-
—— on

g P
North W 5
SUGAR— 2 estern Railway. 509,
Mcz'tfgn for ad;onmmt?nt. Te —— proi;lam
2 Ql}'e‘sbion Te— . > ;
“xport of ——, wheat and ri
pmrgdnctidn of - Petrol frgxlncen?n
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Instructions for retail purchase of wheas

flour and by Government servants
in Delhi. 654-55. -

Non-supply of to petty dealers in
Delhi.  650.

Quota allotted to New Delhi for wheat,
flour and —. 658-59.

Supply quotas of — and atta dealers in
New Delhi. 686.

SUGAR TECHNOLOGY, IMPERIAL

INSTITUTE OF—

See “Imperial Institute of Sugar Techno-
logy’’.
SUGGLSTION{S)——

Question 7¢ rewards for inventions and —

by North Western Railway employees.
670-71.

SULPHATHIAZOLE—

Motion for adjournment e food and

standard cloth position and lack of Atebrin
and . 34,

SULgi\ AHMED, THE HONOURABLE

Abolition of Whipping Bill—
Motion to circulate. 114, 117, 119, 121.
Ah&;xrh Mushim Umvexsxl;y (Amendment)

Motion to consider. 621.

“Code of Civil Procedure (Amendment) Bill—
Motion for leave to introduce. 476,
Motion to consider, 622, 623.

Motion to pass. 623. -

Code of Criminal Procedure (Amendment)
Bill (Amendment of sections 162, 488 and

496)— &

M)otion to refer to Select Committee.

102, 107, 109,
Code of Criminal Proced (Amendment)

i the great developments t.hat are taluug
place in bhe world at large. 881,°
885, 887, , 889,

Hmdu Ludc, Paxb ir (Maumge}—
Introduced. 679,

Hindu Marriage Disabilities Removal Bill—
Motion to refer to Select Committee,

1494, 1495,

Indian Finance Bill—
Motion to consider. 990, 997.

Indian Railways (Amendmeut) Bill—
Consideration’ of clauses. 619.

Motion to reduce Demand for aupplementury

grant  for = “Executive Council” 7e
expenses of two additional Salonns 1317-
18.
Motion for adjournment re—
Legislation by Ordinances. 166.
The Paper Control Order. 124,
Resolution re— :
Grievances of officials and secretarial

usslstants employed m Railways. 1438.
I ‘the of India,

379-80.

- Statement of Business by ——. 1479,

Statement re the Standing Committes for
the Food Department. 1683,

SUMMARY (IES)—

—— of the proceedings of the fourth Labour
Conference and of meetings of the
Standing Labour Committee (laid on the
table).

SUNDARESAN, MR. N.—

Oath of Office. 765.

Superannuation Allowances and Pensions—
Demand for grant. 867.

Demand for supplementary grant., 1346 -

Bill (Amendment of sections 269, 272,

ete.)—
Motion to. refer fto Select Committee.
757, 1488-60.

Criminal Procedure Amendment Bill—
Motion for leave to introduce. 47.
Motion to circulate. 289. e

Delhi Muslim Wakfs Bill—

Motion to consider. 727- 72829,
! Cousideration of clauses. 729, 730, 731-
32 733-34, 736-37, 738.
tion of amend t
Counml of State. 1492

Expressions of regret on the death of Dr.

Hbd c]?leSouza 651-,
indu Code, Part
oA o I (Intestnte Succession)—

Motions to refer o Joint Committee and to
circulafe. 1406, 140814, 1415, 1417, 145,
16(%9 1610, 1611, 1614, 1615 1626, 1628—30

made by the

Motion Nommahng Members to the Joint
Committee. 1742,

Motion to reduce Demand for ‘‘Executive
Counicil” re means whereby people may
have better opportunity to place their
views before the Government regarding
‘War activities and the future position of
the country and of the future needs for
the prosperity of the country. 870.72.

Motxon to reduce Demand for "Legmlahve

SUPERINTENDENT(S)—
Question 7e—
Complaints against = the ——, Shahdara
Saharanpur Light Railway. 1528-29.
Filling up of vacancy of Progress and -
Planning ——, Mechanical Department,

Hast Indian Railway, Alambagh. 769-
70.

Paucity of Muslim ——, etc., in the Posts
and ‘Lelegrapns Directorate. 664-66,

SUPDRINZLNDAJNT A.R(,H.AEOLU(;ILAL’

CLRCL:
See “A L 1 1 Circle Sup endent'”,
SUPERINTENDENT OF INDUSTRIES—
Question ré ——— in Delhi. 816-17,
SUPERINTENDENT (8) OoR POST
OFFIO(S)—
stion re recruit of T t and
Head Clerks of the ——. 668-69,
SUPERINTENDENT, PROGRESS = AND
PLANNING—
See “‘Progress and . Planning Superinten-
dent’.
SUPERINTENDENT, WATCH AND
WARD—

Question” 7¢ transfer of Muslim Clerk in the
Office of Superintendent,, Watch and Ward,
Bengal and Assam Railway. 1530.

partment’” u necesslt.y of holdmg more
Sessions -of the Legulature in view of the
war and the future position of the country

SUPERINTENDENT,  WORKS
(LOWER)— ‘
Question ' 7e = G 1 sition  of

o e

2
‘under the ——, Moradabad” Division.

-
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SUPERVISION—

Motion’ to reduce Demand for supplemen-
tary grant for *Delhi” 7e and re-
organisation of education. 1352-58.

Question wve —— of service conditions on
Shahdara-Saharanpur  Light Railway by

—, Railway Board. 224-25
SUPERVISOR(S)—
Question 7¢ Trainees at Ishapore
Metal and Steel Factory. 3-6.
SUPERVISOR TRAINEE(S)—
* See ““Trainee(s)’
SUPPLY (IES)— Lo
Motion for adjournment re —— and distri-

bution 'of foodstuffs. 100.
Question 7€ : of machinery for chemical
industries. 916. %
SUPPLY DEPARTMENT—
Election of members to -the Standing Com-
mittee for the 1280-81, 1545.
Motion to reduce Demand for ‘“Executive
Jouncil” 7¢ grievances of Muslims ir
regard to their meagre share in  the
services of the —— and in the contracts
given by the :
Question re retention in service of officers
aged above sixty in —— 1633
SUPPLY QUOTA(S)— "
See “Quota(s)”.
SURGEON(S)— . .
Question 7 paucity of Sikh Assistant —
in Delhi. 813.
SURVEY OF INDIA—

Demand for grant. 964.
SURVEY OF INDIA DEPARTMENT—
Question 7¢ recent appointment for Furo-
peans in ——. 76-T7.
SUSPENSION—
Question re—
Representations for —— of Haj Pilgrim-
age.
—— of ,direct recruitment to Assistants’
cadre in the Government of India

SYMONS, MR. N. V. H,

Motion re 'election of members to the
Standing Committee for the Civil Defence
Department. 1330,

Motion to reduce Demand for supplemen-
tary grant for *Civil Defence’ re—
New appointments and representation of

Muslims. 1346, 1349-50.
Transport of Hospital Train. 1351-52.
- Motion to reduce Demand for supplemen-
tary grant for “Civil Defence .Depart.

Secretariat  and attached offices. 1017.

ment” re additional appointments and
Oe:‘pansion‘ 1321,
ath of Office. 135, 1269.
STSTEM(S)— L
- Motion for adjournment ¢ failure to devi
suitable —— of Food Control. 32-&'?1“
o 2
¥ :
TAT—
Qmi;te Te . M: "h of the Com
‘e On repairs thol.——
D p: e ab Agra.

TALLY OLERK/S)—
Questi T tage of appointn
Goods and —— on North Western

(B

o
Rail

TAR(S)—

Question 7e provision of for “anfiltered

water in ‘compounds of orthodox quarters
in New Delhi. 1733-34.
TAXES ON  INCOME INCLUDING

(ORPORATION TAX—
Demand for grant. 960.

Demand for supplementary grant. 1313.
TEA— ¥
Question 7e embargo on —— export. ‘T7-

8.
TEA CONTROL (AMENDMENT) BILL—
See “Indian > under “Bill(s)"”.
TEA STALL(S)— 5
Question re Muslim —— at Sonepur railway
station. 669-70.
CAL ADVISER(S)—
on re recruitment of Area Advisers,.
. Warning Officers, efe. 311-16.°
TECHNICAL DEPARTMENT(S)—
Question e extensions of service to officers
in Railway ——. 508.
TECHNICAL TRAINING CENTRE—
Question re dismissals of Tnstructors, ete.,

in the . Delhi Polytechnic. 1120.
{ELEGRAPH DEPARTMENT—
Question 7¢ communal representation  in

certain cadres. 1380-82.
TELEGRAPH ENGINEERING ¢  DIVI-
SION—

Question re—
Head Clerk of
Delhi . 1221,
Paucity of Muslim
1222

Establishment. Branch;

in the Delhi —.
Reversion of a Muslim Monitor in the

Delhi ——.  1222-23. f

TUnaccounted -twin wire in the Delhi —,
1222.
TELEPHONE SERVICE—

Question re deterioration of —— in Delhi

and New Delhi. 1526-27. .
TENDER(S)—

Question re discrimination
recent coal for supply of coal to
Railway Board. 138384

TERMS OF REFERENCE—

Question 7e protest against the —— of the
PBronme Commission appointéd in Durban.
1385-87.

TEXTILE GOODS—
Question re. production and export of —.

in respect of

277-78.
Resolution re prohibition of export of —.
399-410. ;
T%IAKUR %INGH, MAJOR—
ection of —— fo the Standing C ittes-
for Roads. 1179. g e
THEFT(S)—

Question 7e cases. in Carriage
‘Wagon Shops, Aldmbagh. 671
TIBETAN SOURCES—
Question re Gove polic;
utilisation of —— of borax.
TICKET EXAMINER(S)—
Quegtion re—
Different rates of pay, etc., for —— on
East Indion and North ‘Western Rail-

and

Y Teg!
1596.

{}

way. p

_ Partial re-imbursement of Counsel's Fee
: paid by certain Travelling —— of
Moradabad Division for their defence -
in a crimi case. 30. ’ =

way. 1071-T2.
. See_also “Clerk(s)”.
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' | TRAINING SCHOOL(8)— L
Tlgnf:t.:on rE— e S Question re ch:u;nel for appointmept as
The new Indian standard 860, &61. Lnspector (Rolling Stock), Jamalphr ——.
‘ — allowed for Inspection of Station 1539-40. e
Accounts on  Kast Indian Railway. | TRANSBORDER TERB.ITORX—
1538-39. Question r¢ permission to Khudfi Khidmai-
‘TIRHUT SECTION: ) gars for , visiting —— for social work,
Question re Intermediate Class ~ Waiting TR:‘}i‘?ngEB(S)_ =
Rooms and Muslim Refres‘luncnb Rooms Qaestion. ro-
gggthe —— of Oudh and Tirhut Railway. Desirability o of R e - Kpiials

"TOBACCO (E).CISE DUTY) , BILL—
\ See “Bill(s)”.

TONGAWALLA (8)—
Motion for adjournment re high rates |
demanded by the of 'Delhi. 166-67.
TOUR(S)— !

: Question re—
4 of Central Government Officers having
) headquarters at Simla. 1020.

—— of the Director General of
Archacology to. Ramnagar during last
winter. 813-14.

TRADE MARKS (AMENDMENT) BILL—
*  See “'Bill(s).
TRADE RELATIONSHIP— .
Motion to reduce Demand for “Commerce
Dcpnrl,m:lalnt,”lm Exports from India and
with other countries. - 890-91.
i + TRATFIC DEPAB.TMLNTB
8 Demand for grant in respect - of “\leunrv
o\penses—]:\penscs of

Demand for supplementary c in lespe(.t

expenses—Expenses

13 of “Working of
‘ A (VR
Demand  for excess grant in  respect of
Wcrking expenses—Expenses  of  the
TKAI\T(S
Motion to, reduce demand for  “‘Railway
Board” 7e curtailment of passenger —.
508-32.

Question 7e—
Attachment to. —— of bogies for certain
destinations. 1379-80. 2
Desirability of increasing carriages
mail and mixed in Assam. 672.
‘ 5 Different convention as regards Up and

on

Down —— on Bast Indian and Greab
? “1 Indian Peninsula Railways. 13.
" Rules regudmg reservation of accom-

modation in Mail —— for the Defence

Department. , 1686-87

“TRAIN %oumrc’rmms g

Qunstmn 7e desirability of “certain

¥ : and {rom Kalka. 1537.

' TRAIN EXAMINER(S)— g
3 Question e cxt.ensm‘;{a of bemce to.

sy on North Western Railway. 1226-27
ST NEE(S)—
: T%‘:Iemon(rl Supervisor -—— ab  Ishapore

Motal and, Steel Factory. 36, 82,

from His Majesty in Couneil fo Federal

Court. 424-25.

Restrictions on outside —— of permanent
staff of the Military Aceountant
General’s Office.  1020-21.

—— of lien to allottees of combined @2

type quarters in New Delhi. 971
—— of Major Hazelles from Cawnpore
Depot, Delhi Fort.

to the Ordnance
670, 25,
—— of staff between State Railways. 3.
—— of the East Indian Railway General
Manager's Ofﬁco from Calcutta. 15,
TRANSPORT—
Motion to reduce Demand for supplemen-

tary grant for “Civil Defenceth #i—
of Hospital Tran. 1351-52
Question re—

Discrimination in jssuing Railway Priority
Certificates for of bones, ete.
1536-37. 1739-40.

Inndequata supply of wagons

for coal

\Ion(hlv allotmeut. of - wagons for coal
2223,

\\'a.vvnnb lable for —— on the Sfate

R’ulv.ays. 16-17. =

Wagons utilized for —— of foodgrains,
: 29,

| _SPEGTOR(S)— :

Question : 13l dians. —— - N

Moradabad Dwmnn. ~1540-41,

TRAVELLING TICKET EX \’\II\FRQ~
See “‘Ticket Examiner(s)”.
TREASURY (IES)—
Demand for Grant, in respect. of *‘Paymens
to ‘other Governments, Departments, ete,.

onaccount of administration nf agency

subjects and ‘management of ——"'. "963.
TREATMENT—
Question re—

Rules for —— of Delhi security prisoners.
1178,

Rules governing ~the —— of secority
prisoners under the Defenee oﬁ India
Rules. 1177.

—— meted out to contractors in Ordnance
Depots. 1637.

~—— meted’ out o Professor Ghandra
Bhal Johri. under detention. 1172-73.

<. meted out to Sardar Sardul Singh
Caveeshar. 165,

to Delhi security prisoners
ferred fo Punjab Jails. 1177-78,

79.

“trans-

- TRAINING— v
Question e Frontir A“"“”"’f-"“ e f " {g Khan Abdul Ghaffar Khan und
upe! tendent’s  —— ~ in _ excavation other political prisoners in  North-West
= ; works. 1732-33. © Frontier Province, 1176.

R TBQAI‘{INGQCENTRE— - Tl}\IBIZ.NAL(S)— ‘ o 2
uestion d E 78 fer of control over Income-
_in_the Technical —, De“ﬂ Polytfnhmc tax —— and the Appellate Assistant

1120, Commissi of TIng 16455,

y

178
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: TRIVEDL. ME, €. M.— 0 - U
» Tnditn Army and Air Forco (Military Prions | ;o 0p i1y sHAH, MR—
E and Detention B:u'rzwlncs) Bill— Blection of —— fo the Standing Finance
¥ Motion for leave to introduce. 609. Committes: | 679,
. Motidn {o consider. 71818, /163152 Hindu Code, Part I (Intestats Successionj—
Motion to pa 163 Motions to vefer to Joint Committée and
~ Indian Finance Bill— 5 civonlate. /1604.05,
Motion to_consider. | 11131115, 1202. Motion to reduce Demand for ‘‘Droadcast-
Motion for adjournment, 7e— ing”’ re grievances of Muslims with re-
Execution of Pirfof Pagaro. 1329, 1330 gard to services; language and programmes
Sentence of death on and confiscation of of the Broalcasting Department. 898,
properties of Pir of Pagaro. 1277, 1276. 906. %
.- Motion re. elegbion  of % qembersalo i Question 7e Muslim officers, contractors, ete-
Defence Consultative (onnmhm:; 974, in the Food; Daparbments 122
Motion to. rgduce Demand for Executive UNEMPLOYMENT—
) Council”” sre— 3 Question re Plan for pr ¢
Adminigtration of Martial- TLaw ig Sind. mass of Indian labour. 281.
5.0 UNFILTERED }“{\'FER—
Girievances of the personnél and students _See ‘‘Water, Unfiltered*.
. “of the I. M. D. 81445 UNION(S)— -
e L ) = 3 Motion to reduce demand for “Railway
Resolution re Con for, enquiry /into Board” re recognition of Railway Mushm
: the - alleged . mili es. mploy 2R iations.  573-88.
| 186 Question 7e recognition = of Railwaymen’s
t TURRRCUTLOSIS —— on North: Western. Railway. 505
T\'DII'\-— e UNITED KINGDOM COMMERCIAL COR-
. SR PORATION—
! ot i oL " Question re—
£ Activities -of the —— 1595-96,
< Government - Departments  working  as
TWIN WIRR= : agents: for | this. = - 350705 400"
= Question 7e unaccounted —— in the Delhi e .50,
¥ Telegraph Engimeering  Division. UNITED NATIONS—
J # z 2 - Motion for Adjournment. 7e provision of
iy TXS.ON, S5 I D 5 Sl . Aihent rupee finance for the (svernnients of the
‘Aligarh Muslim  University (Amendment) R P
Bill— : 1 ;
S 5 . i o7 UNITED PROVINCE(S)—
*  Motion for leayg 4 égérg{lunc. e Question 7e paucity of Maslim Officers in
oy wconeider, Sk the Office of the —— Postmaster General.
Motion to pass. 622. 1389, A
Delhi  University (Amendment) Bill—= UNITED STATES OF AMERIC.A--
Motion for léeave to introduce. 1392. Question r¢ lease-lend aid from ——. 1327-
%% Motions to refer to Select Committee and 28,
— % 64, 1669, 1670, [ See also ‘‘America, United States of’
1674, 1689. 1692, 1688, 1707, 1708, 1716- | UNIVERSITY (AMENDMENT) BILL—
90 1793 2l Vo U'E%U Delhi ——" under “Bill(s)”.
n Démand for supplementary  grant in respect 'Ques{i;n e and B of
of - *Civil GWoRkS sc 1390785, publicity in the Information and Broad-
Tndian Medical Council (Amendment) Bill— casting Department. 1326,
Motion to tefer to Select Committes. | UTILISATION BRANCH—
=1500; 1501, 1502, 1503, 1504, 1607, 1508, ngstilou re operations of the —— of the
~ e G R R Dl e ¥ eological Survey of India in respect of
F e 3 3 : 2 - certain minerals. 1506-98.
L Motion t— R UTILITY CORPORATION, THE—
Election of ‘a Member to the Central Question re formation of —— in East
(Commitiee of . the Tuberculosis Associa- Africa. 557-58, =
tion: of India. 1390-91. 3
The situation as' vegards Food and othér v
4 necessavies. - 256, 237, 344-48, -486.
~ Motion to ¥educe Demand for supplementary VACANCY(IES)—
“ grant for ®Botanical Survey” re vevision Question re— z
% of ‘pay of Quinine Officer. "1340. Filling of higher — in Accounts Depart-

Motion te reduce Demand for supplemen-
\ tary grant for ‘Delhi’ r¢ Supervision and
% re-organisation of education. *1353.
Motion to veduce Demand for supplemen-
-tary grant for ‘“‘Department of BEducation,
Health, and Tands” re incréased activity
of the Central Advisory Board of Educa-

ment of Bombay, Baroda and Central
India Railway. 512, 1483
Filling of —— in the General Post Office,
¢ Delhi.  1525-26.
~up of —— of Progress and
Planning Superintendent, Mechanical De-
partment, East Indian Railway, Alam-

e - bagh. 76070, 1758 :
Oath of Office 455. 2 ﬁ:ay:.gmig-gg.g Feimuaia T
= :
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Wﬁ?& A in Archmology Uepariment. ! Policy ubout allotment of — for, dores-
et S R w5 ?6"9 fuel and coal for small industrics.
VALUE— *

Question re relief to Government servants
for fall in purchase -— of rupee. 305-
06

VEGETABLE PRODUCT (EXCISE DUTY)
BILL—

See “Bill(s)".
VENDING LICENCEE(S)—
See ““Licencee(s)”".
VERNACULAR NEWSPAPER(S'—
See. “Newspaper(s)"’.
VETERINARY RESEARCH—
See “‘Tmperial Institute of ——',
VETERINARY SERVICES, CIVIL—
Demand for grant. 965,

VICTIM(S)—

Question re help to dependents of Enemy

air raid . 556-57.
VIEW(S)—

Motion to reduce Demand for “Executive
Council” re means whereby people may
have better opportunity to place their ——
before the Government regarding War

activities and the future position of the
counfry and of the future needs for the
prosperity of the country. 867-81,

VIJAYA, MAHARAJ-KUMAR STR—
Question 7e withholding of cablegrains from
=~ of Vizianagram to President Roose- | W.
velt. 1645-46.
VIZIANAGRAM— 3
Question re withholding of cablegrams from

Maharaj-Kumar
President Roosevelt.

w

Sir Vijaya of — to
1645-46.

WAGE(S)— : 3 3
Question re— - :

Desirability of raising the standard ° of
labour 267-68. .

Irregularities in payment of —— to Rail-
way staff. 285. g

Safeguarding of payment of adequate ——
to_employees of Government contractors.
/507-08 .

WAGES, PAYMENT OF—

‘See “Payment, of Wages”.

WAGON (S)— : .

Demand for grant in respect of “Workin,
expenses—maintenance of carriage an
— stock™.  600.

Demand for supplementary grant in respect
of “Working  expenses-maintenance of
carriage and stock.” 612,

Motion o reduce * demand for ~‘Railway
Board” re—

Imperative need of allotment, of —— for
transport of rice to deficit areas of the
Madras presidency. 5

Policy of —— allotment and ‘diltn"bu

tion. 514-20. 3
Question re—b-— ] 3

Alleged birbery in supplying —— on
North Western Railway. .

Engines and —— in use of Railway lines.

Imdequute supply of —— for coal trans-
port.  17-18.

Monthly allotment of —— for .coal trans-
port. 2223

Provincial quota  system  for supply of

Stoppage of daily allotmens o f—— for
soft, coke. 25. =
Supply. of — ‘to Bengal and  Bikar
collieries  for loading . coal. 1582-83,
1739.
available fov transport on the State
Railways. 16-17.

~— for loading coal in Bengal and Biliar!

Coal fields. 372,
—— Supply Committee.
efc.  28-29;
WAGON SHOP, CARRIAGE AND—
See “Carriage and Wagon' Shop”’.
WAGON SUPPLY COMMITTEE—
Question re ——,  371.72.
WAITING ROOM(S)—
Question 7e-intermediate  class and
Muslim Refreshment, Rooms on the Tirhut
gggtion of Oudh and  Tirhut Railway.

1pph 37172,
utilized | for transpoit of foodgrains,

WAKELY, MR. . J
Oath of "Office. 1.

WAKFS BILL—

See “Delhi Muslim ——'' under “Bill(s)".

=

AR—

Motion for Adjournment re imposition of
financial burdens for —— purposes with-
out consulting the Assembly  168;

Motion fo reduce Demand for “Legislat,ive
A bly and Legislative As bly  De-

bartment’” 7¢ necessity of holding more

Sessions of the Legislature in view of the

th ure position of the eoun-
onts that are
1 881-89.

taking pla
Question re—

Allocation  of —-.expenditure hetween
India and Britain. etc. 6.

Bombay Postal employees on deputation
to Prisoners of —— (Censor Station,
Bombay. 673-74.

Plans  for o ists
gzm slump in prices after the ——.

Sterling assets acquired by Government of
India since outbreak of —-. 308,

Value of small coins minted since the out-
break of ——.  160-61. SR

WAR ACTIVITIES—
Motion to reduce Demand for ‘‘Execul
Council” 7e means whersby peopls
have better opportunity to p
views before hh.e_Goverumeur,ry garding
—— and the fatnre position of the coun-

try and of the future meeds for the

prosperity of the conafry. 867.81.
WAR FRONT—
Question re— 3
Propaganda programme of the National
—.  1640-43, 2
Work done hy the National —— Orga-
nisers. 639, X
WAR INJURIES (COMPENSATION IN-

SURANCE) BILL—
See “Bill(s)”.

-
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L3
< \"WAR BISKS INSURANCH (GOUDS)
s Vi
z % SERVICEMEN
v R SER g : :
Lﬂ Wguashon'/l plan for guarinteeing _ix‘eedom
g ¥ from want to demobliseds——. 18-10.
C@&AR SITUATION—
oy king tull statement = on
¢ o of making full statemeny
P ey s
&
32.
= on Indian horden 141-43,
Suggestion. by M. President  (The
Honourable /Sir Abdur Rahim) that as
regards Wa AT situation,, the Gov-
ernment v whether\it is not
desiral w make a full statement

from’time fo time.
PPLY J{LQUIRL\!L
-Question re arganisation of and

10" industries for meefing ——

WAR TRANSPORT DEPARIMENT—
ok Demand for grant. 963
‘ Demand for supplemen grant. 1324,
7 WAR VACANCY(IES)—
\ Question ré¢ —— in rology

1123—24

ment,

Questmn ré—

Appointment of organisers and —— in
| Bengal.  159-60. i -
w5 Recnmtment of Area Adlvisers. Technical
Iy Advisers, —, etc. ~311-16; :
| AK\IM\’T OFFICER S)
| WQ\lest.mn re Emerge(ncv Commissions  to
1 Tndian —— of the Indian Army Ordnance
\ *  Corps. = 864-65.
| WATGH AND WARD— = 5
E Question 7e —— organization on certain
| Railways. 1065-66.
i WATCH AND WARD DEPARTMENT—
it Qno%mn 76—
| Muslim wa.tcbmen“‘m —— of Bengal and
Mmhms in — of Bmgd and Assam
\ Railway.  1529-30.
L WATCH AND WARD, SUPERINTEN-
x DENT—
See “*Superintendent, Watch and Ward”.
WATCHMAN(EN)—
Question 7e Muslim —— in Watch and

" Ward Department of Bengal and Assam
T Railway. ' 1631, 5
WATER, UNFILTERED— S

Question 7e proyision of taps for —— in

‘compounds of orthodox quarters in New
) Delhi’ 1733-34.
..IgEAT—
GST10T 76— 2
5 \hﬁ_about control of —— in Delhi.

of

‘ svgxf,hd rawal s——  price
(sugar), —— and rice and the
g}’gdu on of  petral  from molasses.

cies for purcha.se nf —

Pnrchase of

Government,
! Q\mta allotted
I flowr and sngar.
i

Depart-

Rice and —— position. 85-88. ;

Shortage of —— and —— flour in
Karachi. 1581

position.  417.
WHEAT FLOUR—
Question re—

Allottees of —— quotas in Delhi. 656~
7.

TInstructions for retail purchase of-—'—
and sugar by Goyernment servants in
Delhi.  654-55, : :

Instructions for use of mixed —— in
Delhi.  653-54.

Shortage of wheat and —— in Kerachi
1581.

WHEAT PRICE CONTROL—
See “‘Price Control”.
WHIPPING BILL—
See ‘‘Abolition of > under “‘Ball(s)'l.
WIRE(S)— <
Question re unaccounted twin —— in the
Delli  Telegraph  Engineering  Divigion.
1222,

WIRELESS OPERATOR(S)—

"Question r¢ paucity of Muslim ——
Engineering Supervisors.  667-68:
WITHDRAWAL FROM RESERVE—
Demand for supplementaty grant. ‘215_

WITNESS(ES)—
Question  ye oaths
Muslim ——.

and

administering  of
1434-35.

| WOMAN(EN)—

Question 7e— >
Decrees by Polmcal Cowrts in Baluchis-
tan for enforcement of the sale of —.
1069.
Measures for protection of —— from
molestation by soldiers used for restor-
ing order. 156-57.
WOMEN'S RIGHT TO SEPARATE RESL-
DENCE AND MAINTENANCE BILL—
See “Hindu Married ——"* under “Bill(s)””.
‘WOOD, MAJOR-GENERAL E.—

Mohon 7e the situation as zegarﬂs Food
and other mnecessaries. 498-
Question ¢ order mvastmg ——  with

powers of Civil and Military alministra-

tion in Assam. 1273-74.
QOath of office. 303, 811.
‘WORK (S)—

. Question 7e— '
Increase of —— in the Divisional Offices
on North Western Railway. 1074-75.

Paucity of Indian - munition officers at
Kanchrapara® —. 57

—— done by the National War Front
Organisers. 1639,

—— done by Zone Refugea Officers. 1589,

WORKER(S)—

Motion for Adjournment 7re announcement
e grant of inadequate dearness allow-
-ance to workers. 169, 191-202.

Questmn 8,:3 dearness allowance to Razlway

-WOBKING COMMITTEE—
Motion for - adji oumment 7¢ Decessity  of
releasing the ess —— members. 373.
WORKING EXPE SES—EXPENSES OF
ELECTRICAL DEPARTMEN!
' Demand for grant. 60

Demand  for- supplemeuh‘rv grant. 614,

.



94

INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

WORKING EXPENSES—EXPENSES OF
GENERAL DEPARTMENTS— *
Demand for grant. 601
Demand for excess grant. 17508.
Demand for supplementary grant,

WORKING EXPENSES—EXPENS or
TRAFFIC DEPARTMENT—

Demand for grant. 600-01i.

Demand for excess graut. 1759,

Demand for supplementary grant 613.
MWORKING EXPENSES—MAIN NCE
AND SUPPLY OF LOLO'\IUTIVF
POWER—

Demand for grant.’ 600.

Demand for excess grant. 1758-59

Demand for supplemer 6
WORKING EXPENSES -MAIN ‘L\'.\\CF
AND WORKING OF FERRY STEAMERS
AND HARBOURS—

Demand for grant. 600,

Demand for supplementavy grant 512,
WORKING ‘EXPENSES—MAINT CE
OF CARRIAGE AND WAGON STOCK— |

Demand for grant. 600.

Demand for supplemer crant. 612,
WORKINC: TNTENANCE
OF: 5T

Demand for grant.

Pemand for supplementary grant., €10-12.

WORKING EXPENSES—MISCELLANE-
OUS EXPENSES—
Demand for grant. 601 =&
Demand for supplementary grants.
WOERING HOUR(S)—
Question re—
Instructions for avoiding lonz -—— for the
Railway running staff. = 911-12.

613-14.

Long .for the Railway running stufi.
914-15.

—— of the Central Stationery Office. 72- |-
T3: :

WORKS COMMITTEE—
Question 7e annnal- election for the ‘o
the Government ~of India Press, New
Delhi.  1270-71.

WORKS MANAGER— %

Question re yepresentation against tommunal
reservation by the Carriage  and
‘Wagon shop, Lucknow. 671-72, 1738.

N 5

Y

YAKUB, SIR MUHAMMAD—
Expres:mns of regret on the deaths of ——
and Mr. J. Ramsay Scob 30-32.
YAMIN KHAN. SIR MUHAMMAD—
Code of Criminal Procedure (Amendment)
lzil] {Amendment, of sections 162, 483 and

Demand for supplementary grant in respect:
of— @
Imperial Council of Agricultural Researsh

1342.

Mint. 1344,
Working expenses-Maintenance of struc-
tual works. -12. o

Election of to the committee appointed
*to consider the Convention regarding the
Railway  Finance. 1647,
Election of ——Tto the Standing
Committee for Railways. 1179

General discussion’ of the Railway Budget.
T 432, 444-46.

HinduCode, Part I {Intestate Succession)—
Motions to refer to Join

to circulate. 1551, 1532.

Indian Finance Bill—

Motion to consider. 1083-91,

Indian Tea Control (Amendment)
Motion to. pass. 1404,

Motion for adjournment re—
Failure to devisp suitabie system of food

control: i
Fast by, Mahatma Gang

Shortage of small” ¢

Finance

1195,
Bill—

Motion 7e the
othermece
350, 358-61.

- Motion to reduce demand  for *Railway
. Board” re— > g
Inadequate and illusory provisions for

appeals from Railway employees. 572.
Need for fixing quota for Muslims.  and

other minorities in the selection grades”

in Railway services. 598.
Recognition of Railway Muslimn employess
Unions and Associations. 583, 2.

ation of — fo the House Commit-
Dearness

Extensiors of servite™to Railwiy
2

Qneshon et
- Railway workers.

ilicers,

Government agencies. for purchase of
wheat. 89. .

Indian Army Corps.  of clerks at  the
g}senernl Headquarters. 469, 460, 461,
2,

Maintenance of the dependents of Pir of
Pagaro, etc. 1734, ;

Neglect of Hindu “and_Sikh monuments
in the Frontier Arshwological Circlﬂ
1731, 1732.

deme for distribution of standard clohh
1593.

Scheme for regulating théqﬁxca of drugs.
1736.

Committes and.

Motion to refer to Select  Committee. Small change difficultiss in Py and
104, 105 Telegraph Offices. 1535 3
“Consideration of the Report of the Public Supply -of Rice. to Ceylos. 78-80.
Accounts Committee. 48 Resolution re—
Consideration of the Special Haj Inquiry Committee for enquiry mto the alleged -
Report. 1771 militapy  and  police ‘excesses, 175-47,
Delhi Munslim Wakfs Bill, 184, 189. 'd
Consideration of clauses. 734, Grisvances of oﬁici_ﬂs and  secrefariat
‘Motion to pass. 740 assistants employed ‘n Railways. 1460-
Delhi  University (Ameudment) Blll— 62
- Motions to refer to Select and I ti the Federation of India,
to circulate. 1722, 38082, 386, 387, 396, 397, 398.
Dpln_mnd for excess grants for 1940-41, 49, 50. | Prokibition of export  of toxtils uaoﬂa,

s
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YARN— * > >
Qusstipn re rise in cotton ——- pnees. 814-15.
YU:??* ABDOOLA HAROON, SETH—

Elgetion of —— to the Standing Committee
for the Department of Information and
Broadcasting.

Election of —— o

a teo for the Commerce Deparcment.

Indian Railways (Amendment) Bill—
Consideration of clauses. 620

Motion 7e the situation as regards food
and obher necegsaries. 363-64, 476-78.

Mofion to reduce Demand ~for “Execvlive

Council” re administration of Martial Law,
in Sind. 81720, 924, 825, 827, 920,

to the Standing Commit-
1598.

AMMotion. rediice demand for ‘‘Railway
“Board” refextensi given to employ
';é services.~ - 563-89. 592,

-Outh of*Office. 60

Question re—

~ Muslim representation in —Establishment
Section, Kavachi  Division, . North
Western Railv 766,
Paticity of Muslim_officers in  Karachi
Pivision of North - Western ° Railway.
766.

““Promotion of junivs  Goods i

Divisional ndent’s

of Aren Advisers, Technical
311-16.
mn

Recruitment
Advisers, Warning Officers, cte.
Shortage of wheat  and wheat flour

Molion for adjournment re—

Latest restrictions on supply of neyvup‘rén‘h.

678, 679. 3 S A
Restrictions on the Hindusten Times re
publication - of naews ahout Mah@np&

Gandhi’s fast. S
Shorvage of small colns.

The raper Control Urder. 12728,
Motion re vhe situation as regards food and
other necessaries. 242-45, z44. B
Motion to reduce Memand for ‘‘Broadcast-
ing"’ 7e grievances ol Mnshms — with
regard to services, languaie aud pro-
grammes of the Broadiasting L{epartment.
596, 900-01, 906, 909, BLV.
Motion to reduce Demand for

Council’* re—
Administration of Marf
927,
Dearness allowance. 856.
Government attitude -towards
in- India and the -~ working
_ Censorship. 850
Means whereby the presenit prospero
agricultural conditions  might be wuse
for the permanent rehabilitation of agri-
culture in India. 952
Motion t6 reduces demand
Board"” re—
Curtailment of - passenger trains,
Post-War reconstruction. 540-41.
Recognition of Railway Muslim employees
Unions and - Associations. 578,
Question re— * -
Ad‘ym:ce"incremsn’na to certain staff of

65.

“\nyecntiva'
ial Law Q\Sind.‘

the §

{31 e kg

for "‘Raﬂwn‘v
Canes

arachi. . 1581,
QJuestion (Supplementary) 7e—
Government payments to the - Associated
__ Press of India, and {he Reiiters. —466.
Martial Law and contrel of Hur Menace
in Sind. 456
® Resolution 7¢ prohibition of — esport —of |
textile goods. 407.
Pobaceo {Bxcise Duty) Bill
Motion to- pass. 1290,
s
ZAFAR ALI KHAN, MAULANA—
Abolition of Whipping Bill—
Motion to circulate. 116, 119,

Code of Criminal Procedure (Amendrent)
Bill (Amendment of sections 162, 488 and
496)—

Motion to refer-to Select Committee. 104,
Ootisideration of the Report of the Fublic

S Departmens. 1123
Appointment of Mr. Puri as the Assistaut

Supevintendent-in-charge of the Delhi

Monuments. -25. i = '
Arracsb of Lala Ram Kishau Das of Delhi.

163. 3

Business correspondence of Sardar Sardul
Singh Caveeshar. — 164-65.

Desivability of raising the maximum ‘of
pension of Daftavies of certain offices.

Non-grant of maintenance allowance to

Sardar Sardul- - Singh  Caveeshar's
family. . 2 Fants
Post: - of Deputy Director General of
rchieology. 1122 2
Scheme ~ of construction - of a Circular

Road passing throngh  Ghulam Mohi-
uddin Khan Garden, Delhi. 1433-34.

3 Accounts Committee. 1727 . Treatment meted ont  to  Sardar Sardul
%" 4+ “Consideration of the Special Haj Inquiry Singh Caveeshar. 165 =
& % - Report. 1779, ‘War -~ vacancies in Archwmology  Deparf-
¥ Welhi Muslim Wakfs Bill. ment. 1123-24. k.

5 Motion to pass. 740-41. Question (Supplementary) - re— =
r Delhi’ University (Amendment) Bill— ~Behaviour of the Railway stuff during
4 Motions to refer fo Seleut «C itt tion after Caicutta raids. 19,

1664, 1695, 1713-14,
to the Standing TFinance

to eirculate.

Part I (Intestale Succession)—
refer o Joint Committes and
1511

i Tinance, Bill—'

otion to comsider. 1000, 1051, 1052%

061, 1112, 115, 1159, f107, 1219, -

Indian Medical Council (Amendment) Bill>
Motion to refer haﬂ}lapt Committee. 151—{.[

Compulsory increase in the advertisement
charges of mnewspapers. 1429, =
De;mcss allowange to Ruilway  workers.
Des.ira.bilif.y of giving l\ighe’r class  te h
Maulana Husain = Ahm i
sl ad  Madani a
Desirability of giving railway advertise-
11!15(!21'11‘,8 to Bihar vamncldu'yne\vapnpm.

> Hoarding of foodstuffs by Military. 85
Indian. Army Corps of = cli = o
General He‘adqun?ter: ct‘arks. 2]
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Mai of the depend of FPir of
Pagaro, ete. 1734,
Measures for solubion of the food supply

probiem.

Pupncity to controlled
provisions in Delhi.
Restrictions  on expors
cloth 1o -Afghanistan,
Shortage of small comns.
_Bupply” of rice to Ceylon.
Huspension of direct  recruitment to
Assistanis’  cadre  in the Government
ofm%mha Secretariat and attached oflices.

vetail prices of
655.

ot artificial silk

141,
7.

War situation on Indian horders, 143,
Beciprocity Bill—
Motion to consider,
Resolution re—
Implementing
895.96, 399,
Prohibition of export

747, 749
the Faderation of India.
of textile goods.

403,
Lobucco (Kxcise Duty) Bili—
Motion to consider. 1239-60,

ZAMAN SHAH, AGHA SYED— |

1A UDDIN AHMAD, DR.

+ Consideration of the Report of lAghe Puhlu. :

Question 7e demnbth) of muenvuw Lha

allowance of the ex-detenn

SIR—
(Amendment)

A.ligarh Muslim  Unive:

ity

Motlon to consider. 021,

Accounts Commitree. © 1733-5

~ Delhi University (Amendment) Bill—

Motions to refer to Select Committes and
to eirculate. 1695, 1705, 1722.
Demand for excess graats for 194041, 80.
Demand for supplemantary grant in respect
of— ~
Imperial Council of Agricultural Research.

Lxghthonses “and Lightships. 1339,
Mint. 4-45.
Withdrawal from Reserve. €15,

Election of —— to the conimittee appointed
{o consider the Couvention regarding the
Railway Fipance. 'l

Election of —— to
Committee. 679.

Expressions of regrel on
Dr. F. X. DeSouza.

General discussion of the Gencml
T778:81.

General discussion of !ha Railway Budget.
429-33.

Hindu Code, Part I (Intestate Succesamn)—-
Motions to refor to Joint Committee and

to circulate. 1572.

the Standi ng Finance

the death of

Budget.

" Tndian Finance Bill—

Motion to consider. 1022.33,

1040, 1042, 1058, 1062,

Indian Medical Council {2mendment) Bill—

Motion to  refer to Select ‘Committee.
19.

1004-15,
1063.

_Indian Tea Control {Amendment) Bill—

Motions to consider and to circulale.
1362-64, 1367, 1368, 1371;
Consideration of -lauses. 1392 93.
Motion to pass. 1400-02.

Motion of adjournment 7c sale of Govern:
ment of India silvar ic England to the
British Government. 33

i
[
i

Motion re—
Election of members to the Commit/se
appointed to consider Lhe convention re-
garding the Railway * Financs.  1331.32,
1333, 1334,

The situation as \egards fuod al d other) (L
necessaries. 320, 334. 335, 33841  ©
.Monon to reduce uemand for “Broadcast-"" b |
ing" 7e grievances of Muslims with regard
to services, languages and programmes of
the Broadcasting epartmont, 904, 908.
Motion_ to reduce Pemand for' Executive
Council” re—
A(éxzr};mstmtmn of Mirtial Law in Sind:

Dearness allowance.  §54-55,

Grievances cf the persoinel and studentss.
of the I.M. 844,
Means wheleby the

present, pvuspeﬁ]ﬂh 5
agricultural ~conditions might bo used )
for the permanent  rehabilitation  of

. agriculture in India. 950-60,

Motion to reduce Demaad for “‘Finance Da-
partment® re Ulilization of the sterling =
balances. - 842,

Motion to reduce D

“Legiclative

sity of lmldmg more
Sessions of ‘the Legislazure in view of the
war and the future position of the coun-
try in the great ‘developments that are
taking place in tho world at large. 886.
"Motion to reduce demand for “Railway
Board” re—
Need for fixing quota for Muslims and
other minorities n the selectmn grades S
in Railway services. 58495,
Post-War reconstruction. 541- 45

&

Recognition of Railway Muslim emp]ovcez o
584-87.

__ Unions and Associations
Reduction in rates and fares.
Motion to e

tary grant for D ;
i T sentazion of Mus-

Lims, 1948—49.

Motion to reduce Demand for Supplemen-
tary Grant for ‘‘Police’” 7¢ alequate re-
presentation of Muslims- in  additional

appointments. 1336,

Motion to reduce Demand for aupplementary
grant_for ‘Ports and Pilotage” 72 atti-
tude of Departments lovmde Mnahma m
matters of Services.. 1338. i3

Question re—

Committees and conferences convened h‘v
Commerce Department. 413.16. 4
Committees and conferzaces convened by -~ A
the civil departments of chemmiut Ob
0wy

India. 304-05.
Compl@mtsl about  contyof
i, 3

Conditions of service of staff of i
Bengal' and  North We:lel i
366-67.

Desirability of minnting smali coins

cheap metals.
le{ “standard of‘
8.

of

Degirability of rumng
laBonr Wages. 267-6!

Different convention as/regards up nnd
Down trains on Hast Indian and Greil
Indian Peninsula le\vays 135

Discontentment, among factory labourers.
268.

Enquiry about the burning of the Railway
Clearing Accounts Offica 670,




i
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" ixtensions of servive to Hailway Officers.
TR :

-orged Indian curreacy notes faported
irom enemy counuries. 307-08,

~ Household Imidget of a labourer. 268-69.

, Loot.ng of gram shops by Mill-hands at

s

S

%,

\arlia. 421,
! .Lu:t{eu suffered by Dengal and North
o Western and tast lIndian Railways
;i during recent political  disturbances.
¥ Heum;re'n for ameliorling the economic
| condition of labourers. 71,

% Measures for making essenvials available
to labourers. . -

Minting of small Soins for Australia. 149-
50.

Papc;r curreney position. 305,

Purchase of wheat at Lahere on behalf uf

" Government of Indis, 284-85.
Purchases by India under lend-lease
arrangement, 1635,

Refreshment rooms contract on the old
Bengal and North Western Railway.
365-66.

Relief to Government servants for fall in
purchase value of rupee. -G

Shortage of small coi

Small coins on.  1635-36.

Bterling assets acquired by Government of
India since outbraak of war. 308,

The' new Food Departmens. 73-75.

Transfer of Major Hazelles from Cawn-
pore to the Ordnance Depot, Delhi Forg.

670, 724-25.

ransfer of the East Indian Railway

General Manager's Office from Calcutta.

€01

1%
uf Transfer of stafi between State Railways.
3.

E

‘Wheat, position. 417,

aestion (Supplementary) re—

Advice given by Central Board of Re-
servo. Bank of Iudia regarding utiliza-

© i ing credits. 1328
Allotment. of land to K%nlén Youngmen’s

Association, Simla/Delhi. 813,

rrangements for celebration of the Red

; f Army Day in India. 320,

% Aathority for reducing pay or rank of
officer when declared medicaily fit for a
lower rank.

Central Food Advisory Council, 419, 42r

tractors for aerated water and ice on

“wu Westérn Railway. 765,

D?’nm allowance to Railway workers.

aod  sitnati and swnding C i
for the Food Department. 1508

Frontier Archmologizal Uircie Superinten

dent’s training I excavavion works.
1732, 1733. :
Government  Departmeats working  as

agents for the "Jaited Kingdom Coni-
mercial Corporation. 370.
Hindi and Urdu as media of publicity m.
: et s

the Inf and Bros g De-
partment, 1326.
Lease-lend aid from United States of

America. 1327,

Measures for solution of the food supply
problem. 276.

Neglect of Hindu and Sikh monuments in
the Frontier Archeological Circle. 1732.

Preliminary and final recommendations of
the Grady Mission. 12, 13,

Private houses leased by Government in
Delhi. 812.

Property confiscated iz Sind under Mar-
tial Law, 860,

Recruitment, of Area Advisers, Technical
Advisers, Warning Officers, etc. 316,
Refreshment-rooms coutract on tho old
Bengal and North Western Railway

Restrictions on export of artifieial silk
cloth to Afghanistan. 659, 660.

Rise in cotton yarn prices. 815.

Scheme for cheap grain shops for Bengal
and Bihar colliery labour. 1736,

Scheme for distribution of standard cloth.
1593,

'SC'II;?%& for regulating the price of drugs.

Supply of foodstuffs to Ceylon. 274,

The new Indian standard time. 861.

Tour of the Director General of Archao-
loﬁy to Ramnagar during last winter.

Unsatisfactory catering  arrangement
the Oudh and Tirhué Railway. 766,

Resolution re—
into the alleged

on

Committee for enquiry
Military and police excesses. 373-75.
Grievances of offizials and  secretariat.
Aux;?g)la employed in Railways. 1448-

50, £
Pr:bhei‘la},tinn of export : of textile goods.

Revision of the convention in respect of
contribution from Railway to General
Revenues. 683 694-88, 601, 684, 695,
. 696, 706, 710, 711, 715, 716.
ZONE REFUGEE OFFICER(S)—
See ‘‘Refugee Officer(s)”.
ZOOLOGICAL SURVEY—

Demand for grant. 964

Demand for a‘npplemenﬁry grant, °1340.
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